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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
(LA, No, 69 of 2020

In the matter of;

Sushil Bhatt ... Applicant
Versus

Moon Beverages Lid. & Ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENT NO. 3, VARLN
BEVERAGES LTD.

I, Yogesh Kumar Singh, son of Late Sh. Prem Pal Singh, aged about 58
years, Factory/Unit Manager of the Respondent No. 3, having iis

h : f.n} factory/unit at Plot No. 2E, Ecotech III, Udvog Kendra, Greater NOIDA,

istrict Gautam Buddha Nagar, Uttar Pradesh - 201 306, presently at New

lhi, do hereby solemnly state and affirm as under:

L. That [ am the factory/unit manager and an authonzed signatory of
the Respondent No. 3, duly authorised by way of a Letter of Authority
dated 28.10.2021. | am well conversant with the facts of the present case

and thus | am competent to swear this affidavit.

I_ _I-I:I : | \ '.I
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11. That I have read and understood the contents of the Application
(0.A. No. 69 of 2020) filed by the Applicant and | am filing the Reply in
response 1o the same. The contents of the reply are true and correct to the
best of my knowledge, based on records maintained by the Respondent No.
3 in the ordinary course of its business. The legal averments contained in
the Reply are based on legal advice received and believed to be true and

CorTect.

[II.  That at the outset, [ deny all averments, contentions and allegations
made in the Application, against the Respondent No. 3, save and except
which are specifically referred to, and admitted. Nathing contained in the
Application may be deemed to be admitted by the Respondent No. 3 merely

by reason of specific non-traverse.

PRELIMINARY SUBMISSIONS:

Aboui the Respondeni No. 3, Varun Beverages Lid:

1. That the Respondent No. 3 was incorporated in 1995 and is existing
under the Companies Act, 2013, having its registered office at F-2/7 Okhla
Industrial Area, Phase I New Delhi — 110020, India. The Respondent No. 3

"'|; .u‘-..c-::l}'l'hq'sccund largest franchisee owner and distributor of carbonated soft

dlt‘l.'lﬂi;{{I short *“CSDs™) and non-carbonated beverages (in short “NCBs™)

: suid'-jfun r trademarks owned by PepsiCo. PepsiCo CSD  brands
4 P ‘:}
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manufactured and distributed by the Respondent No. 3 includes Pepsi, Diet
Pepsi, Seven Up, Mirinda Orange, Mirinda Lemon, Mountain Dew,
Nimbooz Masala Soda, Ewvervess Soda, etc. PepsiCo WNCB brands
manufactured and distributed by the Respondent No. 3 includes Tropicana,
Tropicana Slice, Gatorade, packaged drinking water under the brand
Aquafina, etc. The Respondent No. 3 is a key player in the beverage
industry and since its incorporation, the Respondent No. 3, being a
responsible corporate citizen, has been carrying out its business operations

continuously in compliance with all applicable laws.

2, That being a franchisee owner and distributor for PepsiCo (an
American multinational food, snack, and beverage corporation with
headquarters in New York, USA), the Respondent No. 3 and its Units/
Plants are subjected to regular audits and rigorous check, by global PepsiCo
team, Therefore, the scope of any non-compliance of any law or regulation
at Fespondent No. 3 Units/ Plants does not exist, and even if a minor
infraction is noticed, immediate steps to rectify/cure the same is undertaken

by Respondent No. 3.

3. Further, as a socially responsible corporate, the Respondent No. 3 is
committed to environment and social causes, and it has voluntarily installed

and operating multiple water conservation & recharge facilities and has

-rg?emgcwing the society by operating several schemes for social cause.

d Signalory
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4. The Respondent No. 3 has a manufacturing Unit for manufacturing
C8Ds and NCBs at Plot No. 2E, Ecotech IIl, Udvog Kendra, Greater
Moida, Village Tusyana, Block Bisrskh, District Gautam Buddha Nagar,
Uttar Pradesh-201 306 (in short “Manofacturing Unit™), which forms the
subject matter of the present Application. It 18 relevant to state that the
Manufacturing Unit of the Fespondent No. 3 provides direet and indirect

employment to around 500 persons.

5. That the Respondent No. 3 set up the state-of-the-art highly
automated Manufacturing Unit in 2013, afier obtaining all requisite
permissions/approval from the concermned local authorities. In addition, the

Respondent No. 3 has following certifications/ recognitions:

a ISO FSSC 22000 — this is an ISO-based, internationally accepted
certification, certifying that the food safety management system of
the Respondent No. 3 Manufacturing Unit is in compliance of the

Food Safety System Centification 22000 (“FSSC 22000™).

b. CII Award for Food Safety 2018 - awarded by the Confederation of
Indian Industry (“CII") to the Respondent No. 3 for significant

achievement in food safety,

o X - AIB Certificate - AIB International is pioneer in food safety which is

¥ U_S based company. AIB ecertification of food safety is highly

|
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renowned and speaks about company commitment towards food
safety.

Copies of aforesaid certifications/ recognitions in favor of the Respondent

Mo, 3 are enclosed herewith and marked as Annexure - R3/1 {Colly).

Permissions’ rovals abtained by Respondent No. 3

A Consent Order or Consent To Operate under the Water (Prevention
and Control of Pollution) Act, 1974 (in short “Water Act") and the
Air (Prevention and Conitral of Pollution) Aet, 1981 (in short "Afr

AE“E_.

b. It is submitted that Section 25 and 26 of the Water Act and Section
21 and 22 of the Air Acl prescribes restrictions on operations unless prior

consent is obtained from the State Pollution Board.

7. In this regard, the Respondent No. 6 i.e., the Uttar Pradesh Pollution
Control Board (in short “UPPCB™) has granted a Consent Order/ Consent
to Operate to the Respondent No. 3 in respect of the Manufacturing Unit
under Section 25 and 26 of the Water Act, The said Consent Order was
renewed from time to time, with the latest Consent Order No, 10158043
valid from 01.01.2021 1o 31.12.2022. A copy of the said Consent Order No,
Iﬂliﬂﬂaﬁ issued by UFPCB to the Respondent No. 3 under the Water Act

/{J \ Ir"* __Js enbl.nﬁed herewith and marked as Annexure - R3/2.
—

--"*
.|ah|hi$
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8. Similar to Section 25 and 26 of the Water Act, there is a requirement
to obtain Consent to Operate from the State Board i.e., UPPCB uonder
Section 21 and 22 of the Air Act. UPPCB has granted a Consent Order/
Consent to Operate to the Respondent No, 3 in respect of the
Manufacturing Unit under Section 21 and 22 of the Air Act. The said
Consent Order was renewed from time to time, with the latest being granted
vide Consent Order No. 10145954 which i1z valid from 01.01.2021 to
31.12.2022. A copy of the said Consent Order No. 10145954 issued by
UPPCB to the Respondent No. 3 under the Air Act is enclosed herewith

and marked as Annexure - R3/3.

9 It is submitted that the Respondent No. 3 fully and effectually
complies all conditions imposed by the UPPCB while grant of the Consent
Orders under the Water Act and the Air Act including maintaining the
maximum daily effluent discharge limit fixed by the UPPCB in the Consent
Order. The Respondent No. 3 has installed an Effiuent Treatment Plant (in
short “ETP"™) at the Manufacturing Unit which is used to treat wastewater,
In the ETP, wastewater is treated with various means and treated water is
re-used for multiple purposes like gardening, flushing of toilets, etc. and
balance, if any, is drained out in terms of the permission’ Consent Order

issued by the UPPCB.

G"'{ F‘lﬁ ”f” l'lh,l‘.:t':ls regard, the Respondent No. 3 submits periodic Compliance

-y ol L
,.f wﬂ_.gj:_r‘u‘r"t l'h""&jUPPLH to confirm compliance of the conditions imposed by
Et!:l" afl l"':' |
7o e
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1t under the Consent Orders 1ssued under the Water Act and the Aar Act. A
copy of the latest Compliance Report submitted by the Respondent No. 3 to
the UPPCB on 19.04.2021 is enclosed herewith and marked as Annexuare -

R.sl‘l“

B.  Authorization under the Hazardous and other Wastes (Management
and Transhoundary movement) Rules, 2016 fin short “Hazardous
and other Wastes Rules"):

11.  Rule 6 of the Hazardous and other Wastes Rules require an occupier
of the facility to obtain an authorization from the State Pollution Board for
managing hazardous and other wastes. In that regard, the Respondent Mo, 3
has obtained an Authorization from the UPPCB under the Hazardous and
other Wastes Rules which is vahid tll 18.06.2023 and the Respondent No, 3
complies all conditions of the said Authorization. A copy of the said
Authorization under the Hazardous and other Wastes Rules issued by the
UPPCB for the Respondent No.3's Manufacturing Unit is enclosed

herewith and marked as Annexure - R3/5.

 old Crrowund Warer Abhstraction:

12. It is submitied that there is inadequate supply of fresh water in
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is utilizing ground water after obtaining requisite permissions/

authorizations [rom the competent authorities.

13. The Applicant has falsely alleged that the Respondent No. 3 is
engaged in illegal extraction of ground water without the requisite
permission from the competent authorities. In this context, the Respondent

No. 3 is submitting as under:

13.1 The Respondent No. 3 was abstracting ground water, from three bore
wells installed at the Manufacturing Unit, under a valid Consent/ No
Objection Certificate (bearing no. CGWA/NOC/AND/ ORIG/
20183042 dated 31.01.20128 (in short “Ground Water NOC™) 155ued
by the Respondent No. 8 ie., Central Ground Water Authority,
Government of India (in short “CGWA™). A copy of the said Ground
Water NOC dated 31.01.2018 is enclosed herewith and marked as

Annexure - R3/6.

13.2 1t is relevant to state that the CGWA was formed based on Orders
1ssucd by the Hon'ble Supreme Court imn MC Mehta vs. UOI and
Others [(1997} 11 SCC 312]. Initially, the CGWA only mandated new
manufacturing units to seck NOC for abstraction of ground water.

Thereafier, based on the Orders of this Hon'ble Tribunal  dated

¢ VLl BEVealsa L

'l.‘."
filthorised Signatory
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(in short *“CGWA Guidelines, 2015") requiring existing
manufacturing units also, to seek approvall NOC for continued

abstraction of ground water.

Based on the CGWA Guidelines, 2015, the CGWA issued public
notices, requiring existing manufacturing units also, to seek
approval/NOC for continued abstraction of ground water, The Public

Notices are enclosed herewith and marked as Annexure — RY7

itl]u]f 8

It 15 submitted that the CGWA extended the due date for submitting
application(s) for obtaining NOC for abstraction of ground water by
existing industnies, by 1ssuing Public Notices since 2016. As per the
COWA Public Notice dated 01.04.2020, the due date was last
extended tll 30.06.2020. A copy of the public notice dated
01.04.2020 1ssued by the CGWA is enclosed herewith and marked as

Annexure — R3/8.

It is respectfully submitted that the Respondent No. 3 being a
responsible and socially conscious corporate entity, did not delay
submission of its application for obtaining NOC (because the CGWA
has extended the timeline from time to time). Hence, after issue of the

initial Public Motice, the Respondent No. 3 submitted its Application

o 2016 vide Application No. 21-4/1261/UP/IND/2016-169 for
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13.7

13.8
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obtaining NOC  with the CGWA  with all  required
documents/information. The CGWA  being satisfied with the
completeness of the application filed by the Respondent No. 3 in all
respects, granted the Ground Water NOC on 31.01. 2018 to the
Manufacturing Unit of the Respondent No, 3, subject to certain

conditions as mentioned therein.

The Ground Water NOC was valid for a period of two vears from
03.01.2018 t1ll 02.01.2020 and the Respondent No. 3 was permatted to
extract 1,163 cubic meters per day for 261 days per year (l.e., not

exceeding 3,03,543 cubic metres per year),

The Respondent No. 3 has been scrupulously complying with the
limits specified by the CGWA and in addition, has been complying

with all conditions specified in the Ground Water NOC.

The Respondent No. 3 in compliance with the conditions contained in
the Ground Water NOC dated 31.01.2018, and it submitted perindic
detailed Compliance Report/ Action Taken Reports to the Regional
Director, Central Ground Water Board (in short *CGWB™) with a
copy to the CGWA to confirm compliance of the conditions imposed
by it under the Ground Water NOC. A copy of the Compliance Report
dated 17.11.2018 submitted by the Respondent No. 3 to the CGWB

and CGWA is enclosed herewith and marked as Annexure — R3/9,

IF Wdldl | Byl ey faidll
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13.9 The compliance report was duly accepted by the CGWB and CGWA,

which confirms the fact that the Respondent No. 3 has complied with

all conditions specified in the Ground Water NOC and further has

taken all requisite action/steps in conformity with the Ground Water

NOC dated 31.01.2018. The conditions specified and its compliance

by the Respondent No. 3 are set out below, for ease of reference:

13.9.1

139.2

Installation of water meters on the constructed wells and
monthly monitoring of data indicating the quantum of
groundwater withdrawal and complying with the permissible

limits.

Implementation of groundwater recharge measures which

includes:

Rooftop Rainwaier harvesting in the Manufacturing Unit

which potentially can recharge 13,833 cubic metres per vear;

Adoption and maintenance of 13 ponds in the nearby villages
of Chithera, Bhola Rawal, Maycha, Azayabpur and Rajatpur.
Cleaning of the ponds on periodic basis and installation of
shafts for the increase in the percolation rate of the recharge.
Potential recharge of the ground water from the ponds

maintained by the Respondent No. 3 is 6,22,680 cubic metres

per year.

| Wl e B __;B_ﬁ
aﬁ Sionaton
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Photographs evidencing rainwater harvesting pit developed in the

Manufacturing Unit and artificial recharge shafts and cleaning of

ponds are enclosed herewith and marked as Annexure — R3/10

{colly). Documents evidencing adoption and maintenance of

ponds by the Respondent No. 3 are enclosed herewith and marked

as Annexure — R3/11 {(colly).

1383

13.9.4

13.9.5

13.9.6

13.9.7

13.9.%

Adaoption of measures for water conservation which includes

recycling, reuse, treatment, ete,

Installation of piczometers with digital water level recorder
and furnishing details including User [D and password 1o the

authorities to access the ground water monitoring data;
Installation of flow meters;

Furnishing details of proundwater quality both for pre-

monsoon and post-monsoon period;

Conducting awareness sessions on water conservabion at

nearby village schools;

Plantation of trees at nearby villages and schools. The
Respondent Mo. 3 has planted approximately 500 plants in the

vear 2020 and another 500 plants in the year 2021, which

ek
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were also inspected by the UPPCB for the purposes of geo-

tagging;

Photographs evidencing plantation of trees by the Respondent Mo, 3 are

enclosed herewith and marked as Annexure — R3/12.

13.10 As stated above, the Ground Water NOC granted by the CGWA on
31.01.2018 was valid for a period of two years 1.e., till 02.01.2020.
The CGWA by way of a Public Notice dated 15.02.2019 (during the
validity of the Ground Water NOC granted to the Respondent No. 3),
put to notice to all concemed that application{s) for renewal of
existing NOCs are required to be submitted online on its NOCAP
portal and no offline (physical copies of applications) would be
entertained. Further, in the Public Notice, CGWA stated that
applicants with valid NOC shall be able to apply for renewal (through
submission of online application and documents), three months prior
to the date of expiry of existing NOC, A copy of the Notice dated
15.02.2019% issued by the CGWA is enclosed herewith and marked as

Annexure - R3/

13.11 The Respondent No. 3 states that in compliance of the aforesaid
CGWA  Notice dated 15.02.2019, the Respondent No. 3 on
©h 19.11.2019 submitted its applications vide Application No. 21-

] 41261/ UPAIND/2016 along with all the necessary supporting

Iitharised Signator
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documents for renewal of Ground Water NOC (submitted on the
online NOCAP portal). A copy of the application seeking renewal of
Ground Water NOC is enclosed herewith and marked as Annexure —

R3/14.

13.12 Meanwhile, the Ulttar Pradesh Ground Water (Management &
Regulation) Act 2019 (in short “UPGW Act”) was brought into force
on 02.10.2019 and the Rules made thereunder i.e., the Uttar Pradesh
Ground Water (Management & Regulation) Rules 2020 (in short

“UPGW Rules™) were enacted only on 25.02.2020,

13.13 It is submitted that the UPGW Act and Rules provides for a
complete framework including institutional framework like
establishment of District Ground Water Management Council at the
District Level and a State Authority known as UP State Ground Water
Management and Regulatory Authority for the purposes of managing
and regulating the extraction and use of ground water in the state of

UP.

13.14 That despite submission of the application for renewal of the Ground
Water NOC 1n time, there was no intimation from the CGWA on the

status of the renewal application. Therefore, the Respondent No. 3

S sent a reminder on 31.07.2020 requesting for consideration of the
-

L application and renewal of the Ground Water NOC. A copy of the
el
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Letter dated 31.07.2020 addressed by the Respondent No. 3 to the

COWE 18 enclosed herewith and marked as Annexure — R3/15.

13.15 At this juncture, it is relevant to state thalt the CGWA wvide

Notification 3289(E) dated 24.09.2020, in supersession of its earlier
guidelines, notified the ‘Guidelines to conirol and regulate ground
warer extraction in India’ (in short *CGWA Guidelines, 2020™). It is
submitted that in terms of Regulation 11{vi) of the CGWA
Guidelines, 2020, the Ground Water NOC dated 31.01.2018 granted
in favour of the Respondent no. 3 is deemed to be extended till the
renewal of Ground Water NOC by the CGWA as the Respondent No.
3 has applied within the specified time and it is for the CGWA to

consider and renew the Ground Water NOC.

13.16 Around November 2020 i.e., while the application for renewal of the

Ground Water NOC submitted by the Respondent No. 3 was pending
consideration with the CGWA, the CGWA notified through its
website that it has stopped processing application filed earlier and also
stopped accepting any fresh and renewal application for projects in
UP, since UP Government has started its own online portal for
accepting application and issue of Groundwater NOC for Units
located within the State of UP. Therefore, CGWA advised project

proponents from UP to wisit the website of UP government

._.{_ﬂﬂgwdmtlinain} and submit necessary applications/applications for
2

w
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renewal. The relevant notification put up on the website of the CGWA

is extracted below for ease of reference:

"Praject Proponenis from Uttar Pradesh are informed thar
(P Government has started its online portal for Groundwarter
NOC and hence CGWA NOCAP Portal has stopped
processing of already existing applications, as well as
accepting fresh and renewal applications for Projects in UP.
Al Project Proponents of UP are advised lo visit
upgwdonline.in. Technical Helpline Number 0322-4150300

(Timing From [0:30 AM to 05:30 PM on working days)."

A copy of the screenshot of the website of the CGWA in respect of
the said Motification is enclosed herewith and marked as Annexure

— R3/16.

13.17 That the website of the UP Ground Water Depantment { in short
“UPGWD™) at ‘upgwdonline.in' became functional only in January
2021 and o provided for the following services to existing
commercial/industrial users in accordance with the UPGW Act and

Rules:

i. Registration of Well — Allowed in every block those who
have authorizationNOC certificate issued by CGWA or

Ground Water Department, UP.

17 Shanatan
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ii. Issuance of NOC for Well - Allowed in every block

A copy of the list of services available on the website of the
UPGWD is enclosed herewith and marked as Annexure — R¥17.
From the List of services available on the website of the UPGWD, it
is clear that the UPGWD provides for registration of existing Wells
in every block (whether Notified or non-Notified) and for applying

for and grant of NOC, in accordance with the UPGW Act and Rules,

13.18 That, the UPGW Act and Rules in particular, provides for separate
registration of each existing Well (whether in Notified or non-Notified
area) and obfaining separate Ground Water NOC for each existing
Well (whether in Notified or non-Notified area), and the users alrcady
having valid NOC issued by the CGWA like the Respondent No. 3 arc
required to apply for registration in Form 1{B} and for NOC m Form
2(B). The Respondent No. 3 craves leave of this Hon'ble Tribunal to
refer and rely on the relevant provisions of the UPGW Act and Rules,

during arguments.

13,19 In this context, it i5 submitted that the UPGWD published
‘Guidelines jor undersianding and processing of online applications
received wunder Uttar Pradesh Ground Water (Management and

\ Regulation) Act, 209" on its website on 02.03.2021 wherein it

jg specifically allowed the existing users (even in Notified Areas) to

L Varuih beveldys
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apply for Repgistration and obtain NOC for Wells, if such a user had a

valid Ground Water NOC issued by the CGWA and had applied for

its renewal and such application was pending with the CGWA. A

copy of the said Guidelines is enclosed herewith and marked as

Annexure — R3/18.

13.20 That as stated above, the Respondent No. 3 has three tube wells at its

Manufacturing Unit for abstraction of ground water. Soon after the

website of the UPGWD became functional (in January 2021), the

Respondent Mo, 3 applied for registration as well as Ground Water

NOC for all the three Wells at its Manufacturing Unit. For ease of

reference, a chart is provided below giving details of all the

applications and their current status:

~0f Varn Bavis wu

Mo | Purpose  of | Date of | Application Number | Form | Cumrent Status
Application | Application
1. | Registration | (09.01.2021 GTBNOIZIRINOGO4S | 1B Registered vide
of Well {1) Registration
No.
202101000177
2. |NOC  for [09.01.2021 | GTBNDIZININOOG7 |B8A | Granted  vide
Well (1) Authorization/
NOC Mo,
NOCO34614
3. | Registration | 19.01.2021 GTBNOIZIRINOOSO | 1B Registered vide
of Well (2) Registration
K M.
' 202101000368
4 F*'i_j‘JGC for | 10.02.2021 GTBNOIZININGI2Z | BA Granted vide
0y Well (2) Authorization/
/=] NOC No.
4/
-
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NOCO39693

Fegistration
of Well (3)

19.01.2021

GTBNO1ZIRINDOSI]

NOC for
Well (3)

10.02.2021

| GTBNO12ZININOIZY

1B

BA

Registered vide
Registration
No.
202101000369

| Granted  vide

Authorization/
NOC No.
MNOC03IS952

Copies of said applications secking registration of wells are enclosed

herewith and marked as Annexure — R3/19 (colly).

3.21 It is stated that though the application for NOC of the three Wells

were required to be made by the Respondent No. 3 in Form 2B, the

website of the UPGWD provided nn!jf' one Form iL.e., Form 8A and the

same 15 required to be used for even grant of Ground Water NOC and

option of filing application under Form EB has not been made

available by the UPGWD. A screenshot of the website of the

UPGWD 15 enclosed herewith and marked as Annexure — R3/20. The

Respondent No. 3 enguired from officials of UPGWD and was

informed that they have to submit their application in Form 8A and

Ay

*. accordingly, the Respondent No. 3 submitted three independent

applications, for the three wells. Copies of applications seeking NOC

Aeolly).

s

for wells are enclosed herewith and marked as Annexure — R3/21
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13.22 Since the applications for Registration and NOC for wells were
pending, the Respondent MNo. 3 sent a reminder to the District
Magistrate, District Ground Water Management Council (Gautam
Budh Nagar) on 25.02.2021 requesting for grant of registration and
NOCs for the three Wells. In the said letter, the Respondent No. 3
reconfirmed submission of relevant records with the application and
restated that the three wells as well as i3 application for grant of
Ground Water NOCs, comply with all relevant rules and regulations.
A copy of the Letter dated 25022021 addressed to the District
Magistrate, District Ground Water Management Council 15 enclosed

herewith and marked as Annexure - R3/22.

13.23 After consideration of the applications, UPGWD under Ministry of
Jal Shakti granted Registration Certificate for the three wells to the
Respondent No. 3. However, the applications for renewal of NOCs
were still kept pending. Copies of Registration Certificates for the
three Wells (as downloaded from the UPGWD website) are enclosed

herewith and marked as Annexure — R3/23 (colly).

13.24 That the Respondent No. 3 states that while {a) it’s applications for
renewal of the Ground Water NOC dated 31.01.2018 was pending

i
P\R 4 H“*;h consideration with the CGWA, (b) while the Respondent No. 3 was in

St
<P
ﬁ{"'-;.ﬂ'. -d:.\ the process of submitting applications for registration and grant
o S e
. aa D Ground Water NOC for the three Wells in terms of the CGWA

L
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directions as well as the UPGW Act and Rules, the Respondent No. 3
received a Motice dated 21.12.2020 from the UPPCB. A copy of the
Notice dated 21.12.2020 is enclosed herewith and marked as

Annexure — R3/24.

13.25 The said MNotice was issued in the context of the Order dated
02.12.2020 passed by this Hon'ble Tribunal in the present Application
and the UPPCB sought point-wise response from the Respondent No.,
3 on below three recommendations of the Joint Committee in its

report submitted before this Tribunal on 01.10.2020:

“1) The Unit shall obtain NOC from the CGWA for the
abstraction of Groundwater which has been expired on January

02, 2020,

2) The Unit shall remove the floating sludge form the secondary

clarifier.

3} The Unit shall renew the Agreement with the Plasiic Waste

Recycler for the collection and recycling of plastic waste. "

13.26 That on 11.01.2021, the Respondent No. 3 submitted its reply to the
said Notice, giving detailed response along with supporting data and
documents in respect of all three recommendations as pointed out by
the UPPCH in its Notice. A copy of the reply dated 11.01.2021 with

annexures 15 enclosed herewith and marked as Annexure — R3/25.
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13.27 That for ease of reference, the Respondent No, 3 is recapitulating
below its response in the context of the recommendations of the Joint

Inspection Committee, as stated in the Notice:

Recommendaiion [: Regarding NOC for abstraction of ground water:

13.27.1 That the Respondent No. 3 had a Ground Water NOC 1ssued
by the CGWA dated 31.01.2018 valid for two years ie., till

02.01.2020;

13.27.2 That prior to the expiry of the said Ground Water NOC, the
Respondent No. 3 applied for the renewal on 19.11.2019, with

the COWA;

13.27.3 Alter the submission of the application for renewal with
CGWA, the CGWA notified that it has stopped processing all
pending applications for projects in UP and the proponents

were advised to approach the UPGWD;

13.27.4 That the Respondent No, 3 applied for NOC with the
UPGWD immediately on the activation of their online portal
on 09.01.202]1 and the same is under consideration by

UPGWD; and

13.27.5 The Respondent No. 3 assured to submit the renewed NOC to

Y LIPPCR as soon as it is received from the UPGWD.

et
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Recommendaiion 2 Regarding removal of floating sludge form the

secondary clarifier;

13.27.6 The Respondent No, 3 reiterated that it had removed the
floating sludge form the secondary clarifier (which was only a
temporary glitch) and submitted the photographs confirming

compliance of the recommendation on 27.08.2020.

Recommendation 3 Regarding renewal of Agreement with the Plastic

Waste Recycler:

13.27.7 The Respondent No. 3 renewed the agreement with Plastic
Waste Recycler i.e., GEM Enviro Management Pvi. Lid. for
collection and recycling of plastic waste and submitted a copy

of the agreement along with the reply.

13.28 That in the aforesaid background, on 09.03.2021 the Respondent No.
3 received another Notice dated 22.02.2021 from the UPPCB,
wherein the Respondent No. 3 was directed to stop abstraction of
ground water on the erroneous assumption that the Respondent No. 3
does not have penmission/ NOC from the CGWA or UPGWD and the
Respondent No. 3 was directed to submit compliance thereof.

:"-.‘ Further, the Respondent No, 3 was asked to show cause why
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{received on 09.03.2021) is enclosed herewith and marked as

Annexure — R3/26.

13.29 It is submitted that the Notice dated 22.02.202] was issued after the
Respondent No. 3 submitted its earlier response dated 11.01.2021 (to
the Notice dated 21.12.2020) providing clarifications on the three
recommendations of the Joint Inspection Commitiee. Since the Notice
dated 22.02.2021 was only in relation to alleged non-compliance of
Recommendation No.l i.e. NOC for ground water, the Respondent
No. 3 verily believes that the UPPCB found the response of the
Respondent No. 3 satisfactory on the two other recommendations;

hence the same were closed.

13.30 That on 13.03.2021, the Respondent No. 3 submitted its reply to the
aforesaid Notice dated 22.02.2021 (received on 09.03.2021). In its
reply, the Respondent No. 3 submitted that it complies all applicable
riles and regulations in relation to ground water extraction; hence it is
not liable for imposition of Environmental Compensation as alleged in
the Notice. The Respondent No. 3 reiterated the steps taken earlicr by
them for renewal of Ground Water NOC and drew the attention of the
Respondent Mo, 2 to the pending applications for grant of ground

4:6"5 A%\ Water NOC as well as the relevant Public Notices and provisions of

G-'Ji E'd'n UPGW Act and Rules. The Respondent No. 3 also requested for a

':":1 Gt

"I'.i e el -
\ e 'p:-;:.rémal hearing from the UFPCB. A copy of the reply dated

L I

- @;:_I‘j O Verun Bevoriges

ﬁ Signatory



257

13.03202] with annexures 15 enclosed herewith and marked as

Annexure — R3/27.

13.31 That the Respondent No. 3 states that on further follow up with the

\ _'"‘%'_""E ¥

UPGWD on its pending applications for renewal of the Ground Water
NOC, on 24.03.2021 the Respondent No. 3 received an email from the
UPGWD, attaching a Letter dated 19.03.202]1 addressed by the
UPGWD to the CGWA in relation to the applications for Ground
Water NOC/ Renewal of Ground Water NOC by users who have
carlier applied to the CGWA for fresh Ground Water NOC or renewal
of Ground Water NOC in time. It was stated in the letter that the
CGWA either awaiting orders by the Hon'ble NGT or due o
procedural delays is not able to process those applications and such
users have now applied to the UPGWD. On this issue, UPGWD in its
meeting dated 20.01.2021 decided to keep all applications pending
{(which were earlier filed with CGWA and pending for renewal/grant
by CGWA), and UPGWD would decide these appheations based on a
report by the CGWA. UPGWD also annexed a list of all such
applications received upto 18.03.2021 by UPDWD (which were
earlier pending with CGWA for renewal of Ground Water NOC) and

requested CGWA fo provide its recommendation for issue / renewal

i ﬁ\.\;ﬁ Ground Water NOC while mentioning reasons of pendency of
TR |

}hﬁ;%e applications to UPDWD by 28.03.2021. In the list annexed, the

b = el il BN gy i
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details of applications by the Respondent No. 3 for its Manufacturing
Unit are listed at 81. Nos. 79, 97 and 98. It was also intimated that in
Uttar Pradesh, services for issue of Ground Water NOC/ registration
are time bound as envisaged under the LUL.P. Janhit Guarantee Act. A
copy of the Email dated 24.03.2021 along with the said Letter dated

19.03.2021 is enclosed herewith and marked as Annexure — R3/28,

13.32 That from the above letter, it is clear beyond doubt that the
Respondent No. 3 has a valid Ground Water NOC and before its
expiry, it had applied for renewal with the CGWA, The CGWA did
not process the application for renewal in time and as directed by the
CGWA, the Respondent No. 3 applied for Ground Water NOC (for
the Wells at its Manufacturing Unit) with the UPGWD 1n accordance
with the UPGW Act and Rules, which was pending with the UPGWD,

which was awaiting recommendations by the CGWA.

1333 That thereafter, by way of a letter dated 01.04.2021, issued by the
Director UPGWT to the District Groundwater Management Council
Chairman i.e. the District Magistrate, Gautam Budh Nagar, a list was
annexed of a total of 40 applications (which were pending approval
for grant of renewal of NOC) which were approved by the UPGWD

l:,;" on the basis of a) Minutes of ¢ e Meeting dated 20.01.2021 of the UP
1 h LI | }"l &

syt r"nl'hs‘late Groundwater Management and Regulatory  Authority
- Li:f;lmslitub:ﬂ under the provisions of the UPGW Act) under the
Ay

)2 :‘J‘i\:

- | wlly
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chairmanship of Chief Secretary, Government of Uttar Pradesh; and
b) report given by the Ministry of Jal Shakti, CGWA, New Delhi vide
File No. CGWB/11/2020/\CGWA-177 dated 30.03.2021. In the list
annexed, the applications by the Respondent No. 3 for its
Manufacturing Unit are listed at SI. Nos. 26, 27 and 28 which were
approved from 02.01.2020 for five years. A copy of the said Letter
dated 01.04.2021 issued by the Director UPGWD is enclosed

herewith and marked as Annexure — R3/29,

13.34 The Respondent No. 3 paid the abstraction fees! withdrawal charges

.
HFuﬁTC‘G‘- M
¥ | 115 Hagan Courts
| DELHI

as computed and intimated to it on the online portal of the UPGWD
for the three wells and was granted NOCs, viz. NOC No.
NOC034614, NOCD39693 and NOC035952 by the UPGWD under
the Minisiry of Jal Shakii for the three wells which are valid from
03.01.2020 to 02.01.2025 and the Respondent No. 3 is in sirict
compliance of all the conditions imposed by the UPGWD while grant
of the NOCs. Copies of challans evidencing payment towards ground
water abstraction fees! withdrawal charges are enclosed herewith and

marked as Annexure — R3/30 (colly). Copies of the NOCs for the

three Wells are enclosed herewith and marked as Annexure — R3/11

FL
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D. Water Audit Repor! and Impact Asseszsment Report:

14, The Respondent MNo. 3 engaged TUV India Pvt. Lid. (CGWA
accepted Auditor) to conduct water audit of 1ts Manufacturing Unit. TUV
India Pvt. Ltd, conducted the audit on 04.02,202]1 and 05.02.202]1 and
accordingly prepared a Water Audit Report. A copy of the Water Audit
Report is enclosed herewith and marked as Annexure — R3/32. In Water
Audit Report (at internal page no. 19) TUV's finding is:

“"Varun Beverages Limited had taken many initiatives in the plani to

decrease the water requirement and arrest the water loss. [f we

observed the water consumption or abstraction in Fear-2020, there

is decrease af water consumption in the plant, "
It is relevant to state here that against the permitted limit of 3,03,.543 cubic
metres per year, the Respondent No. 3 as per its requirements abstracted
only 2,62.610 cubic metres in the year 2018 and 2,33,374 cubic metres in
the year 2019. In 2020, the abstraction was decreased significantly to only

1.5% B98 cubic metres.

15. It is submitted that at Section 11 of the Water Audit Report, the
auditors suggested nine additional water saving technigues to the
Respondent No. 3 and the Respondent No. 3, in compliance of the

SOTAR,

estions of the auditors, has implemented all additional nine techniques

: Manufacturing Unit. A copy of the compliance report confirming

AUl Doyt Ll
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implementation of all the nine techniques by the Respondent MNo. 3 at the
Manufacturing Unit is enclosed herewith and marked as Annexure —

R3/33.

16,  The Respondent No. 3 also submitted an Impact Assessment Report,
prepared by a CGWA centified’ accredited consultant, to the UPGWD, A
copy of the said Impact Assessment Report is enclosed herewith and
marked as Annexure — R3/34. The Impact Assessment Report (at internal

page no. 66) concludes as follows:

“l.  Farun beverages recharges the tune of 6364473 m3 of annually
collected rainfall

2. Effectiveness of the recharge system has been visible in the plant
premises,

3. Result of the recharge is that the ground water level is in rising
trend in our and around the project location. "

-

and hnally, it was concluded (at intemnal page no. 67) that:

“Present siatus and extraction of ground waler in the project
premises would not affect the potential and depletion of water level in
surrounding areas due o Industries as indusirial area is not available
in the 5 km Buffer area of the project and Rainwater harvesting
measwres has been taken for groundwater recharge. ™

E. Compliance of the recommendations in Joint Inspection Reporis:

- .17, That pursuant o the Orders dated 01.07.2020 and 02.12.2020 passed

[ nd "_";':h. hj.-' this Hon ble Tribunal in the present Application, two inspections of the

‘-__|'1 .{. I A I Varu AV anes Lif s
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Manufacturing LUnit have been carried out by the Joint Teams of CPCH,
UPPCE, UPGWD, CGWA, GNIDA, District Administration and two Joint

Inspection Reports have been submitted, before this Hon ble Tribunal.

18.  Inthe 1" Joint Inspection Report (submitted before this Tribunal on
01.10.2020), following three recommendations were given by the Joint

Team afier thorough inspection of the Manufacturing Unit:

“1) The Unit shall obtain NOC jrom the CGWA for the
abstraction of Groundwater which has been expired on

January 02, 2020,

2} The Unit shall remove the floating sludge form the secondary

clarifier.

3} The Unit shall renew the Agreement with the Plastic Waste

Recyeler for the collection and recyeling of plastic waste. "

19.  The Recommendation No. 2 and 3 were immediately complied with,
by the Respondent No. 3 and compliance thereof was intimated to the
UPPCB. Regarding Recommendation No. 1 it was clarified that the
Respondent No. 3, complies of all applicable rules and regulations in

relation 1o ground water extraction and application for renewal of NOC was

Fm%n&ew
=
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renewal of the NOC but also rigorously followed up with the concermed

authorities for grant of the same.

20. It is most humbly submitted that the delay, if any, cannot be
attributable 1o the Respondent No. 3. Reference in this regard is also drawn
to Regulation 11{vi) of the CGWA Gudelines, 2020 which 15 extracted

below for ease of reference:

“If the application for renewal is submitted in time and the CGWA/
the respective State/ Ut Awthority is wnable to process the
application in time, No Objection Certificate shall be deemed to be
extended till the date of renewal of No Objection Certificare "

21.  The 2™ Inspection was carried out by the Joint Team of CPCR,
UPPCB and UPGWD on 31.03.2021 and in the Joint Inspection Report
(submitted before this Tribunal on 08.04.2021) compliance of the

Recommendation No. 2 and 3 was duly noted and regarding

Recommendation No. 1 the Joint Team has given the following status

report:

o "The Unit has applied for renewal of NOC on 19.11.2019
(refer Annexure-3) to CGWA before the expiry of its NOC.

o The UPGWD has done registration af three borewells in the
District Ground Water Management Council and the unit has
anplied for the renewal of NOC to UPGWD for groundwater
absiraction.

s UPGWD has approved the NOC for 05 years since iits lasi
expiry date, however, NOC yet to be issued by UPGWD 1o the

Unit™
For Varum Beverages Lin
.____.--""_ 5
7
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22. It is relevant to submit here that no new/ other non-compliance was
found by the Joint Team at the Manufacturing Unit of the Respondent No.

3

23.  Subsequent io the above inspection, even the rencwed NOCs bearing
no. NOCO34614, NOC039693, NOC035952 have also been issued to the
Respondent No. 3 by the Ground Water Department under the Ministry of
Jal Shakti of the State of UP which are valid up to 02.01.2025. Hence, all

the recommendations have been complied by the Respondent No. 3,

24.  The Joint Team in the 2™ Joint Inspection Report observed that the
abstraction fees/ withdrawal charges may be calculated since the expiry of
the NOC and the same be paid in accordance with the ‘over-exploited
areas’ category charges. Accordingly, the Respondent No. 3 has paid the
abstraction fees/ withdrawal charges as intimated to it on the online portal

of the UPGWD for the three wells { Annexure — R3/30).

25,  Further, the Respondent No. 3 has employed several latest water
efficient techniques so as to reduce dependency on ground walter resources
which includes hot water recovery syrup room, CIP water recovery,
installation of recovery tanks, ete. Photographs evidencing latest water

efficient techniques implemented by the Respondent No, 3 at the

G‘E ﬁﬁ?*ﬁ-‘lﬂnuﬁctuﬁng Unit are enclosed herewith and marked as Annexure —

> N
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PARAWISE REPLY:

1. That the contents of the Paragraph No. 1 of the Application in so far
it relates to the Respondent No. 3 and its Manufacturing Unit are wrong and
denied. It 15 denied that the Applicant has filed the present Application in
public interest. It 1s submitted that the Applicant has presented false and
mcomplete facts and made baseless allegations before this Hon'ble
Tribunal against the Respondent No. 3. Qua the Respondent No. 3, its
operations at the Manufacturing Unit and consents/ permissions, etc,
obtained by the Respondent No. 3, the Respondent No. 3 has produced
correct and complete facts and circumstances before this Hon ble Tribunal
in it5 Preliminary Submissions above, for this Hon'ble Tribunal®s kind

consideration.

2 - 3. That the conténts of the Paragraph No. 2 and 3 of the Application in
s0 far it relate to the Respondent No. 3 and its Manufacturing Unit are
wrong and denied. It is denied that the Respondent No. 3 is doing any
illegal or unauthorized operation leading to environment degradation, It 1s
further denied that the Respondent No. 3 is discharging gases/ untreated
elfluent or 15 illegally extracting ground water. It is vehemently denied that
the Respondent No. 3 is operating the Manufacturing Unit in violation or

contravention of any environment law much less the Water Act, Air Act

" ‘and the Environment Protection Act, It is submitted that the Respondent

-

, No: 3 has mquisim Consent Order from the UPPCB under the Water Actl
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and the Air Act which is renewed from time to time and the Respondent
No. 3 is complying with all the conditions imposed upon it under the
Consent Orders. The Respondent No. 3 also had a valid NOC issued by the
CGWA for extraction of ground water and currently also possess the
necessary NOCs and Regisiration certificates for ground water extraction
1ssued by the Ground Water Department under the Mimsiry of Jal Shakti of
the State of UP, In this regard, the Respondent No. 3 craves leave of this
Hon'ble Tribunal to refer and rely on the detailed Preliminary Submissions

made above.

4. That the contents of Paragraph No. 4 of the Application in so far it
relates to the Respondent No. 3 and its Manufacturing Unit are wrong and
denied. The Applicant has produced certain documents and photographs
relating to the Manufacturing Unit of the Respondent No. 3, The
interpretation given by the Applicant to such documents and photographs is

wrong and denied in totality.

5 In response to contents of Paragraph No. 5 of the Application, in so
far it relates to discharge of efftuent by the Respondent No. 3 in the drain
and the pictures of the Respondent No., 3's Manufacturing Unit annexed by
the Applicant, it is submitted that the interpretation given by the Applicant
1% wrong and denied, It is submitted that an ETP is installed at the
'Mfmtif'qlr::mring Unit of the Respondent No. 3 which is used to treat

wastewater. In the ETP, wastewater is treated with various means and

F-ﬂr "i"EJ'HI'I Hﬂwagw
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treated water is being re-used for multiple purposes like gardening, flushing
of toilets, etc. and rest of the treated water is drained out in terms of the
permission/ Consent Order issued by the UPPCB. Layvout Dhagram and
photographs of the ETP installed at the Manufacturing Umt of the

Respondent No. 3 are enclosed herewith and marked as Annexure — R3/36

{colly). It is further submitted that the Respondent No. 3 has put in place an
ETP Online Monitoring System or Online Continuous Emission
Monitoring System (in short “OCEMS") at the Manufacturing Unit
through which continuous and uninterrupted data regarding emissions and
discharges is being supplied to the CPCB server. The Applicant has
annexed a photograph of 04.02.2020 to allege that the Respondent No. 3 is
heavily discharging its effluent in the drain. It is submitted that the
Respondent No. 3 has always complied with the emission and discharge
standards and as per OCEMS data for 04.02.2020 also, the treated effluent
discharged by the Respondent No. 3 was within the permissible limits as
per the Consent Order Conditions. A report generated from the OCEMS for

04.02 2020 is enclosed herewith and marked as Annexure — R3/37.

f. The contents of Paragraph No. 6 of the Application in so far it

relates to Consent Orders dated 26.03.2018 obtained by the Respondent No.

der the Water Act and Air Act are not denied. Rest of the contents o

T
the extent it alleges that the Respondent No. 3 is running operations without

=+ |

e ﬂﬁ}f_ﬁf'ﬂ.!id Consent Orders under the Water Act and Air Act after the expiry
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of the 2018 Consent Orders are false, wrong and denied. It is submitted that
at no point of time the Respondent No. 3 was operating the Manufacturing
Unit without a valid Consent Order under the Water Act and the Air Act
from the UPPCB. In this regard, a copy of the Consent Order dated
04.02.2019 issued by UPPCB under Section 25 and 26 of the Water Act
which was valid from 01.01.2019 to 31.12.2020 i3 enclosed herewith and

marked as Annexure — RI/38 and a copy of the Consent Order dated

(04.02.2019 issued by UUPPCB under Section 21 and 22 of the Air Act which
was valid from 01.01.2019 to 31.12.2020 is enclosed herewith and marked

as Annexure — R3/39.

7. The contents of Paragraph No. 7 of the Application in so far it
relates to the Respondent No. 3 and its Manufacturing Unit and alleges that
the Respondent No. 3 is extracting ground water without NOC and is in
violation of the conditions of the NOC are false, wrong and denied. In this
regard, the Respondent No. 3 has stated in detail the true and correct facts
in the Preliminary Submissions above and craves leave of this Hon'ble

Tribunal 1o refer and rely on the same.

8. - 9. In response to contents of Paragraph No. & and 9 of the Application

it is submitted that though the Applicant has made specific allegation only

/,:;p_ﬁga:nu the Respondent No. 1 ie. Moon Beverages Lid. that it is in

wtﬂnﬁnp 3{ Section 28 of the UPGW Act but the photographs annexed as

/ -q" ,
| I ;_\-I‘
Q IIHI' e #ummhe zLT- relates to the Respondent No. 3. It is submitted that the
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Respondent No. 3 is in full compliance of Section 28 of the UPGW Act and
is not doing direct recharge into the aquifers of the rain water falling on
open land, ground, etc. through recharge well, recharge shafl, ete. It is
submitted that the photograph annexed by the Applicant as Annexure Ad is
a photograph of recharge shaft installed by the Respondent No. 3 at one of
the ponds adopted and maintained by it. It is submitted that all the recharge
shafts installed by the Respondent No. 3 have multi-level filtering process
to recharge ground waler and hence, it is untrue to allege that the
Respondent No. 3 is directly recharging the aquifers with rainwater falling
on open land, etc. Also, from the photograph it appears that it has been
taken at a ime when the level of water in the pond is low. A schematic
diagram of pond recharge along with design of recharge wells/ shafis
installed by the Respondent No. 3 are enclosed herewith and marked as

Annexure — R3/410.

10,  That the contents of Paragraph No. 10 of the Application in so far it
refers to a new article dated 15.09.2019 on the website of Dainik Jagran are
denied for want of knowledge and its authenticity and credibility. In so far
as payment of compensation for illegal extraction of ground water is
concerned, it 1s submitted that the Respondent No. 3 has never engaged in

the practice of-illegal extraction of ground water and hence is not liable for

t of any compensation towards illegal extraction. As observed by

f
/ ol Team in its Joint Inspection Report (submitted to this Hon'ble
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Tribunal on 08.04.2021), the Respondent No. 3 has paid the requisite

ground water abstraction fees/ withdrawal charges to the UPGWID.

11.  In response to contents of Paragraph No. 11 of the Application it is
submitted that the Applicant has made incorrect, concocted and false
statements in so far as the Respondent Mo, 3, its Manufacturing Unit and

compliances are concerned.

12.  In response to contents of Paragraph No. 12 of the Application it is
submitted that the Respondent No. 3, in compliance of the conditions of
the NOC for ground water extraction, monitors the ground water guality
(pre-monsoon and post-monsoon) and periodically submit reports in this

regard to the concerned local authorities.

13. It is denied that there exist any grounds, as raised by the Applicant,
for grant of relief as prayed for against the Respondent MNo. 3, The
Respondent No. 3 is conducting its operations at the Manufacturing Unit
after obtaining all the requisite permissions/ approvals/ authorizations from
the local authorities and is in strict compliance of all the conditions
imposed on it under such permissions/ approvals/ authorizations. The
Respondent No. 3 is neither discharging effluents in the nearby drain
against the provisions of the Water Act and nor it is illegally extracting
TAR
/%-9' :

[ [apnyosiT®y

, fhazan Cour
kk l pELRL

id water. The Respondent MNo. 3 has also complied with the

dations mentioned in the Joint Inspection Report.
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14. In view of the above stated facts and circumstances, it is most
humbly prayed that the present Application, qua the Respondent No. 3 does

not survive and is likely to be dismissed by this Hon ble Tribunal.

LI Wl bag .'I

FICATION:

29 0CT 2021

Verified at New Delhi, on this the  day of October, 2021 that the
contents of the foregoing affidavit are true and correct to my knowledge
and belief as derived from the records of the Respondent No. 3, no part of it

is false, and nothing material has been concealed therefrom.

il vardn h’l,ﬂ'-'."lr hﬂf$

Au'lhc-n QN%
ATTESTED

NOTARY PUBLIC DELH®

]
]
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Current issue date: 28 May 2021 Initial date of certification: 7 May 2018
Expiry date: 6 May 2024 Certification decision date: 28 May 2021
Certificate identity number: 10363658

Lioyd's
Register

Certificate of Approval

This is to certify that the Food Safety Management System of:

Varun Beverages Limited

2E Udyog Kendra, Ecotech-lll G B Nagar, Greater Noida, 201306, India

has been assessed by Lloyd's Register and determined to comply with the requirements of:

Food Safety System Certification 22000, FSSC 22000

Certification scheme for food safety management systems consisting of the following elements:
1ISO22000:2018, ISO/TS 22002-1:2009 and additional FSSC22000 requirements (version 5.1)
Food Chain (Sub) Category: C IV

Approval number(s): FSSC 22000 — 00013754

The scope of this approval is applicable to:

Manufacture of carbonated beverages packed in PET & Glass bottles.
Carbonated Fruit Beverages packed in Glass Bottles.
Caffeinated beverages packed in PET bottles.

r i
S o+

) A

Luis Cunha

Area Operations Manager - SAMEA (:.I F 5 5 C L i-':' f-"'

(L]
mans jugw

Issued by: Lloyd's Register Quality Assurance Limited

The authenticity can be verified in the FSSC22000 database of Certified Organizations available on www.fssc22000.com.

Lloyd's Register Group Limited, its affiliates and subsidiaries, including Lloyd's Register Quality Assurance Limited (LRQA), and their respective officers, employees or agents
are, individually and collectively, referred to in this clause as 'Lloyd's Register'. Lloyd's Register assumes no responsibility and shall not be liable to any person for any loss,
damage or expense caused by reliance on the information or advice in this document or howsoever provided, unless that person has signed a contract with the relevant Lloyd's
Register entity for the provision of this information or advice and in that case any responsibility or liability is exclusively on the terms and conditions set out in that contract.
Issued by: Lloyd's Register Quality Assurance Limited, 63-64, Kalpataru Square, 6th floor, Kondivita Lane, Off Andheri-Kurla Road, Andheri (E), Mumbai, 400059, India for and

on behalf of: Lloyd's Register Quality Assurance Limited, 1 Trinity Park, Bickenhill Lane, Birmingham B37 7ES, United Kingdom

Page 1 of 1
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AAIB

Announced

950/1000

Beverages - Greater Noida - 6775

Greater Noida, Uttar Pradesh, India

was inspected by a qualified AIB International Inspector on

July 26 - 28, 2021

under the requirements of the AIB International
Consolidated Standards for Beverage Facilities.

L T @m

Chairman of the Board Global Vice President, Operations

/WY rv~ g7

President and CEO

TO VERIFY AUTHENTICITY OF THIS DOCUMENT, CALL AIB INTERNATIONAL AT +1-785-537-4750
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——
w UTTAR PRADESH POLLUTION CONTROL BOARD
:‘::n-;‘r-;“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
o Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER
Ref No. - Dated : 01/03/2021

110927/UPPCB/GreaterNoida(UPPCBRO)/CTO/
water/GREATER NOIDA/2020

To,

Shri RAJINDER JEET SINGH BAGGA

M/s VARUN BEVERAGES LIMITED

Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech III, Greater Noida -
201306, GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. VARUN BEVERAGES LIMITED

Reference Application No :10158043 Dated :01/03/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. VARUN BEVERAGES
LIMITED is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
VI VE K Digitally signed

by VIVEK ROY

ROY wsioso
For and on behalf of U.P. Pollution Control Board

CEO-1
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, UPPCB, Greater Noida. VIVEKzz e
ROY ey
CEO-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.VARUN BEVERAGES LIMITED vide

Consent Order No. 10158043/ Water Dated : 01/03/2021
CONDITIONS OF CONSENT
1. This consent is valid only for the approved production capacity of Carbonated non carbonated
beverages- 21064 MT/Month .
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point

1 Domestic 10 KLD Septic Tank

2 Industrial 568 KLD ETP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 10 KLD

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 568 KLD

5. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

4
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8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1-  This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

2-  The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3-  The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 as amended.

4-  The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

5-  The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

6- The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

7-  The industry should ensure the operation of the ETP in such a manner that it confirm the
standards lay down under the E.P. Rules 1986

8- The treated effluent shall be allowed to be discharged in the ambient environment only after
exhausting options for reuse in industrial process/ irrigation in order to minimize freshwater usage.
9- Electromagnetic Flow meter to be installed in all water abstraction points and usage of fresh water
to be minimized.

10-  The industry will have to ensure permission from the CGWA/UPGWD for ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

11-  The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2020 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.

12-  If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

13- The Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of
E.P Rules 1986.

14- The Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment from time to time.

15-  The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

16. The validity of this CTO shall be subject to the final orders of Hon’ble NGT in OA no. 69/2020
Sushil Bhatt Vs. Moon Beverages Limited & Ors..

Issued with the permission of competent authority . VIVEK oty sones

ROY #hosioss
For and on behalf of U.P. Pollution Control Board .

CEO-1
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UL
ﬁﬁ UTTAR PRADESH POLLUTION CONTROL BOARD
’p‘!ﬁm' Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER
Ref No. - Dated : 02/03/2021
110833/UPPCB/GreaterNoida(UPPCBRO)/CTO/air/GREATER
NOIDA/2020
To,

Shri RAJINDER JEET SINGH BAGGA

M/s VARUN BEVERAGES LIMITED

Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech III, Greater Noida -
201306, GAUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. VARUN BEVERAGES LIMITED

Reference Application No. 10145954 Dated : 02/03/2021

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
VARUN BEVERAGES LIMITED. under Air Act 1981. It is being authorised for said emissions, as
per the standards, in environment, by the Board as per enclosed conditions .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .
3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

V I V E K Digitally signed

by VIVEKROY
Date: 2021.03.02
ROY 10:28:09 +05'30'
For and on behalf of U.P. Pollution Control Board

CEO-1
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, UPPCB, Greater Noida. xg&@g@:ﬁvd
CEO-1
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U.P. Pollution Control Board

Dated : 02/03/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Carbonated non carbonated
beverages- 21064 MT/Month .

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
1 5 TPH Boiler Agro 1 Particulate |30 Meter from
waste/Bio Matter GL with
briquettes Cyclone dust
collector and
Bag filter
2 2TPH& 3 PNG/Diesel 2 Particulate |30 Meter from
TPH Standby Matter GL
boiler
3 1010 KVA DG Diesel 3 Sulphur 30 Meter from
Set Dioxide GL
4 1010 KVA DG Diesel 4 Sulphur 30 Meter from
Set Dioxide GL
5 500x3, 125x1 Diesel 5.8 Sulphur As per EP Act
DG Sets Dioxide 1986
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter | As per EP Act 1986
2 2 Particulate Matter | As per EP Act 1986
3 3.8 Sulphur Dioxide As per EP Act 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CCl/or otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

4
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1- This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

2- The Industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under E.P. Act 1986.

3- The Industry shall dispose the hazardous waste through authorized recyclers/TSDF and comply
with the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 as amended.

4- The industry shall only use PNG as fuel once PNG pipeline is available in that industrial area.

5- The industry shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for year 2020 and audited balance sheet for the current year and the details of
fees deposited during last three years within a month otherwise this CTO may be revoked.

6- If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

7- The Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court,Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment from time to time

8- Any source of emission other than that mentioned in the Air consent seeking application will not
be permitted by the Board.

9- The industry should ensure the operation of the air pollution control system (APCS) in such a
manner that the air emission confirms with the standards prescribed under the E.P Act 1986 as
amended.

10- The Industry shall submit Environmental Statement in prescribed format as per rule no.14 as per
E.P Rules 1986.

11- The Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified / approved laboratory under E.P. Act 1986.

12- The Industry shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

13- The use of Pet coke and Furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
court order.

14- The Industry should be operated in such a way so that there is no adverse impact on public and
environment.

15- The Industry shall develop proper green belt and rain water harvesting system as per guidelines.
For green belt at least 8 feet height plants should be planted which shall be properly protected as
proper irrigation and maneuvering arrangements shall be made. For the development of the green
belt the guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Issued with the permission of competent authority . V|VEKE;%"§;'¥;,;%"§“
ROY. ‘osas s
For and on behalf of U.P. Pollution Control Board .

CEO-1
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Annexure-R3/ 2
mmrp- VARUN BEVERAGES LIMITED 80

Pioi Mo : 2E, Udyog Keada, Ecotach:- 0|, Groater Nowa, Dt 58, Magar [ULF, | - 201 206 (IMEHAL
Ph. : 01 03050814 Fao ;0 3)-30G0E2E

CIN ; LT4899DL1995PLCO6S830  Wab : www.rjcorpin  E-mail ID : infogrjcorp.in

Date : 18" April 2021

To,
The Regional Officer,
UPPCB, A-1, 1# Floor,
Commercial Complex, Beta 2.
Greater Moida (UIP)

Subject: Compliance Report of the conditions imposed in CTO

Dear Sir,

This has reference to the consent no. 110833 / UPPCR / GreaterNoida(UPPCBRO) / CTO [ air f
Greater Noida [ 2020 dated 02/03/2021 under the Air (Prevention and Confrol of Pollution) Act,
1981 and the consent no. 110827 / UPPCE / GreaterMNoida(UPPCERQ) / CTOD / water [ Greater
Moida f 2020 dated 01/022021 under the Water (Prevention and Contral of Pollution) Act, 1974,
We hereby submit the followings documents:

1. Latest balance sheet of our establishment for the financial year 2018-20 as Annexure A.

2. Consent Compliance Report for the consent no. 110833 [/ UPPCB /
GreaterNolda(UPPCBRO) / CTO / air / Greater Nolda / 2020 dated 02/03/2021 under the
Air (Prevention and Control of Pollution) Act, 1881 as Annexure B.

3. Consant Compliance Report for the consent no. 7110827 ¢ UPPCB 7
GreaterNoida{UPPCBRO) / CTO / waler / Greater Nosda / 2020 dated D1/03/2021 under
the Water (Prevention and Control of Pollution) Act, 1874 as Annexure C.

This is for your record please.

Thanking you

Aum::r;i_:nd.signatnw

Anpexure ;| As above.
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Varun Beverages L td.,

Plot No. 2E, Udhyog Kendra, Ecotech |11, Greater Noida (UP)- 201306

Consent Compliance Report

CONSENT UNDER AIR ACT, 1981, CONDITIONS OF CONSENT

Ref No. - 110833/UPPCB/GreaterNoida(UPPCBRO)/CTO/air/GREATER NOIDA/2020
Dated 2nd March 2021, Validity period from 01/01/2021 to 31/12/2022

S.NO. | Conditions

| Status

1

1. This consent is valid only for the approved
production capacity of Carbonated non
carbonated beverages- 21064 MT/Month

Complied. Detailsare provided as
Annexure 1

2. This consent is valid only for products and
qguantity mentioned above. Industry shall
obtain prior approval before making any
modification in product/ process /fuel/ plant
machinery failing which consent would be
deemed void.

Complied. Detailsare provided as
Annexure 1

3(a) The maximum rate of emission of flue gas
should not be more than the emission norms for
the stacks

Complied. We are getting stack
monitoring done from approved
lab. May 20 - report is attached as
Annexure 2

3(b) Air Pollution Source Details.

Complied. No change is source.
Actuals and consent sources are
same

3(c) The emissions by various stacks into the
environment should be as per the norms of the
Board .

Complied. We are getting stack
monitoring done from approved
lab. May 20 - report is attached as
Annexure 2

4.. Quantity of other pollutants should also be
as per the norms prescribed by the
Board/MOEF & CC/or otherwise mandatory .

Complied. We are getting stack
monitoring done from approved
lab. May 20 - report is attached as
Annexure 2

5.. The equipment for air pollution control
system and monitoring ,as proposed by the
industry and approved by the Board should
be installed in their premises itself .

Complied.

Unit has cyclone dust collector,
bag filter, WPH. Snaps of the
same is attached as Annexure 3

6.. The modification or installation in the
existing pollution control equipments should
be done only by prior approval of Board .

Complied.
Unit has not
modification so far.

done any

¥
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9. 7.. The operation of air pollution control | Complied. We are getting stack
system and maintenance be done in such a | monitoring done from approved
way that the quantity of pollutants should be | 1ab. May 20 - report is attached as
in accordance with the standards prescribed | Annexure 2
by the Board/MoEF & CC/or otherwise
mandatory .

10. 8.. Unit should do provisions for fugitive | Complied. We have stacks as per
emissions chimney/stack as per the norms of | horms. Snaps attached for stacks
the Board/MOEF & CC/or otherwise | asAnnexure4
mandatory .

11. 9.. The unit should submit the stack emissions | Complied.

monitoring report within one month from
issuance of consent order along with the point
wise compliance report of the consent order .
Further quarterly monitoring report should be
submitted .

Submitted compliance report is
attached as Annexure 2

Specific Conditions:

1.. This consent is valid only for products
and quantity mentioned above. Industry
shall obtain prior approval before making
any modification in product/process
/fuel/ Plant machinery failing which
consent would be deemed void.

Complied. Detailsare provided as
Annexure 1

2.. The Industry shall comply with
various provisions of Air (Prevention and
Control of Pollution) Act 1981 as
amended, Water (Prevention and
Control of Pollution) Act 1974 as
amended and all other applicable rules
notified under E.P. Act 1986.

Complied.

3.. The Industry shall dispose the
hazardous waste through authorized
recyclers/TSDF and comply with the

provisions of Hazardous and Other
Wastes (Management and Trans-
boundary Movement) Amendment

Rules, 2016 as amended.

Complied. Unit is disposing
hazardous waste thru RAMKY
which is approved vendor for
disposal of hazardous waste by
UPPCB. Details are provided as
Annexure 5

4.. The industry shall only use PNG as fuel once
PNG pipeline is available in that industrial
area.

Complied.
Industry is using Bio mass as
boiler fuel as stipul ated in consent.

5.. The industry shall submit the point wise
compliance report of the conditions
imposed in the CTO issued by the Board for
year 2020 and audited balance sheet for

Complied.
Unit has submitted
compliance on time.

consent

¥
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the current year and the details of fees
deposited during last three years within a
month otherwise this CTO may be
revoked.

6.. If the CPCB or UPPCB issues the Closure
order against the industry this consent order
stands automatically suspended for that
period

Complied.
Not applicable.

7.. The Industry shall abide by orders /
directions issued by Hon’ble Supreme
Court Hon’ble High Court,Hon’ble
National Green Tribunal, Central Pollution
Control Board and U.P Pollution Control
Board for protection and safeguard of
environment from time to time

Complied

8.. Any source of emission other than that
mentioned in the Air consent seeking
application will not be permitted by the
Board.

Complied

9,The industry should ensure the
operation of the air pollution control
system (APCS) in such a manner that
the air emission confirms with the
standards prescribed under the E.P Act
1986 as amended.

Complied

10.. The Industry shall submit Environmental
Statement in prescribed format as per rule
no.14 as per E.P Rules 1986.

Complied
Annexure 6 is attached.

11.. The Industry shall submit
monitoring reports of all stacks and
ambient air quality from a certified
/ approved laboratory under E.P.
Act 1986.

Complied.
Submitted compliance report is
attached as Annexure 2

12.. The Industry shall obtain prior
consents in the event of any addition of
new emission generation sources such as-
Boiler/ Furnace/ Heaters/ D.G. Sets or
alteration of existing emission sources in
accordance with section- 21/22 of air Act
1981 (as amended respectively).

Complied

13.. The use of Pet coke and Furnace oil as
a fuel is restricted in compliance of the
Hon’ble Supreme court order.

Complied.
Industry is using Bio mass as
boiler fuel as stipulated in consent.

¥
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14.. The Industry should be operated in Complied.
such a way so that there is no adverse

impact on public and environment.

15.. The Industry shall develop proper Complied.

green belt and rain water harvesting
system as per guidelines. For green belt at
least 8 feet height plants should be planted
which shall be properly protected as
proper irrigation and maneuvering
arrangements shall be made. For the
development of the green belt the
guidelines issued vide Board office order
no. H10405/220/2018/02 Dt. 16-02-2018
shall be complied.

¥
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Annexure 1

Month Production (Ltr) Production (KL)
JAN 2020 6739667 6740
FEB 2020 10006487 10006
MAR 2020 6312766 6313
APR 2020 1234085 1234
MAY 2020 11583461 11583
JUN 2020 17266775 17267
JUL 2020 9301785 9302
AUG 2020 9370375 9370
SEP 2020 9429954 9430
OCT 2020 4422219 4422
NOV 2020 1574101 1574
DEC 2020 3339590 3340
YTD 2020 90581265 90581
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Annexure - 2

mﬁﬂm- VARUN BEVERAGES LIMICED

Pioi Mo @ 2E, Udyog Kendra, Ecolech-ill, Granbar Naida, Distl. 4.8 Magar (WP - J0FHS (TNEHA)
P 01303060814 Fax 08 0-3060820

CiM : LT489900L 1995PLC06E9839 Web : www.ricorp.in  E-mail I : info@rjcomnp.in

Date:- 17.04.2021

To,

Regional Officer

UP Pollution Control Board

A-1, 17 Floor, Commercial Complex
Beta- |l, Greater Noida, G B Nagar, UP

Sub:- Quarterly Submission of Ambient Air Quality Monitoring and Analysis
Report and Stack Emission Monitoring and analysis Report for 1" Quarter
Jan- March-2021

Dear Sir,

With reference to the above please find enclosed herewith the periodic
Ambient Air Quality Monitoring and Analysis Report and Stack Emission
Monitoring and Analysis Report

Please acknowledge the receipt of the same and oblige.
Thanking you,

srfrr WA )
For Varun Beverages Ltd zormn wp P W

Tl =

Auth urF:Ed.Signamr\r
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Newcon Consultants & Laboratories
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ON MONITORING AND ANALYSIS REPORT
E;rm“mmmmmmm P A S
[EST REPGRT NO - NCLVBKMIT116/0003/18103-2021 m.'r:nuﬂmm 23-63-2021
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STACK EMISSION MONITORING AND ANALYSIS REPORT
[NEW DIESEL ENGINES UIPTO 500 KW) Page 1 Of 1
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Newcon Consvltants & Laborafories
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TEST CERTIFICATE

STACK EMISSION MONITORING AND ANALYSIS REPORT

[DIESEL EMNGINES MORE THAN BOO HW) Pagm 1 or ot
TEST REPORT MO | NCL/VEXMT 11600041 8M3-2031 DATE OF REPORT : 23-03-2021
same And Address Of Cuntomer VARUN BEVERAGES LTD.
PLOT NO. - 2 E, UDYOG KENORA, BECD TECHA, GREATER ROMIDA | G B NAGAR P,
INDHA
BAMPLING DETAIL
Aralyuis Start Dats 100330 Analysin End Date 2303021
Cwta Of Sampling T2 1 Sampling Done By NCL
Sampling Protacsl AS PER CPCB OUIDELINES  Ouration Of Sampiing 30 MIN
Equipmen Used Wayubodhan Guack Sampler bo 1 VES- |5 Mo XY TG B,
DETAILS OF STACK
Htack Aftsched To DI EET, NOD. 3
Cepucity OF 0.G. N0 KVA = 508 KW Type Of Fusl Usad HED
fitmci Hmlghd Alwres Gignisd 20 My Crumidy O Fuel Used 100 LTHA
Stuck Din At Tha Top 350 mm
Arfacher APCE ACOUSTIC ENCLOSURE Matarinl 0¥ Conatruction S
&rmi Code A Narmial Operaling Schodule AS PER RECQUIREMENTS
£ . Bt Commm. Diate O o aher D1 -07-2005
PHYSICAL OBSERVATIONS
Armteont Termpasatura . Flue Gan Tampariturs 20470
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Air pollution control device details

Bag Filter

WPH
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Cyclone Dust Collector
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Annexure4

Boiler Stack snaps

DG Stacks
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Hﬂnm. VARUN BEVERAGES LIMICED

Plod Ma. - 2, Udyog Kendia, Ecolechlll, Graaler Molda, Distl. .6 Magar (LR} - 201308 {MOIA|
I Ph.C 0120-30650814 P 01 20-3060838
1 | ClH : LT488000 1005PLC0E0839 Web : wwworjcorpin  E-madl 1D : infod@rjcorp.in
Sept 30™, 2020

VELY MRS GM2/SEPT/ 2020

TQ,
The reglanal officer

- Uttar Pradosh pollution control board
Greater Moida U P

Sub- Submissien of Environment Statement {farm-V) for the financial year ending on March -2020

A2ar sir,

With FETETE'I"IF.E 10 Above, please find whe enclosed herewith Environment Statement in form v
dully filled signed for your reference and record

Pleaze ackndwledge the receipt of the same and ohlige

Thanking you and we assure you our best attention and cooperation at all tmes

Yours' Faithfully

For Varun Boverages Ltd,

o Varurybeyarges Liniied
r AT

.'f

ed Signatory
1?ngnﬁlﬂi“5r?ﬂ§h} .

Factary Manaper
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Annexure C 312

Varun Beverages L td.,

Plot No. 2E, Udhyog Kendra, Ecotech |11, Greater Noida (UP)- 201306

Consent Compliance Report

CONSENT UNDER WATER ACT, 1974, CONDITIONS OF CONSENT

Ref No. - 110927/UPPCB/GreaterNoida(UPPCBRO)/CTO/water/GREATER NOIDA/2020
Dated 1% March 2021, Validity period from 01/01/2021 to 31/12/2022

S.NO. | Conditions | Status

1 1. This consent is valid only for the approved | Complied. Details are
production  capacity of Carbonated non | provided as Annexure 1
carbonated beverages- 21064 MT/Month

2. 2. The quantity of maximum daily effluent discharge | Complied. Details are
should not be more than the following : provided as Annexure 2
Effluent Discharge Details
S.No Kind of Maximum daily  Treatment
Effulant  dischargeKL/day facility
and
discharge
point
1 Domestic 10 KLD Septic
Tank
2 Industrial 568 KLD ETP

3. 3. Arrangement should be made for collection of | Complied.
water used in process and domestic effluent
separately in closed water supply system. The
treated domestic and industrial effluent if
discharged outside the premises, if meets at the
end of final discharge point, arrangement should
be made for measurement of effluent and for
collecting its sample. Except the effluent informed
in the application for consent no other effluent
should enter in the said arrangements for
collection of effluent. It should also be ensured
that domestic effluent should not be discharged in
storm water drain.

4. 4(a). The domestic effluent should be treated in | Complied.
treatment plant so that the should be in
conformity with the following norms dated
treated effluent.

Domestic Effulant

SNo  Parameter Standard
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1 Total Suspended As per EP Act
Solids 1986
2 BOD As per EP Act
1986
3 COD As per EP Act
1986
4 Oil & Grease As per EP Act
1986
5 Quantity of 10 KLD
Discharge

4(b). The industrial effluent should be treated in
treatment plant so that the treated effluent
should be in conformity with the following

norms. .
Industrial Effulant

S.No  Parameter Standard
1 Total Suspended As per EP Act
Solids 1986
2 BOD As per EP Act
1986
3 COD As per EP Act
1986
4 Oil & Grease As per EP Act
1986
5 Quantity of 568 KLD
Discharge

Complied. External test
reports are atached as
Annexure 3

5. Effluent generated in all the processes, bleed
water, cooling effluent and the effluent generated
from washing of floor and equipments etc should
be treated before its disposal with treated
industrial effluent so that it should be according to
the norms prescribed under The Environment
(Protection) Act,1986 or otherwise mandatory.

Complied.

6. The other pollutant for which norms have not
been prescribed, the same should not be more
than the norms prescribed for the water used in
manufacturing process of the industry.

Complied.

7. The method for collecting industrial and
domestic effluent and its analysis should be as per
legal Indian standards and its subsequent
amendments/standards prescribed under The
Environment (Protection) Act, 1986.

Complied.

8. The treated domestic and industrial effluent be
mixed (as per the provisions of Condition No. 2)
and disposed of on one disposal point. This
common effluent disposal point should have
arrangement for flow meter/V Notch for
measuring effluent and its log book be maintained.

Complied.
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Specific Conditions:

1.. This consent is valid only for products and
guantity mentioned above. Industry shall obtain
prior approval before making any modification
in product/process /fuel/ Plant machinery failing
which consent would be deemed void.

Complied. Details
provided as Annexure 1

are

2. The Unit shall comply with various provisions of
Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Control of
Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Complied.

3.. The Industry shall dispose the hazardous
waste through authorized recyclers/TSDF and
comply with the provisions of Hazardous and
Other Wastes (Management and Trans-
boundary Movement) Amendment Rules, 2016
as amended.

Complied. Unit is
disposing hazardous waste
thru RAMKY which is
approved  vendor  for
disposal of hazardous waste
by UPPCB. Details are
provided as Annexure 5

4. The Unit should be operated in such a way so that
there is no adverse impact on public and
environment.

Complied.

5. The Unit shall submit quarterly monitoring reports
of treated effluent from a certified / approved
laboratory under E.P. Act 1986

Complied.
As per Annexure 3

6.. The Unit will ensure the continuous and
uninterrupted data supply from the OCEEMS to the
CPCB server. The wunit shall maintain strict
supervision on fluctuations in operating parameters
with respect to each treatment unit of the Effluent
treatment plant.

Complied.
As per Annexure 4

7.. The industry should ensure the operation of the
ETP in such a manner that it confirm the standards
lay down under the E.P. Rules 1986

Complied.

8.. The treated effluent shall be allowed to be
discharged in the ambient environment only after
exhausting options for reuse in industrial process/
irrigation in order to minimize freshwater usage.

Complied.

9, Electromagnetic Flow meter to be installed in all
water abstraction points and usage of fresh water
to be minimized.

Complied.
As per Annexure 7
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10.. The industry will have to ensure permission from
the CGWA/UPGWD for ground water extraction and
it will be the responsibility of the industry to comply
with the various conditions of the permission taken.

Complied.

11.. The industry shall submit the point wise
compliance report of the conditions imposed in the
CTO issued by the Board for year 2020 and audited
balance sheet for the current year and the details of

fees deposited during last three years
within a month otherwise this CTO may
be revoked.

Complied.

12.. If the CPCB or UPPCB issues the Closure order
against the industry this consent order stands
automatically suspended for that period.

Not Applicable

13.. The Industry shall submit Environmental
Statement in prescribed form V as per rule no.14 of
E.P Rules 1986.

Complied
Annexure 6 is attached.

14.. The Industry shall abide by orders / directions
issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central
Pollution Control Board and U.P Pollution Control
Board for protection and safeguard of environment
from time to time.

Complied.

15.. The Industry shall develop proper green belt
and rain water harvesting system as per
guidelines. For green belt at least 8 feet height
plants should be planted which shall be properly
protected as proper irrigation and maneuvering
arrangements shall be made. For the
development of the green belt the guidelines
issued vide Board office order no.
H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

Complied.
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Annexure 1

Month Production (Ltr) Production (KL)
JAN 2020 6739667 6740
FEB 2020 10006487 10006
MAR 2020 6312766 6313
APR 2020 1234085 1234
MAY 2020 11583461 11583
JUN 2020 17266775 17267
JUL 2020 9301785 9302
AUG 2020 9370375 9370
SEP 2020 9429954 9430
OCT 2020 4422219 4422
NOV 2020 1574101 1574
DEC 2020 3339590 3340
YTD 2020 90581265 90581
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Annexure 2
ETP OUTLET FLOWMETER READING FOR THE YEAR 2020

Date OPENING CLOSING OUTLET (KL) Average |Maximum Discharge in a day
Jan 261813 265596 3783 268
Feb 265596 269189 3593 275
Mar 269189 271571 2382 282
Apr 271571 272149 578 150
May 272149 275838 3689 385
Jun 275838 279103 3265 280
Jul 279103 285502 6399 292
Aug 285502 289172 3670 309
Sep 289172 293836 4664 297
Oct 293836 297584 3748 343
Nov 297584 298873 1289 244
Dec 298873 300375 1502 189

38562
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Annexure 3

Newcon Consultants & Laborafories

A IS0 9001 2015, 150 14061 : 2015, OHEAS 18001 : 2007 Cortified |Laborstory T gy
NABL ISCNIELC 17025 - 2007 iMesibng, Cert. Moo TC-2538 Accreditied Laborsiory, .
Recognised with MOEFCC & UP. Pollution Control Beard

Wighade - www newconiad in

TEST CERTIFICATE

WASTE WATER SAMPLE ANALYSIS REPORT

TEST REPORT NO - HELNBH!HEEHM'I B}Ml'ﬂ‘lﬂﬂiﬂ

Mame And Address Of Customer

 VARUN BEVERAGES LTD

PLOT MO, -2 E, UDYDG KENDRA, ECO TECHLN, GREATER NOIDA , G

Fage 1 O 1

DATE OF REPORT : 1-|I.II:I'£F!I'.'IED

B NAGAR,UP., INDIA
SAMPLING DETAILS

Analysis Start Date OB /2020 Analysis End Date 14/1/2020
Date of Sampling 072020 Sampling 1D No. 010/08/01/2020
Timao ol Sampling 420
Sampling Done By NCL
Sampling Location ETP INLET
Sampling Description ETF WATER BEFORE TREATMENT
Bampling Protocol 15, 3025{Pari-l) Sampling Quantity TWO LY
Packing Condition Sealsg Packed In (3lass Botla

TEET RESULT
S.Mo. Paramoter i Unit Protocol Result
; Bk N e T APHRISHOHEE] 020 9
i Tobl Sespended Soids (T53) maiL APHA- 2540 (D) T4
i o Chemicel Ouyges ﬁmii'*.i:;up Marc) mgl  ABHASHO B H
4 Ghemuml Gxygen Demand E'CTJ:I T mgi BEFHA 5230 {0 ) 68
§ DA Geme m | maL TAPRAEEN 00 &
= End OF Repan =

FOR NEWCON CONSULTANTS & LABORATORIES

"*-J

1
ﬂﬁhﬂﬂﬁhh:uﬂi#ﬂwml M dspulen subsd 1D
mmmmmumhmm@mﬁmm 4. Cur bbbty » lsed b koo vakue oy
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Newcon Consultants & Laboratories @ mane

An 1500 I : 2005, IS0 14008 : 201, DIEAS 8001 1 2007 Certified Laboratory
NADL ISOVTEC 17925 0 2007 (Tiesting, Cert. Na, TC-53528) Accreditnted Labarmiory,

Recogaised with MOEFCUC & U.F, Pollution Contrsl Doard ”T&Tﬁﬁ”
Webede - www newconlzb n
TEST CERTIFICATE
WASTE WATER SAMPLE ANALYSIS REPORT
Paga | o 1
TEST REPDAT NO : NCLAVBHKMSS08/011/08/01/2020 DATE OF REPORT - 14/01/2020
Mame And Address Of Customer = VARUN BEVERAGES LTD. '

PLOT NOD. - 2E, UDYOG KENDRA, ECO TECH-Il, GREATER NOIDA | .G
B NAGAR,ULP., INDIA

SAMPLING DETAILS
Anglysis Start Date B0 Analysis End Date 14012020
Date of Sampling o200 Sampling 1D Mo. 1 0a012020
Tima of Sampling 1430
Sampling Done By MNEL
Sampling Location ETF QUTLET
Sampling Description ETP WATER AFTER TREATMENT
Sampling Protacal I8 3028 (Pan-1) Sampling Quantity WG Ly
Facking Condition Sealed Packed in Glass Balbe
TEST RESULT
SMo. Parameter = © | Unlt = Protocol = FResull  Stendards (CPCE) (Max)
Inland Surface  Public Sewer
Water
LSRR . - APHA-LS0HAYE T35 580 5540
2 Teiad Susparded Sokds (TES) mgiL APHAZSED) @ 1B 100 500
3 Big Chemcal Duygen Damard (3 oays 8 27°C) ~ omgll  APHASZIO®E) @0 2 u 350
4 Chemical Goygon Demangd (COO) 7 mgll | APHAEDIO@] a8 LT Mot Speziliad
5 0l & Grease B T mgiL F YL T - I | i 20

== Eng Of Repor™™

FOR HNEWGON CONSULTANTS & LABORATORIES

- - ' 4 IGHATORY
e e e .M ITRUECOPY /[
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Annexure 4

ETP Online Monitoring System
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Annexure 6
| 3

Hﬂnm. VARUN BEVERAGES LIMICED

Plod Ma. - 2, Udyog Kendia, Ecolechlll, Graaler Molda, Distl. .6 Magar (LR} - 201308 {MOIA|
I Ph.C 0120-30650814 P 01 20-3060838
1 | ClH : LT488000 1005PLC0E0839 Web : wwworjcorpin  E-madl 1D : infod@rjcorp.in
Sept 30™, 2020

VELY MRS GM2/SEPT/ 2020

TQ,
The reglanal officer

- Uttar Pradosh pollution control board
Greater Moida U P

Sub- Submissien of Environment Statement {farm-V) for the financial year ending on March -2020

A2ar sir,

With FETETE'I"IF.E 10 Above, please find whe enclosed herewith Environment Statement in form v
dully filled signed for your reference and record

Pleaze ackndwledge the receipt of the same and ohlige

Thanking you and we assure you our best attention and cooperation at all tmes

Yours' Faithfully

For Varun Boverages Ltd,

o Varurybeyarges Liniied
r AT

.'f

ed Signatory
1?ngnﬁlﬂi“5r?ﬂ§h} .

Factary Manaper
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Annexure 7 323

Point No 2 : Affixation of digital water flow meter having telemetry
system which records rate and quantum of abstraction (for each well)

2.1: Borewell-3 with digital flow meter with telemetry system Borewell-2 with digital flow meter with
telemetry system

¥
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2.2: Borewell meterssnaps

Borewd|-3 with flow meter
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Annexure-R3/ 325
UTTAR PRADESH POLLUTION CONTROL BOARD
TC-12V, Vibhuti Khand,Gomti Nagar, L ucknow-226010

Ref. No: 464/UPPCB/Greater Noida(UPPCBRO)/HWM/GREATER NOIDA/2018 Dated:

19/06/2018

To,
M/s VARUN BEVERAGES LIMITED
VARUN BEVERAGES LTD
Tehsil :Dadri
District :GREATER NOIDA

Sub :- Authorisation issued under the provisions of Hazardous and Other Wastes (M anagement and
Transboundary Movement) Rules, 2016

1 Number of authorization and date of issue 464 and 19/06/2018 .

2. Reference of application (No. and date) 581370 and 25/01/2018 .

3. Mr KAMLESH KUMAR JAIN of M/sVARUN BEVERAGES LIMITED is hereby granted
an authorization based on the enclosed signed inspection report for generation, collection,
utilization, storage and disposal or any other use of hazardous or other wastes or both on the
premises situated at DADARI, GREATER NOIDA .

Details of Authorisation
S No. Category of Hazardous | Authorised mode of disposal Quantity(ton/annum)
Waste as per the Schedules | or recycling or utilization or
[,Il and 111 of theserules CO-processing, €tc.
1 Used Oil (Schedule 1 Cat. 5.1) Recyclers 1.52 Ton per year.
2 ETP Sludge (Schedule 1 Cat. TSDF 0.615 Ton per year
35.3)

1 The authorization shall be valid for aperiod of 18/06/2023 from the date of issue of this letter

2. The authorization is subject to the following general and specific conditions (please specify
any conditions that need to be imposed over and above general conditions, if any) .

A General Conditions of Authorization -

1 The authorised person shall comply with the provisions of the Environment (Protection Act,
1986, and the rules made there under .

2. The authorisation or its renewal shall be produced for inspection at the request of an officer
authorised by the State Pollution Board .

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization .

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorisation .

5. The person authorised shall implement Emergency Response Procedure (ERP) for which this

authorisation is being granted considering all site specific possible scenarios such as spillages,
leakages, fire etc. and their possible impacts and also carry out mock drill in thisregard at
regular interval of time.
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6. The person authorised shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and penalty .

7. It isthe duty of the authorised person to take prior permission ot the State Pollution Control
Board to close down the facility .

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its clean-up operation .

0. The record of consumption and fate of the imported hazardous and other wastes shall be
maintained .

10.  The hazardous and other waste which gets generated during recycling or reuse or recovery or
pre-processing or utilisation of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorisation .

11. Theimporter of exporter shall bear the cost of Import or export and mitigation of damages if
any

12.  Anapplication for the renewal of an authorisation shall be made as laid down under these
Rules.

13.  Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time to
time.

14.  Annua return shall befiled by June 30th for the period ensuring 31st March of the year .

B  Specific Conditions of Authorization

The authorization shall be valid for Generation, Collection, storage and disposal of hazardous waste
through TSDF generated from the industry as below-

I. Used or waste Oil (Schedule 1 Cat.5.1) through Recycler, Quantity 1.52 MT per year

Ii. ETP Sludge (Schedule 1 Cat. 35.3) through TSDF, Quantity 0.615 Ton per year.
1. The authorization shall be valid for a period of Five Y ear from the date of issue, if not suspended
or cancelled earlier.
2. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to
withstand physical conditions and climatic factors.
3. All hazardous waste containers and bags shall be provided with a general label. The storage area
should be at an isolated spot in the premises and must be fenced, covered and duly marked.
4. The authorized person or agency shall ensure that no adverse impact on the air, soil and water
including groundwater takes place due to activities for which authorization has been requested.
Comprehensive safety measures must be followed in handling of wastes and the staff must be
properly trained.
5. It is brought to your notice that as per the order dated 14.11.2003 passed by the Honorable
Supreme Court in W.P. (¢) No. 657 of 1995, no industry covered under Hazardous and other Wastes
(Management and Tran boundary Movement) Rules, 2016 shall be alowed to operate without valid
authorization. It is also provided in the same orders that industries which are not complying with the
conditions of authorization shall not be allowed to operate. Hence in case you fail to apply for
authorization, before its expiry or fail to comply with conditions of the earlier authorization issued
to you, closure order shall be issued against your industry without any further notice.
6. The applicant must file returns on prescribed Form 4 along with a compliance report of this letter
and should also maintain records on Form 3 and present it to Board sinspecting officials.
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7. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution
Control Board at the earliest along with details of mitigative and remedial measures taken.

8. The authorized person or agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any
other reprocessing unit it must be ensured that such unit is fully complying with environmental
requirements and has avalid authorization of the Board.

9. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All
spillages of hazardous chemicals, used containers, of hazardous chemicals such as flammable
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes
must be suitably and safely handled.

10. It iswithin the powers and functions of the U.P. Pollution Control Board to modify or revoke the
terms and conditions of the authorization issued under the Rule 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.

11. You are directed to display on-line data and display board outside the main factory gate with
regard to quantity and nature of hazardous chemicals being handled in the plant, including waste
water and air emission and solid hazardous waste generated within the factory premises. Necessary
compliance should be sent within 15 days of receipt of this |etter.

12. It is the mandatory duty of the authorized person or agency to comply with the guidelines for
transportation of hazardous waste in accordance with rule 18 of Hazardous and Other Waste
(Management and Tran boundary Movement) Rules, 2016.

13. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags
and then temporarily stored in alined RCC tank and pit with suitable shed.

14. An ETP dludge test report of alaboratory approved under E.P. Act shall be submitted along with
compliance of thisletter of this office.

15. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record
shall be maintained.

16. The occupier, transporter and operator of afacility shall be liable for damages caused to the
environment resulting due to improper handling and disposal of hazardous waste listed in schedule
1,2, and 3 and shall be liable to pay afine aslevied by the State Pollution Control Board under the
rules.

17. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent
within amonth.

18. Y ou shall become the member of any common TSDF for S.L.F. (Ms U.P. Waste Management
Project Kumbhi Kanpur Dehat or Ms Bharat Oil and Waste Management Ltd., Kumbhi, Akbarpur,
Kanpur Dehat. permitted by U.P.P.C.B)., and start sending the stored hazardous wastes for final
disposal to the TSDF and report back to U.P.P.C.B. with the required manifesto (document of
proof) within one or three month of this letter. The authorized incinerator is with Ms Bharat Oil
Company, Sahibabad, Ghaziabad for oily waste and paint sludge only.

19. The unit shall ensure that H.W. isregularly sent to Authorized common TSDF and shall not store
for more than 90 days in accordance with under rule 8 of HOWM Rules, 2016.

20. Emission from the Common or Captive incinerator stack shall meet the prescribed standards
under Environmental Protection Act. 1986.

21. Copies of Hazardous Waste Manifest in Form 10 shall be sent regularly to UPPCB for each
category of waste sent to TSDF or Incinerator.

22. Thisauthorization is valid till the industry is having valid consent as per the provisions of Air
(Prevention and Control of Pollution) Act 1981 and Water (Prevention and Control of Pollution)
Act, 1974.

23. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of
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Pollution) Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended
and E waste (Management and Handling) Rules, 2016.

(Authorized Signatory )

UTTAR PRADESH POLLUTION CONTROL BOARD

Copy to: To the Regional Officer, U.P.Pollution Control Board, RO UPPCB GHAZIABAD for
information and necessary action .

CEOIEE, I/C Circle

4
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e dmea, #d fasw vd

MEMBER SECRETARY T A& AT
HIZd JAIHIR
File No: - 21-4/1261/UP/IND/2016 - |49 Central Ground Water Authority

Ministry of Water Resources

River Development & Ganga Rejuvenation
NOC No: - CGWA/NOC/IND/ORIG/2018/3042 Government of India

pate:- 31 JAN 2018
To

'-‘!ﬁjs Varun Beverages Limited

Plat No, 2E, Ecotech |ll, Udyog Kendra,

Greater Noida, District Gautam Buddha Magar,

Uttar Pradesh - 201306

Sub:- NOC for ground water withdrawal to M/s Varun Beverages Limited in
respect of their existing Beverages manufacturing unit located at Plot No. 2E,
Ecotech Ill, Udyog Kendra, Greater Noida, Village Tusyana, Block Bisrakh,
District Gautam Buddha Nagar, Uttar Pradesh - reg.

RKefer fo your application an the above ciled subject. Based on recommendations of
Regional Director, Central Ground Water Board. Northern Region, Lucknow vide
their recommendations dated 14/08/2017 and further deliberations on the subject,
the NOC of Central Ground Water Authority is hereby accorded to M/s Varun
Beverages Limited in respect of their existing Beverages manufacturing unit
located at Plot No. 2E, Ecotech lll, Udyog Kendra, Greater Noida, Village
Tusyana, Block Bisrakh, District Gautam Buddha MNagar, Uttar Pradesh. The
NOC is, however subject to the following conditions:-

1. The firm may absfract 1,163 cu.m/day for 261 days [and not exceeding 3,03,543
cu.mfyear) of ground water, through existing three (3) tube wells only. The firm shall
seal one existing tube well and convert the other existing tube well into plezomaeter.
Mo additional ground water abstraction structures shall be constructed for this
purpose without prior approval of the CGWA.

2. Al the wells shall be fited with water meter by the fim at #s own cost and
monitaring of ground water abstraction shall be undenaken accordingly on regular
basiz, atleast oncea in a month.

3. M/s Varun Beverages Limited, in consultation with the Regional Director, Central
Ground Waler Board, Northem Reglon, Lucknow shall implement ground water
recharge measures atleast 1o the tune of 6,08,000 cu.miyear, for augmenting the
ground water resources of the ares within six monthis from the date of isspe of this
letter. Firm shall also undertake periodic maintenance of recharge structures at its
owWn cosl

4. The photographs of the recharge structures after completion of the same shall be
fumnished immediately to the Regional Director, Central Ground Water Board,
Northern Region, Lucknow for verification and under intimation to this office.

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel : 011-26175362, 26175373, 26175379  Fax: 011-16175369
Website : www.cgwb.gowv.in, Www.mowr.gov.in

s WA AR - e WURH BE

CONSERVE WATER - SAVE LIFE
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3. The firm at its own cost shall install additional one (1) plezometer both the
piezometers shall be fitted with digital water level recorder having telemetry sysiom
The firm shall share user dD and password with the Regional Director, Central
Ground Water Board, Northern Region, Lucknow.

8. The ground water guality shall be monitored twice in a year during pre- monsoon
and post- monsoon periods.

7. The ground water monitoring data in respect of 5. No. 2, § & 6 shall be submitted
to Central Ground Water Eoard, Northern Region, Lucknow on regular biasis at least
once in a year

8. The firm shall ensure proper recycling and reusa of waste water afler adequate
ireatnond.

9, Action laken reporl in respect of 5. No. 119 8 shall be submitied to CEWA within
ang year period

10, The perrnission s liable to be cancelled in case of non-comphance of any of the
conditions as mentioned in S. No. 1to 4.

11. This NOC is subject to prevailing Central/State Government rulesflaws or Court
orders related to construction of tubewelliground water withdrawal/construction of
recharge or conservation structurefdischarge of offitents or any such matlar as
applhicable.

12 The fhmm shall report seif compliance online in the websile (www.cgwa-
noc.gov.in) within one year from the date of igsue of this NOC.

13, This NOC does not absolve the applicant /| proponent of this obligation /
requirement to obtain other stalutory and administralive clearances from other
stalutory and adrninistrative aulhorities, '

14. The NOC does not imply that other stawtory / adminisirative clearances shall be
granted to the project by the concermed authorties. Such authorities would consider
the project on menls and be taking decisions independently of the NOC.

15. This NOCG i valid from 03/01/2018 till 02/01/2020

1

Member Secretary
Copy to:

1. The Member Secretary, Ultar Pradesh Follution Conirol Beard, PICUP
Bhawan, Third Floor, B-Block, Vibhutl Khand, Gomti Magar, Lucknow, Uttar
Pragesh with a request to ensure that lhe conditions menticned in the
NOC are complied by the firm irn coasultatiun with the District
Magistrate, District Gautarn Buddha Nagar, Uttar Pracdesh.

2 The District Magistrate, District Gautam Budgha Nagar, Utler Precesh for
necessary action,

3 The Regional Drirector, Céentrai Ground \VValor Board, Northern Rago,
Lucknow. This fas (elerencd 10 your ecohunentdlicn ¥aiac 1400720 17,

4. TS to the Chairman, Central Ground Water Authonty, Shram Shaxi BEhavan,
Raft Marg, New Delhi.

5 Guard File 2017-18. /

Member Secretary

¥
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CENTRAL GROUND WATER AUTHORITY

_
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,- - AND GANGA KEJUVENATION
. . Nty " idle e .
i« - PUBLIC NOTICE -
"ol Tha Hon'ble National Grect) Trburnal (NGT), New Dalhi, in order dated 15.4.2015
0} .91 2018 i drocions lr it iectgns please reler 1o wepaita he
* | egwa-noe.govie of Mipafcgwh.gov in orwebsite of Honble NGT) fo ensure that
| 7Y b existing, mow aRd expansion Incustiespropetts axtacling grounc water sheld
obtaln permission from Centad Ground Water Butharity subjact i law i farce,

;',fl Al induslrial uhRadnbasiusiling, Bropcts whalher exising of new of undar
5 expansion, LEuRg gr ‘widey g diveched o submit ihelr applitalions with due

recommendation ' ChnilroiBaard mong with ground walsr guakty
. | aralysis regot, ralr wetps pnoesting, pacil], Blor chasts o Natader balance, delais

‘o water supply fram other' Sousces #d in acctirdance’ with The CGEWA guidetines
lacad on the website of GEWE. Tha IndistnesFro@ats-aigo are dicectad (o sutme
anons anfing. Fof ary furbgr detaigslariBealions the ground water usars

apgis .
! atvisad 10 conlact the nearest wmm&WIm of diecions
!; Harbie NET witl wanrant closum of uslrics, Gpamion. of roCESE of SI0PpagD
] F oif-glecircity o wisles Br Eny ether sendca, o adoaan foimpesiion of coets
: . ..r.uq.ﬂl:-rulua&mdqw g £ AP
T A5104110000210697 s 1, ) Dt. 21.04.2016
L i, T | . [ [

. TlrsEmm::-rlr.l_:m.-Pnhrﬁj.am
Saturday-November 15 s

“ﬁﬁm GROUND :rF:T:ﬂ AUTHORITY
ATHE E, EVELD
AND GANGS HEJI.IUEI:.:'?#H i
AT PUBLIC NOTICE .
_ S Ble National Greens Ti i
cer datas 1542015 folowedy :T;;{:;:sﬁr:' 2098
*d ordar dated D9.07.2015 iszued dingmie o o
talled diractiong Pleass rafar in mhs:—?u I*I_I?E-'i:r;;-::_

nag.goy Iraﬂrmm:-“ﬁmu.gﬂmmﬂﬂﬂﬂwﬂ ihan &l pxist-

I .'H.'IJE s uiF H - 1
(=] L leval uni Ie |rﬁ!- LiGture l:ll LTS wirgpd
A g [=81 T s [y ar I FOjEET MR s

frxsaf
are ::'I:E-:b:??wwunqﬂ FRRANSION. Lsing gronnd water
1o Submil |r"';‘ir-3WFC&I1-'_'-.':-5 o ling alang

wilh i wad 7
Fround waler Quatily analysis TBEOr, Fain water

harvesting
5 I
I p Hosal 1||:|W|:¢L:'I.'13 il “'-"E"nﬂh':lﬁllel e

CHARRMAN
J_dm-pmwmnmnﬁm 4 28103
£3:10 _ﬂ'l!

-r'ﬂ"-.f_ -f.r_li‘l-.l_!l %q‘lyu;un__; .E,.r"r %f
Ty~

¥
/Il TRUE COPY /Il



Pralaw
Typewritten Text
Annexure-R3/7 (Colly)


B e T
G CEE WTTEIeR 0T

e STy Sarere, et e aftr v T

WA AR A
R W Bepm (el e 15042018, fEme] |
23.00 2015 STER T AR T SgER, ST 09.07.200s Bt |
it ooty flo a.on 2 = s fom- P (e il &
Fony e hinrpaicgwa-noc. gov.in M hirpeicgwh.goin
ol T v o e it 3wl fe e ) gfafea = |
T =+l Hhaps, o oty fersam it sfodraenell wmm Tremeeh | |
it el St s R e wen w  wep & alosn |
CEIER |
ult st sl R g e R e,
o, U TR o A R W O R AT STEE e |
w73 ¥ ferg P = o & g ot ofae o o 1 &) -
oy 1w Prien ol & s feedi % o, wf am| |
The T e, oo S s e ard, vty Frdes v S
= w3 dei w dee o - F
Fen o Wi sl | s vRes = R
FIH AT HFART THE Bk T T e F s
W R A T e EedeEe W e 4 A
fir siteftargy ¥ fewams wims F woE =1
T AT AT P T R A Fe AT |
wiwm m faastord o fmd o dmad e F o mm
Ty A e | g A A T
14115015 S e 29.04. 2076 W =HT o T ) fae
w5 Tl sl w e vt & B Pelwaan e
W w e e e | wdirdewndt 9 30e 0y
TASTH P B ST e wep W W B o e
wer o A ¥ e SRR T ke (s ) sff
T N 15 W W SR WY, 198 TrEemn
Teamree %3 wiivsen & Bl w e w o e e

wEEEi AT
- AT
f= osptamy
0V 45100 EM02TEGYT
-—,-W - ; “
i K

¥
Il TRUE COPY /II



CENTRAL GROUND WATER AUTHORITY

MINISTRY OF WATER RESOURCES, RIVER DEVELOPMENT

AND GANGA REJUVENATION

PUBLIC NOTICE

SUB: ATTENTION OF ALL EXISTING GROUND WATER USERS INCLUDING
INDUSRIAL [/ INFRASTRUCTURE AND MINING PROJECTS.

Kind attention of all existing ground water users including Industrial /[
Infrastructure and Mining Projects s invited to the Public Notice dated 31.03.2017,
under which the users have been directed to submit their applications for No
Otjection Certificate (NOC) to Central Ground Water Authority (CGWA) latest by
31.05.2017.

All the above mentioned users extracting/using ground water without NOC
from CGWA are directed to submit their applications for NOC before 13.07.2017
without fail. It is further clarified that any failure to submit applications before this
date will render the concerned users responsible for non-compliance of directions of

CGWA.
8!

____-___________.--"
(Aknil Kumar)

CHAIRMAN

Dr. 31..05.2017

¥
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GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTHI
DEFARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REIUVEMATION
CENTRAL GROUND WATER AUTHORITY

[Constituted under section 3(3) of Environment {(Protection) Act, 1986]
No. 26-1/COWASPN/2018 Dated 01.04.2020
PUBLIC NOTICE

SUB: ATTENTION OF ALL EXISTING GROUND WATER USERS [NCLUDING
INDUSTRIAL, INFRASTRUCTURE AND MINING PROJECTS.

[ view of the prevailing sstuation of 1Gck dowm i B entee courtry due to
COVID -19, the date for submissian of applicatan for NOC for groond  waker
abstraction by the existing industries, infrastruciure and mining projscts i haraby
extendad Uil 30th June, 2020.

Al the users drawing ground water are advised to submit their applications
fow NOC andine throwgh NOCAP portal af CGWA

N hard copy of applicabon or any other goruments are Being accepted. il
Fegional Office of CGWE in order 10 contain the pandemic. All the documents are o
be upsoadad on NOCAP portal while submitting application,

The detalled directions , existing gusdedines efc., are available on the web fink:
wvnw, Cowa-noc gav infLanding Page/Ground Water htm / cowb.gov.in .

g
LC.PATT)

CHAIRMAN
01.04.2020

¥
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(i)

(i)

(iii)
(iv)

(v)
(vi)
(vii)

(viii)

(ix)

1).

2).

3).

Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation 335
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Self Compliance

Name of Applicant / Project
Application Number

NOC Number
Applicant / Project Address

Date of Permission and Quantity
Notified or Non-notified

Category of Block -OE/Critical/Semi-
Critical/Safe

If Inspection done earlier, details of the
Officer

Date of submission of Inspection
Inspection of NOC Conditions:

Present withdrawal of GW

Water Meter fitted or not

Ground Water Quality (Pre-Monsoon)

RWH/Artificial Recharge-No. of
structures and recharging capacity

Photographs
Piezometer with AWLR & Telemetry

Recycle / Reuse

Action Taken Report Within 1 Year

Remarks
Additional Measures - Remarks:

Adoption of Villages
Plantation of Trees

School Sanitation / Drinking Water

Attached Files:

11/01/2019 03:41 PM¥

Annexure-R3/

VARUN BEVERAGES LIMITED
21-4/1261/UP/IND/2016

CGWA/NOC/IND/ORIG/2018/3042

Address Line 1: PLOT NO. 2E, ECOTECH Il

Address Line 2: UDYOG KENDRA, GREATER NOIDA-
201306

Address Line 3:

State: UTTAR PRADESH

District: GAUTAM BUDDHA NAGAR
Sub-District: BISRAKH

Village/Town: Tusyana

03/01/2018 - 02/01/2020
Non-Notified
Over Exploited

11/01/2019

Yes
1163.00 (m3/day)
303543.00 (m3/year)

Yes
Analog Meter

Yes
Reports Attached

Yes
No 3

Capacity 13833.00

Yes
* Please Attach file in Attachment(s) section

Yes
2 Nos fitted with AWLR having telemetry and digital display

Yes

STP/ETP installed
Yes

No

Yes
As per attachment

Yes
As per attachment

Page 1 of 2
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Government of India
Central Ground Water Authority (CGWA)
Ministry of Water Resources, River Development and Ganga Rejuvenation 336
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Self Compliance
1). Photographs

S.No Attachment Name File Name
1 Compliance Report Part_1 CGWA - Compliance Report 1.pdf
2 Compliance Report Part_2 CGWA - Compliance Report 2.pdf
3 Compliance Report Part_3 CGWA - Compliance Report 3.pdf
4 Compliance Report Part_4 CGWA - Compliance Report 4.pdf

2). Self Compliance

No Attachment Found !

11/01/2019 03:41 PM# Page 2 of 2
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E%ﬂum. VARLUN BEVERAGES LIMICED

Plod Mo | 2E, Udyeq Kendra, Eoctech-1Il, Greaiar Molda, Oistt. G.B. Magar (U P - 2001308 (INDIA]
Ph, : 1203080814 Fax © 120-2080818

CIN : LT48390L 1985PLCOGBEID  Web : www.rjcorpin  E-mail ID | info@@rjcorp.in

Dated: 17 November, 2018
I'o,
[he Begional Director
Central Ground Water Board
Morthern Region, Bhujal Bhawan, Sec-B, Sitapur Road Yojna,
Aliganj, Lucknow (UP) - 226021

Sub: Compliances towards CGWA NOC No. COWANOCINDYORIG2018/30242 dated
31.01,.2018.

Dear Sir,
Kindly refer attached copy of the COWA NOC No. CCWA/NOC/AND/ORIG/Z018/30242 dated

31.01.2018. Please find condition wise compliance report.

Point No 1. - Plant has been complying with the permissible limit of extracting ground water on
full vear basis. Flant is extracting ground water with 3 (three] bore wells. Snaps of three bore

wlls are attached as Annexure 1,

Point no 2 - All the bore wells are fitted with separate water flow meter. Snaps of flow meter are
attached herewith as Annexure 2 for ready reterence. Month wise water consumption report 15

also attached as Annexure 3.

L

Foint No 3 - Flant has executed project of augmentation of the ground water resource in the

stipulated time. Detailed compliance report 15 attached herewith as Annexure 4

Point no 4 - Photograph is attached as Annexure 4.1

4
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Point No 5 - Plant has installed two piezometer and both the piezometer are fitted with digital
water level recorder, Plant have also been taking measurement of ground water level on_regular
basis. The snaps of both piezometer are attached as Annexure no 5. Eeading of Piezometers are
also attached as Annexure no 5.1, The user ID and password of both piezometer is as below:

Plezormoeter Mo 1 Pigzometer Mo 2
Liser D ¢ nifesh jainfincorpoin GWROO033
Password  : password ad123

Point No. & - The ground water quality is being monitored twice in a year i.e. pre and post
monsoon. The relevant report is attached herewith as Annexure 6.

Thanking You.

Y ours I:ruly.
For Vafun erages Limited

i

Authorized signatory

Copy to; The Central ground water Authority, West Block-II, Wing No.3 (GF), R. K. Puram,
New Delhi-110066

¥
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Annexure No -1

BOREWELL NO 1

w7,
W

BOREWELL NO 2

BOREWELL NO 3

!
¥ A I y =
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Annexure No -2

FLOW METER NO. 1

FLOW METER NO. 2

FLOW METER NO. 3

¥
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Annexure No - 3

Varun Beverages Limited , Greater Noida

Raw Water Consumption Data August 2017 July 2018

Month Total Water (KL)
August-2017 14748
September-2017 14304
October-2017 11243
November-2017 4129
December-2017 2097
[anuary-2018 11577
February-2018 18156
March-2018 32814 .
April-2018 29244
May-2018 33420
June-2018 30306
July-2018 33
Aug-2018 26509
Sep-2018 20947
Oct-2018 15652
<< Grandl Total in a Year >> - 297989

¥
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Annexure No -4

Project report of artificial recharge measures based on hydrogeological conditions in the area

and recharge struciures implementation
Varun Beverages has implemented the use of the Roof Top Rain Water for Artificial Recharge

{AR) and recharge through ponds outside the premises of the industry, Both of these options are
dealt with here under:

(1) Recharge inside the premises of the industry

I'he water, available from roofs of the buildings, is 13833.26 m3/year. Plant has implemented
Roat Top Rain Water Harvesting within the Plant Complex.

‘:F (T Labolli s

LEET LT, .-Ilr?

R

(2)  Recharge outside the premises of the industry: Varun Beverages is administratively
located in Echotech 1, District Gautam Buddha Nagar. Plant has adopted thirteen Ponds in
nearby places. Details of ponds with khasra No. & arear in hectare is hercby mentioned in
fallowing chart:

¥
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Kiursra Mo Vreas (lar Hleclam

a3 LR

Pt (.2

MK |

32K 0,152

Blola Rawal (5 Ponds) 33 4.654
H 707

+4 a4y

18 1.783

Rufatpur (1 Poads) T 2314
Foi ] | R ]

Azagabpnr (1 Fornd) 155 1,145
Myl (1 Powd) a14 4,11
Total Area Covered br. | Roje

Artificial recharge sites (highlighted in vellow) on google map selected by

. VEE, Gautam Budha Nagar,
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Annexure No -4.1

Site No. - 1 (Village - Bhola Rawal, Dist. - Gautam Budha Nagar, Uttar

Pradesh)
HEFORE

AFTER
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Site No. - 2 (Village = Chithera, Dist. - Gautam Budha Nagar, Uttar Pradesh)

BEFORE
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Site No. 3 (Village - Rajatpur (Iradatpur), Dist. = Gautam Budha Nagar, Uttar

Pradesh)

EEFORE
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Site No. - 4 (Ajayabpur , Dist. - Gautam Budha Nagar, Uttar Pradesh)

BEFORE

AFTER
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Site No. - 5 (Maycha, Dist. = Gautam Budha Nagar, Uttar Pradesh) 358

BEFORE

¥
/Il TRUE COPY /Il



Varun Beverages Limited executed following works to make water conservation pri'g‘ggrun'
effectve; efficlent and repetitive in the nearby villages:
o« Awidreness Sedsion on Water conservation at nearby viH.uﬂq' Schools,

*  T'ree Plantaton in 1.-'i|1.11.:_1*:-.

Awareness Session in Village Schools
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Annexure No-5 360

PIEZOMETER

Piezometer No. 1

Piezometer No. 2 ;
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Annexure No.5.1 Piezometer reading

PIEZOMETER NO.01 DATA MONTHWISE
MONTH LEVEL(m)
Dec-18 10.69
Mov-18 10:59
Ocr-18 10.58
Sep-18 10,57
Aug-18 11.46
Jul-18 12.54
Juin-18 11.53
Plany-18 12.14
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PIEZOMETER NO.02 DATA MONTHWISE

MONTH

LEVEL(m)

Dec-18

8.6

Mow-18

2191

¥
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CONCLUSION

The premises of M/S Varun Beverages Limited at plot number 2E, Ecotech-lll, Udyog
Kendra, District Gautam Buddha Nagar, Uttar Pradesh is well connected with the road to
Delhi. The area falls in Bisrak Block of Gautam Budha Nagar district. The total ground water
requirement of plant 1163m3 / day or 303543 m3/ year for 250 working days in a year. As per
CGWA guidelines mandatory quantity of water recharge is double than water consumption
hence 3035343 x2= 607086 m3 /vear of rain fall run off shall be charge to ground water to fulfil
the condition laid down in CGWA guidelines. The firm has already proposed a recharge of
13833 m3 /year within the factory premise as rain water harvesting system, To fulfil the gap
of recharge deficit of 607086 - 13833 = 593253 m3 [vear the company has proposed 7 (seven)
number of ponds with the area of 10,256 hectare. However Varun Beverages Limited has
adapted 13 ponds at village Bhola Rawal, Chithera, Rajatpur, Ajayvabpur and Maicha and the
wtal aréa is 20,72 hectare, wh.i:;l is more than compliance requirements, Therefore, M/S
Varun Beverages Limited follows all terms and condition of CGWA.

c
Eof Varw Pl
(e Son
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Annexure-R3/1{Colly) 364

Rain Water Harvesting Pit Developed in Plant Premises

Area : Sq. m.

Green Belt Area 10490.00
Open Land 5558.00
Road / Paved Area 3990.00
Rooftop area of building / sheds 16422.00
Total 36460.00

Annual recharge from rooftop area (in cu. m.) :
13833 (approx.)

S TEELE T e s
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Rain Water Harvesting Pits development and cleaning
of Pond
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Rain Water Harvesting Pits development and cleaning
of Pond
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Rain Water Harvesting Pits development and cleaning
of Pond
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Rain Water Harvesting Pits development and cleaning
of Pond
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Rain Water Harvesting Pits development and cleaning
of Pond
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Annexure-R3/1 372

Tree Plantation at near by Village — Planted 500 trees

¥
Il TRUE COPY /II


Pralaw
Typewritten Text
Annexure-R3/12


Annexure-R3/1 -t RS W 373

s Harg g F= wiuERT
p= I 3t i wTayOT Warerd

Government of India

Central Ground Water Authority

Ministry of Water Resources,

River Development & Ganga Rejuvenation

Fite Mo, 25-23/CGWA/NOCAP/ 2018
NOTICE

Date: 15/02/2019

Sub: Renewal of No Objection Certificate

All applicants who are having NOC issued offline are requested to submit
application for Renewal of NOC online in NOCAP website (www.cgwa-
noc.gov.inj.

Applicants with valid NOC shall be able to apply for renewal online 3 months
prior to the date of expiry of NOC.

Proponents shall not be able to apply for renewal after expiry of NOC and
any groundwater withdrawal beyond the validity period of NOC shall be
construed as illegal.

Mo offline applications for renewal of NOC shall henceforth be entertained.

?m-‘ﬁ?mr_ws_ﬂ

18/11, Jamnagar House, Mansingh Road, New Delhi-110011
Phone : (011) 23383561 Fax : 23382051, 23386743
Waebsite: www.cgwa.noc.gov.in

HEE IS WA - Y e
CONSERVE WATER - SAVE LIFE
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Annexure-R3/1

Government of India
Ministry of Jal Shakti 374

Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

1. General Information:

Water Quality:

Application Type Category/ Type of Application:

0]

Name of Industry:

(Application For Renewal of NOC)

Fresh Water
Beverages
VARUN BEVERAGES LIMITED

(ii) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

(iii)

Address Line 1:
Address Line 2:
Address Line 3:
State:

District:

Sub-District:
Village/Town:
Latitude:

Logitude:

Area Type :

Area Type Category :
Communication Address
Address Line 1:
Address Line 2:
Address Line 3:
State:

District:

Sub-District:

Pincode:

Phone Number with Area Code:

Mobile Number:

PLOT NO. 2E, ECOTECH Ill
UDYOG KENDRA, GREATER NOIDA-201306

UTTAR PRADESH
GAUTAM BUDDHA NAGAR
BISRAKH

Tusyana

Non-Notified
Over Exploited

M/S VARUN BEVERAGES LIMITED,

PLOT NO. 2E, ECOTECH Ill, UDYOG KENDRA,
GREATER NOIDA-201306, UTTAR PRADESH
UTTAR PRADESH

GAUTAM BUDDHA NAGAR

BISRAKH

201306

91-7379226688

Fax Number:
E-Mail: rohit.verma@rjcorp.in
(v) Details of Existing NOC issued by CGWA (enclose copy)
NOC Letter No: CGWA/NOC/IND/ORIG/2018/3042
Date of Issuance: 03/01/2018
Vailidity (Start): 03/01/2018
Validity (End): 02/01/2020
28/04/2020 04:04 PM Page 1 of 8
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Government of India
Ministry of Jal Shakti 375
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

(vi)

Reason for not applying for renewal before expiry of NOC NA
Validity (Attach Affidavit):

Purpose of Renewal Application: Existing Ground Water

2. Details of Water Requirement (Fresh and Recycled Water Usage):
(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage) (%)

0]

(i)

(iii)

Total Water Requirement (a+b+c+d) (m3/day)

Existing Additional Total
Water Requirement Details (Fresh Water) (m3/day)
(@) Ground Water Requirement (m3/day): 1163.00 0.00 1163.00
(b) Surface Water Available 0.00 0.00 0.00
(Canal, River, Ponds etc.) (m3/day):
(c) Water Supply from Any Agency (m3/day): 0.00 0.00 0.00
Total Fresh Water Requirement 1163.00 0.00 1163.00
(a+b+c)(m3/day):
(d) Recycled Water Usage (m3/day): 20.00 0.00 20.00
Total Water Requirement : 1183.00 0.00 1183.00
(a+b+c+d)(m3/day)
Breakup of Water Requirement and Usage:
Activity Existing Additional Total No. of Annual
Requirement Requirement Requirement Operational Days Requirement
(m3/day) (m3/day) (m3/day) in a Year (m3lyear)
Industrial Activity 1100.00 0.00 1100.00 261 287100.00
Residential / 20.00 0.00 20.00 261 5220.00
Domestic
Greenbelt 3.00 0.00 3.00 261 783.00
Development
/Environment
Maintenance
Other Use 60.00 0.00 60.00 261 15660.00
Grand Total 1183.00 0.00 1183.00 308763.00
Details of Water Availability from ETP / STP for Recycle / Resuse usage:
Existing Additional Total
(m3/day) No.Of (m3/year) (m3/day) No.Of (m3/year) (m3/day) (m3/year)
Days Days
Effluent / Sewerage 450.00 261 117450.00 450.00 117450.00
generated and
treated in ETP / STP:
Availability treated 20.00 261 5220.00 20.00 5220.00
Effluent / Sewerage
for usage:
28/04/2020 04:04 PM Page 2 of 8
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Government of India
Ministry of Jal Shakti 376
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

Effluent / Sewerage 430.00 261 112230.00 430.00 112230.00
discharge after
treatment:

(iv) Availability treated effluent usage : Total quantity same as 2i (d) and 2 ii (b) above

Existing Additional Total Use +
(m3/day) availability Availability
(m3/day) (m3/day)
Industrial Activity / Commercial Use 10.00 0.00 10.00
Domestic / Residential Use 0.00 0.00 0.00
Greenbelt development / Enviorment 8.00 0.00 8.00
maintenance
Other Use / Flushing Req. 2.00 0.00 2.00
Total 20.00 0.00 20.00
3. (a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether Permission
Structure (Meter) to (m3/Hour) nal Hours of Power Fitted Registered
Name / Year / Water (Day) / Lift of with with CGWA /If so
of Diameter Level Days Name Pump Water Details Thereof
Construction (mm) (Meters (Year) Meter
below
Ground
Level)
1 Borewell/ 55.00/254 15.00 30.00 13/261 Submer 7.50 Yes Yes /-
2010 sible
Pump
2 Borewell/ 55.00/254 15.00 30.00 12 /261 Submer 10.50 Yes Yes /-
2010 sible
Pump
3 Borewell/ 75.00/254 15.00 60.00 7/261  Submer 10.50 Yes Yes/-
2014 sible
Pump
(b). Groundwater Abstraction Structure- Additional:
Number of Additional Structures: 0
SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal of Power fitted Permission
Name / Year / Water Hours Lift of with Registered
of Diameter Level (Day) / Name Pump Water with
Construction (mm) (Meters Days Meter CGWA / If
below (Year) so
Ground Details
Level) Thereof
28/04/2020 04:04 PM Page 3 of 8
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Government of India
Ministry of Jal Shakti 377
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st
4. (a). Compliance to the Condition prescribed in the NOC

SNo. Conditions given in NOC Compliance Conditions Status of Compliance
Applicable
Area Specific Plantation Yes Photo attached
Domestic Water School Sanitation Yes Photo Attached
Groundwater quality monitoring - Pre Yes Reports are attached
monsoon and Post monsoon
Maintenance of recharge structures Yes Photo Attached
Number of Pizometers as per NOC and Yes Records are attached
Water Level Record
6 Number of Tubewells Borewales as per Yes 3 Nos.
NOC
7  Pizometer fitted with AWLRs with Yes Photo Attached
telemetrry as per NOC
8 Quantum of Groundwater as per NOC Yes 303543 cub.m/year
Recharge through ponds Yes Photo Attached
10 Recycle and reuse of water Yes water balance attached
11 RWH and AR structures implemented Yes Photo attached
12 Submission of Compliance report to the Yes Copy Attached
Region
13 Water conservation measures Yes Photo Attached
14 Water Security Plan of villages Yes Photo Attached
15 Well monitored around the plant No NA
premises
16 Wells fitted with water meter and its Yes photo and record are attached
Record
(b). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Status of Compliance
1 ASPER NOC Compliance Filled as per NOC

5. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition /
Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- (%)

Reports are attached

6. Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

Reports are attached
INDUSTRIAL USE- Self Declaration

28/04/2020 04:04 PM Page 4 of 8
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Government of India
Ministry of Jal Shakti 378
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

™ | hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am
aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will
be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank
firrelevant documents have been uploaded. | am also aware that any false/ wrong submission /uploading of document will
lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

| hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, |
shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete application will be summarily rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Reciept of Processing Fee of Rs. 500.00/- (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL
(https://bharatkosh.gov.in) should be attached along with hard copy of application.

Processing Fee:-

Bharat Kosh Transaction 111190001982
Ref. No:-

Bharat Kosh Transaction 01/11/2019
Date:-

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

5. Hard copy of application required: Yes

Attached Files:
1). Site Plan : (Refer: 1 (ii))
No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 (ii))

No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))
No Attachment Found!

28/04/2020 04:04 PM Page 5 of 8
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Government of India
Ministry of Jal Shakti 379
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016
Applied For Renewal : 1st
4). Existing NOC : (Refer: 1 (vii))
S.No Attachment Name File Name
1 Existing NOC NOC.pdf
5). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
No Attachment Found!
6). Groundwater Availability Report : (Refer: 4)
No Attachment Found!
7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 RWH report Rain Water Harvesting VBL-3.pdf

8). Authorization :

S.No Attachment Name File Name
1 Air Consent Air-2019.pdf
2 water consent Water-2019.pdf

9). Extra Attachment :

S.No Attachment Name File Name
1 ETP etp.pdf
2 Geo hydrological reports CGWA proposal.pdf
3 Pond Recharge Proposal Pond Recharge VBL ECOTECH-3.pdf
4 Pond Adaptation Ponds adoption.pdf
10). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 Area Specific Plantation 1 PLANTATION water sanitation.pdf
2 Domestic Water School Sanitation 1 WATER water sanitation.pdf
SANITATION
3 Groundwater quality monitoring - Pre 1 Test Report Pre and Post water test report
monsoon and Post monsoon 2018.pdf
4  Maintenance of recharge structures 1 BOREWELL Borewell -1.pdf
2 RWH RWH.pdf
5 Number of Pizometers as per NOC 1 PEIZOMETER VBL Peizometer.pdf
and Water Level Record
6  Number of Tubewells Borewales as 1 BOREWELL Borewell -1.pdf
per NOC
28/04/2020 04:04 PM Page 6 of 8
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Government of India
Ministry of Jal Shakti 380
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

7  Pizometer fitted with AWLRSs with 1 PEIZOMETER VBL Peizometer.pdf
telemetrry as per NOC

8 Quantum of Groundwater as per NOC 1 Water Abstraction Water Abstraction data.pdf

Data
2 WATER water Conservation.pdf
ABSTRACTION
9 Recharge through ponds 1 POND DETAILS -1  Pond Details-1.pdf
2 POND DETAILS-3  Pond Details-2.pdf
Pond Recharge Pond Recharge VBL ECOTECH-
3.pdf
10 Recycle and reuse of water 1 recycle and reuse Water Distribution and
Balance.pdf
11 RWH and AR structures implemented 1 RWH RWH.pdf
2 RWH Report Rain Water Harvesting VBL-3.pdf
12 Submission of Compliance report to 1 Compliance SelfCompliance.pdf
the Region
13 Water conservation measures 1 WATER water sanitation.pdf
SANITATION
14 Water Security Plan of villages 1 Water Security water sanitation.pdf
15 Well monitored around the plant No Attachment Found!
premises
16 Wells fitted with water meter and its ~ No Attachment Found!
Record
11). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 ASPER NOC 1 Compliance Compliance Report submitted
12). Bharat Kosh Reciept (Porcessing Fee): manually.paf
S.No Attachment Name File Name
1 FEE RECEIPT BHARAT KOSH FEE.pdf
13). Application with Signature and Seal:
No Attachment Found!
28/04/2020 04:04 PM Page 7 of 8
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Government of India
Ministry of Jal Shakti 381
Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st
Date : Name & Signature of the applicant
Place : (With official seal)

Associated User : RAJRATHORE
Submitted By User : RAJRATHORE
Submission Date : 19/11/2019

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.
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N m Annexure-R3/1
corp. VARUMN BEVERAGES LIMICTED

Ficl Mo - ZE. UMyog Kendra. Ecotech-H|, Gieaber Noda, Dl 5.5 Nagar (U F) - 2013208 [TNDW)
Fn - DE30-3060614  Fax - D130-2000878

CIN : LTABSDL19S5PLCO0SEIS  Web : www.ijcorpin  E-mail 1D infef@rjeorp.in

Date: July 31% 20240,

i

The Regional Director

Central Ground Water Board
MNaorthern Region Bhujal Bhavan
Sector —8, Sitapur Road

Ham Ram Bank Chauraha

| wekfigws 226621 UP

Subject: - Follow-Up Letter for the application for the Renewal of NOC having No- CoWA/ NOC/S
' |4D/ORIG/2018-3042 applied on 19™ November 2019 Varun Beverages Limited, Plot No-2E, Udyog
kendra, Ecotech-l, Greater Naida, G B Nagar Uttar Pradesh.

Disar Sir,

With the referente of above we would like to bring this into your cognizance that we Varun Beverages
Ltd, situated at Plat Na-2E, Udyog Kendra, Ecotech-lll, Greater Noida, G B Nagar Uttar Pradesh applied
tor renewal of NOC having CGWA/ NOC/ IND/ORIG/2018-3042 dated 03" Jenuary ZI01B,
ElectronmicallyiOnling) on 19" November 2019, Subsequently we have submitted hard copy of the
soplication in two sets to the designated office of CGWA Lucknow which was received on duted
76 11,2019, (Application form is attached for your ready reference with this letter)

W have submittad all the required document for the renewal of NOC as per the guidefines of LGWA
and as a responsible organization we are atso complying with all the norms and condition of the CGWA

- We would hereby request you to please lssue the NOC for our application as soon as possible

We would be highly obliged for your kind eonsldoration and will assure you our cooperation all the time

Thanking You t\..-—

i |

K

& F
{ ~For Varun Beverages Ltd,
Authorized Sy nacory

Enclosure 1. Capy of application for renewal of NOC dated 19,11.201%

¥
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C A Notsecure | cgwa-noc.gov.in/LandingPage/indexhtm G 0 :

Covermment of India
Ministry-of Jal Shakti
- = - _Depanment of Water Resources,
e 5 L Hiver Developnient and Ganga Rejuvenation

Central Ground Water Authaority

Application for Issuing of NOC to AbstracEGround Water

Guidelines Download Forms Contact Us

Home WELCOME

iarges is-intreduced == All applications are hereby informed that henceforth no hard copies will be accepted by Regicnal

Project Proponents from Punjab State are informed that Punjab Gevernment has started regulation of
Ground Water, hence CGWA NOCAP Portal has stopped processing of already existing applications, as well
as accepting fresh and renewal applications for Projects in Punjab. For further information All Project
Propanents of Punjab are advised to visit www.punjab.gov.in & www.irrigation.punjab.gov.in . The

Secretary, Punjab water Regulation and Development Authority, SCO 149-152, 3rd floor Sector L.atest Updﬂte...mere
17C.Chandigarh - 160017 email: chairperson.pwrda@punjab.gov.in sGuidelines toc regulate ani
control ground water extraction
Project Proponents from Uttar Pradesh are informed that UP Government has started its online portal for in India (24-Sep-2020).
Groundwater NOC and hence CGWA NOCAP Portal has stopped processing of already existing applications,
BNOTICE- Public Motici

as well as accepting fresh and renewal applications for Projects in UBR. All Project Proponents of UP are - i et S
advised to visit upgwdonline.in. Technical Helpline Number 0522-4150500 (Timing From 10:30 AM to 05:30 | '-927ding eXIEnsion of oate 10
submission of application fo

PM an working days). NOC for ground  wate

action. e
All the applicants have to submit Udyog Aadhar/Udhyam/MSME certificate to the concerned Regional i

Offices of Central Ground Water Board if their project area falls in over exploited category as per GWRE o
2017 and their groundwater withdrawal is less than 10 .cum/day as per the new suidelines.. Total Visitors: 1894919

To download Adobe Reader Click here
Central Ground Water Authority (CGWA) has been constituted under Section 3 (3) of the
Environment (Protection) Act, 1986 to regulate and control development and managemernt of ground
water resources in the country. ...more

Last updated on ; 08-Jan-2021

Download NOC Issued-Onling MOC Issued-Online

CGWA Headquarters Know Your E"“im“mﬁ' Il TRUG&ORYH Henalry THE
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JE -

GROUND WATER DEPARTMENT
b Annexure-R3/1

Cevgmrnmani of Ubear Pracech

Welcome! to the Official Web Portal

In accordance to the Uttar Pradesh Ground Water Management & Regulation Act 2019, Uttar Pradesh Ground Water Department has developed this Web Portal through
which user can avail the benefits of following services online:

TR U 4 ST Uiy Td faf e sfifam 2019 & o W 4 S fayeT, J0T0 GRT 59 99 Ui o [ e e § oy A § Iudiar g ofemg Jarsi @
Y 33T ol

Type of Users

SI.LNo Name of IUGIHIT HT UPR
H Services
Hon  darsit & 9 Domestic/Agriculture User Commercial/lIndustrial/Infrastructural/Bulk User
WY/P IuaiFar OIS/ 3NN e SrawRe-Td® / ARgfe® Sudiadr
1 Registration of Registration of Well Allowed in Every Registration of Well Allowed in Every Block for Commercial, Industrial, Infrastructural
Well Block for Domestic and Agricultural and Bulk User Those Who Have Authorization/NOC Certificate issued by Central
HY hT PEIER Users Ground Water Authority or Ground Water Department Uttar Pradesh

W T DB IuAISd g IID N, SN, SiaeRamTdS auT Ifed Iudiaadrst, fore urg dh i sta
=il B QU IR 8g 3gafa e WIRIHROr 3rar o ST AT ITR U gRT S SRR Y10 0 8, 3

TIF Sl B HU P IREIHIU gq A
2 Issuance of NOC  Not Applicable for Proposed Well (Not Allowed in Notified Blocks)
for Well Domestic/Agriculture Existing Well (Allowed in Every Block)
FURI SAMUR RGBT mﬁa@(aﬁq@awﬁ&@qﬁﬁé)
YHTOTGS & i faemm U (@t ste | orufa )
3 Grievance Allowed for all Type of Users Allowed for all Type of Users
Redressal It UHR & IS g orAfa 8 It UeR & U atelt 8q SrHfd §
System
Rrergd Far
PUIKT
4 Registration of Proposed Agency (Separate Registration for each District)

Drilling Agency Existing Agency (Separate Registration for each District)
Y SMHON BT TR SR (Vb STUCG &g U Ui
CEIERUI faem SifieRuT (Ud® IS B YU Ushiaxun)

* Notified Areas- Over Exploited Blocks, Critical Blocks and Stressed Urban Areas in terms of Ground Water

* iftrgfera @3- opmd o & we H ofq-aifed, Tohery $iR deheuwd TR &

* Non-Notified Areas- Areas, other than Notified Areas

* TR-RgfRra & — U &= S S & H 787 o &1

Along with this, citizens can also get the information related to Rain Water Harvesting, Recharge, Catchment, Conservation, Re-cycling & Re-use of Ground Water

through this portal.
TP WY & ARG 39 UIe & HegH J auf ofd SaoH, YT ST & GHRUT, Serig, TReT a1 G START  Haiferd SehRT U R ahd g1

¥
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Annexure-R3/1 385

Guidelines for understanding and processing of online applications received

under Uttar Pradesh Ground Water (Management and Regulation) Act, 2019

A. APPLICATIONS RECEIVED FOR REGISTRATION:

issued by CGWA,
but had already

Category Notified Areas | Non-notified Areas
Existing Users | User shall submit Form 1B | User shall submit Form 1B
having Valid NoC
Existing Users | 1. User shall first apply for renewal of NoC by filling 8B.
having Expired NoC

2. After receiving such proper applications, District
Councils shall forward the case to Directorate,
Ground Water Department, 9" Floor, Indira Bhawan,

applied for Lucknow for validation of application with CGWA.
renewal to CGWA. | 3. Directorate, Ground Water Department shall revert
Disposal of the case to concerned District Council after verifying
application is the case with CGWA.
pending with | 4. After receiving the case with recommendation of
CGWA Directorate, Ground Water Department, application
shall be Approved/Rejected by concerned District
Council.
5. After getting NoC as above, user shall then apply for
Registration by filling Form 1A. |
Existing Users | Applications are liable to |1. User shall apply by

having Expired NoC
issued by CGWA,
but have not

be rejected. filling Form 8 A to get
fresh NoC.
2. After getting NoC as

applied for above, user shall then

renewal. apply for Registration
by filling Form 1A.

New User Not allowed 1. User shall apply by

filling Form 8 A to get
fresh NoC.

2. After getting NoC as
above, user shall then

apply for Registration
by filling Form 1A.

4
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APPLICATIONS RECEIVED FOR ISSUANCE OF NO OBJECTION CERTIFICATE:

Category

MNotified Areas Non-notified Areas

MNew Users.

Mot allowed User shall apply through Form &
A
|

Valid NoC issued by
CaWA. User seeks
renewal.

Existing Users, having |

User shall apply through Form & B for renewal of
NoC.

Existing Users,
neither having NoC
not applied earlier to
CGWA,

Not allowed User shall apply by filling Form 8
A to get fresh NoC,

Existing Users, not
having NoC issued by
CGWA, but had
already applied to
CGWA. Disposal of
application is pending
with CGWA,

1. User shall apply for renewal of ND'I:-b‘y' ﬁmg' 88,

2. After receiving such proper applications,
District Councils shall forward the case to
Directorate, Ground Water Department, 9
Floor, Indira Bhawan, Lucknow for validation of
application with CGWA.

3. Directorate, Ground Water Department shall
revert the case to concerned District Council
after verifying the case with CGWA.

4. After receiving the case with recommendation
of Directorate, Ground Water Department,
application shall be Approved/Rejected by
concerned District Council.

Existing Users having
Expired NoC issued by
CGWA, but had
already applied for
renewal to CGWA,
Disposal of
application is pending
with CGWA

1. User shall apply for renewal of NoC by filling 88.

2. After receiving such proper applications,
District Councils shall forward the case to
Directorate, Ground Water Department, 97
Floor, Indira Bhawan, Lucknow for validation of
application with CGWA.

3. Directorate, Ground Water Department shall
revert the case to concerned District Council
after verifying the case with CGWA.

4. After receiving the case with recommendation
of Directorate, Ground Water Department,
application shall be Approved/Rejected by
concernad District Council.
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Existing Users having | Applications 1. User shall apply by filling |
Expired NoC issued by | are liable to be Form 8 A to get fresh NoC.

CGWA, but have not | rejected, 2. After petting NoC as above,

applied for renewal. user shall then apply for
Registration by filling Farm
1A.

MNew User Mot allowed 1. User shall apply by filling
Form 8 A to get fresh NoC.,

2. After getting NoC as above,
user shall then apply for
Registration by filling Form
1A,

¥
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Checklist for Form 1A:

Documents:

1

Separate application form should be used for registration of each
individual well.

- The appiicatinn_ f;m should be complete in all respect before

submission. Incomplete applications are liable for rejection. Any
correction falteration shall be duly authenticated.

In case any of the particulars/ information is found to be incorrect
at any stage of verification, the application is liable for rejection,.

In case any of the particulars/ information furnished is fou nd to be
incorrect at any stage even after issue of the registration, the
registration is liable for cancellation.

Documents along with the application:

(a) Document showing proof of ownership of land,

(b} Photocopy of Aadhaar card [ voter ID | ration card | any other
proof of identification.

(c) Map showing location of the existing well, the command area
and the exsting well which has been referred to in item no.2(a),
2(b) and 2(c).

(d) Affidavit on non-judicial stamp paper of Rs.10 for extension of
rain water harvesting structure/ measure within a period of
one year in case the annual recharge by the existing rain water
harvesting structure/measure is less than required recharge
(item no. 71i)).

(e} Affidavit on non-judicial stamp paper of Rs.10 for installation
of appropriate rain water harvesting structure/ measure
within a period of one year in case such structure or measure
has not been installed within the premises at the time of
application (item no. 7{ii}).

Field Inspection: District Council may conduct physical verification by

task force.

Confirmation of diameter of bore

Confirmation of pumping device as submitted in Form

Status of RWH as submitted in_Furm

Status of ETP (for industries), as submitted in form

Status of flow meter

Verification of discharge against submitted in Form

-

e - - T

Status of digital water Lesse| Recorder
S HITRUECOPY Il
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Checklist for Form 1B:

' Documents:

1

Separate application form should be used for registration of each
individual well

The application form should be complete in all resp_ect before
submission. Incomplete applications are liable for rejection. Any
correction /alteration shall be duly authenticated.

In case any of the particulars/ information is found to be incorrect
at any stage of uenﬁ cation, the applicatmn is liable for rejection.

In case any of the pa rtlcularsf information furnished is found to be
incorrect at any stage even after issue of the registration, the
registration is liable for cancellation.

Documents along with the application:

{2) Document showing proof of ownership of land;

(b) Photocopy of Aadhaar card [ voter ID | ration card | any other
proof of identification.

(c) Map showing location of the existing well, the command area
and the existing well which has been referred to in item no2{a),
2({b) and 2{c).

(d) Affidavit on non-judicial stamp paper of Rs.10 that compliance of

conditions imposed about capacity of RWH to be installed at the
time of grant of N.O.C. by Central Ground Water Authority or by

Ground Water Department has been made. (item no. 7le))

' Field Inspecimm District Council may conduct physical verification by

task force.

Confirmation of dlameter of bure

Confirmation of pumping device as submitted in Form

Status uf RWH as submitted in Form
Status of ETP (for industries), as submitted in form

Status of flow meter

Verification of discharge against submitted in Form

sd | 0| U | B W | R

Status of digital water Level Recorder

¥
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Checklist for Form 8A:

Documents:

1

Separate application form should be used for NoC of each
individual well.

| The application form should be complete in all respect before

submission. Incomplete applications are liable for rejection. Any
correction falteration shall be duly authenticated.

In case any of the particulars/ information is found to be incorrect
at any stage of verification, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be
in correct at any stage even after issue of the AUTHORIZATION/
NO OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same
shall be liable for cancellation

Documents along with the application:

(a) Document showing proof of ownership of land;

(k) Photocopy of Aadhaar card / voter ID | ration card | any other
proot of identification.

{c} Map showing location of the existing well, the command area
and the existing well which has been referred to in item no.2{a),
2(b) and 2i¢).

(d) Affidavit on non-judicial stamp paper of Rs.10 for extension of
rain water harvesting structure/ measure within a period of
one year in case the annual recharge by the existing rain water
harvesting structure/measure is less than required recharge
(item no. 7{i}).

| (e) Affidavit on non-judicial stamp paper of Rs.10 for installation

of appropriate rain water harvesting structure/ measure
within a period of one year in case such structure or measure
has not been installed within the premises at the time of
application (item no. 7(ii)).

Additional Documents to be submitted with the application:

I) For Industrial User:

{a) An affidavit on non-judicial stamp paper of Rs. 10/-
regarding non availability of water supply from local
government agencies in cases where ground water
requirement is up to 10 cubic meter/day.

{b) Certificate regarding non/ partial availability of fresh water/
treated waste watey supply from the concerned local
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government water supply agency in cases where requirement
of ground water is mare than 10 cubic meter/day.

(c) Ground water quality data of bore well/ tube wellf dug well
in respect of existing industries from NABL accredited
laboratories/Government approved laboratories,

(d} Proposal for rain water harvesting/ recharge within the
premises as per Model Building Bye Laws issued by Ministry of
Housing & Urban Affairs,

[e) Impact Assessment report; All projects
extracting/proposing to extract ground water in excess of 100
m3/day in Notified and non-notified areas shall have to
mandatorily submit impact assessment report of existing/
proposed ground water withdrawal on the ground water
regime and also socio-economic impacts report prepared by
accredited consultants.

I} For Commercial User:

(a) In cases where dewatering is involved, submission of impact
assessment report prepared by a consultant on the ground
water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact
assessment of the same on the ground water regime. The
report should highlight environmental risks and proposed
management strategies to overcome any significant

environmental issues such as ground water level decline, land
subsidence etc.

(b) An affidavit on non judicial stamp paper of Rs. 10/-
regarding non availability of water from any other source in
case water is required for construction in safe and semi critical
areas.

(c} Certificate from a government agency regarding non
availability of treated sewage water for construction within 10
km radius of the site in notified areas.

(d) Certificate of non-availability of water from local
government water supply agency in respect of all categories of
assessments units for commercial use.

¥
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(e) Details of water requirement computed as per National |
Building Code, 2016 (Annexure |}, taking into account recycling/
reuse of treated water for flushing etc. {in case of completed
infrastructure projects for commercial use).

(f} Completion certificate from the concerned agency for

infrastructure projects requiring water for commercial use.

Field Inspection: District Council may conduct ph',rsir.:_a;lmveﬁﬁcatiun I:w_
task force.
1 Status of RWH as submitted in Form

———

2 ' Status of ETP (for industries), as submitted in form

¥
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Checklist for Form 88:

Document:

1

Separate ai:_plicatiun form should be used for NoC of each
individual well.

The application form should be complete in all respect before

submission. Incomplete applications are liable for rejection. Any
correction falteration shall be duly authenticated.

In case any of the particulars/ information is found to be incorrect
at any stage of verification, the application is liable for rejection.

In case any of the particulars/ information furnished is found to be
in correct at any stage even after issue of the AUTHORIZATION/

NO OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same
shall be liable for cancellation

Documents along with the application:
a) Document showing proof of ownership of land;
b) Photocopy of Aadhaar card / voter ID / ration card / any
other proof of identification.
c) Map showing location of the existing well, the command
area and the existing well which has been referred to in item
no.2{a), 2{b) and 2(c).
d) Copy of N.O.C. (item no.3)
e) Affidavit on non-judicial stamp paper of Rs.10 that
compliance of conditions imposed about capacity of RWH to be
installed and compliance of any other conditions imposed at
the time of grant of N.O.C. have been made (item no. 5)
f) Affidavit on non-judicial stamp paper of Rs.10 that no
alteration/ modification of well against the details submitted at

the time of filling up application for grant of N.O.C. will be done
(item no.7).

Additional Documents to be submitted with the application:
I} For Industrial User:

(a) An affidavit on non-judicial stamp paper of Rs. 10/-
regarding non availability of water supply from local
government agencies in cases where pground water
requirement is up to 10 cubic meter/day.

(b) Certificate regarding non/ partial availability of fresh water/
treated waste wateg supply from the concerned local
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‘"—’_gnvemment uEm_ar supply agency in cases where requirement
of ground water is more than 10 cubic meter/day.

(¢} Ground water quality data of bore well/ tube well/ dug well
in respect of existing industries from NABL accredited
laboratories/Government approved laboratories.

{d) Proposal for rain water harvesting/ recharge within the
premises as per Model Building Bye Laws issued by Ministry of
Housing & Urban Affairs.

(8) Impact Assessment report: All projects extracting/
proposing to extract ground water in excess of 100 m3/day in
MNotified and non-notified areas shall have to mandatorily

submit impact assessment report of existing/ proposed ground
water withdrawal on the ground water regime and also socio-
economic impacts report prepared by accredited consultants.

I1) For Commercial User:

(a) In cases where dewatering is involved, submission of impact
assessment report prepared by a consultant on the ground
water situation in the area giving detailed plan of pumping,
proposed usage of pumped water and comprehensive impact
assessment of the same on the ground water regime. The

report should highlight environmental risks and proposed
management strategies to overcome any significant
environmental issues such as ground water level decline, land
subsidence etc.

(b) An affidavit on non-judicial stamp paper of Rs. 10/-
regarding non availability of water from any other source in
case water is required for construction in safe and semi critical
areas.

c) Certificate from a government agency regarding non
availability of treated sewage water for construction within 10
km radius of the site in notified areas.

(d) Certificate of non-availability of water from local
government water supply agency in respect of all categories of
assessments units for commercial use.

(e} Details of water requirement computed as per National

Building Code, 2016 (Annexure 1), taking into account recycling/

¥
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reuse of treated water for flushing etc. [in case of completed
infrastructure projects for commercial use).
(f] Completion certificate from the concerned agency for

infrastructure projects requiring water for commercial use.

Field Inspection: District Council may conduct physical verification by

task force.

S

Eunfirméfinn of dia of bore

‘Confirmation of pi.lrnping device as submitted in Form

ftatus of BWH as submitted in Form

hiﬂ”|l—'

Status of ETP (for industries), as submitted in form

Status of flow meter

Verification of discharge against submitted in Form

1| & | !

Status of digital water Level Recorder

¥
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1/9/2021

Applicant's Details

3TAgH &1 faawor

Type of Applicant
DPTUPR

Application Date
e faf

Name of the Applicant
BT ATH

Mobile No.
TR

Date of Birth
g

Nationality

Other ID Number

House No./Flat No./Building No.

AP Fo/FAE Ho/Ha 30

City/Town/Post Office
TR/GWI/ARE

District
S Uq

Designation

uq

Company Address
ST BT gal

Details of Existing Well
faermm U 31 faavur
District

o[ uq

Plot No./Khasra No.

TS ST/ G AT

Ward No./Holding No.

TS WB/B T =

Registration Form

396

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

rorm 1®y® 1@ Annexure-R3/19Colly)

[See rule 6(2)/aH 6(2) TF

BU & IOREIHIV 7 3ATdG U

(Commercial/Industrial/Infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by Ground Water
Department)

@O, St SauaTars ATfe® Sudiedr fore g TH.3i. 3. Fda e srer wiftrewor ar e wra faumT grr
SR} fopar )

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

(SR R o wret weres ok faftramer eiftrferam, 2019 ®1gamgwd 10 (1) a1 11 (1)

Behalf of Firm/Company

ROHIT VERMA

7379226688

19/07/1980

Indian

AFLPV8898K

Varun Beverages Limited, Plot No. 2E,
Udyog Kendra, Ecotech III, Greater
Noida

GAUTAM BUDH NAGAR

GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech III,
Greater No

Gautam Buddh Nagar

Plot No. 2E

Application Number

e

09/01/2021

Email ID.
Gender

ID as Address Proof

e ywTor 3 s

Uploaded Other ID
e

Locality/Village

HecdIAng

State
g

Pin Code
Company Name
S BT AH

Authorization Letter

e R U3

Block
CSicdg

Municipality/Municipal Corporation
TR UI®/ATR

4
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APPLICATION FOR REGISTRATION OF WELL

GTBNO121RIN0045

rohit.verma@rjcorp.in

Male

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

Ecotech IIT

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101091542154007.pdf
Pralaw
Typewritten Text

Pralaw
Typewritten Text
Annexure-R3/19 (Colly)


1/9/2021 Registration Form
Particulars of The Existing Well 3 9 7

o U BT R

Date of Construction/Sinking of Well Type of Well .
Wﬁﬁﬁfﬂﬁﬁ{ 01/01/2010 TUPTIPR Tube Well/Boring
Approx. Length of Housing Pipe (In
Housing Pipe If Any meter)
Yes TR Ut sgmfa darg 4200
Approx. Diameter of Housing Pipe Material of the Housing Pipe & Blank
(mm) Pipe
mﬁmuﬁ%mmﬁam 254.00 mﬁnuﬁu@ﬁmuﬁ‘uaﬁ PVC
Strainer Details
TR BT fqavor
Material of Strainer PVC Number of Strainer(s) 1
AR Bt Al KR @ H@I
S No.  Strainer Installed at what Depth from Ground Level Strainer Installed upto what Depth from Ground Level — Length (In Diameter (In
(in Meter) (in Meter) . eter) millimeter)
'\q'@'[ VR, YR A frat Tews WA Hex ®) WAR, YR A fha-t Tewrs 9o wifia g (e ®)  @arg (e @) = (refiiier #)
1 42.00 52.00 10.00 254.00
‘Whether There has been Any Adverse
Approx. Depth of Well (In meter) 55.00 gleepvoé.etlll‘{’egardmg Water Quality of .
i . A . 9 o
U BT AT TEXS T HU P 5T P UG & day §
F1$ vfaga KU 82
Details of Existing Pumping Device fa@rT= Uftir Iuevur &1 faavor
Tyﬁe of Pump toa-lb%e‘ lés;c;_r Submersible g-lql-mp Car;if;%gn m3/hr) 40.00
Horse Power (H.P.)
> 10.00
g uraR (wa)
Operational Device Electric Motor Date of Energization 30/07/2010
Details of Utilization of Well
PU & TN &1 fIawor
Purpose of the Existing Well . Annual Running Hours
Industrial Y 1827.00
U BT 342
Whether the Water Supplied in Well
Daily Running Hours 00 §£i3 Through Pipe Water Supply or N
NN ) ? ! o
T &3 W W B Smyfel urgy
Sargfd & arerd A gt @2
Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Please Submit Mode of Treatment of g;’;tmlﬂ]zgal’f f&:’ ]t)iSChal:gi ‘:’f
Waste Water/Effluent (For Industries uent/vyaste yYvater or INot.
m LKl ﬁm w ) Activated Sludge Process Puar IRT 9 fH TR uﬁ'sz[ Yes
@R RY) wguur f=or 91 & Srafry yare/
SUfRIY e WaTE & ST THTOT
U YT 5 o AT & sryar et
Upload NOC Length of Section Pipe (in Meter)

SFTIRI THTOTTS SUaE ¥ Download T TSy & ward (fiex /) 25.00

Whether Rain Water Harvesting

Structure has been Constructed Any Other Information Which You

s R Would Like to Furnish R 1 0f NOC fi d wat
within the Premises? enewal o or ground water
g1 9f¥R A gyt ord S99 SEAT Yes S Gﬂgm St 3Ty W extraction was applied from CGWA.
1 fmtor fran war 32 P AE
Capacity of Structure, Constructed for Rain Water Harvesting ( M) 13833.00

2/3

4
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB61408202101091709234390.pdf

1/9/2021
quf 5 & Wag- g FAftfa weaar & emar (o3
NOC Issued By:
STuft v o (gt fAta)

Central Ground Water Authority

F=ig il wra wifRreeor

Certificate Number
THTOTYS T 2018/3042

Expiry Date
o R 02/01/2020

Ground Water Department Uttar Pradesh
Y ST FIUTT ST USRI AR

Registration Form

Issue Date

Upload Certificate

LCILEE]

Declaration by the Applicant

3TATH R IGUIOI

398

Yes
31/01/2018
Download

No

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect
at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

B TdgaRT 9T SRl § o5 SR 33 T faarvr 98t 9 9 € | & S § o afe Sirg geda &
AR 3rdfipa/ R fpu oI v g

| Agree/ﬁ' dJeHd E

4
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SR et ot TR IR IIRIe f4eRur Sre U T o 1T 3aey
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCByCGWA0202101091544509538.pdf

1/19/2021

Registration Form

Form 1(B)/®iH 1(dh)
[See rule 6(2)/raH 6(2) @]

APPLICATI%N FOR REGI%'I;{(RATION

399

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

OF WELL
LE]

(Commercial/lndustrial/nfrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by Ground

(@forSue e /ST S AR ® Iudiddr é’lv%ér’_?a;%t

f the Uttar Pr. ;ﬁ;Sh Ground Water M

, 2019 BT G

aﬁ%ﬁ) Fea e s wiikresor ar e we fum gy st

anagement and Regulation Act, 2019.]

10 (1) TT 11 (1)]

[STR We=T YT ot yaes
Applicant's Details
Cad)

Type of Applicant Behalf of Firm/Company

PITIPR
Application Date
rmae fafy
Name of the Applicant ROHIT VERMA
TAGH BT ATH
Mobile No. 7379226688
Hagd A9
Date of Birth 19/07/1980
SHfafy
Nationality Indian
Other ID Number AFLPV8898K

House No./Flat No./Building No.

AP HO/TAC Ho/HIT T

City/Town/Post Office
TRGEIIRE 3Hied

District
[ U

Designation

Iq

Company Address
U BT gal

Details of Existing Well
PY BT fdavor

District
U

Plot No./Khasra No.
wWie S-ITRATRT BT

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech IIl,
Greater Noida

GAUTAM BUDH NAGAR
GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Gautam Buddh Nagar

Plot No. 2E

Application Number
s

19/01/2021

Email ID.

A9 TSt

Gender
i
ID as Address Proof

e yor 3 S St

Uploaded Other ID

3ruars far war

Localltlellage
HBWITF[IH

State
g

Pin Code

A ois

Company Name

HYT BT ATH

Authorization Letter
TieR 1=

Block
CSIGa

Municipality/Municipal
Corporation
TR uifire AR o

4
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GTBNO0121RINO050

rohit.verma@srjcorp.in

Male

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101191521566337.pdf

1/19/2021

Ward No./Holding No.
1S HeT/RifesT HeT

Partlculars of ﬁ Existing Well

Date of Construction/Sinking of
Well

Fu I Fafor fafy

Housing Pipe If Any

RICEgE R

Approx. Diameter of Housing Pipe
(mm)

TR Uy &1 Srgwfa oI
(Frefieftes #)

Strainer Details
Ca)

Material of Strainer

TR @t anht

S.No. Strainer Installed at what Depth from Ground

hH Level (in Meter)

W R, YRR A et Tewrg W wifi § (fiex

#)

1 42.00

Approx. Depth of Well (In meter)

RU P AT TS (Hiex H)

01/01/2010

Yes

254.00

PVC

55.00

Registration Form

Type of Well
DY DT UPR

Approx. Length of Housing Pipe
(In meter)

mﬁiﬂ_uﬁu P rgHTfa daTs
ez #)

Material of the Housing Pipe &
Blank Pipe

FISRIT TSy Td =i Usy &t
arht

Number of Strainer(s)

TR Ft wE

Strainer Installed upto what Depth from Ground
Level (in Meter)

VR, Y-&R 3 frait mexrs ao wifta § (fiex
#)

52.00

Whether There has been Any
Adverse Report Regarding Water
Quality of the Well?

FITHU S od DI UGl & gy &
PIs wiage Rlé &2

Details of Existing Pumping Device faermm ufthr SusRur &1 faavor

Type of Pump to be Used
TN fF Y 91 91e U0 BT UhIR

Horse Power (H.P.)

HERICEALCR )

Operational Device

gf=Te SUHT

Details of Utilization of Well
PU P IUANT BT

Purpose of the Existing Well

e U a1 3ERA?

Daily Running Hours

e IughT (492 #)

Submersible

Electric Motor

Industrial

6.00

Pump Capacity (In m3/hr)
U &¥dT (m3/hr)

10.00

Date of Energization

faggdieor fafy

Annual Running Hours
aTffe Iua (He )
Whether the Water Supplied in

Well Area Through Pipe Water
Supply or Not?

T & § ST B Sy urgy
STy & Areny A gt 87

4
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Ecotech Il 400

Tube Well/Boring

42.00

PVvC

1

Length (In Diameter (In
meter) millimeter)

darg (e o (Frefivfier
o #)
10.00 254.00

No

50.00

30/07/2010

1566.00

No

2/3



1/19/2021

Please Submit Mode of Treatment
of Waste Water/Effluent (For
Industries)

UMY e $T IUAR YOI W
(ST )

Upload NOC
SFTUfRI THTUIGS 3(alS By

Whether Rain Water Harvesting Yes
Structure has been Constructed

within the Premises?

Fa1 gReR o quf ser Teae WA

1 famfor fear wan 82

Download

Capacity of Structure, Constructed for Rain Water Harvesting ( M3)

qut oa & T g Affa Txen 3t grrar (Wos)

NOC Issued By:
3ETafRT yHTOT U (gt At

Central Ground Water Authority

Fitg Yy sra wiftrewor

Certificate Number
YHTOTOH SET

2018/3042
Expiry Date 02/01/2020

Ground Water Department Uttar Pradesh
i ot fAHRT STR UeR PR

Activated Sludge Process

Registration Form

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?
PUAT I H b T IR Y™
UguuT fiEor S [ Srafiy yarg/
SYTRTT A YaTE ¥ SFTIRT THIOT
T UTed R o T € Sryar et

Length of Section Pipe (in Meter)
TR YIS B! FaTg (Hie #)

Any Other Information Which You
Would Like to Furnish

DI 3 TSI Sl 31T UG
HAT IEA &

13833.00

Issue Date

forfe= faf

Upload Certificate
THIUIS TS ¥

Declaration by the Applicant
3fTdad gRT IUIYuT

Yes 401

25.00

Renewal of NOC for ground water
extraction was applied from CGWA.

Yes
31/01/2018
Download

No

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is found
to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

# TdagarT gt a1 § [ SR e ¢ faaror 98t 3 9 & | & I § % afg S vsdrd & G foelt +ff TR IR IURIS faaRur S Urd Y af BT S/

| Agree/d TEHd §

4
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB61602202101191543410299.pdf
http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCByCGWA0202101191523199651.pdf

1/19/2021

Registration Form

Form 1(B)/®iH 1(dh)
[See rule 6(2)/raH 6(2) @]

APPLICATI%N FOR REGI%'I;{(RATION

402

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

OF WELL
LE]

(Commercial/lndustrial/nfrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by Ground

(@forSue e /ST S AR ® Iudiddr é’lv%ér’_?a;%t

f the Uttar Pr. ;ﬁ;Sh Ground Water M

, 2019 BT G

aﬁ%ﬁ) Fea e s wiikresor ar e we fum gy st

anagement and Regulation Act, 2019.]

10 (1) TT 11 (1)]

[STR We=T YT ot yaes
Applicant's Details
Cad)

Type of Applicant Behalf of Firm/Company

PITIPR
Application Date
rmae fafy
Name of the Applicant ROHIT VERMA
TAGH BT ATH
Mobile No. 7379226688
Hagd A9
Date of Birth 19/07/1980
SHfafy
Nationality Indian
Other ID Number AFLPV8898K

House No./Flat No./Building No.

AP HO/TAC Ho/HIT T

City/Town/Post Office
TRGEIIRE 3Hied

District
[ U

Designation

Iq

Company Address
U BT gal

Details of Existing Well
PY BT fdavor

District
U

Plot No./Khasra No.
wWie S-ITRATRT BT

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech IIl,
Greater Noida

GAUTAM BUDH NAGAR
GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Gautam Buddh Nagar

Plot No. 2E

Application Number
s

19/01/2021

Email ID.

A9 TSt

Gender
i
ID as Address Proof

e yor 3 S St

Uploaded Other ID

3ruars far war

Localltlellage
HBWITF[IH

State
g

Pin Code

A ois

Company Name

HYT BT ATH

Authorization Letter
TieR 1=

Block
CSIGa

Municipality/Municipal
Corporation
TR uifire AR o

4
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GTBNO121RIN0051

rohit.verma@srjcorp.in

Male

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101191548102126.pdf

1/19/2021

Ward No./Holding No.
1S HeT/RifesT HeT

Partlculars of ﬁ Existing Well

Date of Construction/Sinking of 01/01/2014
Well

Fu I Fafor fafy

Housing Pipe If Any Yes

RICEgE R

Approx. Diameter of Housing Pipe  254.00
(mm)

TR Uy &1 Srgwfa oI

(Frefeier #)

Strainer Details

AR BT

Material of Strainer PVC

TR @t anht

S.No. Strainer Installed at what Depth from Ground
hH Level (in Meter)

W R, YRR A et Tewrg W wifi § (fiex

#)
1 36.00
2 55.00

Approx. Depth of Well (In meter) 75.00
HU P AT TEwTg (He &)

Registration Form

Type of Well
DY DT UPR

Approx. Length of Housing Pipe
(In meter)

mﬁiﬂ_uﬁu P rgHTfa daTs
ez #)

Material of the Housing Pipe &
Blank Pipe

FISRIT TSy Td =i Usy &t
arht

Number of Strainer(s)

TR Ft wE

Strainer Installed upto what Depth from Ground
Level (in Meter)

WR, Y-&R A e TeRrg 7o e @ (fiex

)
46.00

65.00

Whether There has been Any
Adverse Report Regarding Water
Quality of the Well?

FIT U & od B Il & Hay §
F1$ ufaga R 2

Details of Existing Pumping Device o ufthr Sumor &1 faawor

Type of Pump to be Used Submersible
TN f5d oM 9Td U9 671 UhR

Horse Power (H.P.)

B ureR (Tt

Operational Device Electric Motor
JUBRT

Details of Utilization of Well
U & SUINT BT

Purpose of the Existing Well Industrial

T gu o1 3ea?

Daily Running Hours 10.00

1 ST (ue #)

Pump Capacity (In m3/hr)
U &¥dT (m3/hr)

15.00

Date of Energization
fafy

3

Annual Running Hours
arftfes Iuah (6 #)
Whether the Water Supplied in

Well Area Through Pipe Water
Supply or Not?

a1 &7 B o Y myfd urgy
Sergfd & areny A gt 32

4
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Ecotech Il 403

Tube Well/Boring

36.00

PVvC

2

Length (In Diameter (In
meter) millimeter)

darg (e o (Frefivfier
o #)

10.00 254.00

10.00 254.00

No

60.00

01/02/2014

2610.00

No

2/3



1/19/2021

Please Submit Mode of Treatment
of Waste Water/Effluent (For
Industries)

UMY e $T IUAR YOI W
(ST )

Upload NOC
SFTUfRI THTUIGS 3(alS By

Whether Rain Water Harvesting Yes
Structure has been Constructed

within the Premises?

Fa1 gReR o quf ser Teae WA

1 famfor fear wan 82

Download

Capacity of Structure, Constructed for Rain Water Harvesting ( M3)

qut oa & T g Affa Txen 3t grrar (Wos)

NOC Issued By:
3ETafRT yHTOT U (gt At

Central Ground Water Authority

Fitg Yy sra wiftrewor

Certificate Number
YHTOTOH SET

2018/3042
Expiry Date 02/01/2020

Ground Water Department Uttar Pradesh
i ot fAHRT STR UeR PR

Activated Sludge Process

Registration Form

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?
PUAT I H b T IR Y™
UguuT fiEor S [ Srafiy yarg/
SYTRTT A YaTE ¥ SFTIRT THIOT
T UTed R o T € Sryar et

Length of Section Pipe (in Meter)
TR YIS B! FaTg (Hie #)

Any Other Information Which You
Would Like to Furnish

DI 3 TSI Sl 31T UG
HAT IEA &

13833.00

Issue Date

forfe= faf

Upload Certificate
THIUIS TS ¥

Declaration by the Applicant
3fTdad gRT IUIYuT

Yes 404

25.00

Renewal of NOC for ground water
extraction was applied from CGWA.

Yes
31/01/2018
Download

No

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is found
to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

# TdagarT gt a1 § [ SR e ¢ faaror 98t 3 9 & | & I § % afg S vsdrd & G foelt +ff TR IR IURIS faaRur S Urd Y af BT S/

| Agree/d TEHd §

4
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB61603202101191559166925.pdf
http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCByCGWA0202101191549272313.pdf

, [ i - =
G niveshmitra - Google Search % | & Apply For Permissions/NOC's/Lir X | + @ a

« - C @ niveshmitraup.nicin/nmmasters/Add Form.aspx An nexure- R3 / 2 40% e :

Administration (Drug) a

18. Infrastructure and Industrial
Development Authority - UPSIDC

19, infrastructure and Industrial
Development Authority - NOIDA

1 |«

2 Infrastructure and Industrial
Development Authority - GREATER
NOIDA
a1, Infrastructure and Industrial |:|
Development Authority - YEIDA
22 Information Technalogy ]
Department
23. Medical Health Department D
24, Agriculture Department ]
25. Geology and Mining D
28, iar d Water Dy rtment ) )
: Gl il V] Registration of User for Abstraction of Ground Water V]
Grant of Authorization for Abstraction of Ground Water m
27 Film Bandhu |:|

Proceed with Choice

Copyright @ 2021 IT Solution powered by National Informatics Centre . Uttar Pradesh State Unit. Version2.0.1
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Typewritten Text
Annexure-R3/20


1/9/2021

Applicant's Details

3ac® $1 faawor

Type of Applicant
PTIAPR

Application Date
sngz:lﬁﬁr

Name of the Applicant
BT ATH

Mobile No.
Hegd R

Date of Birth
Sfafy

Nationality

Other ID Number

House No./Flat No./Building No.
HHTF H0/FAC Ho/HTA Ho

City/Town/Post Office
TRAEI/URE

District

EEL)

Designation

9q

(_Zompany Address
U BT gaT

Details of Existing Well
faermm U 31 faavor
District

SUq

Plgt Nq./Khasra No.

e HSIT/ R JeT
\y'ard_No./Holdi.ng No.

afs |@m el

Particulars of The Existing Well

frem™ Fu TSR

NOC Application Form

Form 8 (A)/WTH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL

faeraT U 3t 9if¥ 8q WIftrer/SMTIRT WHTOYS Ui #e+ & forg smdeq

(Any Commercial or Industrial or Infrastructural or Bulk user)
@forfSue Sryar SRS YT SRS YaT ATfew Sudie)

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

Behalf of Firm/Company

ROHIT VERMA

7379226688

19/07/1980

Indian

AFLPV8898K

Varun Beverages Limited, Plot No. 2E,
Udyog Kendra, Ecotech III, Greater
Noida

GAUTAM BUDH NAGAR

GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech III,
Greater No

Gautam Buddh Nagar

Plot No. 2E

Application Number

qsin

09/01/2021

Email ID.

A 3TEST

Gender

fe

ID as Address Proof
T ¥g

Uploaded Other ID
g e

Locality/yillage
HecdAmd

State
g

Pin Code

ILEEar

(_Zompany Name
BT HATH

Authorization Letter
a3

Blgck
CSlcg

Municipality/Municipal Corporation

IR UTlelh /AR

4
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406

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh An nexure- R3/2 :(CO I Iy)

[ETRT 14, TR U&= YT 5T weier aut fafrae= fae, 2019 & arefie)

GTBNO121NINO0067

rohit.verma@rjcorp.in

Male

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

Ecotech 111

13


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202101091744209452.pdf
Pralaw
Typewritten Text

Pralaw
Typewritten Text
Annexure-R3/21 (Colly)


1/9/2021

Date of Construction/Sinking of Well  01/01/2010
U ot fmfor fafy

Housing Pipe If Any

ar e &

Approx. Diameter of Housing Pipe
FISRAT Uy 7 g T 254.00
(e #)

Strainer Details

TR o1 faaror

Material of Strainer PVC

S.No.  Strainer Installed at what Depth from Ground Level

(in Meter)

% RR, YT A forat 168 R wifia @ (e @) VR, YR A it 7evrs 9@ wuifia @ @fiex #)

1 42.00

Approx. Depth of Well (In mete% 55.00

HU B

Give Particulars Regarding Water Quality of the Well

DU DI ST TG BT fdavor

Details of Existing Pumping Device

faermm= Uit Sus=ur &1 faawor

Type of Pump to be U_sed Submersible
wgm 50 oM a1a tu FT IR
Horse Power (H.P.)

g uraR (waLd)

Operational Device

JUHT Electric Motor

Details of Utilization of Well

U & TN &1 fIawor

Purpose of the Existing Well
U DT IEA?

Industrial

Daily Running Hours
2 7% 6.00

Please Submit Mode of Treatment of
Waste Water/Effluent (For Industries)

3T e BT IUAR I 4
CE U

Upload NOC

3FETYRI YHTOTIS 3Ues HY

Whether Rain Water Harvesting

Structure has been Constructed

within the Premises? Yes
Fa1 ufeR | aut oret Haae SR

1 fmtor fasam mar 32

Download

Activated Sludge Process

52.00

Capacity of Structure, Constructed for Rain Water Harvesting ( M3)

NOC Application Form

Type of the Well
DY DT UPR

Approx. Length of Housing Pipe (In
Meter)

FISRIT Uy Bt SrgaTfId oiarg
ez )
Material of the Housing Pipe & Blank

e e o T
arft

Number of Strainer(s)

EAR:re |

Strainer Installed upto what Depth from Ground Level

(in Meter)

Whether there has been Any Adverse
Report Regarding Water Quality of
the Well?

FITHY & o B oIl & Jay A
P ufagpa o 32

N/A

Pump Capacity (In m3/hr)
UY &HT (m3/hr)

10.00

Date of Energization

3

Annual Running Hours

Whether the Water Supplied in Well
Area Through Pipe Water Supply or
Not?

a1 & H ot ot amgfef ursw
Sergfd & arerd A gt @2

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?

UG I B [ FT IR TS
wguur fsor 91 & Srafry yare/
ST ST WaTE ¥ SHTURI THTOT
U YT R Fora T € Sryar gt

Length of Section Pipe (in Meter)
I UISY H1 wars (e #)

Any Other Information Which You
Would Like to Furnish

PIS Y STHBRY il 3T U=

PHIAT IR &

13833.00

4
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Tube Well/Boring 4 O 7

42.00
PVC
1
Length (In Diameter (In
meter) millimeter)

g (fee d) s (refifier #)

10.00 254.00

50.00

30/07/2010

1566.00

25.00

Renewal of NOC for ground water
extraction was applied from CGWA.


http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB61418202101091801205956.pdf

1/9/2021 NOC Application Form
o orer s e g T e ot e ot 408

Declaration by the Applicant

AP GRT IgaIyon

3

I do hereby declare that the particulars fuenished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect
at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁmﬁmaﬁﬁamgﬁawﬁﬁwﬁwaﬁaw% H AT & o e e Uil 3 AR fopet 1 SR TR QURIG faeR T 31 U1 77 Y 37 S/
P epRor st/ AR for oI g g

I Agree/HgHd

3/3

4
Il TRUE COPY //I



2/11/2021

NOC Application Form

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (A)/%TH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION

TIFICATE FOR SINKING OF EXISTING
%Tﬁ"‘l UTIRIPR/SMATYRI THTOTYS aﬂsr%ﬂ%m 3de

(Any Commergial or Industrial or Infrastructural or Bulk user;
(a@rfOrf e sryar YT AP HYAT A5 D )

[Under Section 14 of the Uttar Pradl?h Ground Water Management and Regulatlon Bill, 2019]
[ETRT 14, SR UGRT YT oTat yaeq quT fafaa faq, 2019 & 3elie)

409

Applicant's Details
Cal

Type of Applicant
PTUPR

Application Date

rmae fafy

Name of the Applicant
BT AH

Mobile No.

Hagd A9

Date of Birth
Sfafy

Nationality

Aadhaar Card Number

House No./Flat No./Building No.

AP HO/TRAC Ho/HIT T

City/Town/Post Office
TRGEIURE 3Hied

District
[ U

Designation

Iq

Company Address
U BT gal

Details of Existing Well
PY BT fdavor

District
SU¢

Plot No./Khasra No.
wWie SRATRATRT HBAT

Ward No./Holding No.

Behalf of Firm/Company

ROHIT VERMA

7379226688

19/07/1980

Indian

8382-8021-5730

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech I,
Greater Noida

GAUTAM BUDH NAGAR
GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Gautam Buddh Nagar

Plot No. 2E

Ecotech Il

Application Number
s

10/02/2021

Email ID.

SHd TSt

Gender
e
ID as Address Proof

e yor 3 S St

Uploaded Aadhaar Card

3uae fHar T YR H1S

Locality/Village
HecdIA g

State
g

Pin Code

A ois

Company Name

HYT BT ATH

Authorization Letter
TieR ©=

Block

wAlD
Municipality/Municipal
Corporation

TR uifire AR o

Uploaded LandDetailsPath

Jadtrs e wan yfy &1 faaRor

4
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GTBNO0221NIN0122

rohit.verma@srjcorp.in

Male

Aadhaar Card

Download

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

13


http://upgwdonline.in/apps/Content/UploadedDocs/AddressIdProof/UserIDProof71899202102101600484918.pdf
http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202102101526318337.pdf

2/11/2021

Partlculars of ﬁ Existing Well

Date of Construction/Sinking of 01/01/2014

Well
Fu i Fafor fafy

Housing Pipe If Any

AP

Yes

Approx. Diameter of Housing Pipe  254.00

(mm)
TRRAT U1y &1 Srgwfd sy
(Freifiez #)

Strainer Details
Ca)

Material of Strainer PVvC

TR & arht

S.No.
wH
@I

Strainer Installed at what Depth from Ground
Level (in Meter)

ﬁﬁfw, YR A g Tev1s W wifia @ e
)

1 36.00

2 55.00

Approx. Depth of Well (In meter) 75.00

FU B AT TeRTS (Hex H)

Give Particulars Regarding Water Quality of the Well
U P ST orawT HT faawor

Details of Existing Pumping Device

Type of Pump to be Used Submersible

TN fFd S 919 U 31 U’

Horse Power (H.P.)

g uraR ()

Operational Device Electric Motor

SUHITT

Details of Utilization of Well
TUD Bl

Purpose of the Existing Well Industrial

e ou %1 3E=U?

Daily Running Hours

e IuE (4e W)

10.00

NOC Application Form

Type of the Well

DY DT UPR

Approx. Length of Housing Pipe 36.00

(In Meter)

Eram_uﬁu P T dars

(Fex #)

Material of the Housing Pipe & PVC

Blank Pipe

IR sy td <A Uy &Y

|nTft

Number of Strainer(s) 2

VR B GBI
Strainer Installed upto what Depth from Ground Length (In
Level (in Meter) meter)
VR, YR A fpa-t 118 9o wiifda g (fiew a-m-g(:ﬁz-\r
#)
46.00 10.00
65.00 10.00

Whether there has been Any No

Adverse Report Regarding Water

Quality of the Well?

FITHU S od DI UG & Gy &

#1$ ufapa Ruré g2

N/A

Pump Capacity (In m3/hr) 60.00

U &¥dT (m3/hr)

15.00

Date of Energization 01/02/2014

Annual Running Hours 2610.00

aTffe Iuah (He H)

Whether the Water Supplied in No

Well Area Through Pipe Water
Supply or Not?

T & § T B Syl ursy
SaTgfd & Areny A gl 82

4
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410

Tube Well/Boring

Diameter (In
millimeter)

Y (freifiex
#)

254.00

254.00

2/3



2/11/2021

Please Submit Mode of Treatment  Activated Sludge Process
of Waste Water/Effluent (For

Industries)

UMY e $T IUAR YOI W
(ST )

Upload NOC Download

SFTUfRI THTUIGS 3(alS By

Whether Rain Water Harvesting Yes
Structure has been Constructed

within the Premises?

Fa1 gReR o quf ser Teae WA

1 famfor fear wan 82

Capacity of Structure, Constructed for Rain Water Harvesting ( M3)

qut a0 & T g Affa Twen $t grgar (Wos)

NOC Application Form

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?
PUAT I H b T IR Y™
UguuT fiEor S [ Srafiy yarg/
SYTRTT A YaTE ¥ SFTIRT THIOT
T UTed R o T € Sryar et

Length of Section Pipe (in Meter)
TR YIS B! FaTg (Hie #)

Any Other Information Which You
Would Like to Furnish

DI 3 TSI Sl 31T UG
HT AR §:

13833.00

Declaration by the Applicant
3TdGH GIT IGUIYUT

411

Yes

25.00

Renewal of NOC for ground water
extraction was applied from CGWA.

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is found
to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .

# TdgaRT gt a1 § [ SR e U faaro 98t 3 9 & | & I § 6 afg S usdrd & G forelt ff TR IR IURIad faaRur S Urd 1Y af BRT $Hae/
oIl srdfipa/RE e o ava gRmr

| Agree/dgHd

Note/dIe

« Separate application form should be used for registration of each individual well.
« The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction | alteration shall

be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.
« In case any of the particulars/ information furnished is found to be in correct at any stage even after issue of the AUTHORIZATION/ NO_OBJECTION
CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

« Please write 'N.A." against those items which are not applicable.
« Please attach the following documents along with the application:

« (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

« (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c).
« (d) Affidavit referred to in item no. 7(i) or 7(ii), as the case may be (if required)

« The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of the merit

of the case.

4
Il TRUE COPY //I
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB71899202102101609014016.pdf

2/11/2021

NOC Application Form

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh

Form 8 (A)/%TH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION

TIFICATE FOR SINKING OF EXISTING
%Tﬁ"‘l UTIRIPR/SMATYRI THTOTYS aﬂsr%ﬂ%m 3de

(Any Commergial or Industrial or Infrastructural or Bulk user;
(a@rfOrf e sryar YT AP HYAT A5 D )

[Under Section 14 of the Uttar Pradl?h Ground Water Management and Regulatlon Bill, 2019]
[ETRT 14, SR UGRT YT oTat yaeq quT fafaa faq, 2019 & 3elie)

412

Applicant's Details
Cal

Type of Applicant
PTUPR

Application Date

rmae fafy

Name of the Applicant
BT AH

Mobile No.

Hagd A9

Date of Birth
Sfafy

Nationality

Aadhaar Card Number

House No./Flat No./Building No.

AP HO/TRAC Ho/HIT T

City/Town/Post Office
TRGEIURE 3Hied

District
[ U

Designation

Iq

Company Address
U BT gal

Details of Existing Well
PY BT fdavor

District
SU¢

Plot No./Khasra No.
wWie SRATRATRT HBAT

Ward No./Holding No.

Behalf of Firm/Company

ROHIT VERMA

7379226688

19/07/1980

Indian

8382-8021-5730

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech I,
Greater Noida

GAUTAM BUDH NAGAR
GAUTAM BUDH NAGAR

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Gautam Buddh Nagar

Plot No. 2E

Ecotech Il

Application Number
s

10/02/2021

Email ID.

SHd TSt

Gender
e
ID as Address Proof

e yor 3 S St

Uploaded Aadhaar Card

3uae fHar T YR H1S

Locality/Village
HecdIA g

State
g

Pin Code

A ois

Company Name

HYT BT ATH

Authorization Letter
TieR ©=

Block

wAlD
Municipality/Municipal
Corporation

TR uifire AR o

Uploaded LandDetailsPath

Jadtrs e wan yfy &1 faaRor

4
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GTBNO0221NIN0123

rohit.verma@srjcorp.in

Male

Aadhaar Card

Download

Uttar Pradesh

201306

Varun Beverages Limited

Download

BISRAKH

Udyog Kendra

13


http://upgwdonline.in/apps/Content/UploadedDocs/AddressIdProof/UserIDProof71906202102101633587568.pdf
http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/AuthLetter0202102101614270549.pdf

2/11/2021

Partlculars of ﬁ Existing Well

Date of Construction/Sinking of
Well
By P fAfor fafy

Housing Pipe If Any

AP

Approx. Diameter of Housing Pipe
(mm)

TRRAT U1y &1 Srgwfd sy
(Frefieftex #)

Strainer Details
Ca)

Material of Strainer

TR & arht

S.No. Strainer Installed at what Depth from Ground

hH Level (in Meter)
=

1 42.00

Approx. Depth of Well (In meter)

FU P IFATG TERTS (e H)

01/01/2010

Yes

254.00

PVC

ﬁﬁfw, YR A g Tev1s W wifia @ e
)

55.00

Give Particulars Regarding Water Quality of the Well

P B ST UraT B 9w &

Details of Existing Pumping Device

SUDBRT BT

Type of Pump to be Used

TN fFY 91 919 YU 3T U’

Horse Power (H.P.)

e TR (T )

Operational Device

T SUHIT

Details of Utilization of Well
Ca)

Purpose of the Existing Well

fev U o1 3eRT?

Daily Running Hours

e I (9 H)

Submersible

Electric Motor

Industrial

7.00

NOC Application Form

Type of the Well
DY DT UPR

Approx. Length of Housing Pipe
(In Meter)

TRRFT Uy ) g werg
(Fex #)

Material of the Housing Pipe &
Blank Pipe

TSR UISy Td & gy &t
arft

Number of Strainer(s)

AR @ g@T

Strainer Installed upto what Depth from Ground
Level (in Meter)

VR, Y-TR § forait meg 9o wifua g (e

)

52.00

Whether there has been Any
Adverse Report Regarding Water
Quality of the Well?

FITHY & o DI UGl & oY &

N/A

Pump Capacity (In m3/hr)
UY &HdT (m3/hr)

10.00

Date of Energization

faggdieor fafy

Annual Running Hours

e IuaT (8¢ H)

Whether the Water Supplied in
Well Area Through Pipe Water
Supply or Not?

T & § 5 B Smyfef urgy
Sergfd & areny A gt 32

4
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413

Tube Well/Boring

42.00

PVC

Length (In
meter)

mn‘é(fﬁ?\r

10.00

No

40.00

30/07/2010

1827.00

No

Diameter (In
millimeter)

Y (freifiex
#)

254.00

2/3



2/11/2021

Please Submit Mode of Treatment  Activated Sludge Process
of Waste Water/Effluent (For

Industries)

UMY e $T IUAR YOI W
(ST )

Upload NOC Download

SFTUfRI THTUIGS 3(alS By

Whether Rain Water Harvesting Yes
Structure has been Constructed

within the Premises?

Fa1 gReR o quf ser Teae WA

1 famfor fear wan 82

Capacity of Structure, Constructed for Rain Water Harvesting ( M3)

qut a0 & T g Affa Twen $t grgar (Wos)

NOC Application Form

Please Mention Whether Obtained
NOC from Uttar Pradesh Pollution
Control Board for Discharge of
Effluent/Waste Water or Not?
PUAT I H b T IR Y™
UguuT fiEor S [ Srafiy yarg/
SYTRTT A YaTE ¥ SFTIRT THIOT
T UTed R o T € Sryar et

Length of Section Pipe (in Meter)
TR YIS B! FaTg (Hie #)

Any Other Information Which You
Would Like to Furnish

DI 3 TSI Sl 31T UG
HT AR §:

13833.00

Declaration by the Applicant
3TdGH GIT IGUIYUT

414

Yes

25.00

Renewal of NOC for ground water
extraction was applied from CGWA.

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and particulars is found
to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be rejected/cancelled .

# TdgaRT gt a1 § [ SR e U faaro 98t 3 9 & | & I § 6 afg S usdrd & G forelt ff TR IR IURIad faaRur S Urd 1Y af BRT $Hae/
oIl srdfipa/RE e o ava gRmr

| Agree/dgHd

Note/dIe

« Separate application form should be used for registration of each individual well.
« The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction | alteration shall

be duly authenticated.

« In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.
« In case any of the particulars/ information furnished is found to be in correct at any stage even after issue of the AUTHORIZATION/ NO_OBJECTION
CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

« Please write 'N.A." against those items which are not applicable.
« Please attach the following documents along with the application:

« (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

« (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c).
« (d) Affidavit referred to in item no. 7(i) or 7(ii), as the case may be (if required)

« The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for examination of the merit

of the case.

4
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http://upgwdonline.in/apps/ApplicationForm/Content/UploadedDocs/AddressIdProof/NOCfromUPPCB71906202102101634555559.pdf
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Co

. VARUMN BEVERAGES LIMITED

Piot Mo, - IE. Uthyag Kentr, Ecolech-ill, Greater Nolda, Distl. G.B. Magar [UP] - 201306 {INDUA)
ah COEAHFI0e0ETd  Fax @ 0120-3050878

ClM : LT4895800 1995PLC062839 Wb : www.rjecorpin  E-mall 1D : infoffrjcarp.in

Date : 25th February 2021
To

[

The District Magistrate,

District Ground Water Management Council, |."'-:.'_
Gautam Budh Nagar (UP) — 201306 L '

subject ; Application for issuance of NOC for ground water extraction.
Ref : This has reference to the below applications;

\%ﬁ},

' Application Date [ Application Number Particulars
09-01-2021 | GTBND121RINOO4S Application for registration of well
19-01-2021 GTBNOI21RINDOS0 | Application for registration of well

< 19-01-2021 | GTBNO121RINOOSL ‘Application for registration of well
09-01-2021 | GTBNO1ZININOO67 | Application for obtaining NOC
10-02-2021 GTBNOZ2ININO122 Application for obtaining NOC
10-02-2021 GTBNOZ21NIND123 Application for obtaining NOC

Hon'ble Sir,

With the reference of above, we wish to bring it to your kind notice that our company
is engaged In manufacturing and distribution of soft drinks. We have one of our
manufacturing plant at Plot No. 2E, Udyog Kedra, Ecotech I1I, Gautam Budh MNagar
{UP).

\We had obtained NOC no. CGWA/NOC//IND/ORIG/2018/3042 dated 31-01-2018 from
CGWA for ground water extraction which was valid till 02.01.2020. Copy of said NOC
is attached herewith, We had applied for renewal of said NOC on 19-11-2019 from the
CGWA. A copy of said renewal application is attached herewith. Later, we leamt from
the website of CGWA that CGWA has transferred the responsibility of grant of NOC to
State Ground Water Department. Screenshot of CGWA website to this effect s
attached. Accordingly, we applled for the NOC from Uttar Pradesh Ground Water
Department through our applications mentioned above immediately after the anline
portal of I..}FGWD got operational/activated. We also wish to inform you that we have

IH-TRUE-COPY-/
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mﬂﬂm- VARUMN BEVERAGES LIMITED Ae

Pl Ma. | 2E. Lidyng BKandra, Ecatech=1, Greater Noidn, Diss. GOB. Magesr (LLP) - 201308 {INDILA]
Ph, | SM20-30808148  Fax  0120-308082 8

CIN : LT48000DL1995PLCOG9E3S  Web ; www.rjcorpin  E-mail ID : info@rjcorp.in

submitted all relevant records with the applications and we have been complying with
all the rules and regulations.

Therefore, we would hereby request you to please issue the NOC for our application
as spon as possible.

We would be highly obliged for your kind consideration and will assure you our
cooperation all the time,

Thanking you.

Yours truly,

For Varun Bavug_/\/;imited,
'l,‘

Au _urlse:l Signatory
Enclosed :

1. Copy of NOC no. CGWA/NOC//IND/CRIG/2018/3042 dated 31-01-2018 from
CGWA for extraction of ground water

2. Copy of application for renewal of CGWA NOC

3. Screenshot of CGWA website

4. Copy of Alr & Water Consent Issued by LIPPCB

Copyto:  The District Development Officer, Member Secretary, Gautam Budh
MNagar (UP) - 201306
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NOC Application Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti

Government of Uttar Pradesh An nexure- R3/2 :{COI Iy)

Form 3 (A)
[See Rule 8(1)]
Certificate of Registration of User for Abstraction of Ground Water

{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000177

Name of the Owner

Designation

uq

Company Address
U BT qal

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

ROHIT VERMA

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech IIl,
Greater Noida

09/01/2021

Gautam Buddh Nagar

Plot No. 2E

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

01/01/2010

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
PUI BT ATH

Authorization Letter
TfieR ©=

Application Form Serial
No.
Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal (m3/hr.)

30/07/2010

4
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Varun Beverages Limited
Download

GTBNO121RIN0045

BISRAKH
Udyog Kendra

Ecotech Il

55.00

10.00

40.00
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3/31/2021 NOC Application Form

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stateéélrgf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and
quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any
other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of
this registration.

5. In case, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as
follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

22
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3/31/2021

NOC Application Form

Form 3 (A)
[See Rule 8(1)]

Certificate of Registration of User for Abstraction of Ground Water

419

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

=

{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000368

Name of the Owner

Designation

Uq

Company Address
CaRGIl

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

ROHIT VERMA
Occupier

Plot No. 2E, Udyog Kendra, Ecotech III,
Greater No

Varun Beverages Limited, Plot No. 2E,
Udyog Kendra, Ecotech III, Greater
Noida

19/01/2021

Gautam Buddh Nagar
Plot No. 2E

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the
Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

01/01/2010

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
HUH T AH

Authorization Letter
a3

Application Form Serial No.

Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In meter)
Assembly Size(For Tube Well)

H.P. of the Pump
Rate of Withdrawal (m3/hr.)

30/07/2010

Varun Beverages Limited

Download

GTBNO121RIN0050

BISRAKH
Udyog Kendra

Ecotech 111

55.00

10.00
50.00

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions stated overleaf.

Place:

Date:

Conditions

Yours Faithfully,
Signature of the Issuing Authority
and Designation

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is
proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if

the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.
4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be
made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of this registration.
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3/31/2021

NOC Application Form

5. In case, any of the particulars [ information furnished by the applicant in his application for issuance of this registration is found to be incox4t2u@
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer
should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly

basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is
also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as follows:

o

The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn.
The diameter of the piezometer should be about 4” to 6.

The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers
are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer
monitoring.

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto
two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four
to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality
may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar
Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone
tapped of piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.
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3/31/2021

NOC Application Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
[See Rule 8(1)]
Certificate of Registration of User for Abstraction of Ground Water

{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000369

Name of the Owner

Designation

uq

Company Address
U BT qal

Address of the Applicant

Date of Submission

Location Particulars

District
Plot No./Khasra No.

Ward No./Holding No.

ROHIT VERMA

Occupier

Plot No. 2E, Udyog Kendra, Ecotech
I, Greater No

Varun Beverages Limited, Plot No.
2E, Udyog Kendra, Ecotech IIl,
Greater Noida

19/01/2021

Gautam Buddh Nagar

Plot No. 2E

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of
the Well

Type of Well

Purpose of well

Strainer Position (For Tube Well)
Type of Pump Used

Operational Device

01/01/2014

Tube Well/Boring

Industrial

Submersible

Electric Motor

Date of Energization (In Case of Electric Pump)

Company Name
PUI BT ATH

Authorization Letter
TfieR ©=

Application Form Serial
No.
Specimen Signature

Block

Municipality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube
Well)

H.P. of the Pump

Rate of Withdrawal (m3/hr.)

01/02/2014
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Varun Beverages Limited
Download

GTBNO121RIN0051

BISRAKH
Udyog Kendra

Ecotech Il

75.00

15.00

60.00

12
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3/31/2021 NOC Application Form

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the conditions state4'02ﬂ2f.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix water meters, which record rate and
quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from
water meters.

2. The District Ground Water Management Council reserves the right to stop extraction of ground water from the well due to quality hazards or any
other reasons, if the situation so demands.

3. In case of any change of ownership of the existing well, fresh registration has to be obtained.

4. No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the District Ground Water Management Council. Any deviation in this regard shall lead to cancellation of
this registration.

5. In case, any of the particulars / information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage, this registration is liable for cancellation.

6. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis.

7. Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation of piezometers are as
follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care off.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.
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*Conclusion and Recommendations

The Unit manufactures sofi-drink wherein the groundwater s main raw material, The
Unit 15 located in Bisrnkh block of Gaummbudhanager which Mlls wsder oveis
exploited category as per the Grounder Water Resource Assessment, 2017 of
CGWH. Since January 2020, the unit I8 extracting ground water without any
NOC from the CGWA,

The Unit, during the visit, was found partially operstional and not at its optimam
capacity. The ETP was operational during the wvisit and found conforming the
discharge norms. The Unit has EPR registration certificate issued by CPCB vide letier
dated 14.08.2020 under PWM Rules 2016, as ameénded 20| 8.

Based on the above observations, following is recommended for compliance:
13 The Unit shall obtain NOC from the CGWA for the asbstraction of
Ciroundwater which has been expired on January 02, 2020,
2) The Unit shall remove the foating sludge form the secondary clarifier.
3 The Unit shall renew the Agreement with the Plastic Waste Recyeler for the
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ﬂﬂr}l VARUN BEVERAGES LIMICED 'J

SotMe D22 dyeq Kendra, Ecotach-Il, Greater Molda, Distt. GUE. Magar (UL - 201306 (IMDLA)
Pl C1M-E0B0RTE  Fos D10 GORNAZH

CIN @ LT48000L1995PLCOGOR3S  Web : www.ijcorp.n  E-mall 1D infof@rjcorp.in

Date : 17 Jaruary 2021

To
Area Officer,
UPPCE, A-1, 1 Flogr,
Commercial Complex, Beta 2
Greater Moida (UP)

Subject : Compliance to Order dated 02.12.2020 by Hon’ble NGT, New Delhi in
case no. 63/2020 (Sushil Bhatt vs. Moon Beverages & Ors.)
Ref. No. : Motice no. 1238/NGT-38/2020 dated 21-12-2020 recoived on 2w
December 2020,

Dizar Sir { Madam,
In referenue to above referrcd notice s, no, wise status of complianue is as undar

1 We had oolaned NOC no, CGWANQCHINDIORIGI2018/3042 dated 21-01-
2018 from CGWA for ground water extraction which was walid till 02.01,2020
Copy of said NOC ie attached herewith s Annexure A \We had applied for
renewal of said MOGC on 19-11-237 09 from the CGWA A copy of said renewal
apglication s attached harewith as Annexure B. Later, we learnt [rom “he
wzhsite of CGVWWA that CGWA has fransferred the respongibility of grant of NOC
ta State Ground Water Depatment Screenshot of CEWA wabsite to this effoct
is aftached as Annexure C. We applied fer the NOC from Uttar Pradssh
Ground Water Department through our appleation no. GTENI121RINOD4E
datec 08-01-2021 immediately afla: the online portal of UPGWD got
operationalfactivated. A copy of the said application dated 05.01.2021 is
attached herewith as Annexure D

Wiz hereby assure you that we shall submil the renewed NOC issued b ' Littar
Pradesh Ground Water Deparment ‘o vour office as soon as we roceive il

2, ‘We have already removed the floating sludge from the secor wary ciarifier and

"k ‘s had already submitted the compliance report in this regard through ou- lstter
dafed 27-08-2020 to your cffice. A copy of the said latter is attached herewith
as Annexure E.

Ak""' fg & zopy of rencwed agresment with Plastic Waste Recycler fer the collectior
3 and recycling of plastic wasla is attached as Annexure F.

aa T % i =
latererd OFfice | =27, Dkla Industrial Araa, Pheae-1. Mew Celb -7 O02ENOIAL T, 0 1992121 0ETR-275 I'-Elu L E'!-'I'l_--_ﬁ_!H]BB.:- _‘
o e ?I‘?DHIH PRl Mo, 3, Becior-4d, Instiuliznal Araa, Dugaon, Harsara- 120 Bh, | +21-1 204 R0 Fay | <5 1-129 4 E4 352804
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fal... verun severaces Lmicep Q

PletMao. @ 2E, Udyng Kendre, Ecslach-ll, Greater Moida, Tt G.B. Magar (U2 ) - 201308 1IMDLY)
Fh. . 20-30550014 Fax - E0-5000028

CIN ¢ LT4899DL1995PLCOG9539  Web www.rjcorp.in - E-mail ID ; inforjcorp.in

In view of the above, we have provided all required infermation / documents n
compliance [o the Hon'ble NGT order and above referred natice and belicve thal you
will find the same n order,

Thanking vou.

Yours truly,
For Varun Beverages Limited
= a8
e a

= et g

(ﬁ’"”{’ —S&F

uthorised Signatory
Annsxure - As above,

Copy to:-
1. District Magistrale, Gautam Budh Magar (UP)
Membar Secretary, Cenlral Folution Control Board, New Dalhi
Membear Secretary, Uttar Pradesh Polluton Coentrel Board, Lukhnow (UP)
Regional Dreclor. GEWA, Lukhnow {UP)
Chief Executive Cfficer, Vra-1, UP Pelution Contral Board, Lukbnaw P

LRSS

= . : ik T e TR R S <8010 260 13RER
Istered Office : F-27, Okhla Indusirial Ares Phase-1 Mey Dell=1 O0EHIMCA) Pho #5111 -L0F IR0 ATA S <0010 2
cgrpnr;:q{;f-ﬂ;u : Pl ri: 51, Seclor4<, ebiblisral Arae  Durmgaon, Henmna- 10200 IMES AL Phe <6112 4843100 BOD Fast £ =E1 124 A8 EHREGY
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Annesure. A

o et ol we wifasya
ot dauet, @il faea va

MEMBER SECRETARY A TTT FTN HHTE
HE BIOR
File No: - 21-41M261/UPINDI201S - |69 Certral Ground Water Authority

Ministry of Water Resources

River Development B Ganga Rejuvenstion
HOC No: - CGWAINOCIND/ORIGI2018/3042 Sovernment of india

Date:- 31 JAN 2018

In

“Mls Varun Beverages Limited
Plot No. 2€, Ecotech |1, Udyog Kendra,
Greolel Moda, Cistrict Gautam Buddha Nagar,
Littar Pradesh — 201305

Eub:- NOC for ground water withdrawal to M/s Yarun Beverages Limited in
respoct of their existing Beverages manufacturing unit located at Plot No. 2E,
Ecotech W, Udyog Kendra, Groalor Noida, Village Tusyana, Block Bisrakh,
Diatrict Gautam Buddha Nagar, Uttar Pradesh - reg.

Reter 1o your apalizagtion o the above ciled subject. Based an meoammicndations of
Aegional Directar, Certral Groand Water Boerd MNostharn Reglon Lucknaw vide
“hair meoommandations dated 14082077 aml Twile deibeabong on the subject
the NOC of Cenfral Ground Water Aulhority i hercby accoded (o Mis Varun
Boverngos Limited in respect of their existing Bavarages manufncturing unit
located at Plot No. 2E, Ecotech |, Udyog Kendra, Greater Noide, Village
Tusyana, Block Bisrakh, District Gautam Buddha Nagar, Uttar Pradesh. The
MOC 15, however subject lo The fullzwing candibions -

*, The fwmn o may gbstract 1,163 cu.miday for 261 days (and not exceeding 3,03,543
cimiyear) of ground waler, lhrough existing thrae (3] 1ibe walls orly. The fime anall
saul one axaling tube wel and corvert the ciher existing wie well ino prezomatar
Mo additicnal ground water ahetrction structurss sholl Be constroctod Toe oy
purpose without prior approval of the SGWA

2 Al the wells shall be fitled wilh water meler by the firm gl I8 own enst and
monitarng of ground water abstrastlon shall be urderaken accsidmply on regualar
bais, atleast cnce in @ manth

3 Mfs Varun Beverages Limited, 17 consultation with fne Reqporal Dirscter, Central
Grond Wals" Board, Norham Rogicn, Luckrow shall amp'esmenl ground wates
eEctdge messures ataast o the wne of 608,000 cu.miyoar lol aujmentng the
grond watar resmuices of lho aras willua soo motis from e date of Bsue ol s
kiteal. Firm shnl also undenake periodic mamienarce of recharge struclures at iy
wwn cosl,

& The pholegrephs of the recharge struclures aftsr completion of the same shall be
furnished Immedately 1o the Regenal Director, Central Ground Water Board,
Marthern Heglon, Lucknaw for ver'lcation end urder intiiation o the oltize

Viest Block - ) Wi 8, S whar 1K Puram, Bew el
Tl s D11-261 75363 26175303 26175379 Fam O [l 1T [P
VoETEItE Wi RWD BV el (il Eoer in

MO TRGTA - e R o

CONSIERVE WHRTER - S4ave LIvE

¥
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5 Tha fim &t lis own cost shall install additinnal nna (1) pezometar botk the
plezometers shall ke fitted with digital wate: ievel recorder haviog lelensiry svstom
The firm shall share user JD and passwerd with the Regioral Dhroctor, Conirat
Ground Water Board, Norhern Region, Lucknmy.

 Tha ground water guality shall be manitored twice o1 a year dunirg pre- monsson
and pest- mensoon penods

7 The ground water monitoning data in nespecl of 5. No. 2. 5 & 6 ghall ba submifiad
to Central Ground Waler Hoard, Northam Reglon Luckeow on mguss Lioss at ieas?
once In 8 yaar

& The fiom shall ensure pramer enycling and reuse of wasie wator allor sdenquats
i A |

U selion foken mpor o rcapoc ol 5 Noo 1o 3 shall be submitiedd o CEWA within
o you penod

11 The perrission = hable 1o be cancalled in cast of non-complience of ay af the
conditions as mentioned in S No. 1 to 4.

11 This NOC is subject to prevailing CentralState Govemment rules/lyes o Coun
oides relaled o construclion of ubewelliground water witharawaliconstruction o
recharge o corcsgrvabon structurefdischarge of offtvents or any such matte &
applicabia

12 The fhrm shall report sall complionoe onfine o1 the website |(pow.ctws-
nac gov iny within are yea frem the date of issue of this NOG

13, Thiy NOC does not absave the applicant / proponent of this ablgation |
reguingrient to obtain other atatulory and acministralive Slearanges Trom cther
statutory and wdmimsiratve sulhoritles.

14, Tha NOC dees not imply that other statutory ! adminst-ative cleararees shall be
gramed 1o the projgct by the concamsed muthomies. Sec authanties would conside:
the prgec) on merds and e laking decisicns indspercertly of tho NOC

15 This NOC & valid fiom O3/C12010 il 020172028

(i

Mombor Socratary
Capy lu!

The Mamber Sscretary, Dlar Predesh Follitien Cenlrgl Boasd, Pleun
Bhawen, Third Floor, B-Blonk, Vehut Khasd, Gemb Nugor, Luchacw, Lita:
Pradech with a ruguest to ensure that lpe coaditions menticned in the
NOC are complied by the firn in coasultation with the District
Magistrate, District Gautain Buddha Nagar, Uttar Prades|.

2 The DClsinct Magistrate, Distoct Soutom Bisddha Nagss, Ulp Precesh e
racRsaary achon

3. The Regonat Directr, Cenlal Grourd Viair Boand, MNochbein Recps
Ludhaow, Tive ned eloivius o yolr jsratepinled s Jalsl 166522 77

4 15 o the Chalrman, Contral Ground YWale: Auhonly, Shaom Ghat Enavan
Ha'i Kang, Haw Dalhi,

6. Guard File 2017-18 Vi

Mumbs Seerotary

¥
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Annecyse B3

Government of India
Ministry of Jal Shakti
tment of Water Resources, River Develaspmant and Ganga Rejuvenation
Contral Ground Watcr Aulhority (GGWAT
Applications for [ssus of NOC to Abstract Ground Water (NOCAR)

430

Application for Renew of MOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)

Application Mumber ; 21-4M1261/UF/IND/2016

Applicd For Rencwal @ 1st

1.

General Inkormation:

Water Quality:

Frast WWatar

Application Type Calegory! Type of Application: Beverages
Wame of Indusirg: VaRUKN SEVERAGES LIMITED
{iil Lorcation Details of the Industrial Unit- (Atach Site Plan and Certified Ravenues Skaetch) (§)

1]

{iif}

{v)

Address Line 12
Aduress Line £ :
Acldress Line 1 :
State:

FLOT MO 2E, EGOTECH I
LD¥oGE RENDRA, GREATER MOIDA-201 200

UTTAR *RADESH

Districk: GAUTAYM ZUDDHA NAGAR
Sub-Districk: 0 S=AKH

WillageTown: Tuswana

Latitude:

Logitude:

Area Type : Hon-Motites

Ares Type Category : e i e

Communication Address

Address Lina 1:
Arddress Line 2:
Addross Line 3z
Slate:

Cstrict:
Sub-District:

Pincode;

MAE MARUN SEVERAGES LINMITED

PLOT RO ZE, ECOTESE . UBYGE AEMD A
DAL RR NINDA-2150E, U TAR PRAERH
UT™ AR FRADESH

CIAll T A BULDHS M AGAR

BlZRARH

E e

Phone humber with Area Code:

WMohlle Number:
Fax Mumber:

E-Wail:

09-FATRZ2RGEE

rabit ve mal|sore.in

Detalls of Exlsting NOC issued by CGWA (enclose copy)

MOC Latter Ho:
Date of Issuance:
Vallidity (Start):
Validity [End):

CEMANDT NI ORI LD drddad
A5 E018
20
T 07 @0z

Ze04202C 04:04 P FPage 1076
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Governmant of India
Binistry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications For Issue of NOC to Abstract Ground Water [NOCAR)

Application for Renew of NOC |ssued to Existing Industrial Projects Abstracting GroundWater
{Application For Renewal of NOC)

Application Number : 21-41261/UP/IND/Z016

Applied For Renewal : 15t

Reaseon for not agpplying for renewal before expiry of NOC MNA
Validity (Attach Affidavit):

{vi) Purpose of Renewal Application: Fristing Growrd YWaler

2. Details of Water Requirement (Fresh and Recycled Water Usaga):
(Fleaze Enclosz Water Flow Cnanl of Activities and Requiremert o Walar at each Stage) ($)

11 Totlal Waler Heguircment {2+ b+o+d) (m3lday)

Existing Additlonal Tatal
Water Reguirement Detalls (Frosh Water) (m3fday)
(a) Ground Water Requirement (m3iday): TS .00 TS 1
(b)) Surface Waler Avallable L. .00 2.0
{Canal, River. Ponds etc.) {(m3/day):

(o) Waler Supply from Any Agency (m3iday): 0.0 2.00 .20
Tetal Fresh Water Regquirement 1163.00 o.4ao 1163.00
[a+b+ei(m3iday]:

(d] Recycled Water Usage im3iday): 20,00 =L E]N 20.00
Total Water Roeguirement @ 1183.00 0.co 1183.00
[atbFokcd)(imafday)

(i) Breakup of Water Reguirement and Usage:
Activity Existing Additional Tetal Mo, of Annual
Reguiremant Redqulre ment Requirement  Operational Days Requircmont
{m3iday] [medicday) [mi3fday) in aYear (i3 yearn)
Industrial Activity 100,20 00 1120.00 241 20710000
Residantial | 2000 017 2000 2510 SFA
Domestic
Greanbell .00 acl 50H 41 THE OO
Developmant
[Envlranment
Mainlonance
Cthar Use G0.00 FEo G0, 00 281 I EGED 00
Grand Total 1123.00 JEL 1H83.0C FIETEZ .00
{iii} Details of Water Availahility from ETP /{ STP for Recycle | Resuse usage:
Existing Mdditional Total
(mdlday) Mo, OF [(mdlvear) [m3tday) Mo, OF  im3lyear] {m3day) (mdivear)
Days Days
Eftluent ; Sewerage datl iy 11 ¢ahion AS000 77 ¥AE0 0
generated and
freated in ETP [ ST,
Availability lreated Ao 261 S22(1.00 20,00 BER0.00
Effluent / Sewerage
for usage:
A2 020 Dd0d Bagueda §

4
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Government of India
Ministry of Jal Shakti

Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authaority [CGUWA)
Applications for Issue of NOC to Abstract Ground Watar (MOCAP)

432

Application for Renew of NOC |ssued to Existing Industrial Projects Absiracting GroundWater
{Application For Renewal of NOG)

Application Number : 2141261/ UP/IND/2016

Applied For Renewal : 1st

Effiucnl ! Seworage Jan0g 261 112230.00
dizcharge after

Troatmonl:

(v Availability treated effluent usape © Total quantity sama ag 2 | id) and 2 11 (b) above

Existing
[rm3diay]

Industrial Activity | Commercial Use Tad
Domeslic / Residential Use (1,226
Greenbell dovelopment § Enviernuent a0
malntenance
Other Use | Flushing Reg. 2.0
Total 2HLD
3. {a). Groundwater Abstraction Structure- Existing:
Murmbmr of Existing Slrocturos: 3
Sho. Type of Dhzpth Doepth Dischorge  Operntio Made
Structure {Meter to (i Haur] oal Howrs af
B ! Yoo ! Watnr [Eay) ! Lif
of Dlametar Lt Deys Marne
Constraction [rrerm ) [Metars 1Y =ar)
bactlow
Grountd
Level)
1 Borewell! 33,204 254 15,04 000137 28T Sucmer
2014 sl
Pump
2 Borawell ! 5500 254 1520 S0 18 7287 Bubamwr
ek kL slaie
Fuimp
3 Borowell £ fhln e 284 152,00 G000 70261 Subrer
204 sible
Purp
{b). Groundwater Abskraction Structure- Addilional:
Murmbcr of Additional Stroctunes: 0
S Type of Depth Depth Discharge Operatic  Modo
Structune (Metar) Lo imIHour} nal cf
Mame | Year ! Water Howrs ift
of Ciametar Leval {0y { Hame
Construction [rmrm) (Molers Days
helow [Year}
Grountd
Lawal)

2002020 04:04 A

¥
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Additianal
availability
{m3day)
.03
7
R EE
(AN B
C.o0
Harae Whether
Famwer Fitted
of with
Pump Water
Mrter
7.50 Yes
W5 Yes
0.5 Was
Harse Whether
Power fitted
el with
Pump Wetar
Matar

13003

z2a0.0n

Total Use +
Availakbilily
[m3felay)
Tl
L
A0

Eave
2000

Whether Perim: saian

Registerad
with COWA ! fea
Details Thereof

Weang -

Whather
Permizslor
Raglstarad

with
CEWA T
50
Datalls
Thareof

Fage Saf s
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Government of Incdia
Ministry of Jal Shaktl
Department of Water Resources, River Development and Ganga Rojuvenation
Cantral Ground Water Authority [CGUWA)
Applicatians far Issua of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4M1261/UP/IND/2016

Applied For Renewal ; 1st
4, (). Compliance to the Condition prescribed in the NOC

ENo. Conditions given in NOG Compliance Conditions Status of Compliance
Applicable
1 Araa Specific Flantztion Yeoa Pholo attached
2 Dormrostie Water School Sznliation Ye5 Phota Atteced
A Gronncwatsr quality mon torng - Pra YEeR Reports are altzched
moraoan and Post morsoon
4 Maintcndoce ol rechange sl Yy Hhaolz Allacied
5 Marrhker ol Pirometers @z per MOC and . Yer Fecords are attacaed
Waler Level Pacoed
F 0 Mapber of Tubowalls Borowoles oz por Yos 3 Mos.
MO
{0 Pizomoter Tihed ik AW LH S will o Fi b Adlachiz:d
telemairry 25 car NOC
B Dwarcdrn ol SZrouncieaie Bs per MO bl =1 AUGESAD cubymtyesr
i Racharge through poads e Fhicta Altachss
" R aler Aned reavEe af watar W weinhiar brlace #lace s
1 RWH anc AR stroctures implamentad Yes Mhcte atteched
12 “Bubrission o Comnplisneg tepoal o lbe Yos Copy Allacned
Reglan
13 Warer conseralion maasures Yes Tholo Alacker
14 Wamre Sccunly Plan of v lages Yoo Fhoto Atackoo
0 Welmonitzred arovnd the plam Bz A
pramises
R O A R T T R R R Rl e T L e T s sl maned o ane wlleeed
Feoard

th}. Compliance to the Condition prescribed in the NOC - Other
Sho. Conditions given in NDT Status of Compliance
1 AL FER NOC Compiance Fllss sz 3e NOC

5. Groundwater Avallability (Flease Enclose a Comprehensive Report ) Note on Groundwater Condition f
Groundwiate Quality in anc Around the Areal Applicable to Industries Consuming Greater Than 500 maday and ¢
or having a Land Arca of Greater Than 2 Ha.- [$)

Huporls are allechey

B Details of Rainwater Harvesting and Artificial Recharge Measures for Groundwater Recharge In the Area, I the
Firm has Proposed to take up Rainwater Harvesting and Recharge oulside the Industrizl Unit Premises, Len
provide NOGC from the Cancern Authority [ Agency where the Harvasting Measures ara Proposed, if Already

implemented, detailz may be furnished, (Adach Report on Comprehensive & Feasible Rainwater Harvesting |
Recharge Proposal).- {5)

Feparts ama Altacshead

INDLISTIIQIAL USE- 5elf Declaration

200412020 04:04 FL [Pace 4 ol 2
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Gavernment of India
Ministry of Jal Shakti
Department of Water Resources, Rivar Davelopment and Ganga Rajuvenation
Contral Graund Water Authority [CGWVA)
Applications for Issue of NOC to Abstract Ground Water (MOCAP)

Application for Renew of NOC |ssued to Existing Industrial Projects Abstracting Groundyater
(Application For Renewal of NOC)

Application Numbear : 21-4M1261/URPIND/2016

Applied For Renawal : 1st

aware thal | anv patof the data ! ivfemacior saamittad 5 found o be falsa or mis sading ab any slage, the applicazson will
b rejenrad comrig

Fheabey cectare 4ol @ | he mandomory decumetts prescribed In the epplicatan form hevs been Jsioaded gend na 2 21k
firrelevant documerts have been aploadad. | am also awara Thet ary Talsed worng suben ssion fepload e ol docarent will
leas Lo rejeclion o ry apelication without 2ny netice.

I 1s o cortify il no case e eled 1z graund water withdrewsal! contemiretion is pend rg aga nat the ivdustrg projact urit 3=
on date. Any 2uch case fed agzinst tha compary projest unit ic respect of oroend water witydrasal! coqtomirelion dureg
the pandercy of this aor lsatizn sqall b immadiats v crought 1o the nofize of CEWA,

| hizreby Lrzemake that in case any wre onmental comosrsationd peraltyis iroosad cn the S ooy ame sEiciory auesily |
saall cama v witn e decislon of such aally,

| App ication proforma g sublect to modification from fime © fme,

£ Appicalion should e submitted o Regioral Ofca.

Regional Director Central Graund Water Board Marthern Region, Bhujal Bhavan, Sector-B. Sitapur Roac Yojona Ram
Ram Bank Chauraha, LUCKWNOW, UTTAR PRADESH, 226021

ol palere dpn enslion s | e s mmarily rojootod

Subnmitted Application will nol be Processed till the Print Cut of the Signed Complete Application is Submited to
Feglonal Office.

4, Reciept of Mrocaazing Fozof Bs, 500055 (Rapess Five Hundred Only) sebmitted througs NON 74X IECEIFT PORTAL
|hllp sbb aelkeshgowing saould ke attached 3 ong w il hasd cope af aosplical o9

Processing Fee:-

Bhargl Kosh T-angaction 111120001982
R=f Mo

Bharsl Kosh T-ansaction G107 102019
[ats

se:- The Processing Fee i3 Non-Refundable. Applicant should ensure and Check Cligibility of Submission of Applization
and Required Documents before Submitting Cnline Application.

2. Hosd cope ol ooplicalbon requised; Yes

Attached Flles:
1). Site Plan @ (Reler: 1 (i)
Mo Atackment =Zund!

2). Certified Revanue Sketch - {Refer: 1 (i)

M= Attacaresnt Fowrsd
). Reason for Mot Applying for Renewal before Expiring NOGC @ (Refer: 1 (v}

M Alte chment Found!

200042020 04:04 PR Page £ ol 8
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Government of India
Ministry of Jal Shakti
Departmeant of Water Hesources, River Development and Ganga Rejuvenation
Central Ground Water Autharity (CGEWA)
Applications tor lssue of KOG to Abstract Ground Water (WNOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
[Application For Renewal of NOC)

Application Mumber ; 271-4M261/UP/AIND/2016
Applied For Renewal : 1st
4], Existing NOGC © (Refer: 1 {vii)
S.Na Attachment Name File Hame
3 Exlstirg NOID MG pd
5], Enclose Flow Chart of Aclivity and Requirement of Water: (Refer: 2)
EoAttachment Fourd
6], Groundwater Availability Ropart : (Refor: 4)
Mo Atackmert Founc!
7). Details of Rainwater Harvesting 7 Artificial Recharge Measures : [Reter: §)

5.Ma Attachment Name Filz Name
RWWH rezc Fain Watar Harvesting VBL-3 pd*

8], Authorization :

5.No Attachment Name File Mame
1 Air Consant B-20A9 d
z wle consoy Waler-201 2, pof

1), Extra Attachment .

S.Mo Altachment Hame File Mama
1 ETF clp pdf
z Geo hydraioglcal reports CEWA prosass| pdf
Fund Aecang s Proposal Fond Rectargs WEL COOTESH-3.04f
4 Fond adastation Fonds z5nptic pot

100, Gompliance to the Sondition prescribed in the NOGC

HHo. Caonditions given in NOG Atlachmants
S.Ho.  Abachment Mams Filz Name
Arca Speciic Flaalzlion 1 PLANTAT IS weatar sanitation pdf
2 Doresic Wil School Saeilalizn 1 WATER watzr sanitation pof
SAMITATION
G Groundwales gaglily roocileing - Fra 1 “es| Razor I’re arc Pasteater test repon
monzcar #rd Fost monsoon [ Nelo 1}
4 Mairterence of recharge sTuctures | JOREWELL Borgwall -1, pdl
* HWH HwvH il
2 Murmber of Pizomelers as perbNCC i PEIZOMETER VB Peizometer odf
and Watsr sve Hecond
G Muriber of Tebawsalls Borawalsg 25 1 AORFYWEL Brorswel -1.pdt
e MOC
ZB0A2CZ0 C404 Py Page 6 of

¥
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Governmenl of Indis
Ministry of Jal Shakt]
Nepartment of Watsr Resources, River Development and Ganga Rejuvanation
Contral Ground Water Authority (CGWA)
Applications for lssue of NOC to Abstract Ground Water (NOCAP)

Applicatian for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
{(Application For Renewal of NOC)

Application Number : 21-4"1261/UP/IND/2016

Applied For Renewal : 1si

T Pizomecter Vibed wilt AWLES with | PEIZDNETER SMHL Ha eomvetor, paf
telemetty 25 car NOC

9 Quavum of Grouncwans s i NOU 1 Water Abstraclion  VWatar Alalratiasn dhsla gl

Druala
2 WATER watar Corserviniion g4l
ABETRACTION
9 Recharge hrough porcs i POMD DETALS -1 Pong Cemsils-1,04
2 POND CETAILSS Pured Dwutails-2 pet”
ki Porc Rechargs I:mlcrl' Ructange YBL ECOTECE
W
13 Recyxlz and rause of walar 1 recyile and reuss Waler Dalsicilion ol
Balarcr polt
11 BWEH and A7 struciures imp el 1 RyWH RWH, g’
7 [ Reporl R Wotor Horeesdng YEL <Ll
12 Submission of Compllanss report to 1 Compliurco Sr G omplinnc jpdf
the Regon
12 Wiler sorszvation INOasLes 1 WATER wialzd s ikt niny e’
SANITATION
14 Wamer Secarity Plan ol v lugey 1 Waler Secanty walEr sarilabicgd!
15 Wei monitzred secnd B plant Mo Atlschrant Tound!
proiTises
6 Vel Fitad with warer raeber aned i Me Attacymant Fourz
Rurcad
11). Compliance to the Condition prescribed in the NOC - Olher
84a Comdilions given in NOC Attachmenis
S Mo, Attachmant Nama File Marne
1 ASPER NDC . Complioncs Comalionce Report submitied
12), Bharal Kosh Raclept (Porcessing Fea): triueiiier ly e
5.Na Attachment Moo File Mamg
1 FEE R=CEIPT SHARAT <M FEE 27
15), Application wilh Signature and Seal’
e Atachmeant Foundl
28/04/2020 04 04 PM Fage T o' a
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Government of India
Minlstry of Jal Shaktl
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGUWWA)
Applications for Issue of NOC to Abstract Ground Watar [NOCAP)

Application for Renew of NOC [ssued te Existing Industrial Projects Abstracting GroundWater
{Application For Renewal of NOGC)

Application Number : 21-41261/UP/IND/2016

Applied For Renewal © 15t
Date Mame & Signajure of the applicani

Flaone SR T clal seal)

Associated User : HaJHs HOHE
Submitted By User ;. RAJRATHCRE
Submission Date 19912018

I case s gned by any authorized signatory, tne details of the signatery wilh lhe avtnernzetion shall be
sncigsed.

2AAZ020 04:04 P Prage Bl M
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CgWB-nol oc Wi and Fade e

-

Application for 1550100 of NOG 1 AbstratBGround Water

Hume Ganidelins. D il oad Forms Cotact (s

HMuric WFICUME

jarges i intreducad = Al applicatons dre nereby infonmad that Rencetgrin 40 hard copity will b eccapiod by Regigns

Progect Sreponents frons Punjad State are informned that Puniab Gosernrenl has staed reeulatior of
Lround Waler, hence COYR NOCAT Poetel had stoppard processing of ebresdy enlstlng apoiicatiors. &5 well
45 sccepting fre<h and rerewal applications for Biodars i funjab, o7 Turlier fificrmation Al Prafect
Trapanents of Pinjah are advited o visil www punjah.oowin & wawsirrige Lien puniab.enwin , The
secretary. Jyajahwater Reyulotion and Development Autharity, SC0 149152, 3 #ioor Sector
TTC.Chandigarh - 150007 winall: chairpersan, parraSpun)ak.gov.m

Praioct Preponents from Uttar Sradesh are mfogrmeed thas UP Governmert has sinted s onlice porta: 2r
Groundwater NOC anet hance COWa HOLAD Purlal has stoppec processing of ol oacty sxisting applications,
o5 woll as accephing fresh and réndwal applivalions for Prajects 10 U2 All Praject Fiapanents of UF are
advised te vigit upowdorling. in. Technicel Helpline Mumser 0322-4150500 (Tirfns From 10:30 AM to 050
Pt an workang dayt).

All e applicants have 0 Romit Udvos Ascha 'Udlizam  WMSHE certificase o U e concemad Reglonal
Offices wf Contral Greund Water 2aard 71 Thelr procect area 1alle {1 over exploiled category at per GWRL
57 atid thelr groundwater withdrawal 15 128 Widn 19 2unt ey as oer the new guldelines,

Centrdl Cmunt Waler Authorily CGWAD has 5e8n roostiluted uncer Sectan 0 () of he
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2020,
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FL506
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[ pictu-es of szoondary clarifier are altached herewilh 85 Arnexure 1 4 2 tor your ready
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EEM Enviro Mapasgement Pyt LEg., baving s registgred G0 Pegs Wik e 205
Cerlral Byuers, Barg Himhe Pau, New Delhi, 110002, India (hz=in lo &5
"Service Providas ™ whign aspression shall, unless reodgnant to the corlext or corbErg @
Ui reczaring Thergel, be deermed (o mean and rolude ts successors In interest & sermiltted

assigia) of the Crher Fart shrough its Sirecior M-, Sachin Bherma,

Company and Service Provider saall jointke Be -eferrec. bz oas “Partias” and indw dugly as
"Party’,

YWHEREAS
e Compaeny, Jmier My s engaced ir the business of sale of nor-alzancle and
carborates acvoray Froit d=nk dod veceagad orindng sweler bnoer e licensed

trademarks of Pepailos roia baklngs Bt Chd, naowy, Fepsl,. Mk, Mousein
[aw, Slics, 7UP, Kimaoog, Fup, Mincbosz Mesale-2oda, Troossra, sqlafira sl
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SLIE

B, The Iompery, a8 pat of e BEeendes #rodicecs dessansibilty urssr o
Waste Maragement Bules, 2008 as aveaded w018 Therenalle:
BT hen cbilaine] Fegisleaoon oecle Segstabion e B<17047 "J'J.._J"C 1-
PWMITMLR) Y 20Z0(VEL) dabed 14.08.2020,
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£5 The Camzaty it ordar fo aqsun ompliznce wider WMo any Bules, MotiFicakiors,
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ey shy weas valld Bl Toly Z0260 are powe seekes e appsial the Soerics
aratler ane year for Collecion and Hecygling of Fest Consumed  Hasuc Wasn
MProczottoon beball of the Company side this Agregment,

Heevwifier |er

I3 g Service’ Frovider represects 8o’ ag an srganizlon whicy (3 oWeanatiy o
=noks business of plagiic waste caunction & rogycing the same b indiacamd hes
rapreserted e Cempany Lt el wwses OF Dy srgwisicns of tise said M8

and ‘'Rules’ ano has recvishe expertise, recsssany & sdeguate rescaces and
Tarpower and [& Fully e2guanted with and has expes spda in oroviding Seevices and

g wlil’ng bnoarovide Services 2nd nas RETher “epresnated Ther it skall 2io and assEr
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te iMalementebicy. Annexors A eattiees Fhe Scops of W
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B 1 robaad Hiacissians and delbactics Benwesn S0 the 2arties, Somaary
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acreemEat,
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BETWEEN THE PARTIES HERETO AS FOLLOW'S;

T:6r

SERVICEE AMND PROCEDURE FOR PROVIDIMG SEERVICES

TRevics Provider shall rendde Sorvzes to the Company a5 more partic.rarly set forh
n f-ln"lexure A, Suo Borvicos skall Tarm pert of and be Incorporated imteoars
sagjzol o ihe terins aro conditons of ths Ag-cermest and shal set foth bre specis
wark 1o e serfieed By Uhe Sepvice Provider.

Service Provider shall oo regvices 1o modiRgamend the scape of serdics whic
escantizlly Tofius e Aclion Pler. i 56 reculrsd 2y any change in the Rales or oy
crrersiclanficaticr s issucd by Lhe aporoprizte actharly ! SRCEStEte dnde - the Aules
or abachwise, Lorseicraim for sUch Cherge i the scane o work shal be munaly
agrzed doon silween e padies,

Sanies Frgviger MOrESEntE ano warranhs rlm' L sl v:'-'-ir- gnd keep volical
nacessary registracion with e doacenes rbes ' Fody (ULBY 1P thoozonc o5
recommended by Cenbal Folulion Cholid Boerd, The Servioe Srowidor FurtBer
BLEUrEs that tre personns oloviced By il Looassisl e Sompaoy stizll have requlsie
knowledge ars expedignce intie Sield o roodenne Servoss dainee apdss The Scope
of Work, Zemvics Pravider ehall nor omim Cor give any essLiante ooaty thrd garty
cn beqal’ of She Comsany and shal et boond he Comgery (0 gry macner
whatsoaver oy way af its acts, desds 30d comimiscic s, | Oe 2omice Fravider ferany
confirns thet pefo-nance ¢ Sare
writing, as set out 10 this Agesomert 15 tha sssence ot —is Agreamenk

£ in srcordzrce with the obligations oL in

Furing the parformzaros of S2ovices purseant b
predre Mhat & conducks 15 resocctive Dus
AcreEnEat, inoseea a nyanner (At the ropuolatic, 5
pertesars inng way cdvesaely elfeulad oroomaromises

gl

Ihe sthoedile of Sorvioes sel foelh iy Anegsure S0 ang A-1 mige be changsd o
ailzred onby By Ung wricen agreement of the Paries.

12 i nraiualy agrsed hab Cha farvice Prowder sksl Be csoiely Cesoorsible o
praviding matenals and ecapmenl recesery o periorm s Sesaces uroer ks
farsement. The Tompany shall essisl Che Seevice Prow der asoenc wiher s renul-es,
3z e mutial endesstaneding,

wrend Lbs Compary shal carry out Delr respective cblloationg
th the nigaest serdards o

Thi Sorvics ey
andertalings . ader tha Agres
Srofessmnelism danie gl a send:

e

ol in - asEors e will
] sulficient, ﬂppr::'k.t& 2rL MeCEssAn: Unde”
Agreernanl, incieding Gal gl limibad e, recvcle of minimam guensio of *'=|:5rc 5
Jshic waste an coledl o7 Ve Company oy regurso: by P orany ciner nobif caton
! oorder = oy CPCE [ Stz F22 fram time to Fro, 2ot e pactics shall stricoy
gihiera and comply with the terns ard cjo“"'il:lmt of this Ag-eerman. mouding
suzsaquent poicy/guidelines as may be istued Ford limse te Uets by e Sovermment
pitladis or by Lhe Siekz coveryrent.

wabng e

e Besvice Provider and tﬁe_' Comoany shEll a2 3| tmes co-opeats with o
the evznt chany accis s ous Sy anmy aullbority cnoer the Bules - oliein 58,

Thie Service Provider shall Be frae o e wp 29y other gZssignment, whien & —ol
L e
Aty or
L tier

inueisisten: with the proper clscnarge oF s obligerons adar this
Fushar the Corpany snall be &t ibery Lo eagage with ary otber gomos

gvailig .j_eﬁ-ﬂm Cyze of 3RWICRE AG 00N prommed o The SEee o

i ag WCnnEy -
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It 5 mutdally agreed betwaon e Partles that inveices roszd by Servze Provoer
unger lemrs and cendlbions of this agresment =94l In aggregely 4 fes mitlinum
armounl gy pressbed e Aanesare B of ths Agreement suajact m tha qondlten
chat the Samvice Providar shall, durdng the duralioe of this Aoreement, collaet 1o
rimur guentily o5 prasorlbed o spnoeurs A-1, complels enasice recys!a arocess
ard pravice cerslficann o ths e'ed 1 e Shetpeay 10z with farmpliches erd drg
ag prasoribed yader MM or any Osdor ¢ rotifcator sseed by CPER 2= Slale PCLS,

In case Servoe Pruvoe fais L2 collegt end eoptie wivmum quensty 85 prescrited
wrer i1 Uy Agresment dufrs the v=idiy of s Agresmrent, thun the Service
Ironsdey sidil o2 able 1o pay A enally =ouleied & R, D03 ser < =0 the sherlfel
n e LRty not oderied and recyslad The Comzany shel bo aviiticd o= desuct
he amount o peealy so e nned dus 19 shomral o Ui amourt pepas e w e
e Provvid T

The Service Fiovder thal aave e mfe oontal of 2w manm ane Paars of
periurming and sarrdng 20t the Servees and B skal complete Twe same sotording o
e g fgans gt metkode et work Coresporciesiy, £ snall dirset dng suoeving
the zartzrmonge of e sasigned peratel ecthes percaeslly or through U desigriles
SLpgreaia].

feltrar this Agranmant nge any rgaks, doides e obkgetions. Peredncer shol be
2szlgned r.:r:-ma.urred by ater Pary withzut the prive weilion corsan: of e othar,
For tha ayoidance o dousi, It s exaressly agreed hel Company akal b pntl Izd i
sll-conirses the perforrignce of sama of [he Senvices o any of o AMlntes ! thle
Pty andenading the seme e almlar seevies 35 Dose wodeetasen by Emv:u
Provide: Fersuader. '

Soryie Priovidar shall =) Al mpg ao-pherate ofth the Gompony [0 U owen; of awy
2ol carnied oot by anv apprepoole Autherty undes the serl ocs o oblwreise 5nd
pruside raportsfiecnane witoul delay w.ot £ D2 serviaes whon calied paan by e
Comnay

Cemdce Prnddes shal maimsin prepsr woorms €U Do lhe sotivll oS Siveles
camrd col by i urcer this Meswent. The Service Provider shall provide. eicess a*
i revotity Lo e represe vztve J aod ioe af the Comoery.

B AET

Servioe Provides gasll Invoich Domipdy, SIET0 S LT wes, 0 Seraen Srovisul Fed o
szocified In YAnnexura @7

‘g Gorvict Pemiiser daadll irnv Oeothe services to thesCompeny eoilrsl Saanie of
willd oy lvzice By per pros tos of Goocs enc Secvice Tax ("GET') b amy ulby
applieable taxes mposed Ly low Lial (hay G2 regiired by e parles i claln tha
crasls 2l GET ar sush atber L.

Mucapt as gtheraise provzed Foeip, all ‘nesiiss <kal be peyebs by Corpery wilan
A0 (Thirty) days Irar Uic rcoeipt -:-f &r vad spated imeolcs Fram Siwu- P

Seryice Provider skl maingaly ecoorele scogurng rscords of af) oets and =y
=l shial: poomt the Comzeny o have aocess el el nsdonebls bnes 1 8l 10coecs,

sceourl beoks, vouckoms srd rvoltes rafalirs o Wi COSES 0 EXpETHRL. Senvice
Proviger shall jriw Ir Aty Lu:;:xm r; detall reasonebiy roquasaa by Compary’s
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4.2

COMFIRDENTIALITY

fsouead herels, the e "Conl senbiel Trloemet o gaall inchode; (ab ery slnos and
objectives, ary sclantlic or lechoical dets, priiciog, fermatlon, sarplel, deslyn,
pracess, srocgdure, (oerulie erd restln gy the Sesvices, (1) any Irproverent
gisclosed by (e distlaslng parly Hhat is cxmme cizly vaiable o the disclos ng pary
or 150 lates, subrldizres or pelated tompaa sy are (o) dny infommzton discloses by
tha Comppry thet 5 prooretany 49 ralure.

Corfidentla In‘ormetion is ant shil rotmown Ui proseay of disslosing pocty el
senetving  perty’s obligalions of cesfidertelty arc nas-ure wbs Satvien Do
=milnaizn of (bl Agroenen] ue 3 oction =7 ¥ {rhees)d poare Lpoe eomip 2han o
erninacion of i poromaroe of Sevices ersanden. The woeiving parly agines o
deliver o ciscosing parly ol it fams o Tovidevi# Tvomwlm.

Thes Sere 2 Prowider shal «<e2p and grescnve il the coz 03T Sl b gEresaieg
sl powiding service o the Comoany a=ng with the Deck-up Szoumens fns ¢
perimd & 2 yesis afer tva expity/lotrinatios of this-Agroemant.

Hegaediong 7w processirg of datr fursuant (o this Agresmert, the Soovioe Truvidoe
shall act ooy an Instructioes - writing from the Compary, and Serviee M ovida ahae
E4e 7 reasprwhle stwas e ensuse that sporooriake techeiial wrs wgen e
mEasurEs are ke agelrst unastborized access o o0 Jalewldl procaeslig ab cat
art ana sk scesontal o legs o destruct ool or demzoe to oo

St T pea wriiey consenl of the Somgpeny: the Sarvos Pl wil col g
Gr et a0 psnopl Larpany's name or gry of s Stend ramek, ekl bodo
e 3¢ luges i oy form of poblicitior, adeesicing ar aublicity release,

Nawittstanding erwitig conlated in i Agreement, 10 Cormpany syl oe a
iberty o use trE Service Movidor's neme oF =iy of B Eand names, orademziks,
T3d3 names of Woos in ey fonm of publicston: adveis Ty o pUaicily release in
rrizriz o this Agnesms.

g o o exacon of S Agraersent, be Partes norcD hove entored mio # Kan-
Digrmsure Acrpares dited 10 372019, windh snell rutt concamerdly wi hs
AgresTert

WARRANTY AND INDEMNIFICATION

Sevica Prowidos wensnts thas: () 1 as all neseisery power anch adhor G 52t
itz This Sgreepwent; (B tFs Agrearant arz performance herduedae duci nol and
will mob viplaie the terwin oF Bay o ather contradt, coverant &f Rgrosman. Oooween
it ety aned any TR Party anw misting o mefeinser entarod Intn;

Servics Provider agresy L Indtrn By oane’ hold trz Company, Its emaayes, sgeqts
and —sareseniiives, AP ess cEolTsl any chiris, demancs, e of acllan, Inees
and dameges (Inciuilag puritve), or the oi ol e dirnege o Jmapaiy ansng nat al
Sordcs Hroeder’s willfl condues a- ragligence whils prowv ding Suiveces wnder this
ApneamETl.

The Compaty stell ros ass e eny Lobe oy for the 2dinas tar amisgions of U olher
Party excepl o8 sateD I Lns Agresnda,
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CODE OF COMNDUCT

The Service Provider beseoyoagieses toostrotly sdbers leoand doeodne Selowing
obligekionz-

Ta provide taes Bervices ‘nog profécsionzl, tmdly and 27 cient manoer, b bhe mches]
prafassizral standards anil shzll followe the Jest i6 dass cotocols, tecinmgal shacdan
ars srocesses ars shall ansly doecare, sl aod alioeace nothe cedo-rance of s
duties and obligations orzer this Agrseriact requirsd or reasonably exaeicied of
persCrs sractcing best induslry prac oo woen engagad in the provis on of sereras of
the size, bype, scoze end comples tv contomplateg Ay s Sgrasemae;

To-ac: in good fsitk zrd sasll not encage ey soimdael o ro
cantfary st st af tis CAgresman: o prejuldicial so the
comrerdlal ‘nTerests of the Corpang

Azm all weitten iastruebiors sl reoquesss of e Dorcpany notks prowsiog
wacmeace ol i3 duties and  phligrtinns unzas s

To samiply
of the Zamleps, and the
Ao rERMmIeAE;

e coorply b 2l Applicable Taws any regustions, -—aes coves 2l copdact ars
iz auplicehie @ Crcia wiln respect 10 performance of the Sarvices and skall
ablde by S orules ol reguislion of ike Coreany which gre in Torce of the tiya
vty arwdfor weiich oy be bame rrem Lime 1o fime;

LAt

Mulomegag iy ciirniasaning ol any s andikizel opraclives  inoliding avihout
I licsy reakdngany paymerl: or brensfars ol value whizh have the puroose o-
eifect of pdzliie ar coimmercial Brinepeor lente of pr escuicscunoe i estoe
de<bioks, ar othar unaedl or improper meers of obtainrg busingss;

Te communlzate fo the mecagement of the Scmpany, of ey crimesl csses o
regulabory procesoir z aga rst it or a5y of ils associazes

e rying qul 118 cetaonshiilties under e Agracrmien e any otrer activizies on
bekal®of or n cavnecior witk the Campare 100 wellnal pay, offer or promize
pay, o aulanrize the payment, airerty o wlirestle, of arythies of vaiz o oany
perser o ferm oompdoped e S acking for of on behall of any governmert,
gevernment officla or2mo syear ary goliticzl pa-o of tarcizale for toliticsl officz
for the corpose of iroucine o rewancing any feversb 2 action-in 2ny mat
no:opoy, offer o promise o gy erhicg of walue oooony omplevag zgent
cansalient, or repracapiative of any sLslz o or sLppier of sobbnfa custem
sdpplisrc’ the Zorpany to sscusz an endae advantage; and (17 ad well st o

£ third party te frakesach savmoace;

It shal comple with gl the antl-corragtlos ang ankl-maray lBanderrg 2w
gppileabie ok Fomn Elme b2 tloie; Inzlidici the Frevertlon oF Carrip
and the =revendon of Morsy _aundedrg B0 2002 {“Ant-Corructon s
A1 5LE agrees that i shall ear engags in any coreeptashy Lies

L T

TERM ¥ TERMINATION

i el

izl sbia | b effecive fram 15 Oecermoer 2020000 sFeel roira
for a paring of 412 monlng, subjecl bo esarlier @emipsisn a8 per provs ons of |7
Agreement and may de exierdable for such perods bpor sUEh Erms and Loadilsng
A5 mEy 39 mualy dorged and reduced inwsL

E T ETu o o
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Parlies shigl bave e righl 1o Lasmirele Lnis Acreamenl, without essiguig any
reason, by geng a pror rolce ol 30 devs (e days), Gheresl, inowtiling, I e
oiner Party breacnes ary of ‘the terms and condlions of s Agreement srg e
samne’is mot cured withir 30 davs of givirg e Jotice for cusing e bresch

This Aurgerrenl gae oe refewed Tor Fusther pesod ony through @ owritien Agresmen:
ir tis behalf o mictually agraes ermis and cond tons T weriing,

COMPLIANCE OF LAWE

Servide Provider siwll oompe yowith the proviEiors of 8@l e & nclading
but rot Imilted o, Workerat Sompensation Act, The Srplovess & roe Ack
Chife Labolr Act, the Emplavaos Provident =und & Family Pensor-act 2o all other
ctatukory obl nations,

Zerv.oe Prow dae sball obtain 2 | qeceszary reglstratizn, Eoenses from all eoncerr il
GavioAgeroles,

SEmrvice Prowvider sna’l maintaln eand made | avaiacle fo the Company al sletutc-y
cacords i corpliznce ol mlsvert Acis ans stetutas o e cenbel of stEle
GoNEMmMant.

RISPUTE BESCLUTION

Ay dispute o difference ar claim arsing ot ol or 5 relatin e s BT
cluzing the consbriction, walidiy, pasforrance or hrascn Feereod weaick (e 2

£Enaob tate by mutaal agresmert shall Je setflen by th= oty Ravir iy thie el i
Jussgictiarn oF Deihi, Trrecpectivie of whE-a the cause of action arss

HE PRAOVISIDN
Enzire &oreement

L i |

This agreament de fotb the Tl ang wvmplets erderslanding ol ac: Par
tye Sete first sbove sleted, arc | Sdpersedes oy ernd all oagrecrenls ang
reprasencatiors bebwesn the sarties made or odétad poor Lo e dote of this
Agraerant with “esoecs o Sanvice Zrovidar croviding these Servicas 1o Comsery,

All naticos pertaiting. e Uhis Aqreeameant snglh 28 i writing, a7 saallba des
= hegndiby cgiien | ordad celverzd o melled ByocgrhEs or en
sus e pripeic, dnd i addrosses fo o paety et Zhe address shzen 2 ihe sigratire
ing herssl or wremsod o such olb@r aooress az ey Lbe fuimiz e i owidng by
either perly,

AnElgTant

L S
withoul e priorwitian consent of Comgery. Assgrment of 10 Aoruer
nod rebeva the-ausinacs ot ths Agresment snall Davs oeen ssuimod Oy e
assigrzs, . WiEn culy ass gner noaccoidance with the forecoing, this Agreament
shall be zind g uger and ¢ .
T
ol

Walver

¥
Il TRUE COPY /Il

451



o
]

bl
o]

o
-

Mo provison, reyuircmerler areach of this Agrezmentmey be waved by etz parly
BXTELT in weking.

Ci plicar

The captlonz vscd hercly am inserted orly as a mebter of convaaierse and far
refarence ans om0 way defieg, Imil, or descrine he soops of e inbeEnt of ang
Sextion or Faragrazh naseck,

Suwierabi ity

Tre fallure «of elthar oorly 2l any time or dmss oo reguie perforeiarse o oace
provisions Farecf snall (7 90 manngs 8fect il righs et 2 Zar dme @oeaioe wea
provision. In the event (kal eny provision of iz Agreement ¢ part Ueend s
cetarmined o ba il egal or sthenwlse crenfacsanla by acout of law, suck prosis o
or pa~ therech shall be Ja) medifled fo hasmirirmier exlent necescary o randar suzh
crontsion enforceasle and nraserve she paries' atens of [b) sevared) if nooe
angd r esch ggse e balance of tha agroeement shall esnbnue infual farce and o850

SRS

sk L | )

Thia Agrpement shall cof Beecoasiroes goding the serly prepacno € bot shal be
conataed as it botivHaries juintly preparsd tFis Agrsermant, 2nd 2y uncerta riy and
arntig ity shol! el g ntorprien suginst ey one Jarty,

Radeal izebips

Fritn Agresnenl 13 erlersd belweer the Perties hereto or 2ipelca sfo-Froops sgsis
o Empigyer-Ernz oyes relelonshio shall be construss detwaen Tham.

EM WITHESS WHEREOT, the Pertles hera’n Have hersunto set their fande 2z of tho

tlay and year afarasaid:

Far ‘.U'l.?ﬁ??’l BEVERAGES LT, Fewr GEM ENVIED MANAGEMENT -PVT. LTD.

AL

gt

. ol

Name; Sachin Sharma

Desigratitnd Sk Vice President Designetion: Director

{Procurement a‘nél Legistics)

Wiznees,

1

{RAME,

2

AME,

FATHERE NANME ANE ADDRESS]

v

FATHERS NAME AND ADDRISS)
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Annaxura A
Secope of Work

Ensiise coflection ard recyvel 9g of 52,800 Mls e moeof PET [ TCTRA wosta (a8 poe
the quanbily roguics byoLompary 85 renuires uncer PWM ) CPCS ardem o
rolicalon ssued Fom ime o Hmed for Company Dy selding up ol sduguats
irfrogtruciure (in e of Cal aoiian sentirs, Collecton Peints, v,

Implementasion of WM anuirenatts ars its smendTerts Tor the Jamoay lor (2
2l plats located it varois StatestUTs ir Inde,

20 gerifmie for colieeraw and recvciing fo- 39,9000 47 2nd more of P ¢ TETRA,
ISR DT T | I e,

Cobeciion [ Reoychry data pe- Campany [ Caatral Poliuton Board rezureranis,

Hake guaTedy submisslon of ecollecion docamertd wili andoizamess of the
coacerr=d Lrman | am Dady (ULB)Y ) State 2oliation Toorel Boarg (SECH] ¢ Sall e
Cartral Acard (FERY 1o (e Cevpamy /| Servrel Pallebor, Coatrol See i [ERERG

Fuiltirent of TR meJlemerts of Sorpeny @s per PO ooy rprents and 28
Emensed Lpo date,

CFR Corsdltangy o6 po- Comaery reguimmens, brlooing bes rel Dwiwed 1o
amerdlrg on benall of the Company the officss of ContraliSmre Poluiey Cortrol
Bozed T ligisor purpowes, clarifylag odjectioss. ooeimng -erséwsl | ngg soroban win
CPOG 7 5208, prepering ropl Ls & representadons.

Proavide MIS repons on the Miastios quemites cothales § =oycec w Corpmny oy
month 2o per the ‘orrel provdes v Conpanty

Agwigt T filng of rclams o5 ser PWS, oowelrg caia Tov Suc retums Bieg with
tack-up msterias B oot the maulemers of e Curipany

Skall pravede cuartesly submission of the deta/dooumentsvinces alang with the
ceartiicatis frnm the recyehar or A audit ceFicate o (het Campany withir: 30 days '
camzafan of relavat quorter, Clarier hore mesms lan — Mg, Bgi = Jare, oy -
LER, et - Deg,

Sva | arogvis guatlely prugeess repart to e duhrrged mothe Cempary Qo
P |Ltien Control B (CHCRY,

Awareness and PR sctivities whensior oo,
Sy obner compilienos o beogv e Lo e Central Follition Cantrs. 3zamd [GPLE) S
Swte Failtion Certenl Goard S53CA) a5 suguowses oy atbwriies ¢ cuk oou'se o
“re i relation o T PWH AUles or 3ssociaiet amaies
R Y
kY
v

e Wl f

¥
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ANMEXLRE- A1
Rola and responsibility of Service orovidar

A Delverables

Thi Fol owing dalivarazles shall bz provided by 02 S2rvice =rovider

=

. Lmplementation of Plastle Wasta Mansgament Rules 2016 25 ameanded in
2018 [PWM) and as amended from tire o me

SERVICE PROVIDZR through coilecdan 3nd recyelng of FETf TETRA shal ergura
Al Compzry is zble to FOIRE e ERR ressonszipiltos as por the Ak and s
subsezuenl amencrents andfor the sstant aw o0 plastc wadta mEnagaman
mcfuelhye Bt ael denibed b e ordes ) resBicabions ssued by CPCE pr Skate: P40,
b Toclactgn-of Az 7 UETRE gl b Brind Aseostin,

2, EPR vertificote for collecling and recycling

Evey month 3ERVIZE PREVIZER will provide cel
gty PET ¢ TETRE has bear coilected anc sent L2 [
appracrigts follatior Soatmal 32and) by SERYICE PROVIZER.00 benel
mve” Tndia. Tha recycing auncber shall be sudited Iy Compasy Tuadad Indessarssng
auvditars. bo- ensirs- aubigntizing and SERVICE PROVIGER and would Tecilizie the
AL it orocecs

The freqency of certificere shizll o8 ontily

“Lapdl be tho soie resporzibiliog of SERVICE FROVIDER o opsurd t4an tho o aat
winla i eent anly e uthorized reoytlers,

3. Goliection/!Recycling date as per Company/ Pollution Board requirement,
SERWOF PROVIDER shall oroniee dabalia fodow rg fnemat so Coampary oefmeinre (50
of sacn moniho-

“onth [3=T 7 7=TRA colacted on | Cury ative Collecian

sahalof Compeny | |

However, the aseve format s peovisioral forms: anc can L omangea o {9e reguast
g 3
of Cempany

o

. Fulfillrant of EPR requirement of Comaany as par PO

Ay EPR rogulrement of Jompany wi'ch 5 present in the MW gs-amended shall 2isz
ke fulfillad by SCRYICE PROVIOLR. SCRVICE PRGVICER will ensure 1hst =l s
aparatias corpy swith asaileabis [aws, Incluzing out sotlicviad © ersdrormentsl,
kaalth, wafamy and lazour,

. EPR service as per Comipany requirements

(%

SERVICE PROVIDER s9all make heslgtedeoetss L sesalyi sy FRE reliisg Suee oy 0
Company.

Pige 100l 14

¥
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&, Represcnting Company smonyg o govérnmenl agencles  [(State PCE O
Environmental Ministry) ar asy other governmest authority as and when
reirired
RE"resem'rg The Company anarg govarrment agenciee [State PCR [ Fovisohmenzal
Mrisiey ) -or @87y obher gavernmant aatha:in ag ara wioen eauires with misicum 72

Fre nodice gt s owacoat I ciffesant states/UTs and e game shall be onw at the
rogunst of Company,

B, Infrastructure to be g2t up by SERVICE PROVIDER

RERVICE PREVIDER shall set up Following infrasiriciure!

Zeallecion
r:xcl.-:."--_] J & < znd ‘: ':h sast Snites b

s in dgacn Siate
oiathiin Giete g

Service Provdor sgroes loeoeslatiisn Farber collection cantars 85 mav be reguined
Upidhar L PR er Rules al s cont for sollectionsof minTmum guantity of PLT ¢ TETRA
Fioe- thie Eeemperiy e Tellilmens of ks EPR 25 required ande PN as amerded upia
dete ooy grdar ¢ polil celion ssues oy CRC3 7 Blate 2ZB i1 this cehaif,

Al zhe Collection: Cenlers 2lecedy esteblizhed or Lo be eslabiz e will have follgwing
funetizns, infrastreciurs are manpower at all Bres:

[unzi Ztnas | Zelackicn, Segregetan, ailing; T-usTing -
[Infrastruciao Haless, Mol g Sl
Mg powar A7l2Est3 worders ger 2e

TS PROVINDER shall eneure tha:

z.  Trshall maintaiv Fyniens ! safebe stagdards at &8 egliactic centz:s.

b Fasire thatitshall nat cortraveae the provisicre the laws peraines 1o
arevention of ZhiY shour at cz'lection centers,

¢ Compy witheali the crovis'onsg of ths covirsmnenial @ws and Uy bk ar s
gpudicacie oo its bogiress oserat ons,

Co Coleciicr cenigrs shell zrocaregsoalect PET! TETRA Trar tha Followeng:
a. Rag-Pickers
n Smell Strep Deslars
C. Dl ’JGIEI“*tlf"n For institutoms (- oleis, Beagquat Hells, 2o
o Oher Conieglinn caniers run oy mact'ts, RGOS Fls

On CSIRVIZE FROVIZER skal goovids scdresses snd lecabors of Lo colaciion cantins
Gampany atibs regirst

k. Tre eatice PET collected at the collection centers shal B sent o Beoyelers” saovcing
panta for reeveliiy Lo Terme Ragyaloo Solestsr Shapie =i,

T entte 7= 1A collected 2t the collection certers shall 2essent Lo Iebydksrs!
recyciing planss for resycing,

F. SERVICE PRCYIDZR-chall provice State ! UT wise dats in the foilowing format (o
Compeny on) c=fore 157 of evany month mr eech czlection-Canter
| Pe! hy IErRA | Carmilacive
| Cadesated o getwl? ar | Lolackisn
Waran Beveragesla, T

(Ll WA B

¥
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G, The mirimum collection target under thls agreement shal helsas urden

Coiaa l.'i-{ I‘.-“-r:||.-‘-_"ll1 -'-p:l

~ QUARTER [ MENTMUM COlLLECTIEN (M7 )

Jan 2t —Marzl | L, s

Azrzl—Jen 21 20000 i
Jiky 21 —3es 31 i am — T

Ot 21 — e 21 1 Al
TOTAL 58200

GEM shell groanize follgedng activites acrdus &8 Stetes {excliding &%) aad LTs
zorzsh the Indle over tne period of 12 mworths siging from effecive daoe of s
Agrecrianl for spreading @mong ganeral masses about Rlastic ollection [ oove |G
ard strenpthanng of praseat oolecticn chain:

LR fa por miuiel cistussion Belwsen e Pasles ower a
povied of 12 omonlhs froen 2Heckiwe date e this
AL reerment — i)
Eulus Mirimurm Worey secq 17 all the States Toxouding SRR
o ‘rrt UTs over o perios of 12 tonths |
“yoe of aci ity It can 5e bast ragficdér DEining ¢ wafere acivity ars |
AWATE 1SS RISl 1§

Jisknautior af | Distoibarbion i pamipaels
Swaresaermataoal | Elacieg of postEs a7 Aopelae Sl
HGET SN0 AWErEn b e At srboals,

ol i E.

e

The lozciio Pl Uiy O poslens/annery 5P e
be-cegided by SERVICE PROVIZER

Ay awargiezs sciivity bevond what is manticied zoove shel e nwgicet o acua
coel baes be SERNICE PROVIZER.

SERVICE S30WINER shal sef p Hand Opsrated AVM ¢ RVMS, ¢ addiion o
colactan certsre as miertioted abave, Inoat 2ast en States s sy diecidec
pedaeen the Pam ez,

|7 additinn there stall he rz riwane fo- rollectior of FET Rsifles tremapll 2f faose
rrflc i Soinis,

SERYICE PROVIDER shall & made zast aforks for spread i PET
recycing and sJctainabiliny ansng masses of &l the States ey merisies above. The
gwararass s =nall be:

«  olhiateers (Erployed by SERNICE PROVIGIR] stat'oned on collectizr coings

v Mostersfharracs pleced 3t varioas locat ons of the City
o Digtritution of Pamzahiets,

L iy

FAn s kel hia !

Fy : = I el
| L
% ‘\ N

Pyac 12 cF L4
e

!

'..E;. 3 \'l',"-_I e ’ f‘:’}: /
R rtj o A
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The Incarors and the guanttcs of ooerylkanne-s thal be docosl oy SEVILE
FRUVIDTR.

MTS/ Reporting

(he T ko ineg repaets shell B2 provided o Conipary defzme 157 ol svery moeih:

I Toml Cafecbonf3ecyclirs Dot Stele ¢ Us wise

Menth [A=1 ¢ 1FTRA colectad o0 ‘ Zamulative wilusiion
i | butwl! 0! Compeny
R | -

£ Coleclir Conta- wite snbectine Racycing dets

Mont | Coliezticn Cantar | PET / TF 1A col ected | Gl 2bive
| f anbabell of Gorpany | celectior
| i
The SEAVICE PROVICEN agroex that formate sl ba changed o: whe Corgery
retLines (o de so.

COMPLIANCE REPORT

T ferviee Sovdes shul wilion 30 deys (e Deerd o7 gach quarer provies i
e Domshny &5 Conpinnes Repos - daky iy st i Fes o kected ars sonl o e
reryohr o egistered wilP the azompeaale Pollebzon Corlral Boardd en =ohed of
Coriiniy e requithie quatiiv assteteg 10 e EPR sumirimes oy It el Lhe wiriaos
Tatw Pelition  Zsrirgl Bodeds fall over Inew? oand 1vat the Comgeny s diky
carpliad with 3l e applicabla sroeislons of L2 3aet ¢ Watla Managerunl duws
L2016,

I"te Sevioe Prvilan pgees Uia! (herd have oeon doldes I saorifing coeyianoe
mport by the Ssrece Movider o= e Camrpany e e 2073-3020, ) &, Dwrefoce,
kil y agread bebwaon L2 Faties that 19 case (e 5 NG ImErsveTent o timay
submikkmn 6F comrplieren rasorts oy Liue Seevice Prayides il 310 Zenmiry A0, e
e Dnpany wll G2 frse to -pose peitlly i T Senvice frovicer sl g ralie uuzaatly
agrss] 1y el iR Partigs In wrking-

Mg 12 el 14

¥
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Couinter Ho:2, P-Codesor ,
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FromsYARLM BEVERAGES , G M

WrZidarans, 160572021 (14:07
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Ole
4
,. cop. VARUMN BEVERAGES LIMITED @

Piol No. - 2E. Uidyog Kendra, Ecolech-ill, Greater Noida, Disit. G.B. Nagar (U.P.} - 201306 (INDIA)
Ph. . 0120-3060814 Fax - 0120-3060828

CIN - L74893DL1995PLCO69839  Web : www.ricorpin  E-mail ID : info@rjcorp.in

Date: 13.03.2021
To

The Regional Officer,

UPPCB, A-1, 1* Floor,
Commercial Complex, Beta 2,
Greater Noida (UP)

Subject : Compliance to Order dated 02.12.2020 by Hon’ble NGT, New Delhi in case no.
69/2020 (Sushil Bhatt vs. Moon Beverages & Ors.)

Ref. No. : Notice no. 1444/NGT-38/2021 dated 22.02.2021 received on 09.03.2021
: Our earlier letter dated 11.01.2021

Dear Sir / Madam,

We are in receipt of above-mentioned notice dated 22.02.2021 which was received by us on
09.03.2021 vide which we hava been directed to stop extraction of ground water in absence
of NOC and submit compliance thereof and to show cause as to why proceedings to impose
purported Environment Compensation should not be initiated against the industry.

We are highly surprised and aggrieved to receive the aforesaid notice dated 22.02.2021 and
we deny the allegations at the outset. Before replying the same we would like ta bring to your
kind notice very significant facts, circumstances and legal position pertaining to aforesaid
subject matter, which if not considered at this stage would bring grave injustice, irreparable
losses (monetary as well as the Goodwill of the Company) besides interrupting the business
of the Company. A notice was served upon the company on 22.12.2020 wherein three issues
were ralsed pursuant to the order of Hon'ble National Green Tribunal, New Delhi (NGT) dated
02.12.2020 in a matter (case no. 69/2020) seemingly filed before Hon'ble NGT on the
complaint of one Mr. Sushil Bhatt. The same was appropriately replied vide our letter dated
11.01.2021 and two issues were closed as complied, whereas the issue pertaining to "renewal
of NOC for extracting ground water” was not closed despite of providing satisfactory
explanation along with supporting d?cuments.

It is understood that the date of hearing before Hon'ble NGT was on 25.02.2021 and the fact
th.ﬁ' fotice under reply was issued on 22/02/2021 by your good office leaves us with a
J' y usion that Hon’ble NGT was not fairly updated on the facts, notification and legal
@nn related to the matter, We strongly believe that we have complied with all the
ide.

le Rules and Regulations in this regard and should not be panelised for no fault from
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Plat No. - 2E, Udyog Kenidra, Ecotech-1ll, Greater Noida, Distt. G.B. Nagar (ULP.) - 201306 (INDIA)
Ph. : 0120-3080814 Fax : 0120-3060828

CIN : L74829DL1995PLC069839 Web : www.ricorp.in  E-mail ID : info@rjcorp.in

In this regard, it is pertinent to pay attention to the Public Notice dated 15.10.2019 issued by
Central Ground Water Authaority, which is also prominently displayed on the website of CGWA
which clearly states as under:-

uote:-

“....No Objection Certificate { NOC) for Ground Water withdrawal trough NOCAP
portal of CGWA is hereby extended upte 31..03.2020”

“All the users drawing ground water without a valid N{J?: from CGWA are directed to
submit their applications for NOC anline through NOCAP portal of CGWA by or before
the said date. Industrial, Infrastructure-and Mining projects withdrowing ground
water without a valid NOC or failing to apply for NOC by or before the said date
shall be liable to pay Fine as wells as Environmental Compensation/Damages to be
decided by Hon'ble NGT, New Delhi as per Law.”

A bare perusal of afures-aig Public Notice issued by CGWA clearly allows those
Company/industry which has already applied for NOC on or before 31.03.2020 and shall not
be liable for any Environmental Compensation/Damages. It is pertinent to mention that our
Company already had NOC for extracting ground water vide NOC no. CGWA/ NOC/ IND/
ORIG/ 2018/ 3042 dated 31.01.2018, which was valid upto 02.01.2020. Renewal application
of said NOC was applied with CGWA on 19,11.2019 as per then applicable Regulations. In view
of aforesaid facts and Public Notice dated 15.10.2018, no coercive action more so direction
of stoppage of ground water extraction is warranted and also not legally tenable against the
Company. A copy of public notice dated 15.10.2019, NOC dated 21.01.2018 and renewal
application dated 19.11.2020 is attached and marked as Annexure ‘A’, ‘B’ and ‘C’ respectively.

Furthermore, as per Rule 15(2) of the Uttar Pradesh Ground Water (Management and
Regulation) Rules, 2020. Rule 15(2) provides that application for issuance of NOC shall be
disposed of within 30 days of receipt of such application otherwise it shall be deemed to be
issued.

* A copy of relevant extract of Rule 15 is attached and marked as Annexure ‘D’.

it is also important to refer to a document uploaded by Ground Water Department (Govt. of
Uttar Pradesh) wherein it has mentioned that issuance of NOC for existing well is allowed in
every block (attached as Annexure ‘E’). In this behalf, the Director State Ground Water
Department vide its letter dated 25.02.2021 has intimated all the District Collectors to dispose
off the renewal application within 30 days from receipt of such application. A copy of said
letter dated 25.02.2021 is attached and ma;ked as Annexure ‘F.
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We would humbly request you to apprise the Hon'ble NGT about the said facts in the interest
of Principles of Natural Justice,

We also take liberty to reply to said notice dated 22.02.2021 as under, without prejudice to
our rights and contentions:-

1

M/s Varun Beverages Limited is a listed public limited company having its registered
office at F-2/7, Okhla Industrial Area, New Delhi — 110020 (The Company). The
Company is a licensed franchisee of PepsiCo India Hdldings Pvt, Limited and is engaged
in manufacture of non-alcoholic beverages, juices, packaged drinking water under
‘PepsiCo’ brand. The Company owns 32 manufacturing units located in 34 States / UTs
in India. The Company is a law abiding Corporate and takes all possible steps for
compliance of all applicable Laws/Rules.

Vide Public notice dated 15.10.2019, CGWA has informed to all existing ground water
users including industrial, infrastructure and mining projects that due date for
submission of applicatiags for grant of ‘No Objection Certificate’ (NOC) for Ground
Water withdrawal through NOCAP portal of CGWA is hereby extended upto
21.03.2020. Further, it was also directed to submit applications for NOC online
through NOCAP portal by or before due date. It was further stated that Industries,
Infrastructure and Mining projects withdrawing ground without valid NOC or failing to
apply for NOC by or before said due date shall be liable to pay Fine as well as
Environment Compensation / Damages.

That we already had obtained a NOC issued by CGWA bearing no.
CGWA/NOC/IND/ORIG/2018/3042 dated 31.01.2018 which was wvalid upto
02.01.2020. A renewal application was applied on 19.11.2019 through CGWA online
portal followed by our reminders dated 31.07.2020 (Annexure ‘G’). While said
renewal application was pending, CGWA posted on its website that UP Government
has started its online portal for issue of Ground water NOC and hence CGWA NOCAP
Portal has stopped processing of existing applications, as well as fresh and renewal
applications for Projects in UP and advised all Project Proponents of UP to visit
upgwdonline.in. A screenshot bf CGWA portal is annexed and attached as ‘Annexure
H.

In view of above advisory posted on CGWA portal, as soon as UPGWD website was
operational/activated, we submitted an application on the portal of State of UP on
09.01.2021 (Annexure ‘I') for issue of Registration of Groundwater Well and renewal
of NOC for ground water extraction for existing Industrial project followed by our
letter dated 25.02.2021 (Annexure ‘J‘}
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Plot No. : 2E, Udyog Kendra, Ecotech-lll, Greater Moida, Distt. G.B. Nagar (U.F.) - 201306 (INDIA)
Ph. £ 0120-3060874  Fax : 0120-3060828

CIN : L74899DL1995PLC069839 Web : www.ricorp.in  E-mail ID : info@rjcorp.in

The details of NOC obtained and steps taken for obtaining Registration / NOC from
CGWA / UP Ground Water Department is summarised in tabular form as under for
ready reference:-

Detalil of NOC obtained from CGWA:

NOC No. "Dateof NOC | NOC Validity Period Renewal

Applied on
CGWA/NOC/IND/ORIG/2018/3042 | 31-Jan-2018 | 03-lan-2018 to 02-01-2020 I 19-Nov-2015

13 — =

Detail of Registration / NOC applied to UPGWD: *

Bore Well No. 1 Registration Registration | Registration NOC application
L | ApplicationNo. | Appliedon | approvaidate |  Number /date
Bore Well No. 1 GTBNO1Z1RINGO4S | 09-01-2021 02-03-2021 GTEND1ZININOOGT /
05-01-2021
Bore Well No. 2 | GTBENO121RINOOSD 19-01-2021 02-03-2021 GTBNO2Z1ININGLZ2Z
| 19-01-2021
| Bore Well No. 3 | GTENOL21RINODS1 | 19-01-2021 02-03-2021 GTENOZZININGLZZ /
i 19-01-2021

- From the above table, it is apparent that we have already obtained registration
{Annexure ‘K’) of our ground water wells from UPGWD and our application for
renewal of NOC for ground water extraction is pending with the UPGWD.

As mentioned above, as per Rule 15(2) of the Uttar Pradesh Ground Water
{Management and Regulation) Rules, 2020 application for issuance of NOC shall be
disposed of within 30 days of receipt of such application otherwise it shall be
deemed to be issued.

3 From the above submissions, it is apparent that we have already had a NOC from
CGWA and it is because of change in approving authority that we had to apply again
before UPGWD where our application is pending, however, now it is deemed to be
issued by operation of law itself.

In view of above submissions, your goodself will be satisfied that there is no non-compliance
_at our end and we are operating well within the legislative framework, In the circumstances,
we cannot be asked to stop extraction of ground water and request to reconsider your
decision.

it is, therefore, requested to apprise the above facts to the Hon'ble NGT in the above
mentioned pending matter. It is also requested to drop all proceedings as mentioned in
above-mentioned notice under reply and in case the department is not satisfied, grant us an

¥
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Piot No_: 2E, Udyog Kendra, Ecalach-1ll, Greater MNoida. Disti. G.B. Nagar (UP ) - 201306 (INDIA)
Ph. : D120-3080814  Fax . 0120-3060828

CIN : LT4899DL1995PLCO69838 Web : www.rjcorp.in  E-mall ID : infoi@rjcorp.in

opportunity to present our case in person. We shall be glad to darify all queries in this regard.

Thanking you.

Yours truly,

For Varun Beverages Limited, Greater Noida (Ecotech-1ll):
i B T

€ h&thu:iﬁ Signatory

Encl:- Annexures as marked below:

Public notice dated 15.10.2019

NOC dated 21.01.2018 granted to Varun Beverages Ltd.

Renewal application dated 19.11.2019

Relevant extract of Rule 15 of the UP Ground Water (M&R) Rules, 2020
Document uploaded by UP Ground Water Department on its portal
Letter dated 25.02.2021 by Director State Ground Water Department
Reminders dated 31.07.2020

Screenshot of CGWA portal

Application for registration of borewell filed on the portal of State of UP on
09.01.2021

Letter dated 25.02.2021

K. Registration of bore well from UPGWD

—TromTmonNnoE e

—_—

Copy to:-

Chairman, Uttar Pradesh Pollution Control Board, Lucknow (UP)

District Magistrate, Gautam Budh Nagar (UP)

Member Secretary, Central pollution Control Board, New Delhi

Member Secretary, Uttar Pradesh Pollution Control Board, Lucknow (UP)

Regional Director, CGWA, Lucknow (UP)

Chief Executive Officer, Vrat-1, Uttar Pradesh Pollution Control Board, Lucknow (UP)

RN R R e

Fagesors

Registered OfMice | F-2/7, Okhis Indusiral Arga, o1, N 110930 INDY T T4 TORT20-275 Fax : +071-11-2681 3665
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GOVERNMENT OF INDIA

MINISTRY OF JAL SHAKTHI
DEPARTMENT OF WATER RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION

CENTRAL GROUND WATER AUTHORITY
[Constituted under section 3(3) of Environment (Protection) Act, 1986]

No. 26-1/CGWA/PN/2018 Dated 15.10.2019
PUBLIC NOTICE

SUB: ATTENTION OF ALL EXISTING GROUND WATER USERS INCLUDING
INDUSTRIAL, INFRASTRUCTURE AND MINING PROJECTS.

Without prejudice to the directions of Hon'bjg NGT, New Delhi under its
Judgment/orders dated 11.09.2019 under OA No. 176/2015 and the outcome of the
pending matters in Honble NGT, New Delhi, the due date for submission of
applications for grant of ‘No Objection Certificate’ (NOC) for Ground Water
withdrawal through NOCAP portal of CGWA is hereby extended upto 31.03.2020.

All the users drawing ground water without a valid NOC from CGWA are
directed to submit their applications for NOC online through NOCAP portal of CGWA
by or before the said date. Industrial, Infrastructure and Mining projects withdrawing
ground water without a valid NOC or failing to apply for NOC by or before the said
date shall be liable to pay Fige as wells as Environmental Compensation/Damages to
be decided by Hor'ble NGT, New Delhi as per Law.

The detalled directions, existing guidelines etc., are available on the web link;

Www.cgwa-noc.gov.in/Landing Page/Ground Water .htm / cgwb.gov.in .
(K.C.NAIK)
CHAIRMAN
15.10.2019

¥
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File No: - 21-41261/UP/IND/2016 - 149 " Central Ground Water Authority
Ministry of Water Resources

River Development & Ganga Rejuvenation
NOC No: - CGWA/NOC/IND/ORIG/2018/3042 Government of India

MEMBER SECRETARY

-

To

> . PN
“W's Varun Beverages Limited
Piot No, 2E, Ecotech Ill, Udyog Kendra,
Greater Noida, District Gautam Buddha Nagar, »
Uttar Pradesh — 201306

Sub:- NOC for ground water withdrawal to M/s Varun Beverages Limited in
respect of their existing Beverages manufacturing unit located at Plot No. 2E,
Ecotech lli, Udyog Kendra, Greater Noida, Village Tusyana, Block Bisrakh,
District Gautam Buddha Nagar, Uttar Pradesh - reg.

Refer to your application on the above cited subject. Based on recommendations of
Regional Director, Central Ground Water Board. Northern Region, Lucknow vide
their recommendations dated 14/08/2017 and further deliberations on the subject,
the NOC of Central Grbund Water Authority is hereby accorded to M/s Varun
Beverages Limited in respect of their existing Beverages manufacturing unit
located at Plot No. 2E, Ecotech Ill, Udyog Kendra, Greater Noida, Village
Tusyana, Block Bisrakh, District Gautam Buddha Nagar, Uttar Pradesh. The
NOC is, however subject to the following conditions:-

1. The firm may abstract 1,163 cu.m/day for 261 days (and not exceeding 3,03,543
cu.mlyear) of ground water, through existing three (3) tube wells only. The firm shall
seal one existing tube well and convert the other existing tube well into piezometer.
No additional ground water abstraction structures shall be constructed for this
purpose without prior approval of the CGWA.

2. All the wells shall be fitted with water meter by the firm at its own cost and
monitoring of ground water abstraction shall be undertaken accordingly on regular
basis, atleast once in a month.

3. Mis Varun Beverages Limited, in consuitation with the Regional Director, Central
Ground Water Board, Northem Region, Lucknow shall implement ground water
recharge measures atleast tc the tune of 6,08,000 cu.m/year, for augmenting the
ground water resouices of tha areg within six months from the date of issue of this
letter. Firm shall also undertake periodic maintenance of recharge structures at its
OWn cost.

4. The photographs of the recharge struclures after completion of the same shall be
furnished immediately to the Regional Director, Central Ground Water Board,
Northern Region, Lucknow for verification and under intimation to this office

West Block - 2, Wing - 3, Sector - 1, R.K. Puram, New Delhi - 110066
Tel : 011-26175362, 26175373, 26175379 Fax:011-26175369
Website : www.cgwb.gov.in, www.mowr.gov.in
nm_gr_ﬁf SE - QT TR

/Il TRUE COPY Jjf-*




R e L At s S il ’%erﬂ

5. The firm at its own cost shall install additional one (1) piezometer both the
piezometers shall be fitted with digital water level recorder having telemetry systom
The firm shall share user ID and password with the Regional Director, Cenlral
Ground Water Board, Northern Reglon, Lucknow.

6 The ground water quality shall be monitored twice in a year during pre- monsoon
and post- monsoon periods.

7. The ground water moniloring data in respect of S. No. 2, 5 & 6 shall be submitted
to Central Ground Water Eloard, Northern Region, Lucknow on regular basis at lzast
ance in a year.

8 The firm shall ensure proper recycling and reuse of waste water after adequate
treatrngnt.

9. Action taken regort 'n respect of S No. 1 1o @ shall be submiitied to CGWA, within
one yoar period.

10. Thapammnmhﬁomhmﬂedmmdwplmufmwufﬂn
conditions as mentioned in S. No 1109

11. This NOC is subject to prevailing Central/State Government ruleslaws or Court
orders related to construction of tubewell/ground water withdrawaliconstruction of
recharge or conservation structure/discharge of effiuents or any such matter as
applicable.

12 The firm shall report self compilance online in the website (www cgwa-
noc.gov.in} within one year from the date of issue of this NOC.

13. This NOC does not absolve the applicant / proponent of this obligation /
requirement to oblain other statulory and administrative clearances from other
stalutory and adrainistrative authorities.

14. The NOC does not implydhat other statutory / administrative clearances shall be
granted to the project by the concemed authorities. Such autherities would consider
the project on merits and be taking decisions independently of the NOC

15 This NOC is valid from 03/01/2018 till 02/01/2020.

T e

Member Secretary
Cepy to:

1. The Member Sacretary. Ultar Pradesh iollution Control Beard, PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomti Nagar, Lucknow, Uttar
Pradesh with a ruguest to ensure that the conditions menticned in the
NOC are complied by the firm in consuliation with the District
Magistrate, District Gautarn Buddha Nagar, Uttar Pradesh.

2. The District Magistrate, District Gautam Budgha Nagar, LUtiar Precesh for
necessary action

3. The Regiona! Director, Centrai Ground Wailr Board, Northern Regue,
LUChaow. T s has iefelence 10 your .ewunmmencaion ddieg 140823 17,

4. TS to the Chairman, Central Ground Water Authority, Shran: Shak | Ehawan,

. Rafi Marg, New Deihi. :
5. Guard File 2017-18, /

Membor Secretary

¥
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Government of India

468

Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st
1. General Information:
Water Quality:
Application Type Category/ Type of Application:

(i)

Name of Industry:

Fresh Water

Beverages
VARUN BEVERAGES LIMITED

(i) Location Details of the Industrial Unit- (Attach Site Plan and Certified Revenue Sketch) ($)

(iii)

(v)

Address Line 1:
Address Line 2 :
Address Line 3 :
State:

District:

Sub-District:
Village/Town:
Latitude:

Logitude:

Area Type :

Area Type Category :
Communication Address
Address Line 1:
Address Line 2;
Address Line 3;
State:

District:

Sub-District:
Pincode:

Phone Number with Area Code:

Mobile Number:
Fax Number:
E-Maii:

Details of Existing NOC issued by CGWA (enclose copy)

NOC Letter No:
Date of lssuance:
Vailidity (Start):
Validity (End):

2B/04/20;

04 PM

PLOPNO. 2E, ECOTECH Il
UDYOG KENDRA, GREATER NOIDA-201306

UTTAR PRADESH
GAUTAM BUDDHA NAGAR
BISRAKH

Tusyana

Non-Notified
Over Exploited

M/S VARUN BEVERAGES LIMITED,

PLOT NO. 2E, ECOTECH lil, UDYOG KENDRA,
GREATER NOIDA-201306, UTTAR PRADESH
UTTAR PRADESH

GAUTAM BUDDHA NAGAR

BISRAKH

201306

91-7379226688

rohit. verma@rjcorp.in
CGWANOC/INDIORIG/2018/3042
03/01/2018

03/01/2018
02/01/2020

Page 1of B
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Department of Water Resources, River Development and Ganga Rejuvenation

Government of India
Ministry of Jal Shakti

Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

469

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

3.

Effluent | Sewerage 430.00 261 112230.00
discharge after
treatment:
{iv) Availability treated effluent usage : Total quantity same as 2 i (d) and 2 ii (b) above
Existing
(m3/day)
[
Industrial Activity / Commercial Use 10.00
Domestic / Residential Use 0.00
Greenbelt development / Enviorment 8.00
maintenance
Other Use / Flushing Req. 2.00
Total 20.00
{a). Groundwater Abstraction Structure- Existing:
Number of Existing Structures: 3
SNo. Jypeof Depth Depth* Discharge Operatic Mode
Structure {Meter) to (m3MHour) nal Hours of
Name [ Year / Water {Day) | Lift
of Diameter Level Days Name
Construction {mm) {Maters {Year)
W
Ground
Level)
1 Borewell/ 55.00/254 15.00 30.00:13 /1261  Submer
210 sible
Pump
2 Borewell/ 5500/254 1500  30.00 12/261 Submer
2010 sible
Pump
3 Borewell! 75.00/254 15.00 60.00 7/ 261 Submer
2014 sible
Pump
{b). Groundwater Abstraction Structure- Additional:
Number of Additional Structures: 0

SNo. Type of Depth Depth
Structure {Meter) to

* Name ! Yeoar { Water

of Diameter Lewvel
Construction { v {Meters
below

Ground

Level)

Discharge Operatio Mode
{m3Hour) nal of

Hours Lift
(Day) [ Name
Days
(Year)

RO Y i

Additional
availability
(m3/day)
0.00
0.00
0.00
0.00
0.00
Horse Whether
Power Fitted
of with
Pump Water
Meter
7.50 Yas
10.50 Yeas
10.50 Yes
Horse Whether
Power fitted
of with
Pump Water
Meter

430.00 112230.00

Total Use +
Availability
(m3/day)

10.00
0.00
8.00

2.00
20.00

Whether Permission
Registered
with CGWA [ If so
Details Thereof

Yes /-
Yes /-

Yes |-

Whether
Permizsion
Registered

with
CGWA [ IF

S0
Details
Thereof

Fage 3 of B



Government of India
Ministry of Jal Shakti

470

Department of Water Resources, River Development and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Applications for Issue of NOC to Abstract Ground Water (NOTAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

Application Number : 21-4/1261/UP/IND/2016

(Application For Renewal of NOC)

Applied For Renewal : 1st
4. (a). Compliance to the Condition prescribed in the NOC

SNo.

13
14
15

16

Conditions given in NOC

Area Specific Plantation
Domestic Water School Sanilation

Groundwater quality monitoring - Pre
monsoon and Post monsoon

Maintenance of recharge structures

Number of Pizometers as per NOC and
Water Level Record

Number of Tubewells Borewales as per
NOC

Pizometer fitted with AWLRS with
telemetrry as per NOC

Quantum of Groundwater as per NOC
Recharge through ponds

R&cycle and reuse of water

RWH and AR structures implemented
Submission of Compliance report to the

Region

Water conservation measures
Water Security Plan of villages
Weill monitored around the plant
premises

Wells fitted with water meter and its
Record

LY

Compliance Conditions

Applicable
Yes
Yes

Yes

Yes

Yes
Yes
Yes

Yes
Yes
Yes
Yes

Yes

Yes
Yes
MNo

Yes

{b). Compliance to the Condition prescribed in the NOC - Other
Conditions given in NOC

SNo.

1

5. Groundwater Availability (Please Enclose a Comprehensive Report | Note on Groundwater Condition /

AS PER NOC

Status of Compliance

Photo attached
Photo Attached
Reports are attached

Photo Attached
Recards are attached

3 Nos.
Photo Attached

303543 cub.mfyear
Photo Attached

water balance attached
Photo attached

Copy Attached

Fhoto Attached
Photo Attached
MNA

photo and record are attached

Status of Compliance

Compliance Filled as per NOC

Groundwater Quality in and Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day and /
or having a Land Area of Greater Than 2 Ha.- (§)

RFpnrts are attached

6. Details of Rainwater Harvesting and Artificial Racharuu Measures for Groundwater Recharge in the Area. If the
Firm has Proposed to take up Rainwater Harvesting and Recharge outside the Industrial Unit Premises, then
provide NOC from the Concern Authority / Agency where the Harvesting Measures are Proposed, if Already
implemented, details may be furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /
Recharge Proposal).- ($)

Reports are attached
INDUSTRIAL USE- Seif Declaration

/;? 04:‘202

COPY 111

Page 4 of 8
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Ministry of Jal Shakti
Depariment of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

& | hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am
aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will

be rejected outright.
| hereby declare that all the. mandatory documents prescribed in the application form have been uploaded and no blank

firralevant documents have been uploaded. | am also aware thal any false/ wrong submission /uploading of decument will
lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contaminatiofis pending against the industry/ project/ unit as
on date. Any such case filed against the company! project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

| hereby undertake thal in case any envircnmental compensation/ penalty is imposed on the firm by any stalutory authority, |
shall comply with the decision of such authority.

1. Application proforma is subject to modification from fime to time.

2. Application should be submitted to Regional Office.

Regional Director,Central Ground Water Board Northern Region, Bhujal Bhavan, Sector-B, Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete application will be summarily rejected.

SubmﬂhdApﬁicﬁnnwﬂlmh'ﬁwthrhﬂMufﬂumgnndeﬂmAFpIhHm is Submitted to
Reglonal Office.

4. Reclept of Processing Fee of Rs, 500.00/- (Rupees Five Hundred Only) submitted through NON TAX RECEIPT PORTAL
(hitps:/ibharatkosh.gov.in) should be attached along with hard copy of application.

Processing Fee:-

Bharat Kosh Transaction 111190001882
Ref. No.-

Bharal Kosh Transaction 01/11/2019
Date:-

#:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

5. Hard copy of application required: Yes

Atlached Files:

1). Site Plan : (Refer: 1 (ii))
No Attachment Found!

2). Certified Revenue Sketch : (Refer: 1 (ii))
No Attachment Found!

3). Reason for Not Applying for Renewal before Expiring NOC : (Refer: 1 (v))
No Attachment Found]

28/04/2020%4.04 PM Page 5 of 8
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Government of India 472
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4/1261/UP/IND/2016
Applied For Renewal : 1st
4), Existing NOC : (Refer: 1 {vii))
S.No Attachment Name File Name
1 Existing NOC MNOC, pdf
§). Enclose Flow Chart of Activity and Requirement of Water: (Refer: 2)
No Attachment Found!
B), Groundwater Availability Report : (Refer: 4)
No Attachment Found!
7). Details of Rainwater Harvesting / Artificial Recharge Measures : (Refer: 5)

S.No Attachment Name File Name
1 RWH report Rain Waler Harvesting VBL-3.pdl

8). Authorization :

5 No mmn-n?‘ File Name
1" = Air Consanl Air-2019.pdf
2  water consent Water-2019.pdi
9). Extra Atiachment :
S.No Attachment Name File Name
1 ETP elp. pdl
2 Geo hydrological reports CGWA proposal pef
3 Pond Recharge Proposal Pond Recharge VBL ECOTECH-3 pdl
4 Pond Adaptation Ponds adoption.pdf
10). Compliance to the Condition prescribed in the NOC
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 Area Specific Plantation 1 PLANTATION waler sanitation. pdi
2 Domestic Water School Sanitation 1 WATER water sanitation. pdf
SANITATION

« 3 Groundwater quality monitoring - Pre Test Report Pre and Post water test reporl
monsoon and Posl monsoon 2018.pdl

-

4 Maintenance of recharge structures 1 BOREWELL Borewell -1.pdi
2 RWH RWH pdi
5 MNumber of Pizometers as per NOC 1 PEIZOMETER VBL Peizometer.pdf
and Water Lavel Record
6  MNumber of Tubewells Borewales as 1 BOREWELL Borewall -1.pdf
per NOC
280412080 04.04 PV Page 6 of &
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Government of India
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA,)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC)
Application Number : 21-4/1261/UP/IND/2016

Applied For Renewal : 1st

7 Pizometer fited with AWLRs with 1 PEIZOMETER VBL Peizometer pdf
telemetimy as per NOC
8  Quantum of Groundwater as per NOC 1 Water Abstraction  Water Abstraction data, pdf
Data
2 WATER waler Conservation pdf
ABSTRACTION
9 Recharge through ponds 1 POND DETAILS -1 Pond Details-1.pdf
2 POND DETAILS-3  Pond Details-2 pdf
Pond Recharge Pond Recharge VBL ECOTECH-

10 Recycle and reuse of water 1 recycle and reuse

Balance pdl
11 RWH and AR siructures implemented 1 RWH RWH . pdl
2 RWH Report Rain Water Harvesting VBL-3 pdf
12 Submission of Gmﬁﬂnm report io 1 Compliance SelfCompliance.pdi
the Region
13 Water conservation measures 1 WATER water sanitation.pdl
_ LY SANITATION
14~ Water Security Plan of villages 1 Water Security water sanitation. pof
15 Well monitored around the plant No Attachment Found!
premises
16 Waells fitted with water meter and its  No Attachment Found!
Record
11). Compliance to the Condition prescribed in the NOC - Other
SNo. Conditions given in NOC Attachments
S.No. Attachment Name File Name
1 ASPER NOC 1 Compliance Compliance Report submitted
12). Bharat Kosh Reciept (Porcessing Fee): manually.pdf
S.No Attachment Name File Name
1 FEE RECEIPT BHARAT KOSH FEE pdf
13). Application with Signature and Seal:
No Attachment Found!
04:04 PM Page 7 of 8
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Government of india
Ministry of Jal Shakti
Department of Water Resources, River Development and Ganga Rejuvenation
Central Ground Water Authority (CGWA)
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number ; 21-41261/UP/IND/20186

Applied For Renewal : 1st
Date . Name & Signatire of the applicant

Place . {With official seal)

Associated User : RAJRATHORE
Submitted By User : RAJRATHORE
Submission Date : 18M11/2019

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

¥
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IR NRY W T, 25 wedl, 2020

65

IN pursuance of the provisions of clause (3) of article 348 of the Constitution, the Governor is
pleased 1o order the publication of the following English translation of notification no. 158 /LXXVI-3-

2020-10gw-2014, dated February 25, 2020 "
No. 158 /LXXV]-3-2020-10gw-2014 (Niyamavali)

¢ Duated Lucknow February 25, 2020

IN exercise of the powers conferred by section 49 of the Uttar Pradesh Ground Water
(Managemem and Regulstion) Act 2019 (U.P. Act no. 13 of 2019) the Governor is pleased o make the

following rules, namely: -
THE UTTAR PRADESH GROUND WATER
(MANAGEMENT AND REGULATION) RULES, 2020
CHAPTER - |
Preliminary
L. (1) These rules may be called the Untar Pradesh Ground Water (Management
and Regulation) Rules, 2020,
(2) They shall come into force with effects from the date of their publication in
the Gazerte,
L(1)In these rules, unless the coptext otherwise requires, -
(a) "Act” means the Uttar Pradesh Ground Water (Management and
Reguiation) Act, 2019 (U.P. Aet no. 13 of 2019)
(b) "Challan® means receipt of depositing fee or any amount, to be
deposited in the Ground Water fund, crested under section 48.:
(c) “Form"™ means a Form appended 10 these rules;
{d) "Section” means a section of the Act, unless specified.
(2) Words and expressions used but not defined in these rules, shall have the
same meanings as respectively assigned to them in the Act.
CHAPTER - 1l
Terms of oMice of members of Appropriate Anthorities
3. The 1erms of office of the members referred to in clause (c), (d) and (¢} of sub-
section 2 of section 3, cluuse (c), (d) and (e) of sub-section 2 of section 4, clause (c), (d)
and {e) of sub-section 2 of section 5, clause (c), (d) and (e) of sub-section 2 of section 6
and clause (16), (17) and (1¥) of sub-section 2 of section 3 shall be three years,
4. The minimum qualification of the members referred to in rule 3 shall be as
appended in ‘appendix-A' 1o these rules.

S, The meetings of the appropriate suthorities shall be at such time as may be
directed by the chairperson of an Authority, provided that the period from two
consecutive meetings shall not exceed, -

(u) thirty days, in the case of Gram Panchsymt Ground Water Sub

Commitiee, Block Panchayat Ground Water Management Committee,

Municipal Water Mansgement Commitiee, District Ground Water Management

Council,

(b) pinety days, in the case of State Ground Water Management and

Regulatory Authority.

CHAPTER - I

Hegistration of Wells in Notified and Nom-notified areas
' 6. Procedure for application for registration of weil, -

{1) Any existing Commerciul or Industrial or Infrastructural or bulk user, who
has sunk a well for extracting or using ground water in notified area or non-notified area
before the date of coming into force of the Act, or any fiture Commercial or Industrial or
Infrastructural or bulk user in Non-notified area shall make, in Form 1{A), an application
referred to in sub-section (1) of section 10 or sub-section (1) of section | | of Act, within &
period of ninety days from the date of coming into force of the Act, 1o the District Ground
Water Management Councll;

_ L
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FATC SRW SERT Ve, 25 weEdl, 2020

CHAPTER - IV
Grant of Authorization/No-objection

13. (1) Any Future or existing user, under sub clause (1) of rule 6, who does
not have No Objection Certificate issued by Central Ground Water Authority o by
Ground Water Department, Uttar Pradesh shall make, in Form 8(A), an application to
the District Ground Water Management Council for issusnce of grant of Authorization/
MNo-objection certificate.

{2) Form B(A) shall be downloaded free of cost from the onfine web portal
AW i
(2) Such forms as are not duly filled or not enclosed with documents specified
in Form 8(A) shall be Hable to be rejected.

14. (1) Any existing Commercial or Industrial or Infrastructural or bulk user,
who has sunk a well for extracting or using ground water in notified or non-notified
area, and have valid No Objection Certificate issued by the Cemral Guound Water
Authority or the Ground Water Department before the date of commencement of the
Act. and desires to continue extraction of ground water, shall make an application in
Form &(B).

(2) A user, having pre-existing right of ground water, shall apply for renewal
of No-objection afier one year from the date of commencement of the Acl or an the
expiry of the validity of existing No-objection Certificate, whichever is eariier.

15 (1) On receipt of the application under rule, 13, if, the District Ground
Water Management Council considers that the application is for issuance of grant of
Authorization/ No-objection certificate under section 14, it may grant Authorization/
No-objection certificate in Form 8(C) 1o the user and if the concerned District Ground
Water Management Council is not satisfied with the case, it shall refuse to Issue
mﬁuﬂwﬂiwmdﬂmm&dymh
user in Form 8(D).

(2) Application as reccived above shall be disposed by District Council in
accordsnce to the provisions of rules within thirty days of receiving of application,
otherwise it shall deemed to be issued. In case it is found that the NOC issued as above
in not in accordance o the provisions of Rule/ Act, State Ground Water Management
and Regulatory Authority shall ke appropriate action by fixing the responsibility of
the person found guilty.

(3) Authorization/ No-ohjection certificate, issued under sub rule(1) shall be
valid for a period of five years. In case of violation of any of the condition of the No
objection certificate or change in ground water status of the area, State Ground Water
Management and Regulatory Authority shall have the right (o either cancel the NOC or
impase restrictions as the Authority find appropriate.

(4) On receipt of the application under rule, 14, District Ground Water
Management Council shell forward the application 10 Ground Water Department for
technical comments, On recommendation of Ground Water Department, District
Ground Water Management Council, may renew Authorization’ No-objection
certificate in Form B(E) for such period as may be recommended by Ground Water
Department.

{5) Users, whose application for grant of Authorization/ No-objection have
been rejected under sub rule (1), may prefer an appeal to State Ground Water
WMRMAM%M&”MI&M“WH
the .

(6) Amy decision taken by the concerned District Ground Water Managemeni
Council, under this rule regarding grant or refusal of centificate of Authorization/No-
objection Certificate shall be intimated to the user by registered post with due
acknowledgement and electronically, within a period of thirty days from the date of the
receipt of such application,

Provided that the user may receive the copy of the intimation by hand from
the office of the concerned District Ground Water Management Council

¥
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GROUND WATER DEPARTMENT

[Narmami Tiange and Aursl Water Supply Department)

Minstry of fal Shaki
Gawernment of Uttar Pradesh

Welcomet! to the Official Web Portal

i seoordance to the Utar Pradesh Ground Water Managamsnt & Regulation &ct 2018, Uttar Pradesh Ground Watar Dapartment has developed this Vet Potal thraugh
which user can avail the benefits of foflowing sendioes online,

R R g e Ve (e RV SR 2070 5 SRR T vl e T, 5000 S 5 A S ) i fo 7 & o wnn & ndvaen P offreR Snsit
AN T T

Typeof Users

SlNe  Name of FYUTEN B VR
wH Services
e  wEel ® AW Domestic/Agriculture User Commercialindustrialinfrastructural/Bulk User
ue i geata afrfres afteifve aavRasems et audtwm
1 Registration of Regsiration of Well Allowed in Every  Registration of Well Allowed in Every Block for Commercigl Industral, Infrastruciinal
Wiedl Elnckfur Demesthc:-and Agriculiurs) and Bulic User Those Who Have Autherzation™MOC Carificate issued by Central
i Uatfer) Uzers Ground Water Althonty or Groupd Water Department Littar Pradesh

g A pien qunalel gquee aioiey®, SNIE, smsaes au wfle gadad e g St g e
wfl d oy daetl dg oo g ol s sl e v R wdw aw ol smanieR gam e, 3

TR wlen 10 o Wt ig el g
2 Iszuance of NOT Mot Applicable for Proposed Well (Mol Allowed in Notified Blocks)
for \ell Domestie/Agriculiure Existing Well {Allowed in Every Block)
FURG ofe eyl o En A vt e (e sl 0 ol AR
I a Fofee feterm 0 (anlt sl & safa )
3 Grievance Allowed for all Type of Liserss Altowed for all Type of Users
Redressal asl g & ulearef Ag erpi 8 welt ven & Il 2q srmfa
Syslem
Bremoa Rarm
Hoelt

4 Reglstration of Froposed Agency | Separate Registration for each District)
Dinlling -Agency Existing Agency (Separate Registration for each District)
e SO A SR ST (W SHYE B P TulleA)
attesm e il (W e g gy el

' “tifted Areas- (ver Exploited Blocks, Critical Blocks and Stregsed Urban Areas In lerms of Graund Water
n‘@ﬁfﬁ agits] i & e 1 APIERE, Sweny Al HeTie R )
. Hnn-?'lumgd Areas- Sreas, other than Nofified Areas
= fe.afirgRr g - 00 il ot e e 8
Blong with this, cittzers can alss get the information refated to Rain Water Harvesting, Recharge, Catchment, Conservation. Re-cyding & Re-use of Ground Water
through this portal,
S T E AT 3R O A mere @ A o e, s @ o i, SRS, A 1 U A e S e S e 8

¥
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e,

e,
i el i/ wew vt
U5 e W wawE g frams witewor, Sovo,
odl @e, §Fev wae, SwTE |
dar ¥,

wawe forenfereTd / s,
foram spmd ore v oy
IR WaY |

@@ 2y /ydRngemi, "o e weadl 25, 2021

fawy: s wdw Pt ww (waem ik Rfeem) affem, 2010 3 sFfa oma
e wEl @ Freame g Imveager Wed WEYE 3 R O
o @ o7 vl Ren-fdn & waw ¥

e,

yama soen 8 5 gwr wkw opnd o (e oik Riftem) affm,
-2019 U&W ¥ 02 IyawE, 2010 ¥ @] fFur wan &) yg N e wOW & F @
JRfrm & woE W ImTe wE @ Powe # o se-ogd 39 ada
(upgwdonline.in) ! R&fa fw & v daes & fov avd =g § Ser
WY WA A A e 9y srengfd ser-3, @ g @y faard feer o
o o faare @ afeRal @) dree sfterd ifve B 8| e de-uda
& WEOW W 9TE amae UE B P e &g sfoug vdl g S
grdfEn yorrelt @ wiuEl, g Wik (Effluent treatment plant) (ST &),
YAy, AR @ WEW, T @ ISR e GHaT 3 B EvIEaaR wieny
W B e wAve ¥ Frerer wewll @ wfifY /e o @ e e
o g—
1. e Aee JfRE |
2. wergs fvg=, oy el R /4 oo Rum @R s sfed, &g
frard R, Saw wew & Aifta & & el s R 3 aftrerd wew Ent
ufy dreer @, wrd Gid furr & aifta # o oy fiad fam B

I wew B) | y
/Il TRUE COPY /l/



P{ w.m_ﬂ

3. iftremedy aiffrg=m, SR weE e A |
. 9U amyge, foren = &+ | _
&g AT e YaY uguyl AumEy 918

wafyd [Ae @vs AfEN JEEdaTan |

gaia & 5 ger Wy o wa (e ok fifvose) affrm, 2019 #
ffea wftari @ srarfa spni wa el &g semafe fFefes gag defiaer Harg
vHfea TRed afafrry < sreiRa ) oqd SR gl @ ATE g W FReR
% B Fafy & wea B 30 faw & arew v s aifferd 2

aren: foren =l W weue oReg ) g B9 a9 ades uEl B AaRa

) WM &g smawas Ry o= = ol 39 e @ 9 afva @
IR eRE B @ FARm B gu SaR wew e wi@ (e @R
fafsrr) aftfam, 2019 & wiftw™i @ smoefa wra amdes g3 &1 WHTAE B9 9
PIRETROT #R1 ¥G LTS BrAAE DY B FE DY |

e~ SRR |

-

o o

"T'Fﬂu 5
<

(flowo SuraTy)
frders gt Fe fpmr /
wew ufvd
o Wl gawE 3R Rarme
yTfRveT, I WS |

W / garrgsfayr / agfesis |

yfeferfd fFrfaRaa @ waemd o smavas g eg wfa &
1. wfafefy Poh wftm ger wfim Sowe e+ /omge, o i O WA
vadq Frame wifter, oo & gaart 4fva 2|
‘2. argEfea, wEfA A aen wEor GemgR sEp--3, TR FY A |
3. WA Are HRE, da-ded |

i
(Foo IureaTa)
e ot o R /
e uftg
y I e geE AR FamTs
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’ﬂcm. VARUN BEVERARGES LIMITED

Fiat Mo 2. Ugyog Kendrs Ecotech-TIL, Greoter Movda Ovsti G B Nagar (U P ) - 201308 (INDIA)
Ph 0120-3060814 Fax 01203050828

CIN : L74505DL1995PLCOGSEI9  Web : www.rjcorp.in  E-mail ID : infod@ricorp.in

Yate July 31" 2029,

Tre Aegonal Director

Central Ground Water Board

Northern Region Bhojal Bhavan

sector -8, Sitapur Road .
Sam Ram Bank Chauraha

jucknow- 226621 UP

Subject: - Follow-Up Letter for the application for the Renewal of NOC having No- CGWA/ NOC/
14D/ ORIG/2018-3042 applied on 19™ November 2019 Varun Beverages Limited, Plot No-2E, Udyog
endra, Ecotech-ll, Greater Noida, G B Nagar Uttar Pradesh.

Jeeai- S
L]

with the reference of above we would ke to bring this into your cognizance that we Varun Beviy

Jtuated at Plot No-2E, Udyog Kendra, Ecotech: |, Greater Noida, G B Nagar Uttar Pradesh apo od
tre renewal of NOC having CGWA/ NOC/ IND/ORIG/2018-3042 dated 03" January 201H
tledtromeally(Online) on 19" November 2019, Subsequently we have submitted hard copy of (he
aoplication In twe sets to the designated office of CGWA Lucknow which was rfeceved on dited
2k 112019, (Application form is attached for your ready reference with this letter)

We have submitted afl the required document for the renewal of NOC as per the guidelines of CCWA
and as 4 responsible organizatian we are also complying with all the norms and candition of the CGWA,

Wi would hereby request you to please issue the NOC for our application as soon as passibie

We would be highly obliged for your kind consideration and will assure you our tooperation all the tone

Franking You ¥-——
e il :
5 _X\

{ “Fot Varun Beverages Lid,
Authorized Signatory

Enclosurin: 1. Copyof épplmutiun for renewal of NOC dated 19.11.2019

¥
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Covemment of India

. -
Minismry-6f Jal Shaku
_Depanment of Water Hesources
oA Hiver Developirient and Ganga Rejuvenation

Cantral Ground Water Atrhonty

Application for Issuing of NOC to AbstracEGround Water

Guidelines Download Forms Contact Us

Home WELCOME

warges s introduced " All applications are hereby informed that henceforth no hard copies will be aceepled by Regiona Online Application For NOC 0

Project Proponents from Punjab State are informed that Punjab Government’has started regulation of Track Your Application © i -

Ground Water, hence CGWA NOCAP Portal has stopped processing of already existing applications, as well i
- - Ty, : ; e sl : it Departmental User Z

as accepting fresh and renewal applications for Projects in Punjab. For further information All Project =

Proponents of Punjab are advised to visit www.punjab.gov.in & www.frrigation.punjab.gov.in . The ‘EEF

Secretary, Punjab water Regulation and Development Authority, SCO 149-152, 3rd floor Sector L.atest Update...more =

17C.Chandigarh - 160017 email: chairperson.pwrda@punjab.gov.in sGuidelines tc regulate an: s

. control ground water extractioi 1
Project Proponents from Uttar Pradesh are informed that UP Government has started its online portal for in India {24-Sep-2020), W3 T

Groundwater NOC and hence CGWA NOCAP Portal has stopped processing of already existing applications,

as well as accepting fresh and renewal applications for Projects in UP. All Project Proponents of UP are ; ey P s
advised to visit upawdonline.in. Technical Helpline Number 0522-4150500 (Timing From 10:30 AM to 05:3C° ;%i'_ﬂ;:ﬂ,fkgi ﬂa‘;phi":llol: r':
P on working days). NOC for ground wate

extraction. e J

WNOTICE- Public MNotic

All the applicants have to submit Udyog Aadhar/Udhyam/MSME certificate to the concerned Regional
Offices of Central Ground Water Board if their project area falls in over exploited category as per GWRE i
2017 and their groundwater withdrawal is less than 10 cum/day as per the new guidelines.. ‘Total Visitors: 1894919

To download Adobe Reader Click here
Central Ground Water Authority (CGWA) has been constituted under Section 3 (3) of the
Environment (Protection) Act, 1986 to requlate and control development and management of ground
water resources in the country. ...mare

Last updated on : 05-Jan-2021

Download NOC Issued-Online NOC Issued-Online

CGWA Headquarters Know Your Environmental

r Panajty
Frimnancatianfcry 00k /// .FWE# UOE) 5)77
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a0 NG Application Form

GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department}
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/BTH 8 (0)

APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION
CERTIFICATE FOR SINKING OF EXISTING WELL

faeram $u Y 9iftn 2 witerysrmofRy wemores g w3 & e e
(Ary Commercial or Indostrial or Infrastrectural or Bulk user)
SaT Aiveniive aran SRS AT AT JudiEE)
[Under Section 14 of the Uttar Pradesh Groond Water Management and Regulation Bill, 2019]

[4RT 14, TR wawn o o vy mﬁﬁmm@a 2019 ¥ areft)

Applicamt’s Detaily

A 1 faawor
e ‘“r'ﬁwm"“' Bchait of Firm Company mﬂ;mn iiced GTENOLZININGOGT
Application Dhate _
ar&gﬁm (2031
Nmta;ur;;wm ROHIT VERMA
%ﬁ‘?ﬁ ) NS S 1D kit v e
Date of Birth (oA 950 Genider Rifale
Nationality Toidi 1D s Avcldvess %
2
ey womor iy
Other [D Nuusher AFLPVERISE Um“ﬁhﬂ“
Howse Mo/ Flat No. /Buflding N, Marun Bovensgies Limigted, Plod No. 2E, Locally Village
. Ditvos Kended, Femdoch TIT, Greater
T o/ R HoaE o i geEEAT
e e il GAUTAM HUDH NAGAR i Utiar Pradedh
m* CALITAM BHDH NAGAR Hholbiic 201306
i
g?Lg““ i Pecipics e H‘I'T[I?I:“ Vasun Beverages Limiked
{T'(,m v Address. Plet Mo IE, Tldvog Kendra. Ecotech 111 Autharization Leifer 1
e 1 T Gteater No o .
Details of Existing Wil
Toreram 0 w1 R
L3
m”“*‘;"f : Gawtar Frsdidh Mugar :‘"T;‘ BISRAKH
Plat Mo /Kh la | : )
| hiesrn Mo Plistk Ma: 75 Miunmic FH'?I'M“III'EIFIl Corpoyativn Udvog Kerdra
Ward NouHolding M. -
ol erman R Har Botech T

Particulars of The Existing Well

o= gy v

¥
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Dite of § sesnracton Siaking of Well
'qﬂ;tﬂhﬂﬁ

T

Approv. Dameter of Hisasing Pipe
i
nal‘ﬂﬂuwmm
Fevefrafre &,

Strainer Dictails
wWo w1 famror

Mauirrial of Suainer

W o ot

LMo Straiter Instalfled af what Depth frem Ground Level  Straboer Dnstalled upto what Depth Gom Groand Livel

m#mwﬁf}wmimi: ﬁm.wﬂhﬂ'lw;vmt;mm

wH
gy BN UERR

| AN

Appaos Depih all

99 it wgert e

LLLE i B L]

254 0

PV

5500

Give Particohbers Winlrr ol the Well
0 1 e e P

Dretails of Existing Pu

farermr ot qus o @

Type of Pussto be Used
i fisd a2 e Y e

Hurse Power i(H.F)
i o g

IEM Dievier
JuEm
Dictails of Utilization of Well

P & Fudmn w1 fam

Prrpeme af vhe Existing Well
PU W ILET

Huurs

ﬁm#ﬂ}

Plense Sulunit Mode of Treatment of
Wiste Water/EfMuent (For Industriea)

sty we &t Fuar vt

Uipshsaad NOC

ST STy SUETE o
Wheiher Ruin Water Harvesting
Stpuciiry bhas Leen Comstrociod
within the Premises”

wuy ufree 9 wuf e wwus deen
w1 Pyafor fisuy o @

Capmcity of Strocture, Constrocied for Rain Water Harvesting ( M )

Dovice

Sasbanra bl

Tleutris bty

& ik

Astivated Shsdge Process

F v i onad

You

NOC Applicstion Form
Tope of the Well
U W U

Approx. Leagth of Housing Pipe (1o
Meter)

(et #)
Mutevial of the Housing Pipe & Blank

plic SR SR ——
wadt

Mamiihved- of Strufneriz)
o Wt wEn

Whethey there has bern Any Adverse

Report Regarding Waler Quality of
hve Well?

gy ae LR VR
wié uftrpa frdié 8-

MNA

Pamg Capacity (Tn mdTr)
oY AT im3hr)

10,08

Dﬂrﬂ!ﬂ%ﬁ.

Anmital Rusning Hanrs

il g (&t @)

Whether ihe Water Supphied ia Well
Arva Throuzh Pipe Water Supply or

o Dx i on i i
wergfd & wrem & Bt

Please Montion Whether O alted
MO fron Urtar Pradesh Pollutian
Contrel Board for Discharge of
EMusent Waste Witer or Nt

Lemgth of Section Pipe {in Meter)

W argy w1 wand e &)

Any Other Informstion Which You
Wil Like to Furnish
g M0 AT S S T

wrn g ¥

[RLEENE ]

¥
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Th “thn*
A2.00
Py
|
Lemgth (ln Darmeter {In
meter) it )
warg R mra foefidle @
i 25400
L[
S0 i
BT Ll TERE
1 56 0

Na

25

Romewal of NOC [or grotingd water
extruction was applicd [rom COWA
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=201 MO Appbeation Farmm

ut am & wan iy Pt wven off gwe o @e

Dreclaration by the Applicant
NTdEE g Iguaun

| ey ek deckre that the particulan foci shivl heicim absre are ciiroct ind tme . D understand tintin cose any of the mformatior and padicsline i Toond o be e e)

F i any of sortany and investigation o eeealler, my applicabon registratusn is Habie (o be rgedled'dancclled :
0 e e s f R o mmﬂ!a'm!%|ﬂmfﬁi ofE 14 YA & 2HE R A =0 o audiee RBare aann g sea 8 s
Emfia wedipa P g o) g g

I Agree/HBHA

¥
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[Under Section 14 of the Pradegh Gro
[UTAT 14, 9¥F we
o sl e
-
Type of Apphcant Bahall of FrmCompany
WTdEE v
Application Date
ade farfa
Name of the Applicant ROHIT VERMA
i W A
Mokbile No. TATUZIGERE
aiwge ey
-
Oate of Birth = 18071880
Hationality Irschan
arfram
Aadhaar Card Number BAB2-B021-5730
House Mo, /Flat Mo./Building No. \arun Beverages Limitad, Plot Mo
WET AT HorwET 0 2E, Udyog Kendra, Ecotech i,
Grmaler Nolda

CityTown/Post Office GALITAM BUDH NAGAR
AT M
Diimtrict GALTAM BUDH NACAR
g
Designaticn oL
g
Company Address Plot Mo, 2E. Udyog Kendra, Ecotech
et w wm i, Greater No

ils of Exi Well .

it M

District Ciautam Buddh Nagar
Coird
Plot No.Mhasra No. Piat Mo, 2E
wTe HamnERT HEn
Ward Mo, Holding No. Ecatech Il
afd wrmeifREy v

&

ANNERORE - T

Pppicalion fon NoC qon Lall~2

NOC Application Fom

Form 8 (A)/®TH 8 (7)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION

Reerart g 91 e g TSI FoTorT e e & e et

¥
Il TRUE

d Wa
aur

Company Name
Lk ki

Authorlzation Letter
it v

Block
wis

Municipality/Municipal
Cot poration
A wiftvsmm B

Uploaded LandDetallsPath
arawirg far wmar yftn wn freew

COPY /1l
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Depatriment)

Ministry of Jal Shakt
Government of Uttar Pradesh

(bt et SN S ST e A St

nt and Regylation Bill, 2019]
, 2018 ﬂ‘l‘]

GTBNOZZ ININGTZ2

rahit varma@reargin

Mo

Aathaar Card

Dipwilnad

Littar Pradesh

201306

Vanin Beverages Limited

Download

BISRAKH

Uidyog Kendia

12



2MiEe2t

Erﬂeuhwr: :11 %Ellnﬁnp Weli

Date of Construction/Sinking of
weell
Tu ot Prade ffy

Hiowsing Pipe IT Any Yo
ey

Ll il e

Approx. Diameter of Housing Pipe 254 00

(mm)

prafi urdu e aepnfaa =
(Ferfiefize &)

S

Material of Strainer
o &t wh

Strainer Installed at what Depth from Ground
Level (in Meter}
F+wi&u=luﬂwmtm

i1

1 36,00

) 55.00

Type of Pump to be Usad
v fd G aTh Uy e v

Submeatsible

Horse Powsr [HE)
wid war rad)

Op=rational Device
uiramea FaeETo

S

Purposa of the Existing Wedl
e o ag atwny

Craily Running Hours
e FadT 42 )

Elnctic Matar

Industnasl

1000

NOC Application Farm

Type of the Well
U W VN

Approx. Length of Houslng Pipa
el PR U ——
pler i
Material of the Housing Pipe &
yroRa b ot s i
wraft

[ J
Number of Strainer{s)
w=e Wl wam

Sirainer Installed upto what Depth from Ground
Level (in Meter)
Fwﬂmmwﬂlm

4600
G500

Whaether there has been Any
Adverse Report Regarding Water
Quality of the Weil?
mwimﬂwimi
wig uftgre R

M

Pump Capacity {in mfhr)
T AT (i Whr)

15.00

Ddldll'nglrl:iﬂiﬂ!

Annuasl Running Hours
' i gudn (g2 A

Whather the Water Supplied in
Well Area Through Pipe Water
Supply or Not?

w0 o Ao
Wimmw

¥
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Tulbes WellBoning

36.00

PVC

2

Length [in Diameter {In
millimates |

v ofiey wrw divldiey
W

10.00 254.00

10.00 254.00

No

60,00

01022014

201000

No
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220z MOC Applcation Form
Please Submit Mode of Treatmant  Actvetad Sludge Frocess Please Mention Whethar Oblnined  e:
of Waste Walet/Effuent [For NOC from Uttar Pradesh Pollution
Industries) Contiol Board for Discharge of
e s o guen vt Wy Efftuentasts Waler or Not?
e ¥ pum e w1 s s IeT uiw
wgaw Prdsmad & AT
s wrer vars ¥y uno
e vy fvo ara f oo 3@
Uiptoad NOC Length of Section Pipe {in Meier] 2500
ST UHTOTTT MUETE W wew uge ot g ol @)
Whether Flain Witer Harvesting You Any Other Information Which You — Renswal of NOC for ground wirter
Structure has been Constructed Would Like te Furnish exiraction was applied from CGUWA
within the Premises? o oy Tt @) sire war
wan ufree  aut v s deasn wen awd
nﬁ:ﬂuhmh
Capacity of Structure, Constructed for Rain Water Harvesting [ M%) 1353100
ol =a & Hawe ¥y Pt dven o) gum (B2 s

Dlﬂﬁ%ﬁ: ﬁmt

| do hetelry declare that the partodars fuenished hessin above are comect and true . | understand that in cass any of the information and partadamn @ found
to be incortect 5 any slage of soTulny and investigation of thereafter, my spplcationfregsttaton is kable to be rajectedicanpelied |
ﬂWmmghmfﬂmm#lumtpﬂm:ﬁmﬁmmtmmqmmmmmmﬂmmﬁnm
At sfigades fse s di g

| Agree/SEHd
Noter e

- Separale appication form should be used for regetration of sach indvidual well

« The applicatdh fom should be completed in 3l respect before submission, incomplete applications. are batde for rejection. Any cotrection | afteration shall
b duily - authenboated.

» In case any of the pariculsrsdnformation s found fo b incomracd at any stage of vanfication | scruting, The applicetion is fiable for rejection.

= In case any of the particulars/ nformation fumished is found to be in cormest 8t aHy etage evan after (sage of the AUTHORIZATIONS NO_CBJECTION

CERTIFICATE FOR SINKING OF NEW WELL, sams shall be lisble for cancallation

Flease wite 'NA" guinet fhose Rorms which 22 not applicable.

Fizase sfiach the folowing documents along with the appllcation

(8} Document showing proof of cwnsmbup of land:

(b} Photocopy of Aadhaar card / voler 10 | retion catd | any other prood of identification

o) Map showing location of the proposed wall, which have boen referred to in itern no.2{a), [biand(e).

() Affidavit reterred to in ttem no, T(1) or 7}, #s the case may be (if requirad)

Tha District Craund Water Management Council ressrvan the nght to ask for any other documeant(s) from the ownier spplicant for examination of the mani

iof the cane

¥
Il TRUE COPY /Il -
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mmmﬁmuuﬂ-
[‘II'HTM aw

ey
Type of Applicant
SdEm ) T

Application Date
amvdg= firfi

Name of the Applicant
g Iy

Mobile Mo,
TraTge TN

Date of Birth
sty

Mationality
mitam

Aadhaar Card Number

-

House NoJFlat No.Bullding Mo,
AP HUGET WO Ho

City TownPost Office
TR siftva

District
g

Designation
g

Company Address
=t om

ils of Eﬂ.mﬂ!

Mestrict
g

Plot No./Mhasra Ne.
@l dEnrEET dEn

Ward No./Holding No.
afé sremiiEm s

ANnNExVRE = T

ﬂfp,h'mmﬂ g.m NoC tm. Well- 3

®

HOC Application Form

Form 8 (A)/6TH 8 (0)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION

F m TE EOR SIIHKI OF EXISTING%SL&_ fre i
“ﬂ&numml wmmm#%

Bahall of FirmiCompary

ROHIT VERMA

TITe26688

19RITIRD T

Incan

B382-8021-6730

Varun Bavetages Limited, Plot Mo,
2E, Udyog Kendra, Ecotech I,
Gresler Notda

GALITAM BUDH NADAR
GAUTAM BUCH NAGAR
Corupim

Piot Mo, JE. Udyog Kandra, Ecolach
1, Graster Mo

Gautam Buddh Nagar

Plot No. 2E

Ecotech 1l

Municipality/Municipal
Corporation
77 mitemAe g

Uploaded LandDatailsPath
arcrete fwan wor iy o e

¥
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Depaitment)

Miristry of Jal Shakti
Government of Uttar Pradesh

‘Iﬂl‘r, Ground “WWZ‘ ;;;dgmon Bill, 2018] b

GTENGIZTMNING 123

rohi yermagincorp i

Male

Agdhaar Card

Uirtar Pradesh

201306

Varun Bevernges Limited

1A
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articulars of mlmﬁnﬂ Well

T
Date of Construction/Sinking of

bl gty il

Wil

e b

H Pipe i Any i
aRk 9

-

Approx Depth of Well fin meter)

Strainer Installed af what Depth from Ground
Level (in Meter)
gnwﬂmmwmim

42,00

55.00

FI# srufya wpd e @ .

Give Particulars Regarding Watsr Quality of the Well
e 3t ity e w free 2

R TR

Type of

o be Used Bubmersible

v fedt wret Al o o uEn

Horse Power [HLP.)
s war madt)

Operational Device

Electric Motor

afrara= auwTm

WGWET. on of Well

Purpose of the Existing Well

Ingzstral

Frms g e

Daily Runging Hours

7.00

v gy (2 )

NOC Application Form

Type of the Wedl

T W TSR
Approx. Length of Housing Pipa
SR el ¥t e g
[ <8}
Material of the Housing Pipe &
Blank Pipe

wrafi urfu vd @ arfu @
arodt

numunutan;m-l
e o wEm

Strsines Installed upto what Depth from Ground
Level (in Meter)
:‘;R sypzery & faseeht merd o wmnfte B ol

S2.00

Pump Capacity (In m3ihr)
o AFAT (madhr)

10.00

Mﬂiﬂ#ﬁ

Annual Running Hours
arfife iy rad &
1 Whether the Waler Supplied in

Well Area Through Pipe Water
Supply or Not?

bl bkt v 1og

¥
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489

Tube Wl Boring

42.00

PVC

1

Length (In Ciameter (In
rmietet) millimater)
wag ofier e (fniviiee
! o

10.00 254 00

Ne

40.00

307D

1827.00

No
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amzna NOC Application Farm
Megse Submit Mode of Treatment  Activated Sludge Piocess Please Mention Whethar Obtained  Yes
of Waste WaterEffluent (For MOC from Lttar Pradesh Pollution
Industries] Control Board for Discharge of
sty we ot e gamdt o EfMucntWaste Water of Not?
(awim g puul 3 7 % = Ie e
wgue Priym 54 A aafe vare
wuftrg W varg 3 sl s
oo w7 Fron o @ avwan 1)
Upload NDC Liength of Section Pipe (in Meter] 2500
AT gHTTT sy s wd wwar urgy o warg e W)
Whether Rain Water Harvesting Any Other Information Which You  Resewal of NOC o ground waiter
ftructure has been Consirucied Would Like to Furnish exirgcton wan anpked from LGWA
within the Fremises? 1 3= AT a9 G
wan Uiy ¥ o e W e wEn aeA
w1 i g wan By
Capacity of Structure, Constructed for Rain Water Harvesting ( M? | 1343300
e ¥ wawer g P seaan o s (e ) =9

e E R A R e e e EEE S S —— Py e L B rE s sssaEEEEEE T aa

| a0 hereby declare that the parmiculars fusmiahad hatein above ae correct and Pue | ynoemstand thal in case any of the mtormalion and pamedem & found
1o be incorrect & any siage of sorulify and investigetion o theeafe my appicatoniramelration w Fatie 10 be rejeciedicancalied
A oo are s e e oo TR e R ) @ e | A S £ 1 R i wzara & dem Bl o s g s e s o g o e andee
FrardTE o srabmE TR AR e i g

| Agree/dgHd
Notel e

+ Separats apghraton form shookd be used for regtiatien of sach v dusl well

+ The sprécafios brm should be compisted in all ieapect before submsson. Incomplele apiications ate kablo ol seackon. S coftadtion | slisrabon snall
ba duly suthenticated

+ In casa any of the partcularsinformation is found o be ingorrect =t any stage of venficabien | soruting, the apolicalion is katde for imechon

« In zase any of the particulsms’ information Turviahed is Tound o bein comet 81 any stitge sven alter ssue of th AL THORIZATION U _OBJECTION
CERTFICATE FOR SINKING OF NEW WELL, same shall be fisbie lor cancellation

» Flease wnte "NA" aghinet those feme Which are nol spplicabie.

Flgase attach tha following documests-dong with the application

{a} Document shaowing prool of ownership of lehd,

|o} Fhotocopy of Aadhear card | voler 1 ration card | any ofver proof of idensiScation

{ci Map showang location of ihe proposad wall, which have basn referred fo in itom no.2{a), (blandic)

1) Affidavt refesred 10 In fem no, 7T or T(i), o the case may be il reguaied)

T District Ground Wels Managament Councl reserves the right 1o ask 'or any other dosument(s] from ths ownel appicant fof sxsminshon of th ment

of thia cage

- - - - - "

¥
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’Hcorp VARUN BEVERAGES LIMITED

Pl Mo, - 2E. Udyog Mmara, Ecotech-I0, Graater Mosta, Distt: G B Nagas (U P} . 201306 [INCHA)
P 0120-9080814 Fax | 0120-30G0828

CIN ;: LT4B090L 109SPLCOGOBID  Web : www.ricorp.in  E-maill 1D © infofirjcorp.in

Date : 25th February 2021

To,
- "!-\
The District Magistrate, ;,// ——\’q .
District Ground Water Management Coundil, | 4 ,,}ﬁ‘ \
.A 0 g
Gautam Budh Nagar (UP) — 201306 O __
3 ‘\. L o ;
e 2

—

Subject : Application for issuance of NOC for around water extraction.
Ref : This has reference to the below applications:

Application Date | Application Number | Particulars
09-01-2021 G[énmzmunms_ Application for registration of well

T 19012021 | GVBNO121RINO0S0 | Application for registration of well |

* 19-01-2021 = GTBND12IRINDOS1 | Application for registration of well

09012021 | GTBNOI2ININOO67 | Application for obtaining NOC

| m:nz-zun i _Gmnuzzmmmzz _4} Appﬁca_tiTFruijTm_g_Nuc_ [
10022021 | GTBNO022ININOI23 | Application for obtaining NOC

Hon'ble Sir,

With the reference of above, we wish to bring it to your kind notice that our company
is engaged in manufacturing and distribution of soft drinks. We have one of our
manufacturing plant at Plot No. 2€, Udyog Kedra, Ecotech 111, Gautam Budh Nagar
(UP).

We had obtained NOC no. CGWA/NOC//IND/ORIG/2018/3042 dated 31-01-2018 from
CGWA for ground water extraction which was valid till 02.01.2020. Copy of said NOC
is attached herewith. We had applied for renewal of said NOC on 19-11-2019 from the
CGWA. A copy of said renewal application is attached herewith. Later, we learnt from
the website of CGWA that CGWA has transferred the responsibility of grant of NOC to
State Ground Water Department. Screenshot of CGWA website to this effect is
attached. Accordingly, we applied for the NOC from Uttar Pradesh Ground Water
\ /_/ Department through our applications mentioned above immediately after the online
; -‘h\{l} portal of UPGWD gaot operatlonalfactiva;t‘ed. We also wish to inform you that we have

/Il TRUE COPY /Il
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’ﬂmm- VARUN BEVERAGES LIMITED g

Plol Mo - 2E, Uiivog Mengra, Eoctech-ili, Cirester o, Disl G B. Magar (U P ) - 301306 [INDIA)
Ph, o 0M20-2080814 Fas @ 0120-2080828

CiN : L748580L 1995PLCOG9838 Web : www.rjcorp.in  E-mall ID ! infod@rjcorp.in

submitted all relevant records with the applications and we have been complying with
all the rules and regulations.

Therefore, we would hereby request you to please issue the NOC for our application
as soon as possible.

We would be highly obliged for your kind cmsidemﬁpn and will assure you our
cooperation all the time.

Thanking you.

Yours truly,

For Varun M%Umihd,

L]
-

A Signatory

-

Enclosed :

1. Copy of NOC no. CGWA/NOC//IND/ORIG/2018/3042 dated 31-01-2018 from
CGWA for extraction of ground water

2. Copy of application for renewal of CGWA NOC

3. Screenshot of CGWA website

4. Copy of Air & Water Consent issued by UPPCB

Copyto:  The District Development Officer, Member Secretary, Gautam Budh
Nagar (UP) - 201306

¥
HETRUE COPY-//]
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AM0R021 NOC Applicabon Form

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A)
{Commercial or Industrial or Infrastructural or bulk user)

[See Rule B(1))
Certificate Of Registration Of Existing/New Well
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

Registration No.: 202101000177

MName of the Owner ROHIT VERMA MIA .
Address of the Applicant Warun Beverapes Limded, Plot No. Application Form Serial GTENDTZIRINODAS
2E. Udyog Kandra, Ecotech I, New
Greater Mo '
Date of Submission oamT 2 Spacimen Signature
Company Name Varun Bevarsges Limitec Company Address Plot No, 2E. Udyog Hendra, Ecotech Il

Greater No

Location Particulars

Distriet Gautam Buddh Nagar Block BISRAKH
Plat No./Khasra No. Ploz Mo, 2E . Municipality Corporation Udyog Hendra
Ward NoHolding No, E coteh i

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of omotoia

thee Wel
Type of Well Tube Well/Baoring Depth of the Well (in meter) 5500
Purpose of weil industnal Assembly Size{For Tube

wiell)
Strainer Position (For Tubs Well]
Type of Pump Used Submarsible H.P. of the Pumg 10,00
Operational Device Eleatric Motor Rate of Withdrawal (m3/he) 40,00
Date of Energization (In Case of Electric Pump) 0T R0N0

¥
Il TRUE COPY /Il
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oo NOC Application Form
This cerificsle of regisiration s issued on the basis of the information furnished by the apphicant sutject 1o the conditions staled overiaal.
Place
Data
Yours Fathtully,
Signature of the lesusng Autharty
and Designation
Conditions

1. Far the purpose of measuring and recording the quantity of ground water extracied, every said user shall affix water meters, which record rate and
guantum of extraction, st cuflel of pumping devices and A shall be presumed that the guantity recorded by the meter has been extractad by the said
wmar, until the contrany is proved. The rate of extracion of graund water from the well as shown in fem 3(k) shall ot exceed to the recorded rate from
whlar malars,

2 The District Ground Water Managament Coundl reserves the right to stop extraction of ground waler from the well due to quality hazards or any
other reasons, if the sifuation so demands.

1 In case of any change of ownership of the exmting well, tresh regstraiion has to be cbtamed.

4, Nao change of location, design, rete of withdrawsl and pumping divice in respect of the sxsting well ss indicated &t 51, (2 and (1) of this certficals
#hall be mada without priot parmission of tha Distict Ground Water Managsmant Council. gny deviation in thia regard shall lead 1o cancellation of
then registration.

& In case, any of the parSculars | information fusfished by the applicant in his applicstion for issuance of this reguiration is found fo be incofmect during
venficaBon et any subseguent sisge, thes registration i kable for cancellaton.

&. Construction of plezomstes and installation of digital wates level recoediers with telemetry shall ba mandatory for user. Depth and zone iapped of
mezometer should be commanaurate with that of the pumping waell, The data, obtsined from digital water level recorders ahall ba made available (o
thes office on meanthly basis.

! Guidedines for Instaliation of Plezometers and their Monitoring

Pezometer is 8 borewsll Aubewall usad only Tor measunng the water lzvel by lowenng the tape/ sounder or automatic water level meassunng
equipment It is also used o take watar sample for water quality testing whansver nesded. General guidelines for installation of piezometers are as
fiall s

» The parometsr is 1o be instafied/consrucied at e minmum of 50 m dwance from the pumping wel thiough which ground watsr is baing
withdrwwn. The dameter of the piezometsr should be aboul 47 to §°,

» The depih of the pleromeler should ba spme 88 is case of the pumplng well from which ground watar la balng abistracted. If, more than ong
piezomuters are nstalled the second prezometer should monitor the shallow ground water regime. It will facilitate shallow os well as deepar
ground watet aquifer mondering.

» Mo of perometers to be construciad & Type of water lowel montonng mechanism shall be 55 per balow tebie

Monitifing Machamsm

5.No Quanium of Ground water withdrawal (cum/day) MNo.of plezomelan reguired
M arus [WLR with Telematry
1 =10 o 0 0
2 11-50 1 1 o
2 50- 500 1 o %
4 = 500 2 L] 2
- mmmmmhwﬂmmmmuwummwmmuw
in msler upto two decimal.

o For measurement of water level sounder of automatic water level recorder (SWLRY Digitel Automatic water level recorder (VLR wilth
telemutry system should be used for scouracy,
o The measurement of witer level in plezometer should be taken, only after the pumping from the swrounding tube wells his been stopped for
aboul four 1o s hours.
= All the detaids regarding coordinates, reduced level (With respect 10 maan level], depth, Zone taped and sssembly lowetod should be
provided for Dringing the plezometer info the Hydrograph Monitoring Systam for Ground Water Department, Littar Pradesh, and for its
validatbon,
Thwﬂundmmh-mhm-dMuinlmmwm{WImmmdmm&
pencds. Cuality may be got analyzed from NABL approved lab. Besides, one samgle (1 X capagty botfle] to the concamed Dwector, Ground
Vister Cepanment, Litar Fradesh for chemical analyss
s A Petmanent dspiay board should be installed at plezometerTube walls site for providing the location, plezometer tube well number, dopth
end zone apped of plezometertube well for standard referencing and identificatior.
o Any ather site specific requirement regarding ssfaty and access for measurament may be taken care off,
B, Ary other condifion{s) that may be imposed by the Desinct Ground Water Maragement Councl

This Registration Certificata i not suthonzed by any Ofhcisl. This should only be used for Praview purpose.
uumeMMmmﬁqﬂmmammmm*mmmqﬂrMI

¥
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Fozoz i e Fi

= GROUND WATER DEPARTMENT

{Mamami Gange & Rural Water Supply Department)

4 5 Ministry of Jal Shakti
Government of Uttar Pradesh

Form 3 (A}
{Commercial or Industrial or Infrastructural or bulk user)

[See Rule B(1)]
Certificate Of Registration Of Existing/New Well
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.; 202101000368

Mame of the Dwhner ROHIT VERMA hIA
Address of the Applicant arun Beverages Limited, Plot Ne: Application Form Serial GTBNO21RINGDSD
ZE, Udyog Kendra, Ecatech HI, No.
Greater Nojda
Date of Submission a2 Specimen Signature
Company Name Varun Beverages Limited Company Address Frlet Mo, 2E, Udyog Hendra, Ecotech
Graater Mo
Location Particulars
District Geutam Buddh Magar Block BISRAKH
Plot No.Khasrd No. Plot Mo, 2E r Municipality/Corparation Lidyog Kendra
Ward No./Holding No, Ecotech I
Particular of the Existing Well and Pumping Device
Date of Construction/Sinking of (R Felufii]
the Weil
Type of Well Tube Well/Baring Depth of the Well (In meter) 55.00
Purpose of well Industrial Assembly Size(For Tube
well)
Strainer Position {For Tube Well)
Type of Pemp Used Submersible H.F. of the Pump 10.00
Operational Device Elactric Mator Rate of Withdrawal (m3fhr.) 50.00
Date of Energization {In Case of Electric Pump) 304072010

¥
Il TRUE COPY /Il

12



496

Ifozo21 WOC Apphication Form

This cartificate of regisiration is issusd on the bases of the informaton Turnished by the applicant subject to the condibons statad overfeaf,
Place
Date
fours Faithfully,
Signature of the lesuing Authority
and Designation
Condithons

1. For the purpose of measuring and recording the guantity of ground water extracted, every said uset shall affiv waler meters, which record rate and
duartum af sxtraction, at outlet of pumping devices and it shall ba presumed that the quantity recorded by the meter has been extracted by the ald
uset, untl the contrary je proved. The rate of extraction of ground water from the well as shawn in tem 3(k) shall not a¥ceed to the recorded rate from
witer maters.

2 The District Ground Water Management Councll reserves the right ta stop extraction of ground water from the well due 1o quality hazards or any
pther reasons, If the sifuation so demands.

3. In case of any change of ownarship of the existing well, fresh registration has to be obtained.

4. Mo change of location, design, rate of withdrawal and pumping device in respect of the existing well 88 indicated at Si. (2] and {3) of this cerfificate
shall be made without prior permissian of the District Ground Water Manapement Counclt. Any deviation in this regard shall lead to cancellaton of
thes regisiration,

5§, In case, any of the particulars | information furnished by the applicant in his application for Issuance of this registration is found o be incorreat during
venfication &t any subsequent stage, this registration is Kable for canceliation.

G, Construgtion of plezometers and installaton of digital water level recorders with telematry shall be mandatory for user. Depth and zone tapped of
plezometer shoukd be commenstrate with that of the pumping wall. The data, oblained from digital water level recorders shall be made available to
this office on monthly basis,

Piezometer 18 a borawell Aubewell used only for messuring the water level by lowernng the tape/ sounder or aulomatic water level measuring
equipmant. it is slso used to tske water sample for water quality testing whenevar nesded. General guidelings for installation of plezometens are a&
falfows:

The plezometar is ta be installediconstracted at the minimum of 50 m distance from the pumping well through which ground water |s baing

withidratwn, The diameter of the piezometer should be about 4° 1o 6°.

a The depth of the plezometer should be same s is case of the pumping well from which ground water is being abstracted. If, more than one
perometers are netalled the second plezometer should manitor the shaliow grawnd water regime. |t will fecilitate shallow as well as deepear
ground watar agquifist monitoring,

& No. of plezomeaters to be construcled & Type of water level manitonng mechanism shall ba as per below table.

Manifiring Mechanism
S No Quianturm of Ground watsr withdrawal {cum/day) MNo.of peromelers reguired
Marmual AALR with Telamatry
1 <10 0 1] ]
2 1150 1 1 ]
K| 50- 500 1 i 1
4 = 500 2 o] 2
= The measurng frequency should be manthly and accuracy of measurement should be up to cm. the reporfed messurement should be given
in metes upto two decimal,

o Fof messurament of water level sounder or automatic water level recorder (AMVLR ) Digital Automatic water leved recarder (DVWLR) with
infematry system should be used for accuracy.

o The measursmesnt of water level in plezomater should be talen, only sfter the pumping from the sumounding tube walls has been stopped for
about four 10 six hours,

s Al the detaile regarding coordinates, reduced level (with respact to mean level), depth, zone taped and assembly lowared should be
provided for bringing the plezameter into the Hydrograph Manitoring System far Ground Water Department, Uttar Pradesh, and for its
validation. ;

v » The ground water quality has to be monitored hiice in a year duning pre-monsoon (Mayflune] and pest-mansoon | OctoberMNovember)
perods. Quality may be got analyzed from NABL approved |ab, Besides, one samplas {1 It capaalty bottte) 1o the concemed Director, Ground
Water Department, Littar Pradesh, for chamical analysis.

« A Parmanent display board showld be installed ot [ezomatenTube wealls site for providing the location, piezometes! tube well number, depth
and zong tapped of piezometerftube well for standard referencing and |dentification.

= Any other site specfic requirement regarding safety and sccess for measurement may be taken cars off,

B. Any othet condition(s) that may be imposed by the Distriet Ground VWater Managsment Couneil,

This Registration Cartficate is not authorized by any Official. This should only be used for Preview purpose.
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ANRE<URE — K
Contifinle 4 &Jarm:amb Qonewetr—3 497

NG NOC Application Form

GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Governmenl of Uttar Pradesh

Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)

(See Rule 8(1)]
Certificate Of Registration Of Existing/New Well
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019)

Registration No.: 202101000369

Marme of the Owner ROHIT ViERMA NiA
Address of the Applicant Warun Beverages Limited, Piot Mo, Application Farm Senal GTBND 21RINODSY
ZE, Udyoy Kendra, Ecotech (11, No.
Greater Nolde
Date of Submission a0 Specimen Signature
Company Name Vanmn Beverages Limited Company Address Plot No. 2€. Udysg Kendra, Ecotech il
Createt No
Location Particulars
Diestrict Gautam Buddh Magar Biock BISRARH
Plot o hasraNo. Plat o, 7F - MunicipalityiCorporation  Udyog Kendra
Ward No.Holding No, Ecatech Il
Particular of the Existing Well and Pumping Device
Date of ConstructionSinking of  0UD12014
the Well
Type of Well Tube Well Boring Depth of the Well (In meter) 75.00
Purpose of well inchustriak Assembly Size(For Tube
el
Straines Position {For Tube Well)
Type of Pump Used Submersble H.P. of the Pump 15.00
Operational Device Electns Mator Rale of Withdrawal (m3he) 5000
Date of Enargization (In Case of Electric Pump) o220
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Anoeoz NOC Application Form

This cerificats of registation is issued on the basis of the information fumished by the applicant subyedt to the condiions stated overlaal,
Flaca.
Dt
Yours Fathfully,
Signature of the Issuing Authority
and Designation
Conditions

1. Far tha purpose of measuring and recording the quantity of ground water extracied, every sald user ahall affix water meters, which record rate and
quantum of extraction, st ouflet of pumping devices and it shall be presumad thal the quantity recordad by the meter has been sxtracted by the said
used, until the contrary w proved. The rate of extraction of ground water from the well as shown in tem 3{k) ahall not exceed 1o the recorded rats from
willer melers,

2 The District Ground Water Managsment Coundl reserves the rigit to stop extraction of ground water from the well due to quality hazards or any
other reasons, if the situation so demands,

1 In cose of amy change of pwnemhip of the exdisting well, fresh regstration kas to be obtsined

4 Mo change of locsfion, deaign, rate of wethdrewal and pumping dewice in regpect of the eosting well 5s indicated at 51, (2] snd (3) of this certficals
shall ba made wathout prior permission of the District Geound VWater Management Councl gAny deviation in tha regard shall lead 1o cancellation of
this regstration,

& In case, any of the particidars | infarmation furmnished by the applicant in his application for lssuance of this registration s found to ba incomrect during
verificalion al any subsequent stage, s registration s liable for cancellation,

£ Construction of ieromaters and installaton of digital water level recorters with telemetry shall ba mandatory for usse Depth and 2one tapped of
meazometed should be commansurste with that of the pumping well. The data, obtained from dighsl water level recorders shall be made svailable to
nﬁuﬁummwﬂﬂym

Prezometer 15 & borewsll Aubewsll used only for massunng the water level by lewening the tape) sounder or mtomalic water level measunng
squipmatl. It e also usad to take walar sample for waler qualty testing whanavaet nesded. General guidalines for installation of plezomelars are as
fadl e

= The piezometer s 1o be instaflediconetrucipd at the mirsmum of 50 m detance from the pumping well through which ground watat is being
avithdrawn. The dameter of the plezometer should be about 4° 1o &,

+ The dapth of the plezomater ahauld be same as is case of the pumping well from which ground water |s being abatracted. If, meoee than one
piarometars are inctalled the second prezometer should monitor the shallow ground water regime 1 wil faclitate shallow a5 well s deeper
ground water aguifer monfionng.

& Mo, of piezometers to be constructed & Type of water lovel monftonng mechaniam ahall be as per below table;

Maonitining Mechanism

B.No Quanium of Ground water withdrawal (cumiday ) Mo of pizzometen requirsd
Marsd DWILR with Telemetry

1 <10 1] 1]

2 11-50 1 1

3 50- 500 1 1] 1

4 = 500 2 o 2

= u  The measuring frequency should be manthly and accuracy of measUrement should be up to em, the reported measuremant should be given
Iri mater upto two decimal

s For measurement of water level sounder of sutomatic water level recorder (AWLR I Digital Automatic water level recordss [DWLR) with
telemetry sysiorm should be tsed for aocuracy.

u The messurament of wates lavel in piezometer should ba teken, only sfter the pumping from the suiTounding tube wells has been stopped for
about four ta six hours.

s Afl the details regarding coordinates, reduced level [with respect 1o mean level), depth, Zone taped and assembly lowered should be
prowded for biinging the pieromates into the Hydrograph Monitoring System for Ground ‘Water Department, Utar Pradesh, and for its
validabon,

o The ground waler quality has io be monitored twica in a year mnmmmunt%!ﬂmﬂmdmmnmmmm!

" penods. Quality may be got analyzed from NABL spproved lab. Besides. one samgle (1 It capacity bottle) 1o the concemed Director, Ground
Water Deparmant, Utar Pradesh, for chemical analysis.

= A Permanent daplay board should be installed ot petometerTube wells site for providing the location, prazometer tube well number, depth
and zone tapped of prezomesterfube well for standard referencing and |demification.

o Amy other sits specific requirament regarding safety and access for messurement may ba taken care off,

8. Amy olher conditionia) that may be imposed by the District Ground \Walar Msnagemant Council

This Regstration Ceruficate is not authonzed by any Officil. This should only be used for Preview purposs.
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Annexure-R3/2 499

Rohit Verma-GN-2

From: Groundwater Dept <upgwdingmall coms>
Sent: 24 March 2027 18:51
To: despakatpeacegmail.com; sameesr battratbgmallcom, vingdsharmadacenard, in;

dkg1 11853 gmail cony goefamanS 1 iBgmpil com; tarunbhalla4480 gmpil com
JoshipE T 9Egmail.com, infodmadernindustries coan; ratan ray@bislericoin,
rmaheshifamkoespons com, ann_sssociatespitd @yahoo ooin
sushiftiwan. kws@gmail com; amanllahysed gmail.com; arvindkumar@landorafting
divyanshu shrivastavaisplgroup.com; yshivprasad 196328 gmall.corm;
samesrsrivastavaiandcraftin compliance@parleagro.com intalf620@gmail.com;
chandesh.dubey@simgbev.com; loknath.snghi@hmdusiantimes pome
jagdeepsivastavai@parieagrocom; bsri@svpridustriesn,
tkumar@alco.trivenigroup.com; pawanshamadsmii@gmail.com; fosalution0
Egmallcom; info@gogia.com; manavir. gettam Evarroc com
aramadyani@globalauto.coin; astbevegages@gmail.com,
hanveer singhi@jkrmail.com, Rohil Yerma-Gi-J,
munesh sharma@premiumfacility.coin ksingh@v3sfoods.com:
fahimahmed@st cony mehtasuresh in@gmasil comt; karnail | Gaprail @gmail.com,
pandesrp@@hotmail com; dilipmakoral07T @gmailcom; Lokman sharma;
kumarchandan singh@lige.com, hntoircutsi@gmail.com; teevra@cigupta com
Subject: Fwed: Regarding Rendwabie of NOC (IRP)
Attachments: LT-01.pdF, cgwa nocpd!

£

wemeeeeee Forwarded message --—-—-

From: Groundwater Dept <uppwd.inf@email com>

Drate: Tue, Mar 23, 2021 @ 12:48 PM

Subject: Regarding Renewable of NOC (IMP)

To: Central Ground Water Authority <cgwaldme. in-

Ce: RD Lucknow <pdnr-cgwhi@nic.in™. <dmghaidnic.in>, <dmvarionicin®, <dmmisinicins,
“gdmmesignic. o™, <pemighaziabad 1 20 email. com>, <dmebndnicin®, <pnkuraid D05 e l.com:>,
<ashish.choudhary jitr@gmail com>, <aemiamrohaidemail com=. <dmjpnidnic.in=.

<gahish.pupta2 407 @ email.com>, <kamn.raiduic email.com:>

Respected 5ir,
Please find the attachment for necessary action.

Regards

GWD, UP

4
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HRITER e, 4 TTel [T, SR Io¥ S S qHorel TEER0 & FHel G4 H S & Fdi)

CIRIEZY

g [P 18—03—2021 TF UKl WIf¥ad YRVl P faavor |

CARIRDRRENES Harg fHord Gearg fHorel
ioret Feper 89 &l B faaRer fawr @ve/ wEd|  dr e 1 4
T ST fa, ord | fere=or g7 9d YTereRoT I
. 83 A [ g g 8 T
T ¥0 | SR uew @ | deTdba BT IR0 | SuhrEdm o A PR [ e ¥ frfa TH0370¥0 & 3 e
I It 1 THR faprT U A o R TAo0aow0 & | TR 8] dMTde
farfr Tug /I 8T ECRICARGIDS T @ fafd
1 2 3 4 5 6 7 8 9 10 11
Metro Fashion, Deepak
1 9/3/2021 kumar Chachra industrial Ghaziabad Loni Notified N/A N/A 21-09-2019 UPPCB NOC
(Proprietor)
2 o300 | ROoPA V}’(ajl;g' vinod | ustrial Ghaziabad Loni Notified N/A N/A 8/9/2018 UPPB NOC
Ace Harware Ltd, Vinod UPPCB NOC,
3 9/3/2021 Kumar Sharma (Manager | industria Ghaziabad Rajapur Notified N/A N/A 8/9/2018 Energization date 14-
Commercial) 09-2009
Ace Harware Ltd, Vinod UPPCB NOC,
4 9/3/2021 Kumar Sharma (Manager | industria Ghaziabad Rajapur Notified N/A N/A 8/9/2018 Energization date 14-
Commercial) 09-2009
Elin Electronics Limited, . . . } .
5 9/3/2021 Dinesh Kumar Goel industrial Ghaziabad Rajapur Notified 4/6/2018 3/6/2020 18-03-2020
Elin Electronics Limited, . . . } .
6 9/3/2021 Dinesh Kumar Goel industrial Ghaziabad Rajapur Notified 4/6/2018 3/6/2020 18-03-2020
Elin Electronics Limited, . . . } .
7 9/3/2021 Dinesh Kumar Goel industrial Ghaziabad Rajapur Notified 4/6/2018 3/6/2020 18-03-2020
N.G. Textiles, Vipin UPPCB NOC,
8 9/3/2021 e ' .p industrial Ghaziabad Rajapur Notified N/A N/A 17-11-2017 Energization date 01-
Kumar Goel (Proprietor)
03-2013
N.G. Textiles, Vipin UPPCB NOC,
9 9/3/2021 e ' .p industrial Ghaziabad Rajapur Notified N/A N/A 17-11-2017 Energization date 10-
Kumar Goel (Proprietor)
05-2014
Charmas India Pvt Ltd, Enercization date 17-
10 9/3/2021 Ajay Singhal (MEP industrial Ghaziabad Rajapur Notified N/A N/A 10/10/2018 g 03-2017
Manager)
11 9/3/2021 Dabur IndiaLtd, industrial Ghaziabad Rajapur Notified 16-05-2016 16-05-2018 20-05-2019
Charmas India Pvt Ltd, Enerdization date 17-
12 9/3/2021 Ajay Singhal ,(MEP industrial Ghaziabad Rajapur Notified N/A N/A 10/10/2018 g 03-2017
Manager)
Charmas India Pvt Ltd, Enerdization date 17-
13 9/3/2021 Ajay Singhal ,(MEP industrial Ghaziabad Rajapur Notified N/A N/A 10/10/2018 g 03-2017
Manager)
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1 2 3 4 5 6 7 8 9 10 11
Charmas India Pvt Ltd, Enerdization date 13-
14 9/3/2021 Ajay Singhal ,(MEP industrial Ghaziabad Rajapur Notified N/A N/A 10/10/2018 g 09-2017
Manager)
Modern Industries
Compound, G.T. Road. . . . : - Energization date 10-
15 9/3/2021 SA, Bharat industrial Ghaziabad Loni Notified N/A N/A 28-05-2017 07-1960
Bhushan(Director)
Bislery International Pvt
16 9/3/2021(Ltd, Ratan Kumar Ray, industria Ghaziabad Rajapur Notified 19-05-2017 18-05-2019 27-02-2020
Plant Manager
17 9/3/2021 Dabur IndiaLtd, industrial Ghaziabad Rajapur Notified 16-05-2016 16-05-2018 20-05-2019
18 9/3/2021 Dabur IndiaLtd, industrial Ghaziabad Rajapur Notified 16-05-2016 16-05-2018 20-05-2019
19 9/3/2021 Dabur IndiaLtd, industrial Ghaziabad Rajapur Notified 16-05-2016 16-05-2018 20-05-2019
Modern Industries
Compound, G.T. Road. . . . . - Energization date 30-
20 9/3/2021 SA, Bharat industrial Ghaziabad Loni Notified N/A N/A 26-09-2018 12-1960
Bhushan(Director)
Amco Exports, Mahesh . . . ; - Energization date 20-
21 9/3/2021 Kumar Singhal industrial Ghaziabad Rajapur Notified N/A N/A 20-04-2018 09-2019
Amco Exports, Mahesh . . . ; - Energization date 17-
22 9/3/2021 Kumar Singhal industrial Ghaziabad Rajapur Notified N/A N/A 20-04-2018 04-2001
AnnaAssoicat Pvt Ltd, . . . } - Energization date 30-
23 9/3/2021 Mhd Dilshad(Director) industrial Ghaziabad Rajapur Notified N/A N/A 19-08-2018 01-1998
Bislery International Pvt
24 9/3/2021(Ltd, Ratan Kumar Ray, industrial Ghaziabad Rajapur Notified 19-05-2017 18-05-2019 27-02-2020
Plant Manager
Krishna Criation, Sushil . . . . - Energization date 13-
25 9/3/2021 Tiwari industrial Ghaziabad Rajapur Notified N/A N/A 25-07-2019 03-2008
Krishna Criation, Sushil . . . ’ e Energization date 07-
26 9/3/2021 Tiwari industrial Ghaziabad Rajapur Notified N/A N/A 25-07-2019 04-2008
Hamdurd R
27 9/3/2021 Laborites(India), Inam |  industrial Ghaziabad Rejapur Notified N/A N/A 25-07-2019 E”erg'éi“_'fggate 01-
Ali,
Hamdurd N
28 9/3/2021 Laborites(india), Inam | industrial Ghaziabad Rajapur Notified NIA NIA 25-07-2019 E”e“g'éi“_'fgf;te 01
Ali,
29 9/3/2021 Landcraft Devioper PVt | i Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
30 9/3/2021 Landcraft Devioper PVt | i Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
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31 9/3/2021 Landcraft Devioper PVt |y iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
32 9/3/2021 Landcraft Devioper PVt |y iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
33 9/3/2021 Landcraft Devioper PVt |y iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 71812020
Ltd, Jaivir Singh
34 9/3/2021 Landcraft Devioper PVt | o iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
35 9/3/2021 Landcraft Devioper PVt | iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
36 9/3/2021 Landcraft Devioper PVt | iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
37 o200 | Lendoraft Devioper vt | i Ghaziabad Rejapur Notified 9/8/2018 8/8/2020 718/2020
Ltd, Jaivir Singh
38 9/3/2021 Landcraft Devioper PVt | iy Ghaziabad Rajapur Notified 9/8/2018 8/8/2020 7/8/2020
Ltd, Jaivir Singh
39 oizi2001 | Lendoraft Devioper vt | i Ghaziabad Rejapur Notified 9/8/2018 8/8/2020 71812020
Ltd, Jaivir Singh
40 oizi2001 | Lendoraft Devioper vt | i Ghaziabad Rejapur Notified 9/8/2018 8/8/2020 71812020
Ltd, Jaivir Singh
NIF Pvt Ltd (Modi Nagar | . . . . - 7. Energization date 01-
41 9/3/2021 Unit)Sanjay Tripathi industrial Ghaziabad Bhojpur Notified N/A N/A 22-07-2020 04-2015
Jivosss Gartex, Shiv . . . . - Energization date 14-
42 9/3/2021 Prashad industrial Ghaziabad Loni Notified N/A N/A 27-01-2011 11-2018
Carol Infrastructal Pvt . . ) ! -
43 9/3/2021 Lt Somens Stivastav | InCUStTial Ghaziabad Rajapur Notified 13-03-2018 12/3/2020 12/3/2020
Carol Infrastructal Pvt . . . . -
44 9/3/2021 Lt Somens Sivasiava | dUstial Ghaziabad Rajapur Notified 13-03-2018 12/3/2020 12/3/2020
Carol Infrastructal Pvt . . . . .
45 9/3/2021 Lt Somens Srvestava | dustial Ghaziabad Rajapur Notified 13-03-2018 12/3/2020 12/3/2020
Carol Infrastructal Pvt . . . . -
46 9/3/2021 Lt Somens Siivastava || InCUStTial Ghaziabad Rajapur Notified 13-03-2018 12/3/2020 12/3/2020
47 9/3/2021 Parle Agro Pvt Ltd, industrial Ghaziabad Loni Notified 1/8/2017 31-07-2019 15-07-2019
Manish kumar Jain
48 9/3/2021 Parle Agro Pvt Ltd, industrial Ghaziabad Loni Notified 1/8/2017 31-07-2019 15-07-2019
Manish kumar Jain
49 9/3/2021 Parle Agro Pvt Ltd, industrial Ghaziabad Loni Notified 1/8/2017 31-07-2019 15-07-2019
Manish kumar Jain
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International Agro Foods, [ . . . . -
50 9/3/2021 Raveed Ahamed Qureshi industrial Ghaziabad Rajapur Notified 10/2/2017 9/2/2019 2/2/2019
International Agro Foods, [ . . . . ”
51 9/3/2021 Raveed Ahamed Qureshi industrial Ghaziabad Rajapur Notified 10/2/2017 9/2/2019 2/2/2019
SLMG Bevearges Pvt Ltd
52 9/3/2021 Rajatalab, Chandresh industrial Varanasi Ardji line Notified 17-07-2017 16-07-2019 17-04-2019
Dubey, Assistant Manager
SLMG Bevearges Pvt Ltd
53 9/3/2021 Rajatalab, Chandresh industrial Varanasi Argji line Notified 17-07-2017 16-07-2019 17-04-2019
Dubey, Assistant Manager
Hindustan Media NOCGS\;S”I? by
54 ooy | VemuresLid Barang | g Varanas Harhua Notified 30-03-2019 HINDUSTAN COCA
Singh Rathore, Unit
Head/Plant Head COLA BEVEARGES
Put. Ltd.
Parle Agro Pvt. Ltd,
55 9/3/2021 Jagdeeep Srivastava, Plant| industrial Varanasi Pindra Notified 22-03-2017 21-03-2019 18-03-2019
Manager
Parle Agro Pvt. Ltd,
56 9/3/2021 Jagdeeep Srivastava, Plant| industrial Varanasi Pindra Notified 22-03-2017 21-03-2019 18-03-2019
Manager
Parle Agro Pvt. Ltd,
57 9/3/2021 Jagdeeep Srivastava, Plant| industrial Varanasi Pindra Notified 22-03-2017 21-03-2019 18-03-2019
Manager
Parle Agro Pvt. Ltd,
58 9/3/2021 Jagdeeep Srivastava, Plant| industrial Varanasi Pindra Notified 22-03-2017 21-03-2019 18-03-2019
Manager
Parle Agro Pvt. Ltd,
59 9/3/2021 Jagdeeep Srivastava, Plant| industrial Varanasi Pindra Notified 22-03-2017 21-03-2019 18-03-2019
Manager
Sir Shadilal Distillery and
60 10/3/2021 Chemical Works, Bhagat | industrial Muzaffarnagar Khatauli Notified 26-12-2018 25-12-2020 N/A
Singh, AVP Works
Triveni Engg. & Ind. Ltd.
Alcko Chemical Complex,| . . .
61 10/3/2021 ) industrial Muzaffarnagar Muzaffarnagar Notified 17-08-2017 16-08-2019 15-06-2019
Trivender Kumar, Asst.
General Manager
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DSM Sugar Mansurpur,
62 10/3/2021 Pawan kumar industrial Muzaffarnagar Khatauli Notified 8/6/2018 7/6/12020 30-03-2020
Sharma,DGM
DSM Sugar Mansurpur,
63 10/3/2021 Pawan kumar industrial Muzaffarnagar Khatauli Notified 8/6/2018 7/6/2020 30-03-2020
Sharma,DGM
DSM Sugar Mansurpur,
64 10/3/2021 Pawan kumar industrial Muzaffarnagar Khatauli Notified 8/6/2018 7/6/2020 30-03-2020
Sharma,DGM
Triveni Engg. & Ind. Ltd.
65 10132001 |AICko Chemical Complex,| oy iy Muzaffarnagar Muzaffarnagar Notified 17-08-2017 16-08-2019 15-06-2019
Trivender Kumar, Asst. u Y 0 Y 0
General Manager
Triveni Engg. & Ind. Ltd.
66 103201 [Alcko Chemical Complex, .y, g Muzaffarnager Muzaffarnager Notified 17-08-2017 16-08-2019 15-06-2019
Trivender Kumar, Asst. g g
General Manager
Shakumbhari Pulp And
67 10/3/2021 Paper Mills Limited, Amit| industrial Muzaffarnagar Muzaffar nagar Notified 4/10/2018 3/10/2020 30-08-2020
Chand Agarwal, Director
68 10/3/2021 A'”"gj?‘g;’::;”ya industrial Muzaffamagar Muzaffar nagar Notified 1/1/2018 31-12-2019 12/11/2019
Gogia Chemical
Industries Pvt Ltd, . . - Energization date
69 18-03-2021 . . Industrial | Gautam Buddh Nagar Dadri Notified N/A N/A 8/3/2019 &
Rohit Gogia, 07-10-2008
Managing Director
Varroc Polymers Pvt Enereization date
70 18-03-2021 Ltd, Amit Gupta Industrial Gautam Buddh Nagar Bisrakh Notified N/A N/A 30-03-2019 08g 10-2003
(Factory Manager)
Varroc Polymers Pvt Enereization date
71 18-03-2021 Ltd, Amit Gupta Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 30-03-2019 Osg 10-2003
(Factory Manager)
Global Autotech
72 18-03-2021 | Limited, Aparajitha | Industrial | Gautam Buddh Nagar Dadri Notified 15-11-2018 14-11-2020 23-12-2020

Ramadyani
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73

18-03-2021

Global Autotech
Limited, Aparajitha
Ramadyani

Industrial

Gautam Buddh Nagar

Dadri

Notified

15-11-2018

14-11-2020

23-12-2020

74

18-03-2021

Global Autotech
Limited, Aparajitha
Ramadyani

Industrial

Gautam Buddh Nagar

Dadri

Notified

15-11-2018

14-11-2020

23-12-2020

75

18-03-2021

Global Autotech
Limited, Aparajitha
Ramadyani

Industrial

Gautam Buddh Nagar

Dadri

Notified

15-11-2018

14-11-2020

23-12-2020

76

18-03-2021

A.S.T. Beveraves Pvt.
Ltd, Surbhi
Agarwal(Director)

Industrial

Gautam Buddh Nagar

Dankaur

Notified

N/A

N/A

21-12-2020

Energization date
25-08-2012

7

18-03-2021

Terrestrial Foods
Private Limited,
Pradeep Singh Lodha,
Director

Industrial

Gautam Buddh Nagar

Dadri

Notified

N/A

N/A

15-05-2019

Energization date
30.01.2021

78

18-03-2021

Terrestrial Foods
Private Limited,
Pradeep Singh Lodha,
Director

Industrial

Gautam Buddh Nagar

Dadri

Notified

N/A

N/A

15-05-2019

Energization date
15.01.2021

79

18-03-2021

Varun Beverages
Limited, Rohit
Verma, Occupier

Industrial

Gautam Buddh Nagar

Bisrakh

Notified

3/1/2018

2/1/2020

19-11-2019

80

18-03-2021

Paramount
Propbulild Pvt. Ltd,
Munesh Sharma,
Facility Manager

Industrial

Gautam Buddh Nagar

Dadri

Notified

N/A

N/A

17-07-2020

Energization date
01.07.2015

81

18-03-2021

Paramount
Propbulild Pvt. Ltd,
Munesh Sharma,
Facility Manager

Industrial

Gautam Buddh Nagar

Dadri

Notified

N/A

N/A

17-07-2021

Energization date
01.07.2016
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Paramount
Propbulild Pvt. Ltd, . . . Energization date
82 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified N/A N/A 17-07-2022

Munesh Sharma, 01.07.2017
Facility Manager

Paramount
Propbulild Pvt. Ltd, . . - Energization date
83 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified N/A N/A 17-07-2023
Munesh Sharma, g / / 01.07.2018

Facility Manager

Paramount
Propbulild Pvt. Ltd, . . - Energization date
84 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified N/A N/A 17-07-2024
Munesh Sharma, & / / 01.07.2019

Facility Manager

V3S Food LLP,
85 18-03-2021 | Kuldeep Singh, Plant | Industrial [ Gautam Buddh Nagar Dadri Notified 24-01-2019 23-01-2021 N/A
Head

apply in gwd in 19-
01-2021

ST Microelectronics
85 | 18-032021 | VM- Fahim o trial | Gautam Buddh Nagar |  Dankaur Notified N/A N/A 25-12-2017 Energization date
Ahmed, Sr Group g 01.04.2004

Manager

M/S Surya Food and

Agro Ltd, Ballabh Energization date

87 18-03-2021 Industrial Gautam Buddh Nagar Bisrakh Notified N/A N/A 30-03-2018
Agarwal, (General 22-05-2004
Manager)
M/S Surya Food and
Agro Ltd, Ballabh E ization dat
88 | 18-03-2021 | /8O- Fale Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 30-03-2018 nergization date

Agarwal, (General 22-05-2004

Manager)
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M/S Surya Food and
Agro Ltd, Ballabh E ization dat
89 18-03-2021 grotid, batia Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 30-03-2018 nergization date
Agarwal, (General 01-08-2008
Manager)
M/S Surya Fresh Ltd, Energization date
90 18-03-2021 Navin Agarwal, Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 25-12-2019 Of 04-2005
Account Assistant
M/S Surya Fresh Ltd, Energization date
91 18-03-2021 Navin Agarwal, Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 25-12-2019 Of 04-2005
Account Assistant
ST Microelectronics
o2 | 18032021 | VM FANM g ctrial | Gautam Buddh Nagar | Dankaur Notified N/A N/A 25-12-2017 Energization date
Ahmed, Sr Group & 01.04.2004
Manager
ST Microelectronics
o | 18032021 | VL FANM g ctrial | Gautam Buddh Nagar | Dankaur Notified N/A N/A 25-12-2017 Energization date
Ahmed, Sr Group & 01.04.2004
Manager
Moon Beverages
Limited, Mukesh . . -
94 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified 28-09-2015 28-09-2018 29-03-2019
Agarwal, General
Manager
Kanchan Metales Pvt Enereization Date
95 18-03-2021 Ltd, Dilip Singh, Industrial | Gautam Buddh Nagar Dankaour Notified N/A N/A 3/12/2018 0§ 01-2019
Factory Manager
Kanchan Metales Pvt Eneraization Date
96 18-03-2021 Ltd, Dilip Singh, Industrial | Gautam Buddh Nagar Dankaour Notified N/A N/A 3/12/2018 Og 012019
Factory Manager
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Varun Beverages
97 18-03-2021 Limited, Rohit Industrial | Gautam Buddh Nagar Bisrakh Notified 3/1/2018 2/1/2020 19-11-2019
Verma, Occupier
Varun Beverages
98 18-03-2021 Limited, Rohit Industrial | Gautam Buddh Nagar Bisrakh Notified 3/1/2018 2/1/2020 19-11-2019
Verma, Occupier
Varun Beverages
99 18-03-2021 Limited, Rajinder Industrial | Gautam Buddh Nagar Dadri Notified 30-05-2017 29-05-2019 10/5/2019
Jeetsingh Bagga
Varun Beverages
100 18-03-2021 Limited, Rajinder Industrial Gautam Buddh Nagar Dadri Notified 30-05-2018 29-05-2020 10/6/2019
Jeetsingh Bagga
Varun Beverages
101 18-03-2021 Limited, Rajinder Industrial [ Gautam Buddh Nagar Dadri Notified 30-05-2019 29-05-2021 10/7/2019
Jeetsingh Bagga
Moon Beverages
Limited, Mukesh . . -
102 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified 28-09-2015 28-09-2018 29-03-2019
Agarwal, General
Manager
Moon Beverages
Limited, Mukesh . . .
103 18-03-2021 Industrial | Gautam Buddh Nagar Dadri Notified 28-09-2015 28-09-2018 29-03-2019
Agarwal, General
Manager
LG Electronics India Energization Date
104 18-03-2021 Pvt Ltd. Chandan Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 21-11-2018 01-05-1997
Pratap Singh, AGM
HNT Circuits India Energization Date
105 18-03-2021 |PVT Ltd, Kalka Prasad| Industrial Gautam Buddh Nagar Dankaour Notified N/A N/A 14-06-2019 31.12-2018
Sharma, Director
106 18-03-2021 Haldiram S.nac.ks Pvt Industrial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 27-05-2017 Energization
Ltd, Balbir Singh Date01-04-2008
107 | 18-03-20p1 |HldiramSnacksPvt) o\ ial | Gautam Buddh Nagar Bisrakh Notified N/A N/A 27-05-2017 Energization
Ltd, Balbir Singh Date01-04-2008
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Haldiram Ethnic Food Enereization
108 18-03-2021 Pvt Ltd, Ashish Industrial Gautam Buddh Nagar Bisrakh Notified 31-07-2018 30-07-2020 25-05-2017 g
. Date01-04-2008
Agarwal, Director
Haldiram Ethnic Food L
. . . " Energization
109 18-03-2021 Pvt Ltd, Ashish Industrial | Gautam Buddh Nagar Bisrakh Notified 31-07-2018 30-07-2020 25-05-2017 Date01.04-2008
Agarwal, Director
C.L. Gupta Exports L
110 18-03-2022 Ltd, Teevra Gupta Industrial Amroha Zoya Notified 21-12-2018 19-12-2021 N/A Energization
T ’ Date01-04-2009
Director
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6/10/2021 Annexure'R3/30(CO”\ Untitled Page

CHALLAN

(ym faum, Iowo)
Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

lIChallan No.: BHV210000396 Challan Date:07/06/2021

[Assessment Year:2020-2021 Tax Period: ANNUAL

[Name of the Bank:

iState Bank of India

[unique 1d:

[[Depositor Name: ROHIT VERMA
[Depositor Address: [Nit
Head Description Serial No.| Amount (in Rs.)
823500200040000/4T 5at FfY 1 391500.00
[Totals of the above heads == 391500.00

A SUM OF Rs. 391500.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION

]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositer Remarks->None)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAAVOSWNI1, Scroll Date:-09/06/2021

https://rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx
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Untitled Page

CHALLAN

(ym faumT, Iowo)
Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

IIChallan No.: BHV210000398 Challan Date:07/06/2021

[Assessment Year:2020-2021 Tax Period: ANNUAL

[Name of the Bank:

iState Bank of India

[unique 1d:

[[Depositor Name: ROHIT VERMA
[Depositor Address: [Nit
Head Description Serial No.| Amount (in Rs.)
823500200040000/4T STat FfY 1 861300.00
[Totals of the above heads == 861300.00

A SUM OF Rs. 861300.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION

]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositer Remarks->None)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAAVOTIIS, Scroll Date:-09/06/2021

https://rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx
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6/10/2021

Untitled Page

CHALLAN

(ym faum, Iowo)
Government of Uttar Pradesh
Uttar PradeshTreasury Form-209(1) - Challan for Depositing Money
[To be submitted through Net-Payment]

lIChallan No.: BHV210000399 Challan Date:07/06/2021

[Assessment Year:2020-2021 Tax Period: ANNUAL

[Name of the Bank:

iState Bank of India

[unique 1d:

[[Depositor Name: ROHIT VERMA
[Depositor Address: [Nit
Head Description Serial No.| Amount (in Rs.)
823500200040000/4T 5at FfY 1 365400.00
[Totals of the above heads == 365400.00

A SUM OF Rs. 365400.00 AGAINST THE HEADS MENTIONED ABOVE --[ THROUGH NET-PAYMENT TRANSACTION

]-- ON State Bank of India HAS BEEN DEPOSITED BY THE DEPOSITOR.
(Depositer Remarks->None)

THE BANK REFERENCE NO. RECEIVED AFTER THE TRANSACTION IS : CPAAVOTQX?7, Scroll Date:-09/06/2021

https://rajkosh.up.nic.in/PayGateway/EPayChallanCopy.aspx

¥
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Annexure-R3/31Colly)
GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)

525

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF

GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC034614

VALID FROM 03/01/2020 TO 02/01/2025
{UI1S10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202101000187

Name of the Owner

Designation

9q

Company Address
SUt BT U

Address of the Applicant

Date of Submission

Location Particulars

District

ROHIT VERMA

Occupier

Plot No. 2E, Udyog Kendra, Ecotech Ill, Greater No

Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech I,

Greater Noida

09/01/2021

Gautam Buddh Nagar

Company Name

HYT BT ATH

Authorization Letter

fYeR Uz

Application Form Serial
No.

Specimen Signature

Block

Varun Beverages
Limited

Download

GTBNO121NINO067

BISRAKH

Plot No./Khasra No. Plot No. 2E Municipality/Corporation Udyog Kendra

Ward No./Holding No. Ecotech 11l

Particular of the Existing Well and Pumping Device

Date of 01/01/2010

Construction/Sinking of the

Well

Type of Well Tube Well/Boring Depth of the Well (In 55.00
meter)

Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 10.00

Operational Device Electric Motor Rate of Withdrawal 50.00
(m3/hr.)

Date of Energization (In Case of Electric Pump) 30/07/2010

Maximum Allowable Rate of 50.00 Maximum Allowable 6.00

Withdrawal (m®hr.): Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 78300

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a rate
not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground water as
shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

13
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GENERAL CONDITIONS: 526

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to
BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and
it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of
ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation
so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as
follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
« Any other condition(s) that may be imposed by the concerned Authority.
« In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

« SPECIFIC CONDITIONS:

« (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

« i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

« i) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

« iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

2/3
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10/28/21, 1:06 PM

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring r@%% as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m? /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50
m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.)
shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :18/06/2021

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT 528

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC039693
VALID FROM 03/01/2020 TO 02/01/2025

Name of the Applicant ROHIT VERMA

Address of the Applicant: Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech Ill, Greater Noida

Company Name: Varun Beverages Company Address Plot No. 2E, Udyog Kendra, Ecotech IlI,
Limited Greater No

Serial No. of Application Form GTBNO0221NINO122 Date of Submission 10/02/2021

Specimen Signature of the User:

Location particulars:

District Gautam Buddh Block BISRAKH
Nagar

Plot No. Plot No. 2E

Municipality/Corporation Udyog Kendra Ward No. Ecotech IlI

Holding No. Ecotech IlI

Rate of Withdrawal (m3/hr.) 60.00 Date of Energization (In Case of 01/02/2014

Electric Pump)

Particular of the Existing Well and Pumping Device

Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 36.00 Approx. Strainer Length (For Tube 0.00

Well)
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 15.00 Operational Device Electric Motor
Maximum Allowable Rate of 60.00 Maximum Allowable Running Hours 10.00
Withdrawal (m®hr.): Per Day:
Maximum Allowable Annual Extraction of Ground Water: 156600

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to
BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and
it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of
ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
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The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other r95:2,9he situation
so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as
follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50
m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.)
shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.
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« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following speci&gc@ms:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :18/06/2021

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT 531

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC035952
VALID FROM 03/01/2020 TO 02/01/2025

Name of the Applicant ROHIT VERMA

Address of the Applicant: Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech Ill, Greater Noida

Company Name: Varun Beverages Company Address Plot No. 2E, Udyog Kendra, Ecotech IlI,
Limited Greater No

Serial No. of Application Form GTBNO0221NIN0123 Date of Submission 10/02/2021

Specimen Signature of the User:

Location particulars:

District Gautam Buddh Block BISRAKH
Nagar

Plot No. Plot No. 2E

Municipality/Corporation Udyog Kendra Ward No. Ecotech IlI

Holding No. Ecotech IlI

Rate of Withdrawal (m3/hr.) 40.00 Date of Energization (In Case of 30/07/2010

Electric Pump)

Particular of the Existing Well and Pumping Device

Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 42.00 Approx. Strainer Length (For Tube 0.00

Well)
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 10.00 Operational Device Electric Motor
Maximum Allowable Rate of 40.00 Maximum Allowable Running Hours 7.00
Withdrawal (m®hr.): Per Day:
Maximum Allowable Annual Extraction of Ground Water: 73080

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to
BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and
it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved. The rate of extraction of
ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
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The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other regg,ahe situation
so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect during
verification at any subsequent stage , this registration is liable for cancellation.

The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as
follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11 - 50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given
in meter upto two decimal.
o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.
o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground
Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.
o Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%d shall be required to undertake annual water audit through Confederation of Indian
Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50
m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.)
shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other
hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.
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« (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following speci&%ns:

« i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be
retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The
water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :18/06/2021

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature
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2. WATER AUDIT TEAM

540

V...

Auditor’s team of TUV India Pvt. Ltd. visited during the Water Audit of Varun Beverages Limited, Plot no.

2E Udyog kendra Ecotech-3, Greter Noida, G.B Nagar, Uttar Pradesh;

Name

Designation

Role

Mr. Manjeet Singh

Accredited Auditor

Team Leader

Mr. Ajay Maurya

Certified Energy Manager

Team Member

Mr. Vineet Kumar

Engineer

Team Member

To support the Water Audit activity Varun Beverages Limited provided dedicated team, namely listed

below;

Name Designation Role

Mr. Nitesh Jain Quality head Team Leader
Mr. Rohit Verma HR Team Member
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3. EXECUTIVE SUMMARY

Management at Varun Beverages Limited, Plot no. 2E Udyog kendra Ecotech-3, Greter Noida, G.B
Nagar, Uttar Pradeshhas taken various initiatives like rain water harvesting, ponds development and
maintenance, waste water management to reduce, reuse and recycle water consumption at its various
locations and thereby save water, energy and gain monetary benefits as well. Management also has
undertaken several training & awareness program within plant and at community level to educate

employees and local people on benefits of water conservation.

To further make its plant more water efficient they have associated with TUV India Pvt. Ltd. (TUVI) to
conduct the water audit of their plant. TUVI had conducted their water audit from 4t to 5" February 2021.
During the water audit TUVI measured the water flow & pressure to understand the water utilization and
waste water generation in the plant. On the basis of the measured parameters, plant observation and

historical data they have conclude water conservation measure, listed as below;

e Backwash Recover to be implemented in all WTP section

e Utilization of the Treated ETP and RO reject water in washroom flushing instead of Raw Water
¢ Nozzle size reduction for Cleaning hose pipe

e Use Low Flow High-Efficiency Faucet aerators along with sensors

e Replacement of single flush cisterns with dual flush cisterns

e Seal cooling water circulation system.

e Hot Water Recovery Syrup Room

e CIP Water recovery

e Carbonated Soft Drink PET — Rinser water is to be recovered to Raw Water Storage Tank
The above measures concluded by TUVI shall be implemented by Varun Beverages Limited. The

implementation of the above measures shall reduce the water utilization of the plant

approximately by 15% with respect to year 2020 i,e. 23900 KL per annum.
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4. DESCRIPTION OF PLANT

Varun Beverages Ltd (VBL) is the second largest franchisee in the world (outside US) of carbonated soft
drinks (“CSDs”) and non-carbonated beverages (“NCBs”) sold under trademarks owned by PepsiCo and
a key player in the beverage industry. They produce and distribute a wide range of CSDs, as well as a
large selection of NCBs, including packaged drinking water. PepsiCo CSD brands sold by VBL include
Pepsi, Diet Pepsi, Seven-Up, Mirinda Orange, Mirinda Lemon, Mountain Dew, Seven-Up Nimbooz
Masala Soda, Evervess Soda, Duke’s Soda and Sting. PepsiCo NCB brands sold by VBL include
Tropicana (100%, Essentials & Delight), Tropicana Slice, Tropicana Frutz, Seven-Up Nimbooz, Gatorade

and Quaker Oat Milk as well as packaged drinking water under the brand Aquafina.

VBL has 33 beverage manufacturing plants in India.

Jammu& | Ladakh
Kashmir

Himachal
Pathankota®)
Punjab Pradesh

Phill,
Chandigarh

Haryana

. __GreaterNoida | & |1
Uttarakhand
Sikkim

Nagaland

anipur

@

I \BL India Sub-Territories
VBL International Territories

o Other Franchised sub-territories
€. sri City €, VBL Manufacturing plants
Puducherry

. Mamandur
Andaman& *

Kerala Nicobar Island

Lakshadweep

Note: Map not to scale
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About Noida , ECOtech-lll Plant

Plant timeline:

 Construction began by M/s Pearl Drink Limited

*Business hand over to vaurn Beverages Ltd.

+Still in operation with VBL

Location:
e Sate
e District
e Block

e Longitude & Latitude
Available Water Resource:

e Ground Water

e  Municipal Water
Area:

e Plant Area
e Total Green Area

Plant Working Hours & Shift:

e Season

¢ Off-Season

Block Assessment

: Uttar Pradesh

: Gautam Budh Nagar

: Bisrakh

: 28.536353, 77.474281

:Yes
:No

19 acer
1 2.59 acer

124 Hrs
1 24 Hrs.

: Over-Exploited
(As per Block wise Ground Water Recourse Assessment — 2017)
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Approved Ground Water Drawing Capacity:

As per NOC from CGWA dated 31 Jan 2018 for 1163 KLD, not exceeding 3,03,543 CUM/YEAR, Which
is valid from 3 Jan 2018 to 02 Jan 2020. Application for renewable is applied by VLB, which attached in

Annexure-|

Approved Water Source:

e Bore Well (Internal) :3No's
e Bore Well (External) i N/A
e Piped Water :N/A

Approved Effluent Generation:

e Trade Effluent : 568 KLD

e Domestic Sewage : Soak pit through septic tank
Approved Effluent Discharge as per PCB consent:

Varun Beverages Limited has approx 150 KLD treated effluent generation. The sludge generated in the
plant is used for the Landfill. Varun Beverages Limited has given the contract of the total collection of the
ETP sludge and is disposal to M/s Ramky Enviro Engineers Ltd.
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Figure 1: Plant Layout
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5. INTRODUCTION OF WATER AUDIT

5.1 Introduction

Water audit determines the amount of water lost from a distribution system due to leakage and other
reasons such as theft, unauthorized or illegal withdrawals from the systems and the cost of such losses to
the utility. Comprehensive water audit gives a detailed profile of the distribution system and water users,
thereby facilitating easier and effective management of the resources with improved reliability. It helps in
correct diagnosis of the problems faced in order to suggest optimum solutions. It is also an effective tool
for realistic understanding and assessment of the present performance level and efficiency of the service

and the adaptability of the system for future expansion & rectification of faults during modernization.

Elements of water audit include a record of the amount of water produced (total water supply), water
delivered to metered users, water delivered to unmetered users, water loss and suggested measures to

address water loss (through leakages and other unaccounted for water losses).

According to the World Health Organization, less than 1% of the world’s freshwater, or 0.007% of all
the water on Earth, is readily available for human consumption. Fortunately there is still enough for

our needs, if we use it wisely and avoid contaminating a precious resource with harmful pollutants.

The water audit is a well-established procedure that identifies productive uses and needless waste of
water. A water audit is an on-site survey and assessment of water-using hardware, fixtures, equipment,
landscaping, and management practices to determine the efficiency of water use and to develop
recommendations for improving water-use efficiency. In simple words, a water audit is a systematic
review of a site that identifies the quantities and characteristics of all the water uses. The site may vary
from Industrial Establishment, public water utility, facility (institutional or commercial properties like malls,
office, schools etc.) or a household. The overall objective of conducting a water audit is to identify

opportunities to make system or building water use more efficient.

Water audit determines the amount of water lost from a distribution system due to leakages, evaporation,
overall wastage etc. and the cost of such losses to the utility. Comprehensive water audit gives a detailed
profile of the distribution system and water users, thereby facilitating easier and effective management of
the resources with improved monitoring. Thus, even though the nature and scale of water use varies and
differs according to the sites and systems, the underline principle is common, that is, water use audit
determines where the water ends up and in what amount. The audit exercise provides decision making
tools to the concerned people in the utility, institutions or households by identifying inefficient uses,

problem areas wherein water conservation and remedial measures can be undertaken.
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5.2 Benefits of Water Audit

Water audit improves the knowledge and documentation of the distribution system, problem and risk
areas and a better understanding of what is happening to the water after it leaves the source point. Leak
detection programs help in minimizing leakages and tackling small problems before they become major
ones. These programs lead to,

a) Reduced Water Losses,

b) Improved Financial Performance,

¢) Improved Reliability Of Supply System,

d) Enhanced Knowledge Of The Distribution System,
e) Efficient Use Of Existing Supplies,

f) Better Safeguard To Public Health And Property,
g) Improved Public Relations,

h) Reduced Legal Liability, And

i)  Reduced Disruption, Thereby Improving Level Of Service To Customers.

5.3 Methodology of Water Audit

5.3.1 Water Supply and Usage Study

Water audit comprises of preparation of layout of water sources, distribution network, and service/delivery
points to water users and return flow of waste or excess water. The layout should include locations and
capacities of flow measurement devices installed at key points, dimensions of pipes and fittings in the
water supply system, locations and particulars of flow control devices and history sheets of all measuring
and control devices including pipes and fittings.

A study of the availability of water sources and past consumption patterns for various sectors is
necessary to understand the present water utilization and projecting future requirement. Data on
development of sustainable source of water through rainwater harvesting and effluent recycling should
also be taken into consideration.

5.3.2 Process Study

Water audit comprises of preparation of layout of water sources, distribution network, and service/delivery
points to water users and return flow of waste or excess water. The layout should include locations and
capacities of flow measurement devices installed at key points, dimensions of pipes and fittings in the
water supply system, locations and particulars of flow control devices and history sheets of all measuring

and control devices including pipes and fittings.

A study of the availability of water sources and past consumption patterns for various sectors is

necessary to understand the present water utilization and projecting future requirement. Data on
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development of sustainable source of water through rainwater harvesting and effluent recycling should
also be taken into consideration.

5.3.3 System Audit

The current water usages and systems for water use under various sectors such as irrigation, industry
and commerce, hydropower, domestic water supply, thermal power and others need to be studied to
check their operational efficiency and level of maintenance. The scope for any modification or up-
gradation will depend on the status of existing systems. Measurement methodology from the intake point
of the system through various sub-systems to the ultimate user points needs to be verified periodically for
its suitability, efficiency and accuracy. Bulk metering should be done at the source for zones, districts etc.
and revenue metering for consumers. This will help in identifying the reaches of undue wastewater
generation.

5.3.4 Discharge Analysis

The domestic wastewater, return flows from irrigation, and effluents from the industries need to be studied
for conformity to environment standards, possibility of recovery of valuable by-products and the

opportunity for recycling of waste water.

5.3.5 Water Audit Report

Adequate planning and standard procedures are necessary prior to undertaking the water audit of a
system. A water audit can be accomplished on the basis of water allotted for a service and water actually
utilized for that service. After assessing the loss of water and the efficiency of the system, steps needed
for utilization of recoverable water loss may be listed. A cost-benefit study for optimum recovery of water
loss may be performed.

A water audit report may, invariably, contain:

i. Amount Of Water Earmarked/Made Available To The Service.
ii. Amount Of Water Utilized, Both Through Metered And Unmetered Supplies.
ii. Water Loss and Efficiency of the System Along With Reasons for Such Water Losses.

iv. Suggested Measures To Check Water Loss And Improve Efficiency.

An effective water audit report may be purposeful in detection of leak in distribution system, taking timely
action for plugging such leaks and thereby reducing conveyance losses of water and improving efficiency
of the system. Water audit of the system should be undertaken at regular interval of time, at least on an

annual basis.

5.4 Scope of Work/Deliverables of Assignment

1) Physical Site Visit/ assessment of work area.

2) Review of data/ Information, layout, and Log Sheet.
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3) Comprehensive water balance.

4) Review of waste water reuse & recycling plan.

5) Review, preparation/ amendment in lay out of water distribution system.

6) Unit wise industrial, utilities, domestic water consumption.

7) Raw water and waste water consumption log book/ sheet.

8) Study of existing water consumption monitoring system including water meter sizes, reading etc.

9) Review of records, w.r.t. calibration of water flow meters.

10) Review of maintenance records for pipeline and plumbing.

11) Pumping system for water distribution.

12) Review of motors installed in various bore wells/ open wells/ other sources w.r.t. its capacity and
its efficiency.

13) Study of flow and power consumption pattern for water drawing motors.

14) Suggest alternate efficient options for utility water pumping.

15) Review of waste water collection system.

16) Review mechanism for detecting, quantifying and fixing leaks; includes photographs, illustrations,
and sample computation with visual inspection of piping system to identify water leakages.

17) Review of raw water & treated waste water quality report.

18) Review of benchmarking for water consumption. (Ref- Regulatory authority & best perform
figures)

19) Analysis of historical water consumption data & water consumption pattern.

20) Undertaking existing water consumption pattern, operation of water pumps installed to water
pump.

21) Preparation of schematic drawing of existing water system.

22) Conducting supply side snap shot basis water balance.

23) Performance evaluation of water pumping system.

24) Study of storage tanks and understanding for water leakages, if any.

25) Study of piping distribution system to reduce pressure drop across system.

26) Study of any water treatment system installed to treat water for using drinking or any other
purpose.

27) Designing of water consumption monitoring system to improve monitoring, identify leakages, to
control consumption etc.

28) Review of cooling system of cement plant & power plant (Cooling tower, Compressor, Motors
etc.)

29) Review of water requirement for horticulture in plant and colony.

4
Il TRUE COPY //I



\VZ

5.6 Instrument Used in Measurements

Name of Instrument Make Model Photograph
Water Flow Meter Tsonic 2000H

Pressure Gauge Micro -

Digital Clamp Meter | Testo 770-3
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5.7 Water Audit Approach

Engagement of TUV for conducting Water Audit

h

Prepeartion & Plannning based on the Audit Creteria & Scope

h

Preliminary Assessment (Data Collection, Review & Primary Analysis)

.
Site Visit, Interviews, Data Inventory, Measurement, Analysis, Comprehensive Water Audit at
Site to determine efficiency of Water usage, Water Balance, Data Processing and Gap Analysis

Baseline Determination and Benmchmarking

N

h

Recommendation of water conservation, management, monitoring, with cost benefit analysis,

disscussion on result, scope of improvement
S
Detailed Water Audit Report

5.8 Audit Activity Schedule

Date Activities

Opening Meeting

Visit to the Bore-well & DWRL.

Visit to Raw Water Storage, Utility Tank, Pumping System
Visit to Process and Utility Tank, RO Plant.

4t February 2021 Visit to Process Plant, Cooling Tower

Review of Distribution System.

Visit to Boiler, RO Plant, Chemical Dosing Tanks

Study at Boiler Condensate Recovery

Study at STP & Pumping Measurement

Gardening Water Study

Rain Water Harvesting at Plant
5" February 2021 _ _
Study at cooling Towers & Pumping Measurement

Study at administration Building
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Date

Activities

Study of Water Consumptions For Toilets
Water Line Layout & Leakage Study
Study at WTP

Water Line Layout & Leakage Study

5.9 About the Water Audit Report

The main aim of the study was to find out water consumption at different utilization points,
calibration of the main meters, and identification of wastages of water, suggest ways to conserve
the water. The other important deliverables was to suggest metering system.

Most of the measurements were taken by ultrasonic flow meter, by team of auditors at site, for 2
days duration. Indirect methods such as dipstick method, time totalizer of flow meter were also
used for measurements purpose.

Various surveys were also carried out as part of the measurements just to cross check with
measured values.

The report also various tables of measured values and analysis of the data, which helps in
understanding measurement procedure and key parameters evaluation.

The executive summary at the beginning of the report enlist major water conservation measures
identified. The detailed calculation of all the water conservation measures is given chapter 10 and
page numbers are linked at executive summary for easy reference.

Though the care has been taken to give correct investment values for each water conservation
measure, it can be different for different vendors. Also some of the water conservation measures
identified require detailed project report to evaluate investment cost correctly, which is certainly
beyond the scope of this report.

All the data regarding number of users, past consumption data, water bills, etc. is given by Varun
Beverages Limited, Plot no. 2E Udyog kendra Ecotech-3, Greter Noida, G.B Nagar, Uttar
Pradesh.

The report contains lot of tables, and is important to understand the water audit report. Thus the
report is a complete document of analysis of water consumption and various ideas of water

conservation measures.
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6. PRODUCTION

The plant produce Carbonated Beverages namely Mountain Dew, Slice, Pepsi Cola, Mirinda Orange,
Mirinda Lemon, Nimbooz Masala Soda and Leher Evervess Soda For the production of the above
mentioned products plant have 4 Nos. lines as mentioned below;

e 3 Nos. Pet Carbonated Soft Drink

¢ 1 No. Glass Returnable Bottles of Carbonated Soft Drink

Plant Production Capacity details, as listed below;

Table 1: Production Capacity of all lines

Category Package Type Pack Size
Line-1 PET 300 BPM,600ml
Line-2 PET 270 BPM, 2000ml
Line-3 GRB 400 BPM, 200ml
Line-4 PET 266BPM, 250ml

Production of the plant depend on the market demand, in the months from March to September
production of the plant is good and is peak during April to July. During the off-peak duration when

production is less annual maintenance of the plant is conducted.
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6.1 Production in Year-2020

Production of the cases at Varun Beverages Limited, Plot no. 2E Udyog kendra Ecotech-3, Greter Noida,
G.B Nagar, Uttar Pradesh during the Year-2020;

Table 2: Production of cases during the Calendar Year 2020

Month | 200 ml 250ml | 250 ml | 600 ml | 750 ml | 750 ml 1250 ml | 2000 ml | 2250 ml | Bev in Itr.
Jan 213807 48098 0 62041 | 30599 87341 36138 40902 71335 6778621
Feb 126528 96658 0 68213 7106 145403 58044 53335 159246 9906179
Mar 122590 59399 0 50698 3693 96172 51357 27851 82898 6389568
Apr 0 0 0 0 0 0 30074 0 28537 1028984
May 145420 0 0 64286 0 194019 & 113611 46957 194052 @ 11595020
Jun 189927 51054 0 75489 0 241436 | 151894 94796 338014 @ 17480385
Jul 250513 84201 0 86117 0 134264 75680 31096 114434 9376722
Aug 176280 | 118594 0 51753 0 132409 | 149209 36453 92014 9443886
Sep 276145 0 114114 53212 0 177711 | 115717 36781 56075 9679734
Oct 164107 0 | 136209 11829 0 48275 62816 8053 17898 4298197
Nov 33968 0 64319 3724 0 30775 0 3362 3157 1377460
Dec 46342 0 | 130624 0 0 40866 8088 7161 37923 2955868
Total 1745627 | 458004 @ 445266 | 527362 | 41398 | 1328671 | 852628 | 386747 | 1195583 | 90310623

Table 3: Total Production in the 8oz during the Year-2020

Month Product, 80z
January 1186979
February 1762326
March 1111794
April 217345
May 2040060
June 3040996
July 1638215
August 1650295
September 1660788
October 778834
November 277228
December 588163
Total 15953023
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/.WATER CONSUMPTION AND WASTEWATER
GENERATION PATTERN

At Varun Beverages Limited, Plot no. 2E Udyog kendra Ecotech-3, Greter Noida, G.B Nagar, Uttar

Pradesh the water is abstracted using 3 Nos. of bore-wells which is utilized in the process, utilities and

domestic use. Before the utilization of the water in the plant it is cleaned to soft water & treated water as

per the requirement. Waste water in the plant is recovered and treated at different levels as per the

contamination. For the treatment of the waste water they have soft water recovery plant, effluent

treatment plant & RO Plant.

The details of the 3 Nos, of Borewell in the plant & 2 Nos. of DWLR as mentioned below;

7.1 Water Monitoring

7.1.1 Borewell

The plant have 3 Nos. of the Borewell’s. As per the consent received from the authority.

Details of the operating borewell as below;

Particulars Borewell-1 Borewell-2 Borewell-3
Depth of Borewell, mtr 55 55 75
Diameter of Borewell, mm 254 254 254
Discharge Capacity,m3/hr 40 50 60
Motor Capacity, HP 10 10 15
Telemetric Water Flow Meter Installed Installed Installed

It is used to cater the complete demand for the process, utilities & domestic requirements.

Figure 2: Pictures of Borewell No. 1
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Figure 3: Pictures of Borewell No. 2

Figure 4: Pictures of Borewell No. 3
Varun Beverages Limited do the yearly calibration of the water flow meters, copy of the calibration

certificates enclosed herewith as Annexure-Il.

Pre & Post Monsoon Water quality analysis of the individual borewell was conducted by the Varun
Beverages Limited from the external agency, copy of the Raw Water quality analysis enclosed herewith

as Annexure ll.

7.1.2 Digital Water Level Recorder (DWLR)

The Varun Beverages Limited have installed 2 Nos. of DWLR for the measurement of the ground water

level. There details as listed in below table;

Table 4: Detail of the Piezometer

' Name of Piezometer | Pizometer-1 | Pizometer-2
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Name of Piezometer Pizometer-1 Pizometer-2
With Telemetry YES YES
Diameter of Piezometer (mm) 200 200
Depth of the DWLR (m) 18 55
LOCATION NEAR BIKE BEHIND HR. OFFICE
PARKING

ZONE/AQUAFIR SHALLOW DEEP
CORDINATES N 28°32°11.616” N 28°32’03.0624”

E 77°28°27.6096” E 77°28°25.3884”
ASSEMBLY LOWERED (M) 15

& . 44 PIEZOMETER |
Ead : e (1 SEmaE
B (00 i
< R <l
ik ‘ e
[ A 'b ¢ c
» f --‘} Y ¢
r‘ a.‘ .; "‘ . "‘ ’ pe ° Lib :‘:
Pizo Meter-1 Pizo Meter-2

Figure 5: Piezometers in plant

7.2 Ground Water Abstraction

The Varun Beverages Limited had taken many initiatives in the plant to decrease the water requirement

and arrest the water loss. If we observed the water consumption or abstraction in Year-2020, there is

decrease of water consumption in the plant. Plant is using one bore-well for water extraction.

Comparison of ground water abstraction in calendar year-2020:

¥
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Table 5: Monthly Ground Water Abstraction in last Year-2020 in KL

Ground Water Abstraction Borewell - 1 Borewell - 2 Borewell - 3
Jan-20 4,600 6,293 1,647
Feb-20 5,291 5,498 5,785
Mar-20 2,811 3,898 4,985
Apr-20 2,118 408 298

Ground Water Abstraction Borewell - 1 Borewell - 2 Borewell - 3
May-20 9,795 2,361 4,178
Jun-20 13,062 5,304 6,304
Jul-20 9,543 1,732 6,368
Aug-20 8,198 6,733 6,061
Sep-20 5,747 7,095 3,973
Oct-20 3,473 4,560 546
Nov-20 1,546 864 1,192
Dec-20 6,966 163 502
Total 73,150 44,909 41,839

7.3 Ground Water Level

The monthly ground water level measured by the DWLR installed within the plant for Calendar Year 2020;

Table 6: Monthly DWLR Water level recorded data of Calendar Year 2020

Month Pizometer-1 Pizometer-2

Minimum Max Average Minimum Max Average
Jan-20 9.60 11.72 11.46 10.44 12.16 11.09
Feb-20 10.03 11.97 11.56 10.75 12.69 11.67
Mar-20 11.43 11.98 11.61 10.64 12.37 11.32
Apr-20 11.27 11.98 11.72 10.51 11.79 10.89
May-20 11.40 11.99 11.69 10.67 13.12 11.87
Jun-20 9.62 11.68 11.33 11.58 13.87 11.6
Jul-20 9.30 11.67 11.09 12.34 14.03 13.12
Aug-20 10.61 11.21 10.87 11.49 12.96 12.29
Sep-20 8.79 11.06 10.55 11.52 13.04 12.3
Oct-20 10.32 11.21 10.87 11.04 12.78 11.7
Nov-20 9.60 11.7 11.46 10.85 12.52 114
Dec-20 10.65 11.67 11.09 10.87 12.34 11.55

14
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Figure 6: Ground Water Level measure by DWLR in the plant for Year 2020

7.4 Water Consumption

The water is consumed in the Product, Utilities & for Domestic use, the waste water generated treated to

further utilized in the utilities, general housekeeping & horticulture.
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7.5 Treated Water Process
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Figure 7: Process Flow of Treated Water
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7.6 Effluent Treatment Plant
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Figure 8: Process Diagram of the Effluent Treatment Plant
Capacity of the Effluent Treatment Plant;

Table 7: Capacity of the ETP

Location/Equipment Capacity
Oil and Grease chamber online
Equalization tank 167 KL
Digestor 900 KL
Aeration tank 500 KL
Primary Clarifier 139 KL
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Location/Equipment Capacity
Secondary Clarifier 139 KL
Treated effluent water generated in the year-2020

Table 8: Treated Effluent Water generated in Year-2020

Month ETP Treated Water

Jan-20 3783
Feb-20 3593
Mar-20 2382
Apr-20 578
May-20 3689
Jun-20 4388
Jul-20 5276
Aug-20 3670
Sep-20 4664
Oct-20 3748
Nov-20 1289
Dec-20 1502
Calendar Year-2020 38562

Treated Effluent Water Used for only in grading purpose and remaining is discharge through common

Industrial drain

Figure 9: ETP Plant
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7.7 Domestic Utilization of the Water

The plant have domestic utilization of the water in Kitchen, Lavatories, Drinking Water, Horticulture etc.

The list of the taps at the different locations in the plant mentioned in below table;

Table 9: List of the Domistic Water Utilization in the plant

Location Washbasi Lavatory | Urinal Drinking Normal Source
n water tap, RO | tap
water
Admin block 2 4 4 0 1 | Raw water
Shipping side 1 0 0 4 1 | Raw water
Canteen 5 0 0 2 5 | Raw water
Inside Plant 6 4 5 0 6 | Raw water
Rooftop 1 0 2 0 1 | Raw water
Others 5 0 0 0 5 | Raw water
Water Cooler
Plant Main Gate 2 RO Water
Shipping side 1 RO Water
Canteen 1 RO Water
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8. SPECIFIC WATER USE AND CONSERVATION

8.1 Specific Water Consumption

The Specific water consumption (SWC) is calculated as per the below formula;

Foral Weter Consumpiion (m 5‘;-

Spec * Walker Constinegfion =
ifie e Consmgtion Total Production (80Z)

It is observed that the specific water consumption increases with the decrease in the production and
decreases with the increase of the production. In the months between October — February the SWC is
very high due to the less production and utilization of the utilities remain same.

Table 10: Monthly Specific Water Consumption during Calendar Year-2020
Month Water, Ltr Product, Ltr SWC (Ltr./Ltr.) 80Z (Year-2020) SWC (Ltr/802)

Jan-20 12540000 6778621 1.85 1186979 10.56
Feb-20 16574000 9906179 1.67 1762326 9.40
Mar-20 11694000 6389568 1.83 1111794 10.52
Apr-20 2824000 1028984 2.74 217345 12.99
May-20 16334000 11595020 141 2040060 8.01
Jun-20 24670000 17480385 141 3040996 8.11
Jul-20 17643000 9376722 1.88 1638215 10.77
Aug-20 20992000 9443886 2.22 1650295 12.72
Sep-20 16814000 9679734 1.74 1660788 10.12
Oct-20 8580000 4298197 2.00 778834 11.02
Nov-20 3602000 1377460 2.61 277228 12.99
Dec-20 7631000 2955868 2.58 588163 12.97
Total 159898000 90310624 1.77 15953023 10.02

8.2 Rain Water Harvesting

Roof top areas rain water is collected and filtered through the pebbles, gravels & coarse sand. The
collected water through the system enter into the ground. Every year, before Monsoon, management

undertakes the cleaning drives of rain water harvesting systems.
Total recharge potential:

On completion of Rainwater Harvesting, open area storm water harvesting & other recharge factors,
recharge potential in & around project premises would be as under:

1. Inthe plant:

a) Rooftop Rainwater harvesting in the Project premises = 13833 m3/annum

2. Outside Pound:
a) Recharge capacity through pond at Chithera (Khasra No. 393)  =20,880 m3/annum
b) Recharge capacity through pond at Chithera (Khasra No. 669) = 45,540 m3/annum
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c)

d)

e)

f)

Recharge capacity through pond at Chithera (Khasra No. 750) = 18,600 m3/annum

Recharge capacity through pond at Bhola Rawal (Khasra no. 31,32,33,34,44)=
2,22,190 m3/annum

Recharge capacity through pond at Maycha (Khasra No. 914) =1,23,300 m3/annum
Recharge capacity through pond at Azayabpur Khasra No. 155= 34,290 m3/annum

a) Recharge capacity through pond at Rajatpur Khasra No. 184,186 & 201)= 1,52,880

m3/annum

Total natural recharge Potential from outside pond maintained by Varun Beverages Limited =
6,22,680 m3/annum

Total recharge potential: 13833 + 621600 = 635433 m%annum

Figure 10: Rooftop Rain Harvesting in the Plant

List of the recharge pounds as mentioned below;

Pond Location Area SQM | Depth of Pond
Chithera (Khasra No. 393) 6960 3
Chithera (Khasra No. 669) 15180 3
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Chithera (Khasra No. 750) 6200 3
Bhola Rawal (Khasra no. 31,32 | 75730 3
,33,34,44)

Maycha (Khasra No. 914) 41100 3
Azayabpur Khasra No. 155 11430 3
ZRSi:;tpur Khasra No. 184,186 & | 50960 3
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9. MEASUREMENTS OF FLOW, PRESSURE OF
BOREWELLS & WATER DISTRIBUTION PUMPS

The measurement of the flow, pressure & power is done during the water audit. The ultrasonic flow meter
is used for the measurement of the water flow, pressure gauge for the discharge pressure of the pump

and power logger of the power measurement.

The verification of the water flow meters was done during the water by comparison of the water flow of
the installed meter & ultrasonic flow meter. Comparison of the Water Flow Measured as below;

Table 11: Measurement of the Flow at the Borewell

Borewell \ Flow (m3) Installed Flow Meter Ultrasonic Flow Meter
Borewell No. 1 39.9 39.1
Borewell No. 2 48.1 49.6
Borewell No. 3 58.0 60.8
Borewell \ Flow (m3) Installed Flow Meter Ultrasonic Flow Meter

Borewell No. 1

Borewell No. 2
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Borewell \ Flow (m3) Installed Flow Meter

Ultrasonic Flow Meter

Borewell No. 3

¥

Figure 12: Pressure & Power Measurement

The parameters measured during the water audit at the Borewell’s;

Table 12: Operating Pump measurement and its efficiency

Particulars Unit Borewell-1 Borewell-2 Borewell-3

Make KSB KSB KSB
Rated Flow ms3/hr 40.0 50.0 60.0
Rated Head mts. NA NA NA
Connected Motor KW 7.7 7.5 11.2
Estimated Operating Flow ms3/hr 39.8 49.6 60.8
Discharge Pressure Kg/cm2 3.1 3.1 3.1
Suction pressure Kg/cm2 0.0 0.0 0.0
Operating Head mts. 31.0 31.0 31.0
Hydraulic Power KW 3.4 4.2 51
Rated Motor Efficiency % 90.0 90.0 90.0
Measured Pump Input Power KW 7.2 9.7 10.9
Corrected Pump Input power KW 6.5 8.7 9.8
Pump Efficiency % 51.6 48.2 52.5
Overall Efficiency % 46.4 43.4 47.3

The pumps are operating on demand of supply line. Individual bore-well pumps efficiency in Satisfactory.
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Vﬁ WATER AUDIT REPORT /5§9
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10. COMPLETE WATER BALANCE OF THE FACILITY

The water is abstracted from 3 Nos. of the borewells in the plant and stored in the raw water storage tank of 450 KDL. It is further flowed to the
RO Water & Softwater via individual pumping system. The detail of the water distribution & balance shown in the below figure;
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11. WATER SAVING OPPORTUNITIES

11.1 Back Wash Recovery to be implemented in all WTP section

It is recommended to recover Backwashing & Rinsing of Treated Water tanks, to be recovered in Raw
Water Storage tank to avoid water wastage. Dedicated piping from the Water Treatment plant in laid up to

the Raw Water Storage Tank.

11.2 Utilization of the Treated ETP and Ro reject water in washroom
flushing instead of Raw Water

During the audit it is observed that the treated ETP Water used for only grading and remaining water
discharge common industrial drain. It is recommended to use the ETP treated water in flushing in toilets

by dedicated water lines.

11.3 Nozzle Size reduction for hose pipe

Nozzle size of pipes used in cleaning is 2" It is recommend to reduce the size of nozzle from 2" to V4”.
After reduction of line pressure will increase and flow decrease, which lead to the saving of water.

11.4 Use Low Flow High-Efficiency Faucet aerators along with sensors

The existing taps in the plant are conventional without any aerators. The total no. of the taps used in the
washbasin throughout the plant is 20 Nos. It is recommended to convert existing taps to the low flow high-

efficiency aerators in the existing faucets.

Figure 13: Normal taps used for the washbasin in the plant.
11.5 Replacement of single flush cisterns with dual flush cisterns

Replacement of single flush cisterns with dual flush cisterns, in both men and women’s toilets. At present

the toilet commodes have 10 litre flush which can be replaced with 3/6 litres dual flush cisterns. Dual flush

¥
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WCs operate on a split button with the user having the option of which one to use. Usually the smaller
button operates the shorter flush of 3 litres is for flushing liquid waste, while the larger button is for 6 litres

flush for more substantial waste. This can reduce water use by around 30-40%.

Figure 14: Normal taps used for the washbasin in the plant.

11.6 Recover Seal cooling water circulation system
During the study it is observed that seal cooling water was after cooling goes to ETP. It is recommend
collecting the seal cooling water in dedicated tank and pumping to raw water tank directly.

11.7 Hot Water Recovery Syrup Room

During the audit it is observed that hot water can be recovered while syrup making section. It is
recommended to use treated water in three stage PHE in stage one and collect all the hot treated water in

to hot water recovery tank. The same water is being utilized for making raw syrup of next batch.

11.8 CIP Water recovery

During the audit it is observed that the CIP water is drain. It is recommended to recover water from CIP,

first cycle water can be drained and last cycle water can be collected in CIP recovery tank for utilization.

11.9 Carbonated Soft Drink PET Bottle — Rinser water is to be
recovered to Raw Water Storage Tank

Treated water being used for the rinse of PET bottle in the carbonated soft drink. It is recommended to
collect all 3 Lines rinse recovery water in the tank and this can be pumped to the raw water storage tanks

through dedicated pipeline.
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12. INVESTMENT REQUIRED

572

V...

Water Conservation Measures observed during the Water Audit required to be implemented in the plant

to reduce the water consumption. The water conservation measured where discussed in detail in Section

11 requires some investment by theVarun Beverages Limited, Plot no. 2E Udyog kendra Ecotech-3,

Greter Noida, G.B Nagar, Uttar Pradesh. The investment against the individual Water Conservation

Measures listed in the below table;

Sl. Water Conservation Measures Inv(EztkT];ent
1 | Backwash Recover to be implemented in all WTP section 15.00
2 Utilization of the Treated ETP and RO reject water in washroom flushing instead of 500

Raw Water '
3 | Nozzle size reduction for Cleaning hose pipe 0.10

4 | Use Low Flow High-Efficiency Faucet aerators along with sensors 0.50
5 | Replacement of single flush cisterns with dual flush cisterns 0.80
6 | Seal cooling water circulation system. 0.50
7 | Hot Water Recovery Syrup Room 5.0
8 | CIP Water recovery 5.0
9 | Carbonated Soft Drink PET Bottle is recovered to Raw Water Storage Tank 3.0

Total 34.90

The total investment of Rs. 34.90 Lakh required for the implementation of the measures observed during

the Water Audit.
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13. ANNEXURE

Annexure |
Annexure Il
Annexure Il

Annexure IV

CGWA NOC and Application for renewal
Flow Meter Calibration Certificates

Raw Water Quality Analysis

Treated ETP Water Test report.
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m aiw daes, @8 e g
MEMBER SECRETARY o Tt Hzam AwEa
AH AIDHIR
File Mo - 2140128 1/UPNNDZ0T6 - 159 Canteal Ground Wator Autharity

Ministry of Water Rerources
Rivar Development & Gangs Rejuvenation
Governmeant of India

Date:- 771 JAK 28

HOC No: - COWANOCINDVORIG 2RI 042

To

~Wl'e Vargn Baverages Limibes
Piot Mo, 2E. Ecoiech IR, Lidyog Kandra,
Grealar Noaga, District Gautam Buddha Magar,
itar Pradesh — 204308

Sub:- NOC for ground water withdrawal to Mis Varun Beverages Limited in
respoct of thoir exlsting Beverages manufacturing wnit located at Plat Mo 2E
Ecatach 11, Udyoeg Kendra, Greator Moida, Village Tusyana, Block Bisrakh
District Gauvtam Buddhs Magar, Utar Pragdeah — rog,

Seter 10 vour applicatan on he above cibed subpect Ersed on recommanaabats of
Regonal Darector, Cantrad Ground Weter Board, Moctnern Regen, Luchnow vide
thew recammendations dated 140RZ2017 and furher deliberations on the subjest
thie MOC of Central Ground Water Authamy = heresy accorded io Mis Waren
Bevernges Limited in respect of their sxisting Bevoerages manuischuring wnil
ipcated at Plot No. 2E, Ecotech i, Udyog Kendra, Greater Moida, Viilage
Tusyana, Block Bisrakh, District Gautam Buddha Magar, Utinr Pragesh, The
MG s, howewer subpect 1o the following conditions -

1 Tha firn may abstract 1,183 cu.miday for 381 days rand not ocdegding 3,037,541
cu.miyear) of ground walter, through eoabng thres (3 e wells only The firm shal
wipa! one ensting twbe well and convert the oflher aoshrg ube sl o pezomstad
Mo addibonal ground waber absiraction struciires @l Do comsirusisd for thio
purposs wihout price approval of the SGEWA

2 Al the wolls shal ba fimed wilh swaier melss by 1B hrm 81 o8 ot o ane
aiielylivalylyie] af roung walnr absbracrnan shall g yngdinmialuen ACDOTRINGNy 0a re-._;ulu-
Bass. SlEES] Shce e menkn

3 M Verun Bavorages Limitad, in eoasultabon wih the Reqonal Drectar, Cenral
firrpimsn Wiaher Board, Mortham nﬂ'ﬂl’.‘lﬁ. Licknoey shall wmphlament ground erates
incharge: meaduied afleast 1o the tuna of 6,08.000 cu.miyear for augmaniing tha
il waien MaRGLu S O Ui ated wilin s masitie (oo e daels of asue of this
iotter  Fam shal] alss undenake penodic maintenance of recharge shrecteres o jis
oW oosl

A Tism phumgrmh:. al the echarge sinuclhues aft=r comalation of ne same sha!! be
furneshed immedkaledy 10 the Regonol Dsecigi. Conal Growne Viatsr Boand
Somterm Regon, Lucknow for sedfcatian ard undor s;fenation o fhes olfice

oot Blogk X SEng T Seclar 1Mk Perain, Rea S - 2NHES
=l L JOLTSGT FRITEATF IRITRATE Fow ol Th3G
irhoths Arvayl bl BV R, A W T i
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£ The ey o it pwn Coal shall sl ackbibiomd one (1) pierametor Boath the
prezometors ghall be filted with digital waler bevel iecordon havieg lelematry sysiarr
Thea firm shall ghare uaar 10 and passward sl the Regionnl Cirecior,  Centrai
Grounsd WWiater Board, Noilhem Region, Lockinomy
@ The grourmt veter oueslity shill b oenalored Yamce 0 /8 yesr GOinng prs- monrdsnn
angd past mansoan panods
T Thee gipund water moniarmg dath m respect ol & No ¥ 5 & § shall be subinitleg
fo Central Growsd Water Board, Morthern Regeon, Lucknow an reqular basis at izas
ance i a yoar
8 The fum shall ensuro props eoyeling and rouse of wonls woled afier adensate
P i YL
B oAchon Iakon mEcil o et ol 5 Ko 113 a-shail be svomitied oCEWa wilhin
anc o pensd
10. The perruszaon & hnbs 10 be cancelled in case of von-compliance cf any of the
condmians as menfioned 5 Mo 1 ot
11 This NOC s subject to prevading CentraliState Government rules/laws or Coun
orders related 1o construction aof tubeweliground water wathdrawallconstruction of
recharge of conservalion struclurefdacharge of cffvasts o any suck matts ae
appkcabla.
12 Ihe fen shall repor sal compliance onbne o the Sebeds (oW cowa
Aocaay i) witban one year from the date of maue of the WO
'3 Thie NOC doos nol absole the applicant | progonent of tus oblgation
reguiremient to oblain other staiulcsy and admislstravse clzarances from cilher
slalutory and Bdrrinistratis authorites,
14 The NGO does not imply thal olber statetory F adaenstrative clearances sha¥ be
granted 19 tha project by the cuncemed authorlies. Sech mibrrifizg woeld congide:
ine project on meriis and be [aking veasons indepunderily of tine NOC
13, This NOC. iz valid from 03012018 ull 0210172020
B8

Mombar Secrelary

Copyfo

i The Member Sewefary, Ultar Pradesh Pollulion Conirgl Beasd, PICUP
Bhawan, Third Floor, B-Block, Vibhuti Khand, Gomb Magar, Lucknoe Utta
Prageeh with a reguest to ensure that the enaditions mentienzd in the
NOC are complied by the firm ir coasuliativs with the District
Magistrate, District Gautarn Buddha Nagar, Uttar Pracesh.

2 The Distnel Magistrate Distegt Godtant Sidabee Nugee Ufee Predesn fo
MELASENNY ACLGn

3 The Regonal Dwester Coatral Sround Waicr Boeasd Nerbers Sache

T [t T R A 1o oF . SR ey B B P = Lt s Ll "';H.'I-IE-I_:'-; ]
4. TS to the Chairman Cantral Ground Water Authouoty, Sivam Sha' | Ebavan
Faf Marg, Mew Dol J

5. Ciuerd File 2017-18
Rlembo Socrotary
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Governmant of indis
Wimigtry af Jal Shaktl

Cepartmeend of Water Resauroes, River Developmant anvd Ganga Rejuwenation
Central Ground Walsr Auiharily [CGWA)
Applicabona faf [38es of NOC to Ababact Grownd Water (MOCAB)

!
|
| l

Application for Renew of MOC Issued to Existing Indusirial Projects Abstracting GroundWater
{Application For Renawal of NOC}

Application Mumber ; 21-4MZEVUPINDII0TE

Applicd For Renewal - 151
Gerecrd Information:
Winter Cuality;

Application Type Category! Type of Application:

I

Hama af indusiry:

Fraah Wabsr
Bevernges
YARLIN BEVERAGES LIMITED

(i} Location Detalls of the industrial Unit- (Atach Site Plan and Cortified Revenus Shelch) [5)

fii

]

Address Line 1:
Addrons Line 2 |
Adidress Line 1 :
State:

Diistrect;
Bub-District:
WVillageToen:
Latisde;

Logitude;

Area Type :

Arna Typa cﬂlﬂﬁﬁ' )
Commanication Addrass
Address Line 1;
fuddress Line 2;
Address Line 3;
Hate:

Drimiricy:

Sub-Districi:
Pincode:

PMhare Numiber with Area Codo:
Mabila Murmber:

Faa Humber:

E-Mail:

FLOT HQU ZE, ECOTECH I
UDYOG REMDRA, GREATER NOIDA-201 306

UTTAR PRAGESH
GALITAM BLIDDHA NAGARR
ENEHARH

Tusyana

LR et (12N
Oreet Explicabed

M WARLUMN BEVERAGES LIMITED,

PLOT N 2E, ECOTECH 1, UDYDG KEMDRA,
GREATER MOIDA-201308, UTTAR PRADESH
UTTAR PRADESH

CAUTAM BUDDHSA MAGAR

B 2AAKH

201306

91.TAra1 26688

rehil vistra@ijoanp.in

Details of Existing NOT issued by COWA |enclose capyl

ROC Lotter Ha:
Date of msusnco:
Vallidity [Biari)
Valldity (End);

W AWNOCIMD DRGNS0 2
QX204
Oxe2018
LUt i P i)

JROAT0D0 G404 1B

Fage 1 of 8
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Government af ndia
Mimigiry f Jal Shakil

Gontral Grownd Waler Authority (CEWA)
Appliestions for lssun of HOC to Assirect Graund Water (HDCAR)

Dpartme i af Water Rosources, River Dovolopmant and Gango Rejuvenation

-

Application for Renew of NOC Issued to Existing Industrial Projects Abstracting GroundWater

(Application For Renewal of NOC])

application Number ; 21-41261UPINDRZ016

Applied For Renewal @ 15t

Roazon for nod applying for renewal befors axgiry of NOC  NA
Validity [Amach Alficawi):
[vwi] Purpose of Ronewal Application: Eaisting Grownd Waxier
2. Datals of Water Regulremont [Fresh and Recycled Watar Lisage]:
iPhase Erclese Walar Flow Chart of Acliviies ard Requirament al Waler at aach Slage) (5]
{ii Total Water Reguirement (a+b+c+d) (m3iday)

Existing Additional Total
Weater Requirement Dietails {Fresh Waler| im3iday]

(&} Grownd Water Reguirement [m3iday): 118300 (ki) 116300

{b) Surface Water Avadlabie 0.0 .00 OO0
[Canal, River, Fands ofe.) (mdiday):

{e} Water Supply From Any Agency (m3iday): Q.00 .00 000
Tislal Fresh Water Requirement 116300 0.0 1163.00
[adbeec]{rmiday):

[d] Rocychad Water Usage (md'day): 2000 0.0 20,00
Tatal Wabter Requiremint = 1183.00 0.0 198300
|od e e el im ey

(W} Breakup of Water Roguirement and Usage;
Aetivity Existing Additiaral Total Mo, af BAnnial
Rpguinarmeng Resquiremant Requirement Dpoeratioanal Doys gy mmgnid
{mday] im3iday) {miday) in a Yoar im3iyaar|
Imdratrial Activity 110000 .00 TI00U0E b1 FEF100.00
Residential { 20,00 000 2000 261 5F20.00
Domestic
Greapnbel 100 .00 3.0 281 TEIM
Development
(Enviranment
Maintensnse
Othier Use B0.00 a.00 E2.00 2E1 18850.00
Grand Total 110300 0o 118300 J0BTELO)
{iil} Detabls of Water Avallability from ETP [ TP for Recycly ! Resuse usage!
Existing Additional Tatal
{mAday} Mo, Of (miyear) [Mlday}] MNo.Ol [(milyear] (mlday) (mdiyesr]
Days Days

Effluent { Sowarags 45000 261 117450.00 450.00 11745000
penaraied and
treated n ETP { STP:
Availabliity treatad 2000 261 5220.00 2000 522000
Effiuan | Sowarbga

far usage:

2800472020 04:04 PM Page 2ot 8
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Governmeant of india
Minisiry of Jal Shakli

]

Departmont of Water Resources, River Developmant and Ganga R tl
Contral Ground Water Authorily [C5WA) WA
Applications for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Renew of NOC Issued to Existing Indusirial Projects Abstracting GroundWater
(Application For Renewal of NOGC)

Application Number ; 21-4/1261/UPIND2016

Applied For Ranewal : 151

Addidonal
avad labliieg
maiday)
0.0
LHEL
0.0
.00
Gl
Feorse Whetkwer
Powmr Fthad
al with
Pumg Watar
Meler
T.50 Yes
1050 Yes
10,50 Yes
Hosmw WhiEEhinr
Fowiet Al
al wrkli
Faimp Waler
g

Eflluent | Seworage £30.00 381 112210.00
dischargn after
treatmont:
vl Availabifity treated effiuont usage : Total quanity same as 2 | {dj and 2 1| {b) above
Exigting
(m3iday)
Industrinl Aciivity | Commercial Use 10.00
Domeestic | Residential Use 1R
Groenbelt develapment [ Enviermen a.00
mabntenancs
Other Uso ! Flushing Reg. .00
Total 20.00
1. [a). Groundwaler Abstraction Structiere- Existing:
Kumber of Existing Structuros: k|
SHo. Type ol Depth Cepth  Discharga D?mﬂu Maoca
Biructurs [ Meler) o fmiiHow!) Anl Howrs  of
Mame ! Year 1 Waler D) Lil
of Diameinr Lowsl Dayi Mania
Construction fmem| (Mulars {¥enr]
bafam
Grourd
Lawvel}
1  Bomewsl! 5500/ 254 15.00 0000 131 61 Submar
2010 sikia
Pung
? Baorewall! 55007254 18,00 30.00 12 7 267  Submar
2010 sibln
Pump
41  DPosrewsl/ 7500/ 284 15.00 G0Ca Ti261  Sunmar
2014 sl
Purmp
{b]. Groundwater Absiraction Siructure- Additional:
Humber af Atdtional Structlures: o
. Typsat Ou Dapih Discharge Gpuralie  Mods
- eruclue tl-m ie  imdMowr]  aal al
Hame | Yaui i Winlar Haurs Lm
of Blanssier Laval 1%'!" i Hamg
. ays
Conatrupiion  jmm| (Wiain ;
Ground
L]

JEAZ00 04 04 PRI

¥
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42000 142230.0

Tetal Usa =
Avallability
[miday)

10.00
(. O
ALY

20
2000

Wiheiher Peemissian
Heginternd
weih COWA T I s
Datailn Therwol

Al -1

Ted =

i -
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Gasernment of Indias
Minlgtry of Jal Shakt

Department of Waler Resources, River Development and Ganga Rejuvenation
Contral Grownd Weler Authority [SEWA)
Appllcations for Ssue of NOC fo Abstract Ground Watar (NOCAP|

Application for Renew of NOC |ssued to Existing Industrial Projects Abstracting GroundWater
(Application For Renewal of NOC)

Application Number : 21-4M264/UP/IND/2016

Applied For Renswal : 1st
4, [aj. Eompliance to the Condition prescribed in the NOC

She Conditions given in NOG Compliance Condilions Status of Compllance
Applicable
1 Ares Spedls Plankalion g Pralo sllsched
¥ Dormieetic Wabar Scnoal Santalion Yiasg Phsio Aflschesd
3 Grounsiveabar guadty monficring - Pra s Roparis ane aflacdhed
minsoan and Post monsoon
4 Mainisnancy of recharpe siruciures Yas Phale Attached
5 Wumber of Pizomeiers as per NOGC and. Yag Records ane atlached
Water Lavel Record
B Mumbar of Tubswells Borewales b3 per Yes 3 Mo,
NOC
T Pizomeber fitbad wilh AWLRS willh ¥ig Phaolo Sfleched
talermeinry as par MO
8 Cuantum of Groundwale: as por MOC Yes I0ARAT oyl mivaar
5 Recharge theough pands Yos Pholo Allached
10 Recyda and redse of waler Yos wiles balance altachen
11 FWH and AR struchunes mglemenled Tes Pholn srisched
12 Submission of Compliancs repadl InThe  Yes Capy Altached
Ragson
13 Waler consercalion measures Tos Phahg aflachad
14 Waler Seourly Plan of vilagas Yoz Phiatz Ailachad
1§ WWed monitored anpund the pland Ha MA
[rRMmises
18 Walls 6fied with waler meber and ils Yes phalo @nd record sng aflachsd
Recond
i), Compliance (o the Conditien prescribed in the MOC - Other
EHe. Conditions given in NOC Status of Compliance
1 AR PER NOC Complance Filled &s per KaC

5. Groundwater Availabillty (Plesse Enclose a Comprehensive Repart | Male on Groundwater Condition |
Groundwaler Guality in and Arcund the Amal Applicabls (o Indusiries Consuming Greater Than 500 m3iday and |
or having a Land Area of Greater Than 2 Ha.- (§)

Reporis are atlached

6. Delalls of Rainwater Harvesting and Artificial Rechanges Measures for Groundwater Recharge in the Area, If the
Firm has Proposed to take up Ralmwater Harvesting and Recharge cutside the industrial Unit Premises, then
provide MOC from the Concern Authority | Agency where the Harvesting Measures are Proposed, i Already
implemented, details may bo furnishod. (Attach Report on Comprebensive & Feasible Raimwater Harsesting |
Recharge Proposal).- (3]

Reports are attachod

IMCUSTRUAL USE- Sell Declaration

2B0472020 0404 PM Page 4 of B
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Gaoverpmen| of Irdia
Minmisiry of Jal Shakti
Departrmend of Water Rosources, River Developmaont and Ganga Rejuvenation
Central Ground Water Sulhority | GOoYa)
Applications lof lzsus of HOC ba &batract Grawnd Water (MOCAP)

Application for Renew of NOC |ssued to Existing Industrial Projects Abstracting GroundWater
{Application For Renawal of NOC)

Application Mumber : 21-8/1261UPANDI2016

Applied For Renewal @ 181

@ | oty certify thal B data and intormaton fumished above ane rue o e besl of my Enowleoge g Deliel #ng | am
awats thal  ary part of e data | inlormalion submited is (ourd 0 be false or mesleading 8l any stage. he spploafaon wil
Ibe repacied cuingh

| ety deciat hal @i e mindalery documents prescrited in the application lonm have beed uposded and no blark
ferplevant docuiments R baen uploaded. | o also owahe thal sy lalssl wrang subeission fuploading of document wil
i b resmction of my apascaton wiloul sy notice.

W a5 lo ity Thal no case related o ground waler withdraswal’ contaminalion is pending againgl the irndustng propil! i as
or gale Any such casa Rled agsns ke compary prajecy’ umd in respadt ol ground waler wilhdrewal! contamination during
it pengdirgy ol (his spplication shall be mmedialely broughl to the notics of CGWA,

| nereby wnderiake Mol N case any snvimoamsenial compansalion’ penally s mposed an ihe fem by any statulory suthonty, |
shal camply with the decson of such authority

! AnplCEhdn ProfoiTi e subiss 10 modificaton from lime 10 tire.

¥ hgpphcaton should be submitied 1 Ragional Dfas

Dérector,Contral Graund Waier Board Morthern Region, Bhujal Bhavan, Secier-B. Sitapur Rasd Yajna, Ram
Ham Bsnk Chauraha, LUCKRODW, UTTAR PRADESH, Z¥60Z1
1 inoombielr application will be summarity eeced
Submitted Application will not be Processad Ul the Print Out of the Signod Compiete Application ks Submitted to
Regeenal Office.
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File no: CGWA-21/06/2020-CGWA— S 943
Government of India

Ministry of Jal Shakti

Central Ground Water Authority

1 B/11, Jamnagar House, Mansingh Road
Mew Delhi — 110011

E-mail: cgwa@nic.in

Date — 15/04/2021

To,
The Regional Directors,

NHR, ER, SER, NWHR,. NCCR, RDSR, WCE, SWR, NER, NCR, WR, UR, SECR, CR, MER
Sub: - Aceeptance of Water Audit Report prepared by TUV India - regd.
Sir.

This has reference o the e-mail received from TUV India dated 08.04.2021 & 15.04.2021
regarding inclusion of TUV India as a water auditor. As per the received information, it has been
observed that TUVY India had conducted several water audits and is holding international
certification in similar field. Thus, water audit report received from TUVY India maybe treated as
credible.

Yours Faithfully

/

/

Dr. Uma Kapoor
Regional Director, CGWA

Copy to:
Copy for reference to TUV India - TUV INDIA House, Survey No. 42, 371 & 3/2, Sus . Tal:
Mulshi, Dist Pune, PIN Code: 411 021, Email : mborekar@@tuv-nord.com

Iz

Dr. Uima Kapoor
Regional Director, CGWA
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WATER AUDIT REPORT

Annexure-R3/3 599
V2

Compliance Report towards water saving opportunities
identified in Water Audit done by TUV

11. WATER SAVING OPPORTUNITIES

11.1Back Wash Recovery to be implemented in all WTP section

It is recommended to recover Backwashing & Rinsing of Treated Water tanks, to be recovered in Raw
Water Storage tank to avoid water wastage. Dedicated piping from the Water Treatment plant in laid up to

the Raw Water Storage Tank.

Compliance Status: Implemented

VBL GN2 plant drain initial muddy water in to ETP drain and all the fresh water during backwash and rinsing is being
recovered again in raw water storage tank.

Figure 1 : Back wash is being recovered in raw water storage tank

Varun Beverages Limited Page|1l
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VQ WATER AUDIT REPORT 600

11.2 Utilization of the Treated ETP and Ro reject water in washroom
flushing instead of Raw Water

During the audit it is observed that the treated ETP Water used for only grading and remaining water
discharge common industrial drain. It is recommended to use the ETP treated water in flushing in toilets

by dedicated water lines.

Compliance Status: Implemented

11.3. Nozzle Size reduction for hose pipe

Nozzle size of pipes used in cleaning is 7%". It is recommend to reduce the size of nozzle from %" to V4.

After reduction of line pressure will increase and flow decrease, which lead to the saving of water.

Compliance Status: Completed

Before After After

Figure 2 : Nozzle size reduction

Varun Beverages Limited Page|2

Plot no. 2E Udyog kendra Ecotech-3, Greter Noida, G.B Nagar, Uttar Pradesh
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Vé WATER AUDIT REPORT 60 1

11.4. Use Low Flow High-Efficiency Faucet aerators along with sensors

The existing taps in the plant are conventional without any aerators. The total no. of the taps used in the

washbasin throughout the plant is 20 Nos. It is recommended to convert existing taps to the low flow high-

efficiency aerators in the existing faucets.

Figure 3: Normal taps used for the washbasin in the plant.

Compliance Status: Implemented

Jaquar — Taps implemented at all hand washing stations which also has settings to reduce water consumption and
use air as well. These taps automatically gets off in few seconds to avoid water wastage when not in use.

Before After After
Figure 4 : New Jaquar taps implemented

Varun Beverages Limited Page|3
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¥
Il TRUE COPY /Il



Vé WATER AUDIT REPORT 602

11.5. Replacement of single flush cisterns with dual flush cisterns

Replacement of single flush cisterns with dual flush cisterns, in both men and women'’s toilets. At present
the toilet commodes have 10 litre flush which can be replaced with 3/6 litres dual flush cisterns. Dual flush

WCs operate on a split button with the user having the option of which one to use. Usually the smaller
button operates the shorter flush of 3 litres is for flushing liquid waste, while the larger button is for 6 litres

flush for more substantial waste. This can reduce water use by around 30-40%.

Figure 5: Normal taps used for the washbasin in the plant.

Compliance Status: Implemented

After Implementation

Varun Beverages Limited Page|4
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Vé WATER AUDIT REPORT 603

11.6. Recover Seal cooling water circulation system

During the study it is observed that seal cooling water was after cooling goes to ETP. It is recommend

collecting the seal cooling water in dedicated tank and pumping to raw water tank directly.
Compliance Status: Implemented

We installed solenoid coils to save seal cooling water.

Page|5
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VQ WATER AUDIT REPORT 604

11.7. Hot Water Recovery Syrup Room

During the audit it is observed that hot water can be recovered while syrup making section. It is
recommended to use treated water in three stage PHE in stage one and collect all the hot treated water in

to hot water recovery tank. The same water is being utilized for making raw syrup of next batch.

Compliance Status: Implemented

Now Plant do have Hot water recovery while syrup making. Plant use treated water in three stage PHE in stage one
and collect all the hot treated water in to hot water recovery tank. The same water is being utilized for making raw
syrup of next batch.

Figure 6: Hot Water recovery

Varun Beverages Limited Page]|®6
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VQ WATER AUDIT REPORT 605

11.8. CIP Water recovery

During the audit it is observed that the CIP water is drain. It is recommended to recover water from CIP,

first cycle water can be drained and last cycle water can be collected in CIP recovery tank for utilization.

Compliance Status: Implemented

Plant has installed CIP recovery system, first cycle water was drained and last cycle water is collected in CIP recovery
tank as shown image below.

Figure 71 :Last Stage CIP water collect tank

Varun Beverages Limited Page|7
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Vé WATER AUDIT REPORT 606

11.9. Carbonated Soft Drink PET — Rinser water is to be
recovered to Raw Water Storage Tank

Treated water being used for the rinse of PET bottle in the carbonated soft drink. It is recommended to
collect all 3 Lines rinse recovery water in the tank and this can be pumped to the raw water storage tanks

through dedicated pipeline.

Compliance Status: Implemented

Treated Water used for rinse of PET Bottle in the Carbonated Soft Drink Plant all 3 Lines is collected in the tanks and
pumped to the raw water storage tanks through dedicated pipeline.

Figure 8: Recovery Tank at the Carbonated Soft Drink PET Bottle Line

Varun Beverages Limited Page|8
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Vs WATER AUDIT REPORT

12. INVESTMENT REQUIRED

607

Water Conservation Measures observed during the Water Audit required to be implemented

in the plant to reduce the water consumption. The water conservation measured where

discussed in detail in Section 11 requires some investment by theVarun Beverages Limited,
Plot no. 2E Udyog kendra Ecotech-3, Greeter Noida, G.B Nagar, Uttar Pradesh. The

investment against the individual Water Conservation Measures listed in the below table;

SI. Water Conservation Measures In\ztztkrrl)ent
1 Backwash Recover to be implemented in all WTP section 15.00
2 Utilization of the Treated ETP and RO reject water in washroom flushing instead of 500

Raw Water '
3 | Nozzle size reduction for Cleaning hose pipe 0.10
4 | Use Low Flow High-Efficiency Faucet aerators along with sensors 0.50
5 | Replacement of single flush cisterns with dual flush cisterns 0.80
6 | Seal cooling water circulation system. 0.50
7 | Hot Water Recovery Syrup Room 5.0
8 | CIP Water recovery 5.0
9 | Carbonated Soft Drink PET Bottle is recovered to Raw Water Storage Tank 3.0
Total 34.90

The total investment of Rs. 34.90 Lakh required for the implementation of the measures

observed during the Water Audit.

Status All the water saving opportunities are implemented by the plant.

| Individual Water Conservation Measures listed in the below table; |

Sl. Water Conservation Measures Status

Backwash Recover to be implemented in all WTP

) Implemented
section

Utilization of the Treated ETP and RO reject water

in washroom flushing instead of Raw Water Implemented

3 |Nozzle size reduction for Cleaning hose pipe Implemented

Use Low Flow High-Efficiency Faucet aerators

along with sensors Implemented

Replacement of single flush cisterns with dual flush

Implemented

cisterns
6 |Seal cooling water circulation system. Implemented
7 |Hot Water Recovery Syrup Room Implemented
8 |CIP Water recovery Implemented

Carbonated Soft Drink PET Bottle is recovered to

Raw Water Storage Tank Implemented

Total

Varun Beverages Limited

Plot no. 2E Udyog kendra Ecotech-3, Greter Noida, G.B Nagar, Uttar Pradesh

4
Il TRUE COPY //I

Pagel]9




Annexure-R3/3 608

Rohit Verma-GMN-2

From: Rohit Verma-GM-2

Sent: 4 October 2021 15:22
To: ‘upgwd.in@gmail.com’
o ‘ankuraid 005 @gmail.oomy’
Subject: Impact Assessment Report
Attachments: &R VBL Unit-1l.pdf

Dear Sir / Madam,

We hereby enclosed the Impact Assessment Report prepared by accredited consultant of CGWA M/s
Vardhan Environet in accordance to the CGWA guldelines 5.0, 3289 dated 24-09-2020 and as per
Motification Issued by UP Ground Water Department dated 02-03-2021 for Varun Beverages Limited, Plat
No. 2E, Udyog Kendra, Ecotech Ill, Greater Noida (UP) - 201306

Thanking you.

Yours truly,

Varun Beverages Limited,

Plot No. 2E, Udyog Kendra,

Ecotech Ill, Greater Nolda (UP) - 201306
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Jdl.. verun Bevernces umicep a

Pt M, : 2B Udyed Mandra, Ecotach-10, Greainr Moida, Distt. G.B, Magar (U P - 2001306 {IMDUA]
P 1203080814 Fax - 0120080828

CIN : LT4800DL1905PLCOBBE3D  Web : www.rjcorpn  E-mall ID : info@rjcorp.in

Date: 4™ October 2021
Ta

The Nodal Officer,

UP Ground Water Department,
AE-1B, Ansal Golf Link, Phase II
Greater Noida (UP)

Subject : Impact Assessment Report in accordance to the CGWA guidelines 5.0, 3289 dated
24-03-2020 and as per Notification issued by UP Ground Water Department dated
‘ 02-03-2021.

Dear Sir / Madam,

We hereby enclosed the Impact Assessment Report prepared by accredited consultant of
CGWA M/s Vardhan Environet in accordance to the CGWA guidelines 5.0. 3289 dated 24-09-
2020 and as per Notification issued by UP Ground Water Department dated 02-03-2021 for
Varun Beverages Limited, Plat No. 2E, Udyog Kendra, Ecotech lil, Greater Noida {UP) - 201306
Thanking you.

Yours truly,
For Marun rages Limited, Greater Noida (Ecotech-ili):

o lUL,ﬂL
Authorised Hgnatm.l

Enclosed : As above.
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AS PER GAZETTE NOTIFICATION OF UTTAR
PRADESH GROUND WATER DEPARTMENT

SUBMISSION TO (UPGWD)

M/S VARUN BEVERAGES LIMITED Varun Beverages Limited,
located at Plot No. 2E, Udyog Kendra, Ecotech lll,

Greater Noida (U.P) 201306
GROUNDWATER REQUIREMENT - 307980 KL/YEAR

[ VARDAN ENVIRONET \
CGWA Accredited Institution
Plot No. 82A, Sector-5, IMT Manesar,
Gurgaon, Haryana-122052
Email:anshul.yadav@vardanenvironet.com
\ Mob: 9953147268 )
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CHAPTER -1

Brief about the proposed project giving location details, coordinates, google/

toposheet maps, etc. demarcating the project area.

BRIEF INTRODUCTION ABOUT COMPANY

M/s Varun Beverages Limited

M/S Varun Beverages Limited located at Plot No. 2E, Udyog Kendra, ECOTECH-III Greater
Noida, District- Nagar (Uttar Pradesh).M/s Varun Beverages Limited is the second largest
franchisee in the world (outside us) of carbonated soft drinks (CSDs) and non-carbonated
beverages (NCBs) sold under trademarks owned by PepsiCo and a key player in the
beverage industry. They produce and distribute a wide rangs of CSDs, as well as a large
selection of NCBs, including packaged drinking water. Pepsico CSD brands sold by VBL
include Pepsi, Diet Pepsi, seven up, Mirinda orange, Mirinda Lemon, Mountain Dew,
seven up, Nimbooz Masala Soda, Evervess Soda, Dukes soda and sting. PepsiCo NCB
brands sold by VBL include Tropicana (100 % Essentials & Delight), Tropicana Slice,
Tropicana frutz, seven-up Nimbooz and Gatorade as well as packaged drinking water
under the brand Aquafina.

VBL has pan India Presence.
PROJECT DESCRIPTION
Plant Site Details

M/s Varun Beverages Limited located at Plot No. 2E, Udyog Kendra, ECOTECH-III Greater
Noida, District- G. B Nagar (Uttar Pradesh). The company has retained Vardan Environet,
to evaluate Impact Assessment Report for detailed Impact Assessment Hydro-geological
evaluation studies in their Plant Site premises and around the study area in order to
obtain NOC for Groundwater abstraction form Uttar Pradesh Ground Water Department

(UPGWD).
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EMERGENCY EVACUATION PLAN

Varun Beverages Limited

Piot No. 2E, Udyog Kendra, Ecotech-Jll, Greater Noids

3
c
S
£
(L]

Emergency Assembly Area
Green Balt

Emergency Contact
Security Gate 8588831598
FireOffice 1 101
Ambulancs 102
Police W0
Women's Helpling: 151

Site Plan- Varun Beverages Unit-I|
1.3 NEED AND PURPOSE OF THE PROJECT
In order to obtain NOC, application for which was submitted on online portal “UPGWD” of
(Uttar Pradesh Ground Water Department). As per Guidelines for understanding and

processing of online applications received under Uttar Pradesh Ground Water
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(Management and Regulation) Act, 2019,dated 2" March, 2019, “All the Plant Site
extracting/proposed to extract groundwater in excess of 100m3/day in Over-Exploited,
Critical and Semi-Critical areas shall have to mandatorily submit impact assessment report
of existing/proposed groundwater withdrawal on the ground water regime and also
socio-economic impacts report prepared by accredited consultants.

Impact Assessment Study is a process for considering the implications, for people and

their environment, of proposed actions while there is still an opportunity to modify (or
even, if appropriate, abandon) the proposals. It is applied at all levels of decision-making,
from policies to specific Plant Sites. The main impact of the Plant Site on ground water
regime will affect the social and environmental sector. The main purpose of this report is
to assess sensitivity of the baseline hydrological environment and the potential impacts of
the proposed development upon it and proposes mitigation measures in order to ensure
that the potential adverse impacts of the Plant Site development on the hydrological

environment will be slight and neutral. It contains essential information:

» To assess the risk of water quality impacts from the Plant Site to the groundwater
resource.

» Implementation of groundwater monitoring and contingency program is a common
requirement of the Plant Site

» Information collected in this study was used to determine if the Plant Site is located

in a sensitive groundwater area, and to make recommendations
LOCATION & ACCESSIBILITY DETAILS

M/S Varun Beverages Limited located at Plot No. 2E, Udyog Kendra, ECOTECH-III Greater
Noida, District- Gautam Buddh Nagar (Uttar Pradesh). The Salient feature of the plant is

given in the Table 1.1 and location map is given in Fig 1.1.

Table 1.1

Salient Features of the Project

S.No Particulars Details
1 City Greater Noida
3 District Gautam Buddha Nagar
4 State Uttar Pradesh
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5 Latitude 28.535673°
6 Longitude 77.473862°
7 Toposheet No. H43X6, H43X7, H43X10 & H43X11
LOCATION MAP
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Figurel.1: Location map of the project site
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CO-ORDINATE MAP OF
PROJECT AREA

Toposheet | OSM No:
HA3XE, HAIXT, HAIX10 & HAIX11

Progact Ares

7/ \’o
>
% /
"
'l\\-. ’ i
\'\ c
Legend
Corrinew
Clroense
fom Lantude Longtude
A IPSTLAN b2kl o)
: 23T 000" N WY
C JTIT 03N TN E
0 L IT 0NN bradt Lk

Propcs

Vrvn Bwvorsges [t 9

e P e OE Ocvog Sara, Soosen N Dosame i
e )

Feaect Preporare:
W Yaoen Eswveiagvs Limded

1 X 2 R o 20w
=
Svedasa) oo By

Figure 1.2: Coordinate Map of the Study Area
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Figure 1.3: Topographical Map of the Study Area
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LAND USE LAND COVER OF THE SURROUNDING AREA, PERCENTAGE OF LULC

CATEGORIES

The land use of the study area is studied and analysed by using the latest available

satellite imagery from National Remote Sensing Centre (NRSC), Hyderabad.

Satellite data: - The Indian Remote Sensing satellite IRS-1C/1D/P6 LISS Il was used for

present analysis. One scene of IRS P6 LISS Ill covered the entire study area.

Topographical maps of the study area: - The Survey of India topographical map of H43X6,

H43X7, H43X10 & H43X11 covering Gautam Buddha Nagar District of Uttar Pradesh was

used as reference map for geo referencing of the remote sensing data.

The study area theoretically covers an area of 8206 HA, within the circle encompassed by

5km radius around the Plant site. The land use is classified into 6 classes - viz.

Settlements, Agriculture land, Industry, Open Scrub, Fallow Land, and Rocky Waste Land.

Land use pattern in buffer zone (5 km Radius) —

Table 1.2: LULC Classification

S. No Landuse Classification Area in Hectare Area (in %)
1. | Water Body 112 1.36
2. Industry 1011 12.26
4. Forest 307 3.72
5. Buildup 1826 22.16
6. Cropland 1848 22.42
7. Fallow land 482 5.85
8. Open Scrup 748 9.08
9. Waste land 1908 23.15
Total 8206 100.00
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Figure. 1.4 Pie chart of LULC categories
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1.6 CLIMATE & RAINFALL
Gautam Buddha Nagar is a largely suburban district of Uttar Pradesh. It is a part of the
National Capital Region (India). It experiences an extreme climate. It observes extremely
hot summers, lasting from April to July. Monsoon season arrives in Gautam Buddha
Nagar, Uttar Pradesh by June end and continues until the month of September. Winters
usually start in Gautam Buddha Nagar, Uttar Pradesh from November. The peak winter
months are December and January, when night temperatures record in single digits.
Check the daily weather -current temperature, rainfall, wind speed, humidity, air-quality
along with hourly, weekly and 15-days weather forecast for Gautam Buddha Nagar, Uttar

Pradesh. The average annual rainfall in the region is around 436.73 mm.

Table 1.3

Rainfall Statistics of Gautam Buddha Nagar District

S. No Year Rainfall
1 2010 653.71
2 2011 724.42
3 2012 399
4 2013 359
5 2014 298.5
6 2015 590
7 2016 330
8 2017 305.1
9 2018 760
10 2019 782

(Source: Indian Meteorological Department)
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Rainfall of Gautam Buddh Nagar District
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Figure 1.6: Rainfall Pattern of the study area.
1.7 GEOMORPHOLOGY, TOPOGRAPHY AND DRAINAGE

Gautam Buddha Nagar district, a part of Ganga-Yamuna Doab in the vicinity of River
Yamuna, forms almost a monotonous plain with occurrence of sand dunes, sandy ridges,
ravenous tracts and depressions close to the river system of Yamuna. At places, close to
river ravines are developed in the form of narrow gullies on land surface due to excessive
erosion by surface runoff. Ravines form bad land topography along Hindon and Bhuriya
Nadi between Bisrakh and Dankaur areas andalso in Jhajhar area. Flood plain of river
Yamuna with remnants of old meander scars, oxbow lakes and relict drainages is
developed along the river in western part of the district. The terrain has gentle slope from

northwest to south-east with a gradient of 0.2 m/km.

The soil ranges from pure sand to stiff clays and including all combination of the two
extreme litho units. The pure sand is called Bhur and clay is called Matiar. The mixture of
sand and clay in equal proportion forms Dumat or loam, a good agriculture soil. Several
subcategories of Dumat are possible depending upon the contents of clay and sand. The
bad land patches (Kallor) which are ingested with Rehat places do not support any
vegetation growth. Kankars invariably associated withclay and at times retards ground

water movement.

District of Gautam Buddha Nagar is drained by river Yamuna and its tributaries namely-
Hindon River and Bhuriyanadi. All these drainage ways flow in a southerly or south
easterly course. These streams generally follow a meandering course through a narrow

flood plain.
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District of Gautam Budh Nagar is drained by river Yamuna and its tributaries namely-
Hindon River and Bhuriyanadi. All these drainage ways flow in a southerly or
southeasterly course. These streams generally follow a meandering course through a

narrow flood plain.

DETAILS OF WETLANDS

A wetland is a distinct ecosystem that is flooded by water, either permanently or
seasonally, where oxygen-free processes prevail. The primary factor that
distinguishes wetlands from other land forms or water bodies is the characteristic
vegetation of aquatic plants, adapted to the unique hydric soil. Any wetland site which
has been listed under the Ramsar Convention that aims to conserve it and promote
sustainable use of its natural resources is called a Ramsar Site. As per as Ramsar Site there

is one Wetlands in Uttar Pradesh.

Kollwru Laks

Paint Calimere Wildlite
and Bird Sanctuary

Fig. 1.11 showing the wetlands of Uttar Pradesh

7
/Il TRUE COPY /I




(07610

CHAPTER-2

Ground water situation in and around the project area including water level

and quality data and maps along with quality issues.

2.1 BRIEF GEOLOGY OF THE AREA

The study area is mainly occupied by thick alluvial deposit between river Ganga and Yamuna of
different grades of sand, silt and clay. The ground water is the main source for irrigation,
domestic and industrial purposes. Occurrence of ground water is dependent on aquifer

characteristics and its lithological behavior.
Geological Sequence

The area lies in the Ganga-Yamuna doab, which is a part of Central Ganga Plain on the eastern
side (Ganga-Hindon Doab) and part of Marginal Alluvial Plain on the western side (Yamuna-
Hindon Doab). The area is underlain by alluvial deposits of Quaternary age, deposited over
Precambrian basement. Thickness of alluvium increases from west to east i.e from Yamuna
River side towards Ganga River. General geological sequence based on various earlier studies

by exploratory drilling by CGWB and other available literature is given in Table

Table: 1.4 General Geological Succession in the NCR, UP.

Age(ma) Formation Lithology
Recent-0.01m.a. Younger Neogene |[Sand, clay
Alluvium Sediments
Holocene (0.01-1.0m.a.) |Older Alluvium Sand, clay, gravel & kankar
Disconformity
Pleistocene(1lm.a.) Upper Siwalik Conglomerate, sandstone &
shale
Pliocene to Middle | Middle & Lower Siwalik Shale & sandstone
Miocene
--Unconformity
Precambrian Basement
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The geological map has been prepared on the basis of interpretation of georeferenced
Resourcesat-2 and Cartosat-1 satellite imageries having 5.6m and 2.5m spatial resolution

respectively, with value addition through limited field checks. The same is presented in Fig.

Broadly, two distinct geological units can be seen in the map — a) Older Alluvium or Varanasi
Alluvium underlying Younger Alluvial Plain or upland area, and b) Younger (Newer) Alluvium

underlying Younger Alluvial Plain, i.e the flood plains of rivers.
Older Alluvium

The older alluvium occupies the entire upland and inter fluvial area occurring between the
major drainage ways i.e., Yamuna-Hindon and Hindon& Ganga. Soils are sandy, silty and clayey

in varying proportions depending upon the local drainage characteristics. Two broad units are -

Sandy ridges and Sand Dunes: These occur close to drainage ways and correspond to Bhur
(Local Usage). Isolated sandy ridges and sand dunes are indicative of changing drainage

pattern.

Central upland/interfluvial area (Older Alluvial Plain): Major unit of the area is dissected by
drainage ways. Top sediments being clayey with minor sand and silt. Occurrence of alkaline

soils is restricted to this unit only.
Younger (Newer) Alluvium

Occurring close to drainage and corresponding to Bhur (Local Usage), the area is marked with
presence of isolated sandy ridges and sand dunes, indicating changing drainage pattern.
Younger alluvium exists along Ganga, Yamuna and Hindon rivers floodplain. Abandoned

channels and sand dunes can also be seen in the flood plain of these rivers.

Flood plains can be further divided in to two district units.

A. Active flood plain
B. Older flood plain

Active Flood Plain:

River channel and adjacent terraces (MaybeT0&T1) subjected to periodic flooding consisting of

sand, silt and silty and with clay pockets constitutes the active flood plain.

Older Flood Plain:
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Flood plain and Ganga and Yamuna also locally known as Khadar constitute older floods plains.
This characterized by presence of fluvial land forms such as mender scares, cut and meanders
and palaeo channels. The sediments are fine to medium grained sand silt with thin clay
horizons. The zone is separated by from uplands/older alluvium by the occurrence of sharp
break at places, discontinues natural levees, occurrence of sand dunes and abrupt change in

slope.
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Figure: 2.1 Geological Map of Gautam Buddh Nagar
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2.2 HYDROGEOLOGY OF THE AREA

The occurrence and movement of ground water is controlled by underlying
rocktypesandtheirtransmissionandstoragecharacteristics.Thehydrauliccharacteristics of these
rocks further depend upon the process and genesis of rocks. As discussed under the section of
geology, the area is broadly occupied by semi consolidated formation. In the area, the
occurrence of ground is mostly dependent on the porosity of the formations. They possess both
primary and secondary porosity, where primary porosity dominates over secondary porosity.
Ground water occurs in both phreatic and semi confined to confined conditions. Shallow
aquifer is phreatic to semi confined whereas deeper aquifers are generally confined, many a
time giving rise to flowing artesian wells. Attempt has been made to interpret the available
data from various sources and integrate the geophysical findings and establish the aquifer

geometry upto 100m depth.

Water Bearing Formation:

The thick unconsolidated sediments occur up to the explored depth of 352.0m in the area. The
underlying basement comprising Delhi Quartzite has been reported to be encountered at
116.4m depth at Brijbihar Exploratory borehole, 330.0 m at Tilamoth and 325.0 m depth at
Rajendra Nagar boreholes in Ghaziabad district (Singh & Srivastava, 1995). The alluvial deposits
occur in Ganga - Yamuna Doab area comprises an aquifer system form good repository of
ground water that occur in granular zones constituted of fine to coarse sand and occasional
gravel. Thick clay beds inter lying with sand act as confining layers and separate the aquifers.

The thickness of the unconsolidated sediments progressively increases towards east.
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2.2.1 AQUIFER DESCRIPTION
Hydrogeological Characteristics of Aquifer:

The ground water structures constructed in the top shallow aquifer are minor irrigation
structures like dug well, dug cum bore wells and shallow tubewells.

The State Government has constructed various tube wells down to a depth of 80m to as much
as 350 mbgl. The aquifer parameters have been determined at various places. The discharge of
these structures generally ranges between 8 to 16 lps with moderate drawdown of 3 to 6m,
however, a few wells have vyielded exceptionally as high as 500 Ips. The coefficient of
transmissivity has been determined at Tugalpur Haldona is 1759 m? /day and storage
coefficient of 4.84x10*

A total seven piezometer, down to 50m depth and one exploratory well at Allabas have been
constructed by CGWB so far in the district. The shallow (50m deep) piezometers constructed
show 82 to 100 Ipm discharge.

Lithological variation and aquifer disposition of Gautam Buddh Nagar is presented by fence
diagram and 3-D multi-log. The 3-D multi-log and fence indicates that the quality of aquifers is
poor in all the bore wells in the district except at one place at Nagla Nainshukh, the quality is
found good in northeastern part of the district. In northern western part at Sadarpur saline
zone starts in first aquifer at 58 mbgl whereas in north eastern part at Sadhopur it occurs in
third aquifer at 329 mbgl. In eastern part at Chiti saline zone occurs in VI™ Aquifer i.e., 416
mbgl. In Nawada saline zone starts at 197 mbgl(i.e., Aquifer-Il). In Sothern part at Bhaipura &
Chanchali saline zone starts from Aquifer-1l and continues down to drilled depth. The Bed rock
encountered at 310 mbgl at Sadarpur,419 mbgl at Chanchali, 416 mbgl at Nawada and at 444

mbgl at Sadhaopur. At chiti and Nagala Nainsukh down to 450 m Bed Rock not encountered.
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Status of Ground Water Development

The block wise determination of the present level of ground water development has been
assessed on the basis of the percentage ratio between the net annual availability of ground
water and the present gross annual ground water draft for all uses. The present level of ground
water development is maximum (74.64%) in Bisrakh block which happened to house the NOIDA
& major parts of Greater Noida urban areas whereas minimum (25.98%) development has been
recorded in Dadri block as indicated in table above.

All the blocks and district as a whole is categorized as safe category with only 51.40% ground
water development. However, the case may not be same for densely populated and industrial
hubs in NOIDA and Greater NOIDA area where ground water regime locally effected due to

over exploitation of ground water.
2.2.2 GROUND WATER MONITORING

Occurrence of groundwater is varying in different formations and rock types which are based
on the process of genesis and fractures/joints/cavities present in the rocks. The weathered and
fractured zones present in the rocks provide scope of groundwater occurrence, storage and its
movement. The ground water levels observed over a period provides valuable information on
the behaviour of the ground water regime, which is constantly subjected to changes due to
recharge and discharge phenomenon. A balance between recharge and discharge results in the
decline or rise in the ground water storage. When the recharge exceeds discharge, there will be
a rise in the ground water storage and vice versa. The decline in water level may be due to
increase in draft (for different purposes) or decrease in precipitation (less recharge to ground
water). On the other hand, a rise in water level may be due to an increase in rainfall and/or due

to changes in irrigation practices.

A detailed groundwater level monitoring has been carried during pre-monsoon& post monsoon
season within the buffer zone from existing open wells and bore wells. Pre-Monsoon water
level, post-Monsoon water level and Water Level fluctuations in the study area is provided

below.
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Table: 2.1: Details of Groundwater Level Monitoring of the Study Area

Depth of ground | Depth of ground
Sr. . . . water level water level (m .
Location Latitude Longitude . . ( Fluctuation
No (m bgl) during bgl) during Pre
Post monsoon monsoon
1 RUHALLPUR 28.471978 77.483122 11.35 12.06 0.71
GREATER
2 NOIDA 28.474393 77.503978 13.22 14.69 1.47
3 YAKUBPUR 28.534926 77.423997 12.21 14.14 1.93
4 SURAJPUR 28.517162 77.487451 13.69 15.28 1.59
5 HABIBPUR 28.528801 77.461703 13.18 14.98 1.8
6 GULISTANPUR 28.507604 77.510261 13.93 14.82 0.89
7 JALPURA 28.552917 77.438654 13.33 14.79 1.46
8 SECTOR-1 28.567376 77.438094 12.49 13.65 1.16
9 VAIDPURA 28.579278 77.478480 12.87 13.59 0.72
10 BHOLA RAWAL | 28.573103 | 77.499455 11.24 13.81 2.57
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2.3 WATER LEVEL TREND ANALYSIS & QUALITY ISSUES
2.3.1 DEPTH TO WATER LEVEL PRE-MONSOON (10 YEARS)

On the basis of the depth to water level of the district, the pre monsoon depth to water level
ranges between 23.14mbgl to 11.04mbgl. Pre monsoon depth to water level graph is prepared

and enclosed below:

PRE -MONSOON GW LEVEL

25 23.14
22.09

20

16.56
15.2 14.95 15.22

15
. 12.75
11.75 12.7

11.05 11.04
10
5
0

2010 2011 2012 2013 2014 2015 2016 2017 2018 2019 2020
B PRE 11.05 11.04 11.75 12.7 12.75 15.2 14.95 15.22 16.56 22.09 23.14

GROUND WATER LEVEL

Figure 2.10: Graph showing trend in water level in last 10 years in Pre-Monsoon
2.3.2 DEPTH TO WATER LEVEL_POST MONSOON (10 YEARS)

On the basis of the depth to water level of the district, the post monsoon depth to water level
ranges between 15.58mbgl to 9.88mbgl. Post monsoon depth to water level graph is prepared

and enclosed below:
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Figure 2.11: Graph showing trend in water level in last 10 years in Post-Monsoon
2.3.3 GROUND WATER TREND ANALYSIS (10 YEARS)

The ground water levels observed over a period provides valuable information on the
behaviour of the ground water regime, which is constantly subjected to changes due to
recharge and discharge phenomenon. When the recharge exceeds discharge, there will be a
rise in the ground water storage and vice versa. The decline in water level may be due to
increase in draft (for different purposes) or decrease in precipitation (less recharge to ground
water). On the other hand, a rise in water level may be due to an increase in rainfall and/or due

to changes in irrigation practices.

Details of water level for last 10 years for Pre- and Post-monsoon are given with graph.
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Figure: -2.12Ground Water Level Fluctuation Graph in last 10 year
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Figure 2.13: Ground Water Trend Graph in Last 10 Years
2.3.4 HYDROGRAPH OF THE WATER LEVEL (10 YEARS)

A hydrograph is a graph showing stage discharge volume of runoff, or other properties of water
flow with respect to time. Water Level data of the district for pre monsoon, post monsoon, lean
period and monsoon for last 10 years has been accumulated and plotted in graphical

representations.
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Figure 2.14: Hydrograph water level for Pre, post, monsoon and lean period (2010)

GROUND WATER LEVEL 2011
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Figure 2.15: Hydrograph water level for Pre, post, monsoon and lean period(2011)
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Figure 2.16: Hydrograph water level for Pre, post, monsoon and lean period(2012)
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Figure 2.17: Hydrograph water level for Pre, post, monsoon and lean period(2013)
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Figure 2.13: Hydrograph water level for Pre, post, monsoon and lean period (2014)

GROUND WATER LEVEL-2015
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Figure 2.18: Hydrograph water level for Pre, post, monsoon and lean period (2015)
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GROUND WATER LEVEL-2016
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Figure 2.19: Hydrograph water level for Pre, post, monsoon and lean period (2016)

GROUND WATER LEVEL-2017
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Figure 2.20: Hydrograph water level for Pre, post, monsoon and lean period (2017)

GROUND WATER LEVEL-2018
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Figure 2.21: Hydrograph water level for Pre, post, monsoon and lean period (2018)
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GROUND WATER LEVEL-2019
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Figure 2.22: Hydrograph water level for Pre, post, monsoon and lean period (2019)
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Figure 2.23: Hydrograph water level for Pre, post, monsoon and lean period (2020)

2.3.5 GROUND WATER QUALITY

The groundwater samples collected from existing borewells present within the plant premises.
The analysis of the samples has been carried out in Testing Lab. The lab is NABL certified and

has approval from MoEF and state boards.
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Results of Ground Water Analysis

The chemical quality of underground water has been evaluated by chemically analyzing the
water samples collected from existing borewells. The Physico-chemical quality of groundwater
was compared with drinking water standard (IS: 10500- 2012). Analysis results of ground water

given hereunder:
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CHAPTER -3

WATER REQUIREMNT & ITS UTILIZATION

3.1 TOTAL WATER REQUIREMENT

Annual Ground Water requirement of industry is 307980 KL/Year fresh water. The Groundwater

sourced through 3 numbers of bore-wells within the plant site.

For the operation of the plant, Annual Ground Water requirement is 307980 KL/Year. 3 applications
have been applied for each borewells on UPGWD portal for the Permission of the NOC with
application no. GTBNO0121NIN0067, GTBN0221NIN0122, GTBNO0221NIN0123. NOC of the all
borewells are also has been granted with NOC No. NOC034614, NOC039693 and NOC035952 which

are valid up to 2" January 2025. The detailed break up and water balance is given below:

Table 3.1
BREAKUP OF GROUND WATER USES

S. No Particulars Water requirement (%)
1. Industrial 95.76
2. Domestic 4.24
Total 100
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Figure 3.1: Water Balance Diagram

3.2 DETAILS OF THE TUBEWELLS/ BOREWELLS

Annual Ground Water requirement of industry is 307980 KL/Year fresh water. Groundwater

sourced through 3 numbers of bore-wells within the plant premises. NOC from UPGWD also have

been granted for all the 3 borewells.

Details of the existing tube wells are given below:

Table 3.3

Locations of existing Borewell

1 | Borewell | 55.00/254 15.00 40.00 7 Submersible 10.00
/2010

2 | Borewell | 55.00/254 15.00 50.00 6 Submersible 10.00
/2010

3 | Borewell | 75.00/254 15.00 60.00 10 Submersible 15.00
/2014
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Figure-3.2 Photographs of the Borewells

Borewdl-1 with flow meter Borewdll-2 with flow meter
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Figure-3.3 Photographs of the Piezometer
Piezometer-2

Piezometer-1
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CHAPTER 4

ooU

Approved detailed dewatering plan in case of infrastructure dewatering

projects.

This is an industrial project so the above-mentioned point is not Applicable
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CHAPTER 5

DEWATERING IMPACT ASSESSMENT

Approved detailed dewatering plan in case of infrastructure dewatering projects.
Proposed usage of pumped water in case of infrastructure dewatering projects.
For drinking, irrigation etc.

Recharge

Runoff to stream

Benefitted area

This is an industrial project so the above-mentioned point is not Applicable
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CHAPTER 6

SOCIO ECONOMIC ASSESSMENT

6.1 SOCIAL ECONOMIC ASSESSMENT STUDY
Socio-Economic Environment

Any developmental activity exerts a direct impact on the socio-economic environment of
the region. Usually, the beneficial impacts such as better job opportunities, improved
education, communication, energy, housing, health, transportation facilities etc. outweighs

the adverse impacts, if any.

The study of socio-economic component of environment is incorporating various facets, viz.
demographic structure, availability of basic amenities such as housing, education, health
and medical services, occupation, water supply, sanitation, communication and power
supply, prevailing diseases in the region as well as features such as places of tourist
attraction and monuments of archaeological importance. The study of these parameters
helps in identifying predicting and evaluating the likely impacts due to project activity in the

surrounding region.
. Baseline Status

The latest available data has been complied to generate the existing socio-
economic scenario of the study area. Information on socio-economic profile was collected

from the Primary Census Abstract CD 2011 including the population details of the region.

Varun Beverages Limited, located at Plot No. 2E, Udyog Kendra, Ecotech Ill, Greater
Noida (U.P). Total 5 villages and 1 urban area of Greater Noida (CT) WARD NO.-0001,
Gautam Buddha Nagar tehsil of Gautam Buddha Nagar district are coming within the 5 km

radius of the project site which are enlisted in Table 1
Demographic Structure:

Demographic structure of the study area was estimated for the selected

parameters as households, population, sex ratio, scheduled caste, scheduled tribes, literacy
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from primary census abstract, CD 2011 of Uttar Pradesh State. The summarized
demographic structure of the study area is presented in below Table 2, while the details of

the parameters of demographic structure of the villages are shown in Table 3.

Localities included in the 5 kms radius of the project site are Eco Tech I, Malakpur, Surajpur,
Habibpur, Tusyana, Begampur, Mubarikpur, Namauli, Gulistanpur, Rampur Jagir, Rasoolpur

Rai, Tugalpur, Ruhallapurand Gujarpur.

TABLE 6.1
LIST OF THE VILLAGES AND URBAN AREA WITHIN 5 KMS RADIUS OF THE PROJECT SITE

Sr. No. VILLAGES

1. Greater Noida (CT) WARD NO.-0001
Kondli Khadar
Badauli Khader
Jhatta
Nalgadha
Tusyana

o RIwWN

TABLE 6.2
SUMMARIZED DEMOGRAPHIC STUCTURE OF THE STUDY AREA
(5 KM Radius)

Sr.No. Parameter Study Area
Rural

1. No. of Villages & Urban Area 6
2. Household 21417
3. Household Ratio 4.9
4, Total Population 105765
5. Male Population (%) 57515(54.37%)
6. Female Population (%) 48250(45.62%)
7. Population (0-6 Years)% 15405(14.56%)
8. Sex Ratio 838
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9. Child Sex Ratio 819

10. Scheduled Caste % 12148(11.48%)
11. Scheduled Tribes % 30(0.02%)
12. Literates % 77786(73.54%)
13. Male Literates 44844(57.65%)
14. Female Literates 32942(42.34%)

TABLE 6.3

DEMOGRAPHIC STRUCTURE OF THE VILLAGES WITHIN 5 KMS FROM THE PROJECT SITE

Greater Noida

(CT) WARD NO.- | 20779 102054 14821 11838 30 75431

0001

Kondli Khadar 9 44 6 0 0 22
Badauli Khader |5 22 7 22 0 3

Jhatta 193 1228 219 44 0 759
Nalgadha 93 533 74 59 0 348

Tusyana 338 1884 278 185 0 1223
Total 21417 105765 15405 12148 30 77786

Demographic Profile of the villages

Source: Primary Census Abstract CD 2011, Gautam Buddha Nagar District, Rajasthan State
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Total number of households are about 21417

Total population of villages under the study area is 105765 out of which males are

57515 (54.37%) and females are 48250 (45.62%)
The average family size is about 4.9 persons per family

Sex ratio (No. of females per 1000 males) is 838 which indicates that females are less
in number than their male counterpart in the study area, while the child sex ratio is

about 819.

Out of the total population, the population of children within the age of 0-6 age-
group is about 15405 (14.56%)

Scheduled caste population is 12148 (11.48%) and Scheduled tribes’ population are
only 30i.e 0.02% in Greater Noida ward No.1 of the study area

Out of the total population in the study area is 77786 i.e 73.54% are literates with

57.65% male literates and 42.34% female literates

838

Rural M Sex Ratio i Child Sex Ratio

FIGURE REPRESENTING PERCENTAGE MALE AND FEMALE POPULATION IN THE STUDY
AREA

11.48

S 002

Rural i Scheduled Caste Scheduled Tribes

BAR DIAGRAM REPRESENTING PERCENTAGE SCHEDULED CASTE AND SCHEDULED TRIBES

IN THE STUDY AREA

¥
Il TRUE COPY /Il




Study Area

H Male Literates

" Female Literates

BAR DIAGRAM REPRESENTING LITERACY RATE IN THE STUDY AREA
TABLE 6.4

AVAILABILITY OF HAND PUMP AND DUG WELLS & BORE WELLS

1. Kondli Khadar HP T™W
2. Badauli Khader HP ™™
3. Jhatta - -
4, Nalgadha HP TW
5. Tusyana HP TW

e HP-Hand Pump
e TW-Tube Wells

Source: Village Amenities Data 2011
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TABLE 6.5

INDUSTRY WITHIN THE 5 KMS RADIUS OF THE PROJECT SITE

NAME OF THE INDUSTRY

Minda Corportaion Limited

Moon Beverages Limited

Recall India Pvt. Ltd.

India Steel Summit Ltd.

Toyo Ink India Pvt. Ltd.

AGTEC Industries -Machining

manufacturer

Balaji Industries

Exilon industries

6.2 IMPACTS DUE TO GROUND WATER DRAFT

The main impact of ground water draft by industries is groundwater depletion, a term often
defined as long-term water-level declines caused by sustained groundwater pumping is a
key issue associated with groundwater use which may cause the following impacts on socio

economic condition:

1. Over pumping lowered the water level which decline the yield and reduce its
availability for irrigation as well as drinking purposes which can directly effect to
the basic need of the population.

2. Crop production decrease from lack of water availability (40% of global food
production relies on groundwater)

3. Decline in water level may lead to deterioration of water quality due to
excessive ground water draft may have an adverse effect to the health of the

people in the study area.
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4. When water is taken out of the soil, the soil collapses, compacts, and drops and
causes land subsidence due to removal of subsurface water.

5. As the depth to water increases, the water must be lifted higher to reach the
land surface through pumping which require more energy. Hence it become

prohibitively expensive.

6.3 IMPACT ON GROUNDWATER SOURCES DUE TO PAST GROUND WATER
ABSTRACTION

Annual Ground Water requirement of industry is 307980 KL/Year fresh water. 3 applications
have been applied for each borewells on UPGWD portal for the Permission of the NOC with
application no. GTBN0121NIN0067, GTBN0221NIN0122, GTBN0221NIN0123. NOC of the all
borewells are also has been granted with NOC No. NOC034614, NOC039693 and
NOC035952 which is valid up to 2" January 2025.

The groundwater requirement is being met from three (3) existing bore wells within the
plant premises. It is assured that no additional groundwater structure will be established for

this purpose without prior approval of the UPGWD.

6.4 MITIGATION MEASURES

Extra draft of groundwater was found to have several socio-economic and ecological
consequences. Water development decisions in the State and elsewhere in the country are
primarily guided by economic objectives and criteria, which promote only those investments
that are capable of giving higher direct economic returns in the water sector. As this is an
existing plant therefore following mitigation measures has been adopted after
commencement of the Plant:
e The Plant proponent has installed artificial recharge through rooftop area for
better percolation of rain water.
e The design and construction have been done after detailed engineering in case
of requirement of recharge structure development.
e The Plant has proper de-silting and cleaning of adopted ponds periodically prior

to monsoon.
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e The industry has taken up area specific plantation program to enhance the

recharge measures.

Artificial recharge has been installed within the Plant premises. Rainwater harvesting

practices through roof-top is being/shall be carried out. Therefore, the plant has been

implementing the groundwater recharge measures by constructing the structures.

6.5 GROUND WATER RESOURCES

Groundwater Resources of an area can be distinguished under two categories-

1. Dynamic Ground Water Resources
2. Static Ground Water Resources

DYNAMIC GROUNDWATER RESOURCES

Dynamic groundwater is that amount of water, which is found in the natural zone of

fluctuation in an aquifer due to ground water recharge. Total Ground water Recharge (R:) of

the area can be estimated by assessing the various component of the following equation.

Equation:Rt = Rr + Rs+ Ri + Sr +Rc

where:

Rr= Recharge from Rainfall

Rs = Recharge from irrigation due to surface water
Ri = Recharge from irrigation due to groundwater
Sr = Recharge through surface water bodies

Rc = Recharge to confined aquifer

Static Ground Water Resource of Gautam Buddh Nagar (U.P)
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Source: Uttar Pradesh Ground Water Department
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6.6 RECOMMENDATIONS AND SUGGESTION

e Awareness program about the conservation of ground water has been done
by industry periodically. Details of the same attached as Annexure-Ii

e In order to arrest the declining trends of water levels in the block, the
rooftop rainwater harvesting technology has been adopted by industry
along with constructions of Rain water harvesting pits. Where water gets
accumulated during rainy season. This is helping in enhancing the recharge
to ground water reservoir.

e The crops consuming less quantity of water may be grown in place of crops
requiring more water in the over-exploited block.

e The abandoned dug wells may be cleaned and should be used for
recharging the ground water by utilizing the surface monsoon runoff.

e Cyclic use of canal water and poor-quality groundwater.

e The water level monitoring network needs to be increased in the block.
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CHAPTER-7

WATER TREATMENT & ITS UTILIZATION

7.1 ADEQUATE METHODS OF WASTE WATER TREATMENT

Our ground water and surface water supplies are at risk of overuse in many areas. The

demand can be greater than the amount supplied by rain and snowmelt. Water

conservation, wastewater recycling, and reuse is becoming more important due to increases

in:

++ Demand on potable water resources.

+* Cost of treating wastewater.

+» Regulations requiring greater flows for streams and rivers, which reduces
irrigation sources.

+» Demand for sustainable building options.

Effluent Treatment Plant is a plant or installation setup that is used to purify contaminated

substances. These substances may be solid, liquid and semi-solids. Effluent treatment is one

of the treatments that a waste treatment plant works on in the oil and gas industry and in

other manufacturing industries. The general benefits of ETP are as follows:

% ETP is proven technology which offers reliable performance at all-time

%+ Effluent treatment plant preserve natural environment against pollution

» ETP meet the standards for emission of pollutants set by the Government &
avoid heavy penalty

+» Simple and easy installation, low operation and maintenance of plant

% Installation of Effluent treatment plant reduces risk to public health and the
environment

In an Effluent treatment plant, waste or contaminated substances are treated with various

means and produce purified substances that are safe and reusable in the process or

discharge to the environment. Without the correct treatment plant, an industry can suffer

from scale formation, corrosion, fouling in the cooling system, and it may be a source for
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harmful bacteria. The proper conditioning of water can increase efficiency, span plant life

and plant safety.

The treatment of water varies from different processes and technologies that the

companies adopt. The treatment is carried out as follows:

R/
L4

7
L X4

7
L X4

Preliminary Treatment: The wastewater is passed through a bar screen chamber

where the floating particles are filtered out. The water is then collected in the
collection tank.

Aeration: The water collected is aerated by blowing air through air blower for a
day. The water is transferred to the neutralization tank, after the aeration
process.

Neutralization: The pH of wastewater in the neutralization tank is adjusted

between 6-7.

Flocculation and Coagulation: The flocculating agent is added to the effluent i.e.

alum that is widely used, to flocculate the suspended material. Polyelectrolyte
solution is also added to coagulate the flock of the suspended materials in the
form of sludge at the bottom of the tank. The concentration of the solution
depends upon the suspended material in the effluent. The effluent is further
transferred to the bioreactor tank.

Biological Degradation: In the bioreactor tank, the nutrients are added for the

proper growth of bacteria that degrade the organic matter of the effluent. The
sludge is segregated from the settling tank and the water is filtered through
activated carbon filter.

Filtration: The treated effluent is passed through the activated carbon filter to

remove colouring material.

7.2 DETAILS DESCRIPTION OF CAPACITY AND ETP WITHIN THE PLANT:

For the operation of the plant, Annual Ground Water requirement of industry is 307980

KL/Year. 3 applications have been applied for each borewells on UPGWD portal for the

Permission of the NOC with application no. GTBNO121NIN0067, GTBNO0221NIN0122,

GTBNO0221NIN0123. NOC of the all borewells are also has been granted with NOC No.

NOC034614, NOC039693 and NOC035952 which is valid up to 2" January 2025.

¥
/Il TRUE COPY ///




o/o

Recycling of process water, reuse of treated wastewater and rainwater harvesting are the
important measures of reducing/saving groundwater and conservation on the premises.
Varun beverages have commissioned state-of-the-art technology to use water efficiently

and are equipped with recovery and reuse arrangements.

Plant has installed one ETP for all the waste water generated in the plant. The treated water
of ETP is used for gardening purpose only. and rest of the amount will be drained out.
Permission of the drain has been taken from pollution control board and attached as
Annexure-I. Image and Layout of installed ETP at plant are shown in below figures:

Vi Bveiags L, Sooagan A (e s
e e A e s e A

|
%
I &
j. :
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T ]
o |

FIGURE 7.1: ETP LAYOUT DIAGRAM

IMPLEMENTED WATER CONSERVATION MEASURES:
Water saving initiatives:

VBL is taking several steps for water saving initiatives by adopting the modern water saving
technologies in the industrial campus.
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1. Hot Water Recovery Syrup Room: Plant does have Hot water recovery while syrup
making. Plant use treated water in three stages PHE in stage one and collect all the
hot treated water in to hot water recovery tank. The same water is being utilized for

making raw syrup of next batch.

2. CIP Water Recovery: Plant has installed CIP recovery system; first cycle water was

drained and last cycle water is collected in CIP recovery tank.
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3. Carbonated Soft Drink PET Bottle is recovered to Raw Water Storage Tank: Treated
Water used for rinse of PET Bottle in the Carbonated Soft Drink Plant all 3 Lines is
collected in the tanks and pumped to the raw water storage tanks through dedicated

pipeline.

7.3 RAIN WATER HARVESTING PROPOSAL

RAIN WATER HARVESTING

Varun Beverages has implemented various measures to reduce water consumption in
industrial premises and surrounding areas. In continuation of this Varun Beverages has
made 2 nos. of rainwater harvesting pits for ground water recharge and adopted ponds
outside the industrial premises. Rainwater harvesting is the accumulation and deposition of
rainwater for reuse on-site, rather than allowing it to runoff. Rainwater can be
collected from surface runoffs or roofs, and in many places the water collected is redirected
to a deep pit (well, shaft, or borehole), a reservoir with percolation, or collected from dew

or fog with nets or other tools.
Design parameters of Rain Water Recharge Structure:

Three most important components, which need to be evaluated for designing a rainwater

harvesting structure, are

e Hydrogeology of the area including nature and extent of aquifer, soil cover, topography,

depth to water table and quality of ground water.
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e Area contributing to runoff i.e., total area and land use pattern, whether industrial,
residential or green belts and general built-up pattern of the area.

e Hydro meteorological characters viz. rainfall duration, general pattern of intensity of
rainfall.

Based on the Runoff Coefficient the water harvesting potential of a site could be estimated

using the formula given below:

Water harvesting potential in m3/year = Annual Rainfall (m) x Area of catchment (m?) x

Runoff coefficient

1. Recharge by Percolation Ponds:

Total 13 Numbers of ponds have been managed and adopted by the Varun Beverages.
Cleaning of the ponds have been done on periodic basis. Shafts are installed for the

increase in the percolation rate of the recharge.
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Table-7.1

Ground water recharge by percolation ponds.

or7

Rech
. Area (in Average Depth | Volume of Water | Water Recharge Nos. of filling of c-ec a.rge
Village . . Capacity (in cu.m.
hectare) (m) (in cu.m) Ratio Pond

/ year)

Chithera 2.834 3 85020 51% 1 43360

Bhola Rawal 7.537 3 226110 65% 3 440915

Rajatpur 5.096 3 152880 51% 1 77969

Azayabpur 1.143 3 34290 51% 1 17488

Maycha 4.110 3 123300 51% 1 62883

Total 642614

As per above calculation total 642614 m? of water is being recharged through the ponds. Ponds have been adopted by industry for below mentioned

purposes,

1. Pond has been maintained and uses for the storing of the rain water and recharge of the ground water.

2. Collected water in the ponds is being utilized by villagers for their allied activities as and when required,

3. Some time it will be utilized for watering the greenbelt area.
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2. Recharge by RWH Pits:

Table-7.2

Recharge by RWH Pits

S. No. Details Values
Area Details:
1. | Roof top Area (m?) 16422
2 Road and Paved Area (m?) 3990
3. | Open Land Area (m?) 5558
4. | Green Belt Area (m?) 10490
Total Area (m?) 36460
Rainfall data:
1. | Average Annual rainfall (m) 0.700
Runoff coefficients:
1. | Runoff coefficient for roof top 0.80-0.90 0.85
2. | Runoff coefficient for Road & paved area 0.60-0.65 0.65
3. | Runoff coefficient for open land 0.15-0.25 0.20
4. | Runoff coefficient for green belt land 0.10-0.20 0.20
Water Quantity of Runoff Water
::. Details Area (m?) Ra?r:‘fr;:a(lm) Run-off coeff. (n;r: ;aeernnnoufrfn)
1 Roof top Area 16422 0.7 0.85 9771.09
2 Road and Paved 3990 0.7 0.65 1815.45
Area
3 Open Land Area 5558 0.7 0.2 778.12
4 Green Belt Area 10490 0.7 0.2 1468.6
Total Runoff water quantity/annum (m3/year) 13833.26

Total 2 Nos. of Rain Water harvesting pits have been already constructed in industrial

premises for the recharge of the 13833.06m3 of the Rain water collected.
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Total Recharge done by Industry:

o/Y

1. Recharge by Percolation Ponds: 642614
2. Recharge by RWH Pits 13833.26
Total | 656447.3

Conclusion:

1. Varun beverages recharges the tune of 656447.3 m3 of annually collected rainfall.

2. Effectiveness of the recharge system has been visible in the plant premises.

3. Result of the recharge is that the ground water level is in rising trend in our and

around the project location.

List of Rain water harvesting ponds adopted in nearby villages

Maycha

Bhola Rawal 33 4654
34 1.707

44 a.247

194 1.783

Rajatpur 186 2.2314
201 0.999

Azayabpur 155 1.743=
o914 4.110
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WATER CONSERVATION OPPURTUNITIES

Best management practices (BMPs) are a set of hands-on recommendations that help to

identify opportunities and implement programs to save water in the plant. BMPs are

developed for the various water-use categories in the office buildings and for monitoring

and operational procedures. They are grouped according to indoor water use, outdoor

water use, and monitoring and operational procedures. We can tailor water-saving program

by using part or all the BMPs depending on budget and environmental requirements. Tips

and information are provided on water-saving amounts and cost recovery to help in

prioritizing measures and make the most knock for buck.

SUMMARY AND CONCLUSION

Annual Ground Water requirement of industry is 307980 KL/Year fresh water. 3
applications have been applied for each borewells on UPGWD portal for the
Permission of the NOC with application no. GTBNO121NIN0067, GTBN0221NIN0122,
GTBNO0221NIN0123. NOC of the all borewells are also has been granted with NOC
No. NOC034614, NOC039693 and NOC035952 which is valid up to 2" January 2025.

The climate of the district is sub-humid and characterized by hot summer and

bracing cold season.

Gautam Budh Nagar district, a part of Ganga-Yamuna Doab in the vicinity of River
Yamuna, forms almost a monotonous plain with occurrence of sand dunes, sandy

ridges, ravenous tracts and depressions close to the river system of Yamuna.

District of Gautam Budh Nagar is drained by river Yamuna and its tributaries namely-
Hindon River and Bhuriyanadi. All these drainage ways flow in a southerly or
southeasterly course. These streams generally follow a meandering course through a
narrow flood plain.

No Ramsar site present in the Gautam Buddh Nagar District.

Surajpur wetland present at 2.00 km North from the industrial premises.

No direct or indirect effect has been reported on Surajpur wetland due to ground

water abstraction of the plant due to distant apart.
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Due to rapid urbanization and the rapid industrialization of the GautmBuddh Nagar
there is short effect on the Surajpur wetland.

The thick unconsolidated sediments occur up to the explored depth of 352.0m in the
area. Ground water occur under Phreatic conditions in shallow aquifers down to the
depth of 100 mbgl, in intermediate and deeper aquifers it occurs under confined to
semi-confined conditions.

A detailed groundwater level monitoring has been carried during whole year for
existing open 3 wells.

The Physico-chemical quality of groundwater was compared with drinking water
standard (IS: 10500- 2012).

Extra draft of groundwater was found to have several socio-economic and ecological
consequences. Water development decisions in the State and elsewhere in the
country are primarily guided by economic objectives and criteria, which promote
only those investments that are capable of giving higher direct economic returns in
the water sector. As this is an existing plant therefore following mitigation measures
has been adopted

The Plant proponent has installed artificial recharge through rooftop area for better
percolation of rain water.

The design and construction have been done after detailed engineering in case of
requirement of recharge structure development.

The Plant has proper de-silting and cleaning of adopted ponds periodically prior to
monsoon.

The industry has taken up area specific plantation program inside and outside both
to enhance the recharge measures.

Industry also doing pond development work on periodic basis or as and when
required.

Present status and extraction of ground water in the project premises would not
dffect the potential and depletion of water level in surrounding areas due to
Industries as industrial area is not available in the 5 km Buffer area of the project

and Rainwater harvesting measures has been taken for groundwater recharge.

¥
/Il TRUE COPY ///




(0]e 74

Annexure-1
WATER CONSENT

.
W UTTAR FRADESH FOLLUTION CONTROL BOARD
H:‘ Bulding. No TC-12V Vibhuoti Ehand, Comil Magar, Luclkmow-226010
5 Phowe:0512-2720828,2TH0E3], Fax-0522-27 00764, Email: infomnppcbocom, Website: wwrw. uppch.com
CONSENT ORDER
EefNo. - Deated ; 0L 2021
1102 T UPPCE Greater Noid s UFPCEE O CTO
water/ CGEEATER NOIDAZ (I}
Ta

Shri PATINDER. JEET SIMGH BAGGA

A's WARUN BEVEFAGES LIMITED

Vanm Beverages Limited Plot MNo. 2E, Uldyog Eendra Ecotech I, Greater Booda -
201308 GAUTAM BUDH MAGAR 201306

GEEATEFR. NOIDA

Sub :  Comsent under Section 2526 of The Water (Prevention and conirol of Pollotion) Act, 1974
{as amended) for discharge of efflnent to M's. VAETN BEEVERAGES LIMITED

Eeference Application Mo 10053043 Drated -01/03/2021

1 For disposal of effluent meo water body or dramn or land umder The Water (Frevenfnion and contmol of
Pollution) Act, 1974 as amended (here in after referred as the act ) Ms. VAR BEVERAGES
ILIMITED iz hereby suthorzed by the board for discharge of their indnstmial affluent zeneratad
thromgh ETF for DTigation'Tiver uzh dram and disposal of domestic effluent throngh epric
tant/sodk pit subject o general and speciz] conditions mentioned in the annesmrs | in refrance o ther
foresaid apphication .

This consent 15 valid fior the penod fom 01012021 1o 311272022 |

In spite of the conditions and provisions mentionsd in this consent ordsr UP Pollution Control Boand
Teserves Ifs right and powess to reconsider’amend amy or all conditions under sacmom 27(2) of the
Water (Previntion and Comrot of Pollution) Act, 1874 a5 amended .

This consent 1= bame ianed with the pernusgoen of competent suthonity .

Lid Ied

VIVEK 38z

R ASmaT
For and on behalf of U F. Pollotion Control Board

CED-1

Enclosed : As above

{condifion of consent):

Copyto:  Regional Officer, UPPCB, Greater Noida. :’D“’E“EEF
CEQ-1

¥
Il TRUE COPY /Il




(0} 161

TP POLLUTION CONTROL BOARD, TTCEMNOW

Anmerure to Consent izsned o Al VARTUN BEVERAGES LINMITED vide

Consent Order Mo, 10138043/ Water Drated - 01032021

[
I

[FH]
h

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Carbonsted non carbonated
beverages- 21064 MT Afonth .

The quantity of maxinmm daily effluent discharze should not be more than the following :

Effluent Discharge Details
5 No Eind of Effulant Mazimum daily Treatment facility and
discharge K1 day dizcharge point
1 Diomestic 10 KLD Septic Tank
2 Industrial AEB KLD ETP

Arrangement should be made for collection of water nsed in process and domestic effluent
separately m closed water supply system The freated domestc and indusimial effluent if discharged
ouiside the premuses, if mests at the end of final discharge poinf, armranzement should be mads for
measurement of efflnent and for collecting its sample. Except the efilment informed in the
application for consent oo other effluent shonld snter m the said armaneements for collection of
afftnent. It chould also be snomed that domestic effinent should not be discharged I storm water
draim .

4Ha) The domestic efftnent should be treated in Teatment plant so that the should be in conformity with

). The mdunsirial efnent should be weated in reament plant so that the reated afiluent shonld be

Ln
v

the following norms dated weated affhient .

Domestic Effolant
SNo Parameter Standard
1 Total Suspended Solids Az par EP Act 1886
2 BOD A= per EP Act 18846
3 CoD Az per EF Act 18846
4 Qil & Greass Az per EF Act 18846
5 Quantity of Discharge 10 FLD

confrmity with the following norms. -

Indusirial Effulant
SNo Parameter Standard
1 Total Suspended Solids Az per EFP Act 18845
2 BOD Az per EF Act 18846
3 CoD A= per EP Act 18846
4 Qil & Greass Az per EF Act 18846
5 Cuantity of Discharge HE68 KLD

Effluent pensrated in all the proceszes, bleed water, cooling efhuent and the efment generated Som
washing of floor and equipments eic shonld be meated before its disposal with treated indnsiral
affluent so that it should be according to the norms prescribed under The Environment (Protection)
At 1986 or otherwize mandatory

The other polbntant for which nomms have not besn prescribed, the same should not be more than the
norms prescribed for the water used in mamuifachuring process of the industry .

The method for collecting mdnsirial and domestic effluent amd its analysis should be as per legal
Indian standards and itz subsequent amendments/standards prescribed under The Enviromoment
(Protection) Act, 1986
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The weated domestic and mdnsirial efloent be mixed (a5 per the provisions of Condition Mo, 2) and
i of on one disposal point. This common afhoent dis; poins should heve arrangement for

flow meter V' Motch for measuring effluent and s log book be maintaimed .

The Unit will fle the renswal application at least 2 months prior 1o the expiry of this Order.

Spedfic Conditions:
1- This consent is valid only for products and quansity menticned above. Industry shall olbtain prior

approval before making any modification in prodnc‘process /fiel’ Plan: machinery failing which
comzent would be deemed void.

2~ The Unit shall conply with various provisions of Ar (Prevention and Conool of Polbotion) Ac

1981 as smended Water (Prevention snd Coniroel of Pollution) Act 1974 as amended and all other

applicable mles notifed under E P, Act 1986,

3-  The Unit shall dispose the hazardons waste throngh sothorized recyclers TSDF and contply with

the provisions of Hazardons and Cither Wastes (Manazement and Trans-boundsry bloverment

Amendment Fules, 20146 as amendad.

4 The Unit shonld be operated in such 3 way so that there is no adverse impact oo public and

EM7ITOnmens

5~  The Unit shall sobomi quarterty monitoringe reports of reated efluent from a certified / approved

laboratory under E P Act 1986

6 The Unit will ensure the contimnens snd uninternopted data supply from the OCEEMS to the

CPCH server. The umit shall maintam soict supervision on fincneations in operating paramsiers with

Tespect to each treatmens unit of the Efffwent treatment plamnt.

7-  The mdusiry should ensure the operation of the ETP i such 3 manner that it confirm the

standards lay down under the E.P. Bules 1986

8 The rested effinent chall be allowed fo be discharged i the ambient smrironmen: only after

exhsusting opiions for reuse in industrial process) DTigation m order o mnimize Teshwater usage.

9 Elecironmgnetic Flow meter 0 be nstalled in all water abstraction ponts and usage of fresh water

1o e miminyized

13- The industry will have to ensure permission from the CGWATPGWIY for zround water

extraction and it will be the responsibility of the imdustry to comply with the various conditions of

the permuizzion faken

11- The indusiry shall submit the point wise complisnce repornt of the conditions mposed in the CTO

issued by the Board for year 2020 and sudited balance shest for the current year snd the detsils of

fzes deposited during last three years within 3 month otherwise this CTO may be revoked.

12- Ifthe CPCE or UPPCE ismnes the Closure order against the industry this consent order stamds

EI-? m%ﬂlﬁyﬂiummwﬂmmmmvﬁpﬂmhm.l#nf

14-  The Industry shall abide by orders  directions jssued by Hon'ble 5 Hon'ble High

Ciourt, Hon'ble Matonal Green Tribumal Cendral Polhation C 1B UPPnI]lmuCum:ml

Board for protection and safegnard of environment from time to time.

15- The Unit shall develop proper zreen beli and ram water harvesting system as per guidelines. For

green belt at least & fieet height plants should be planted which shall be propesty protected as proper

and mamenvering arransements shall be made. For the deve it of the belt the

lines issued vide Board office order mo. H10405/22002018/02 Dr. 16-02-20138 be

cormplied.

16. The validiry of this CTiC shall be mbject to the final orders of Hon'ble NGT m OA no. $82020

Sushil Bhart Vs Moon Beverapes Lirmited & Ors..

Izswed with the permission of competent anthority . VIVEK =2

ROY =
For and on behalf of U F. Pollotion Conirol Board .

CED-1
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Annexure-Il
TREE PLANTATION

TREE PLANTATION

VBL, Greater Noida organised a tree plantation activity on the 27 of August, 2018 in nearby village
Bhola Rawal. VBL involved school students and local villagers in the activity to spread awareness
towards environment.

The celebration started with the special assembly. The Chief Guest addressed the students and shared
his valuable thoughts with them.

The ceremony was concduded with the plantation of saplings by the guests and the principal, Mr.
Sunder Singh. The students of classes 8-12 also planted saplings and resolved to take care of the trees
and the mother planet. They aiso shared the name of their plants and their benefits with the chief
guest.

The chief guest and Principal were honoured by VBL by presenting tokens of gratitude and
remembrance.

Approximately, 1000 plants were planted by V2L on different occasion in the year 2018.
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Annexure-lll
AWARENESS ACTIVITIES

AWARENESS SESSION ON WATER CONSERVATION

The Swachh Bharat Mission for cleaning of water bodies and awareness for water conservation
and water pollution was observed on 17" May 2018 by VBL at B. B. School at village Bhola Rawal.
In this regard, the various activities were identified for marking the event successful and worth
for the environment and community. Bhola Rawal Village was identified for execution of cleaning

of ponds, tree plantation and making villagers and school children aware about water
conservation and water pollution. A meeting with all Gram Pradhan was done and locations for

awareness sessions were identified as pre execution work.

Awareness sessions were organized in Bhola Rawal along with school children and villagers.
Villager’s response after session was overwhelming and they appreciated the efforts made by the

VBL team. Total five number of ponds were cleaned
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Annexure-1V
POND DEVELOPMENT ACTIVITIES

Rain Water Harvesting Pits development — After construction

Cleaning of Pond — Work in progress
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Pond after completion of cleaning work
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Annexure-R3/33Colly) 689

4.0 - Adoption of latest technology to reduce water consumption and to
reduce dependency on ground water resources.

4.1 Hot Water Recovery Syrup Room

Plant do have Hot water recovery while syrup making. Plant use treated water in three stage PHE in
stage one and collect all the hot treated water in to hot water recovery tank. The same water is being
utilized for making raw syrup of next batch.

Figure 1: Hot Water recovery

4.2 CIP Water recovery

Plant has installed CIP recovery system, first cycle water was drained and last cycle water is collected in
CIP recovery tank as shown image below.
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Figure 1 :Last Stage CIP water collect tank

4.3 Carbonated Soft Drink PET Lines - Rinser water is recovered to Raw

Water Storage Tank

Treated Water used for rinse of PET Bottle in the Carbonated Soft Drink Plant all 3 Lines is collected in
the tanks and pumped to the raw water storage tanks through dedicated pipeline.

Figure 32: Recovery Tank at the Carbonated Soft Drink PET Bottle Line
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4.4 Back Wash Recovery of Pretreatment PSF and ACF in to raw water tank.

VBL GN2 plant drain initial muddy water in to ETP drain and all the fresh water during backwash and
rinsing is being recovered again in raw water storage tank.

Figure 43: Recovery Tank at the Carbonated Soft Drink PET Bottle Line
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Annexure-R3/3@Colly)
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Annexure-R3/3 695

OCEMS REPORT final ph

05-02-2020 05:51 Valid 7.77545 pH Valid 15.5088 °C
05-02-2020 05:41 Valid 7.77875 pH Valid 15.5319 °C
05-02-2020 05:31 Valid 7.7742 pH Valid 15.5603 °C
05-02-2020 05:21 Valid 7.77189 pH Valid 15.5874 °C
05-02-2020 05:11 Valid 7.77403 pH Valid 15.62 °C
05-02-2020 05:01 Valid 7.77396 pH Valid 15.6512 °C
05-02-2020 04:51 Valid 7.77834 pH Valid 15.6838 °C
05-02-2020 04:41 Valid 7.7738 pH Valid 15.7095 °C
05-02-2020 04:31 Valid 7.77036 pH Valid 15.7394 °C
05-02-2020 04:21 Valid 7.77475 pH Valid 15.7706 °C
05-02-2020 04:11 Valid 7.76573 pH Valid 15.8018 °C
05-02-2020 04:01 Valid 7.76901 pH Valid 15.8289 °C
05-02-2020 03:51 Valid 7.7678 pH Valid 15.8615 °C
05-02-2020 03:41 Valid 7.77331 pH Valid 15.89 °C
05-02-2020 03:31 Valid 7.771 pH Valid 15.9185 °C
05-02-2020 03:21 Valid 7.76758 pH Valid 15.947 °C
05-02-2020 03:11 Valid 7.76413 pH Valid 15.9823 °C
05-02-2020 03:01 Valid 7.76518 pH Valid 16.0095 °C
05-02-2020 02:51 Valid 7.7651 pH Valid 16.0393 °C
05-02-2020 02:41 Valid 7.76724 pH Valid 16.0733 °C
05-02-2020 02:31 Valid 7.76604 pH Valid 16.1031 °C
05-02-2020 02:21 Valid 7.76708 pH Valid 16.1357 °C
05-02-2020 02:11 Valid 7.76811 pH Valid 16.1656 °C
05-02-2020 02:01 Valid 7.76579 pH Valid 16.1982 °C
05-02-2020 01:51 Valid 7.76461 pH Valid 16.2254 °C
05-02-2020 01:41 Valid 7.76118 pH Valid 16.2552 °C
05-02-2020 01:31 Valid 7.75998 pH Valid 16.2865 °C
05-02-2020 01:21 Valid 7.76326 pH Valid 16.3123 °C
05-02-2020 01:11 Valid 7.76206 pH Valid 16.3422 °C
05-02-2020 01:01 Valid 7.75754 pH Valid 16.3667 °C
05-02-2020 00:51 Valid 7.75859 pH Valid 16.3925 °C
05-02-2020 00:41 Valid 7.75964 pH Valid 16.4156 °C
05-02-2020 00:31 Valid 7.7607 pH Valid 16.436 °C
05-02-2020 00:21 Valid 7.76066 pH Valid 16.4537 °C
05-02-2020 00:11 Valid 7.75838 pH Valid 16.47 °C
05-02-2020 00:01 Valid 7.76169 pH Valid 16.4836 °C
04-02-2020 23:51 Valid 7.76165 pH Valid 16.4999 °C
04-02-2020 23:41 Valid 7.76162 pH Valid 16.5121 °C
04-02-2020 23:31 Valid 7.76159 pH Valid 16.5244 °C
04-02-2020 23:21 Valid 7.76044 pH Valid 16.5366 °C
04-02-2020 23:11 Valid 7.75929 pH Valid 16.5475 °C
04-02-2020 23:01 Valid 7.76372 pH Valid 16.5597 °C
04-02-2020 22:51 Valid 7.76147 pH Valid 16.5692 °C
04-02-2020 22:41 Valid 7.76032 pH Valid 16.5801 °C
04-02-2020 22:31 Valid 7.7603 pH Valid 16.5883 °C
04-02-2020 22:21 Valid 7.76028 pH Valid 16.5978 °C
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04-02-2020 22:11
04-02-2020 22:01
04-02-2020 21:51
04-02-2020 21:41
04-02-2020 21:31
04-02-2020 21:21
04-02-2020 21:11
04-02-2020 21:01
04-02-2020 20:51
04-02-2020 20:41
04-02-2020 20:31
04-02-2020 20:21
04-02-2020 20:11
04-02-2020 20:01
04-02-2020 19:51
04-02-2020 19:41
04-02-2020 19:31
04-02-2020 19:21
04-02-2020 19:11
04-02-2020 19:01
04-02-2020 18:51
04-02-2020 18:41
04-02-2020 18:31
04-02-2020 18:21
04-02-2020 18:11
04-02-2020 18:01
04-02-2020 17:51
04-02-2020 17:41
04-02-2020 17:31
04-02-202017:21
04-02-2020 17:11
04-02-202017:01
04-02-2020 16:51
04-02-2020 16:41
04-02-2020 16:31
04-02-2020 16:21
04-02-2020 16:11
04-02-2020 16:01
04-02-2020 15:51
04-02-2020 15:41
04-02-2020 15:31
04-02-2020 15:21
04-02-2020 15:11
04-02-2020 15:01
04-02-2020 14:51
04-02-2020 14:41
04-02-2020 14:31
04-02-2020 14:21
04-02-2020 14:11
04-02-2020 14:01

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.75802
7.75687
7.75795
7.75792
7.76012
7.75786
7.76006
7.76004
7.76224
7.76109
7.76106
7.76104
7.75768
7.75431
7.75541
7.75651
7.75315
7.75091
7.74978
7.75646
7.75646
7.75757
7.75645
7.75645
7.75422
7.752
7.75424
7.75538
7.7554
7.75431
7.75659
7.75887
7.76118
7.76016
7.76028
7.76152
7.76276
7.7629
7.76191
7.76317
7.76335
7.76576
7.76596
7.76727
7.76636
7.76879
7.77124
7.76923
7.77055
7.77188

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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16.61
16.6223
16.6345
16.6481
16.6576
16.6685
16.6794
16.6902
16.7011

16.712
16.7215
16.731
16.7406
16.7474
16.7542
16.761
16.7664
16.7719
16.776
16.7787

16.78
16.7814
16.7828
16.7828
16.7841

16.78

16.776
16.7678
16.7596
16.7474

16.731
16.7093
16.6794
16.6413
16.5978
16.5502
16.5013
16.4496

16.402
16.3449
16.2784
16.2091
16.1357

16.061
15.9836
15.9104
15.8303
15.7489
15.6702
15.5888

696



04-02-2020 13:51
04-02-2020 13:41
04-02-2020 13:31
04-02-2020 13:21
04-02-2020 13:11
04-02-2020 13:01
04-02-2020 12:51
04-02-2020 12:41
04-02-2020 12:31
04-02-2020 12:21
04-02-2020 12:11
04-02-2020 12:01
04-02-2020 11:51
04-02-2020 11:41
04-02-2020 11:31
04-02-2020 11:21
04-02-2020 11:11
04-02-2020 11:01
04-02-2020 10:51
04-02-2020 10:41
04-02-2020 10:31
04-02-2020 10:21
04-02-2020 10:11
04-02-2020 10:01
04-02-2020 09:51
04-02-2020 09:41
04-02-2020 09:31
04-02-2020 09:21
04-02-2020 09:11
04-02-2020 09:01
04-02-2020 08:51
04-02-2020 08:41
04-02-2020 08:31
04-02-2020 08:21
04-02-2020 08:11
04-02-2020 08:01
04-02-2020 07:51
04-02-2020 07:41
04-02-2020 07:31
04-02-2020 07:21
04-02-2020 07:11
04-02-2020 07:01
04-02-2020 06:51
04-02-2020 06:41
04-02-2020 06:31
04-02-2020 06:21
04-02-2020 06:11
04-02-2020 06:01
04-02-2020 05:51
04-02-2020 05:41

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.77547
7.77905
7.77703
7.77611
7.7763
7.77647
7.77775
7.7779
7.78029
7.78377
7.78837
7.78622
7.78296
7.78193
7.78089
7.77985
7.7788
7.77887
7.77554
7.77331
7.77557
7.77783
7.77896
7.78345
7.78234
7.78346
7.78009
7.78231
7.77778
7.78
7.77771
7.77882
7.78324
7.78094
7.78425
7.78079
7.7796
7.77618
7.78056
7.77934
7.77816
7.78142
7.77795
7.78124
7.77782
7.77884
7.77089
7.7798
7.77184
7.76951

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

4
Il TRUE COPY //I

15.5047
15.422
15.3407
15.2648
15.1956
15.132
15.0737
15.0154
14.9626
14.9192
14.8786
14.842
14.8054
14.7716
14.7404
14.7106
14.6849
14.6591
14.6443
14.6375
14.6321
14.628
14.6253
14.6226
14.6212
14.6212
14.6212
14.6307
14.6443
14.6551
14.67
14.6781
14.7011
14.7214
14.7404
14.777
14.8041
14.8244
14.861
14.8989
14.9219
14.9598
14.9991
15.0262
15.0452
15.0845
15.1225
15.1441
15.1862
15.2214

°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
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04-02-2020 05:31
04-02-2020 05:21
04-02-2020 05:11
04-02-2020 05:01
04-02-2020 04:51
04-02-2020 04:41
04-02-2020 04:31
04-02-2020 04:21
04-02-2020 04:11
04-02-2020 04:01
04-02-2020 03:51
04-02-2020 03:41
04-02-2020 03:31
04-02-2020 03:21
04-02-2020 03:11
04-02-2020 03:01
04-02-2020 02:51
04-02-2020 02:41
04-02-2020 02:31
04-02-2020 02:21
04-02-2020 02:11
04-02-2020 02:01
04-02-2020 01:51
04-02-2020 01:41
04-02-2020 01:31
04-02-2020 01:21
04-02-2020 01:11
04-02-2020 01:01
04-02-2020 00:51
04-02-2020 00:41
04-02-2020 00:31
04-02-2020 00:21
04-02-2020 00:11
04-02-2020 00:01
03-02-2020 23:51
03-02-2020 23:41
03-02-2020 23:31
03-02-2020 23:21
03-02-2020 23:11
03-02-2020 23:01
03-02-2020 22:51
03-02-2020 22:41
03-02-2020 22:31
03-02-2020 22:21
03-02-2020 22:11
03-02-2020 22:01
03-02-2020 21:51
03-02-2020 21:41
03-02-2020 21:31
03-02-2020 21:21

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.7694
7.7693
7.7681
7.76802
7.77016
7.76895
7.76886
7.76653
7.76755
7.77082
7.7662
7.76502
7.76154
7.76372
7.76585
7.76128
7.76231
7.7611
7.761
7.76091
7.76191
7.76182
7.76062
7.75939
7.76041
7.7592
7.76022
7.75903
7.76007
7.75775
7.75657
7.75761
7.75419
7.75636
7.75853
7.75623
7.75507
7.75278
7.75273
7.75491
7.75375
7.75258
7.7492
7.75027
7.75469
7.75577
7.75462
7.75347
7.75343
7.7534

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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15.2607
15.2973
15.3298
15.3583
15.3949
15.4301
15.4641

15.498
15.5359
15.5698
15.6214
15.6471
15.6933

15.715
15.7557
15.7936
15.8235
15.8615
15.8995
15.9334
15.9755
16.0095
16.0434
16.0841
16.1222
16.1575
16.1942

16.224
16.2539
16.2838

16.311
16.3409
16.3653
16.3898
16.4156
16.4387
16.4591
16.4795
16.4985
16.5203
16.5379

16.557
16.5706
16.5869
16.6019
16.6154
16.6317
16.6454
16.6576
16.6712
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03-02-2020 21:11
03-02-2020 21:01
03-02-2020 20:51
03-02-2020 20:41
03-02-2020 20:31
03-02-2020 20:21
03-02-2020 20:11
03-02-2020 20:01
03-02-2020 19:51
03-02-2020 19:41
03-02-2020 19:31
03-02-2020 19:21
03-02-2020 19:11
03-02-2020 19:01
03-02-2020 18:51
03-02-2020 18:41
03-02-2020 18:31
03-02-2020 18:21
03-02-2020 18:11
03-02-2020 18:01
03-02-2020 17:51
03-02-2020 17:41
03-02-2020 17:31
03-02-202017:21
03-02-2020 17:11
03-02-202017:01
03-02-2020 16:51
03-02-2020 16:41
03-02-2020 16:31
03-02-2020 16:21
03-02-2020 16:11
03-02-2020 16:01
03-02-2020 15:51
03-02-2020 15:41
03-02-2020 15:31
03-02-2020 15:21
03-02-2020 15:11
03-02-2020 15:01
03-02-2020 14:51
03-02-2020 14:41
03-02-2020 14:31
03-02-2020 14:21
03-02-2020 14:11
03-02-2020 14:01
03-02-2020 13:51
03-02-2020 13:41
03-02-2020 13:31
03-02-2020 13:21
03-02-2020 13:11
03-02-2020 13:01

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.75448
7.75445
7.75442
7.75328
7.75214
7.751
7.7521
7.75319
7.75316
7.75203
7.75201
7.74976
7.74863
7.74862
7.7475
7.74971
7.74971
7.74748
7.74971
7.7486
7.74861
7.75086
7.75088
7.75202
7.75095
7.75102
7.75112
7.75346
7.75359
7.75595
7.7561
7.75624
7.75525
7.75092
7.75444
7.7535
7.75927
7.76059
7.7608
7.76213
7.76235
7.76258
7.76282
7.76306
7.76667
7.77253
7.77615
7.77638
7.77435
7.77344

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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16.6835
16.6971
16.7066
16.7161

16.727
16.7351
16.7433
16.7528
16.7624
16.7692

16.776
16.7841
16.7909
16.7964
16.7991
16.8032
16.8045
16.8045
16.8045
16.8018
16.7977
16.7923
16.7828
16.7705
16.7556
16.7297
16.6916
16.6481
16.5992
16.5461
16.4917
16.4373
16.3898
16.3381
16.2716
16.2037
16.1303
16.0529
15.9742
15.8927
15.8113
15.7231
15.6322
15.5414

15.445
15.3461
15.2485
15.1658
15.0872
15.0086

699



03-02-2020 12:51
03-02-2020 12:41
03-02-2020 12:31
03-02-2020 12:21
03-02-2020 12:11
03-02-2020 12:01
03-02-2020 11:51
03-02-2020 11:41
03-02-2020 11:31
03-02-2020 11:21
03-02-2020 11:11
03-02-2020 11:01
03-02-2020 10:51
03-02-2020 10:41
03-02-2020 10:31
03-02-2020 10:21
03-02-2020 10:11
03-02-2020 10:01
03-02-2020 09:51
03-02-2020 09:41
03-02-2020 09:31
03-02-2020 09:21
03-02-2020 09:11
03-02-2020 09:01
03-02-2020 08:51
03-02-2020 08:41
03-02-2020 08:31
03-02-2020 08:21
03-02-2020 08:11
03-02-2020 08:01
03-02-2020 07:51
03-02-2020 07:41
03-02-2020 07:31
03-02-2020 07:21
03-02-2020 07:11
03-02-2020 07:01
03-02-2020 06:51
03-02-2020 06:41
03-02-2020 06:31
03-02-2020 06:21
03-02-2020 06:11
03-02-2020 06:01
03-02-2020 05:51
03-02-2020 05:41
03-02-2020 05:31
03-02-2020 05:21
03-02-2020 05:11
03-02-2020 05:01
03-02-2020 04:51
03-02-2020 04:41

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.77474
7.77379
7.77621
7.77634
7.77985
7.77661
7.77448
7.77684
7.77919
7.77703
7.77262
7.76708
7.77051
7.77054
7.77393
7.77394
7.7717
7.7762
7.7762
7.77284
7.77395
7.77279
7.77725
7.77609
7.77157
7.77489
7.7726
7.77029
7.77584
7.77129
7.77458
7.77452
7.76995
7.77212
7.77205
7.77196
7.76515
7.77069
7.7706
7.77163
7.7682
7.76811
7.76467
7.77243
7.769
7.77
7.76993
7.76761
7.76416
7.76184

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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14.9395
14.8759
14.8136
14.7634

14.712
14.6646
14.6199
14.5793
14.5414
14.5061
14.4763
14.4506
14.4276
14.4141
14.4073
14.4032
14.4005
14.3978
14.3978
14.3951
14.4005
14.4141
14.4263
14.4398
14.4493
14.4682
14.4832
14.5075
14.5319
14.5535

14.582
14.6077
14.6348
14.6632
14.6917
14.7228
14.7526
14.7797
14.8108
14.8474
14.8705
14.9056
14.9328

14.968
14.9924
15.0357
15.0642
15.0926
15.1265

15.155

°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C

700



03-02-2020 04:31
03-02-2020 04:21
03-02-2020 04:11
03-02-2020 04:01
03-02-2020 03:51
03-02-2020 03:41
03-02-2020 03:31
03-02-2020 03:21
03-02-2020 03:11
03-02-2020 03:01
03-02-2020 02:51
03-02-2020 02:41
03-02-2020 02:31
03-02-2020 02:21
03-02-2020 02:11
03-02-2020 02:01
03-02-2020 01:51
03-02-2020 01:41
03-02-2020 01:31

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

7.76176
7.76056
7.76496
7.766
7.76703
7.76582
7.76685
7.7634
7.76333
7.76883
7.76425
7.7597
7.75959
7.76172
7.75943
7.75934
7.75701
7.75693
7.75905

pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH
pH

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

4
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15.1875
15.2146
15.2458

15.277
15.3122
15.3434
15.3786
15.4112
15.4397
15.4763
15.5128
15.5427
15.5847
15.6241
15.6471
15.6811
15.7163
15.7475
15.7882

°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C
°C

701



05-02-2020 02:41 Valid
05-02-2020 02:31 Valid
05-02-2020 02:21 Valid
05-02-2020 02:11 Valid
05-02-2020 02:01 Valid
05-02-2020 01:51 Valid
05-02-2020 01:41 Valid
05-02-2020 01:31 Valid
05-02-2020 01:21 Valid
05-02-2020 01:11 Valid
05-02-2020 01:01 Valid
05-02-2020 00:51 Valid
05-02-2020 00:41 Valid
05-02-2020 00:31 Valid
05-02-2020 00:21 Valid
05-02-2020 00:11 Valid
05-02-2020 00:01 Valid
04-02-2020 23:51 Valid
04-02-2020 23:41 Valid
04-02-2020 23:31 Valid
04-02-2020 23:21 Valid
04-02-2020 23:11 Valid
04-02-2020 23:01 Valid
04-02-2020 22:51 Valid
04-02-2020 22:41 Valid
04-02-2020 22:31 Valid
04-02-2020 22:21 Valid
04-02-2020 22:11 Valid
04-02-2020 22:01 Valid
04-02-2020 21:51 Valid
04-02-2020 21:41 Valid
04-02-2020 21:31 Valid
04-02-2020 21:21 Valid
04-02-2020 21:11 Valid
04-02-2020 21:01 Valid
04-02-2020 20:51 Valid
04-02-2020 20:41 Valid
04-02-2020 20:31 Valid
04-02-2020 20:21 Valid
04-02-2020 20:11 Valid
04-02-2020 20:01 Valid
04-02-2020 19:51 Valid
04-02-2020 19:41 Valid

6.36228 mg/I
6.35322 mg/I

6.2507 mg/I
6.29406 mg/I
6.30238 mg/I
6.29136 mg/I

6.3673 mg/I
6.35946 mg/I
6.26816 mg/I
6.15149 mg/I
6.14243 mg/I
6.19117 mg/I
6.32323 mg/I
6.40157 mg/I
6.25793 mg/I
6.31845 mg/I
6.16984 mg/I
6.15243 mg/I
6.09307 mg/I
6.36706 mg/I
6.33127 mg/I
6.13767 mg/I
6.30229 mg/I
6.15203 mg/I
6.12246 mg/I
6.24046 mg/I
6.31663 mg/I
6.28326 mg/I
6.24243 mg/
6.29305 mg/I
6.25469 mg/I
6.05908 mg/I
5.93969 mg/I
6.02284 mg/I
5.94413 mg/I
5.94826 mg/I
6.05183 mg/I
6.01541 mg/I
5.99943 mg/I
5.94218 mg/I
5.90764 mg/I
6.06002 mg/I
6.13804 mg/|

final TSS

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 19:31 Valid
04-02-2020 19:21 Valid
04-02-2020 19:11 Valid
04-02-2020 19:01 Valid
04-02-2020 18:51 Valid
04-02-2020 18:41 Valid
04-02-2020 18:31 Valid
04-02-2020 18:21 Valid
04-02-2020 18:11 Valid
04-02-2020 18:01 Valid
04-02-202017:51 Valid
04-02-2020 17:41 Valid
04-02-2020 17:31 Valid
04-02-2020 17:21 Valid
04-02-202017:11 Valid
04-02-2020 17:01 Valid
04-02-2020 16:51 Valid
04-02-2020 16:41 Valid
04-02-2020 16:31 Valid
04-02-2020 16:21 Valid
04-02-2020 16:11 Valid
04-02-2020 16:01 Valid
04-02-2020 15:51 Valid
04-02-2020 15:41 Valid
04-02-2020 15:31 Valid
04-02-2020 15:21 Valid
04-02-2020 15:11 Valid
04-02-2020 15:01 Valid
04-02-2020 14:51 Valid
04-02-2020 14:41 Valid
04-02-2020 14:31 Valid
04-02-2020 14:21 Valid
04-02-2020 14:11 Valid
04-02-2020 14:01 Valid
04-02-2020 13:51 Valid
04-02-2020 13:41 Valid
04-02-2020 13:31 Valid
04-02-2020 13:21 Valid
04-02-2020 13:11 Valid
04-02-2020 13:01 Valid
04-02-2020 12:51 Valid
04-02-2020 12:41 Valid
04-02-2020 12:31 Valid
04-02-2020 12:21 Valid
04-02-2020 12:11 Valid
04-02-2020 12:01 Valid
04-02-2020 11:51 Valid

5.99651 mg/|
5.97792 mg/I
6.04325 mg/|
5.89408 mg/I
6.15022 mg/!
6.53822 mg/I
6.66668 mg/!
6.82293 mg/I

6.7447 mg/l
6.78376 mg/I
6.81884 mg/|
6.72405 mg/|
6.79192 mg/|
6.90896 mg/I
6.83359 mg/|
6.82062 mg/I
6.76901 mg/|
6.92468 mg/I
6.89061 mg/!
6.78494 mg/I
6.90896 mg/!
6.93698 mg/I
6.86107 mg/|
6.83254 mg/I
6.85727 mg/|
6.59294 mg/I
6.37203 mg/|
6.51864 mg/I
6.57734 mg/|
6.69689 mg/I
6.79432 mg/|
6.71042 mg/|
6.82893 mg/|

6.8278 mg/l
6.74175 mg/|
6.70124 mg/|
6.75797 mg/|
6.89609 mg/I
7.01011 mg/!
6.96515 mg/I
6.99755 mg/|
6.82241 mg/|
6.91096 mg/!
7.07117 mg/|
7.01256 mg/|
6.73636 mg/I
6.74868 mg/|

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 11:41 Valid
04-02-2020 11:31 Valid
04-02-2020 11:21 Valid
04-02-2020 11:11 Valid
04-02-2020 11:01 Valid
04-02-2020 10:51 Valid
04-02-2020 10:41 Valid
04-02-2020 10:31 Valid
04-02-2020 10:21 Valid
04-02-2020 10:11 Valid
04-02-2020 10:01 Valid
04-02-2020 09:51 Valid
04-02-2020 09:41 Valid
04-02-2020 09:31 Valid
04-02-2020 09:21 Valid
04-02-2020 09:11 Valid
04-02-2020 09:01 Valid
04-02-2020 08:51 Valid
04-02-2020 08:41 Valid
04-02-2020 08:31 Valid
04-02-2020 08:21 Valid
04-02-2020 08:11 Valid
04-02-2020 08:01 Valid
04-02-2020 07:51 Valid
04-02-2020 07:41 Valid
04-02-2020 07:31 Valid
04-02-2020 07:21 Valid
04-02-2020 07:11 Valid
04-02-2020 07:01 Valid
04-02-2020 06:51 Valid
04-02-2020 06:41 Valid
04-02-2020 06:31 Valid
04-02-2020 06:21 Valid
04-02-2020 06:11 Valid
04-02-2020 06:01 Valid
04-02-2020 05:51 Valid
04-02-2020 05:41 Valid
04-02-2020 05:31 Valid
04-02-2020 05:21 Valid
04-02-2020 05:11 Valid
04-02-2020 05:01 Valid
04-02-2020 04:51 Valid
04-02-2020 04:41 Valid
04-02-2020 04:31 Valid
04-02-2020 04:21 Valid
04-02-2020 04:11 Valid
04-02-2020 04:01 Valid

6.88335
6.87931
6.90403
6.87646
6.84444
6.81129
6.67257
6.74966
6.72478
6.73076
6.83961
6.73908
6.67996
6.76415
6.82234
6.61589
6.81172
6.85753
6.78793
6.74554
6.74526
6.78522
6.76355
6.90443
6.75867
6.66991
6.74321
6.74975
6.75097
6.72795
6.75486

6.6075
6.66789
6.66622
6.67446

6.7222
6.57445
6.62777
6.52821
6.61356
6.64042
6.79367
6.74955
6.93288
6.73739

6.8043
6.66388

mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 03:51 Valid
04-02-2020 03:41 Valid
04-02-2020 03:31 Valid
04-02-2020 03:21 Valid
04-02-2020 03:11 Valid
04-02-2020 03:01 Valid
04-02-2020 02:51 Valid
04-02-2020 02:41 Valid
04-02-2020 02:31 Valid
04-02-2020 02:21 Valid
04-02-2020 02:11 Valid
04-02-2020 02:01 Valid
04-02-2020 01:51 Valid
04-02-2020 01:41 Valid
04-02-2020 01:31 Valid
04-02-2020 01:21 Valid
04-02-2020 01:11 Valid
04-02-2020 01:01 Valid
04-02-2020 00:51 Valid
04-02-2020 00:41 Valid
04-02-2020 00:31 Valid
04-02-2020 00:21 Valid
04-02-2020 00:11 Valid
04-02-2020 00:01 Valid
03-02-2020 23:51 Valid
03-02-2020 23:41 Valid
03-02-2020 23:31 Valid
03-02-2020 23:21 Valid
03-02-2020 23:11 Valid
03-02-2020 23:01 Valid
03-02-2020 22:51 Valid
03-02-2020 22:41 Valid
03-02-2020 22:31 Valid
03-02-2020 22:21 Valid
03-02-2020 22:11 Valid
03-02-2020 22:01 Valid
03-02-2020 21:51 Valid
03-02-2020 21:41 Valid
03-02-2020 21:31 Valid
03-02-2020 21:21 Valid
03-02-2020 21:11 Valid
03-02-2020 21:01 Valid
03-02-2020 20:51 Valid
03-02-2020 20:41 Valid
03-02-2020 20:31 Valid
03-02-2020 20:21 Valid
03-02-2020 20:11 Valid

6.55958 mg/|
6.68272 mg/I
6.74323 mg/|

6.6789 mg/l
6.68611 mg/|
6.73165 mg/I
6.78298 mg/|
6.77985 mg/I
6.64077 mg/|
6.61602 mg/I
6.54406 mg/|
6.69558 mg/I
6.61517 mg/|
6.66679 mg/I
6.49701 mg/|

6.5389 mg/|
6.66353 mg/|
6.45438 mg/I
6.35311 mg/|
6.57361 mg/I
6.45946 mg/|
6.57403 mg/I
6.49384 mg/|
6.40456 mg/I
6.33632 mg/|
6.17117 mg/|
6.22732 mg/|
6.31894 mg/I
6.08747 mg/|
6.20949 mg/I
6.24216 mg/|
6.17239 mg/I
6.10066 mg/!
6.15514 mg/I
6.01225 mg/!
6.05685 mg/I
6.43283 mg/|
6.00427 mg/I

5.9628 mg/l
6.08972 mg/I
6.10239 mg/!
6.00492 mg/I
5.97462 mg/|
5.90913 mg/I
5.92606 mg/!
6.02604 mg/I
6.04774 mg/|

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-2020 20:01 Valid
03-02-2020 19:51 Valid
03-02-2020 19:41 Valid
03-02-2020 19:31 Valid
03-02-2020 19:21 Valid
03-02-2020 19:11 Valid
03-02-2020 19:01 Valid
03-02-2020 18:51 Valid
03-02-2020 18:41 Valid
03-02-2020 18:31 Valid
03-02-2020 18:21 Valid
03-02-2020 18:11 Valid
03-02-2020 18:01 Valid
03-02-2020 17:51 Valid
03-02-2020 17:41 Valid
03-02-2020 17:31 Valid
03-02-202017:21 Valid
03-02-2020 17:11 Valid
03-02-202017:01 Valid
03-02-2020 16:51 Valid
03-02-2020 16:41 Valid
03-02-2020 16:31 Valid
03-02-2020 16:21 Valid
03-02-2020 16:11 Valid
03-02-2020 16:01 Valid
03-02-2020 15:51 Valid
03-02-2020 15:41 Valid
03-02-2020 15:31 Valid
03-02-2020 15:21 Valid
03-02-2020 15:11 Valid
03-02-2020 15:01 Valid
03-02-2020 14:51 Valid
03-02-2020 14:41 Valid
03-02-2020 14:31 Valid
03-02-2020 14:21 Valid
03-02-2020 14:11 Valid
03-02-2020 14:01 Valid
03-02-2020 13:51 Valid
03-02-2020 13:41 Valid
03-02-2020 13:31 Valid
03-02-2020 13:21 Valid
03-02-2020 13:11 Valid
03-02-2020 13:01 Valid
03-02-2020 12:51 Valid
03-02-2020 12:41 Valid
03-02-2020 12:31 Valid
03-02-2020 12:21 Valid

6.01854
5.95168
5.90649
6.11361
5.97266
5.98717
5.98834
5.95583
5.94489
5.91431
5.96426
6.00684
6.15701
6.36988
6.27773
6.31311
6.36472
6.36154
6.32991
6.41291
6.41258
6.49235
6.55347
6.62827
6.53693
6.59392
6.70859
6.58232
6.91506
6.65608
6.64313
6.6927
6.83885
7.24718
7.28822
7.75041
7.60498
7.49069
7.54093
7.56118
7.53989
7.70295
7.77348
7.949
7.86611
7.88873
7.83646

mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-202012:11 Valid
03-02-2020 12:01 Valid
03-02-2020 11:51 Valid
03-02-2020 11:41 Valid
03-02-2020 11:31 Valid
03-02-2020 11:21 Valid
03-02-2020 11:11 Valid
03-02-2020 11:01 Valid
03-02-2020 10:51 Valid
03-02-2020 10:41 Valid
03-02-2020 10:31 Valid
03-02-2020 10:21 Valid
03-02-2020 10:11 Valid
03-02-2020 10:01 Valid
03-02-2020 09:51 Valid
03-02-2020 09:41 Valid
03-02-2020 09:31 Valid
03-02-2020 09:21 Valid
03-02-2020 09:11 Valid
03-02-2020 09:01 Valid
03-02-2020 08:51 Valid
03-02-2020 08:41 Valid
03-02-2020 08:31 Valid
03-02-2020 08:21 Valid
03-02-2020 08:11 Valid
03-02-2020 08:01 Valid
03-02-2020 07:51 Valid
03-02-2020 07:41 Valid
03-02-2020 07:31 Valid
03-02-2020 07:21 Valid
03-02-2020 07:11 Valid
03-02-2020 07:01 Valid
03-02-2020 06:51 Valid
03-02-2020 06:41 Valid
03-02-2020 06:31 Valid
03-02-2020 06:21 Valid
03-02-2020 06:11 Valid
03-02-2020 06:01 Valid
03-02-2020 05:51 Valid
03-02-2020 05:41 Valid
03-02-2020 05:31 Valid
03-02-2020 05:21 Valid
03-02-2020 05:11 Valid
03-02-2020 05:01 Valid
03-02-2020 04:51 Valid
03-02-2020 04:41 Valid
03-02-2020 04:31 Valid

7.87894 mg/|
7.89565 mg/I
7.83929 mg/|
7.82973 mg/I
7.90798 mg/|
7.80229 mg/I

7.6857 mg/l
7.83795 mg/I
7.75555 mg/|

7.8242 mg/l
7.80844 mg)/|
7.77686 mg/I
7.61073 mg/|
7.63521 mg/I
7.62817 mg/|
7.72039 mg/I
7.97028 mg/|
7.92065 mg/I
7.64311 mg/|
7.58751 mg/I
7.75065 mg/|
7.74565 mg/|
7.60639 mg/|

7.6854 mg/|
7.76223 mg/|
7.79681 mg/I
7.81086 mg/|
7.71093 mg/I
7.75561 mg/|
7.65803 mg/I
7.51138 mg/|
7.68472 mg/I
7.62103 mg/|
7.59361 mg/I
7.63486 mg/|
7.53132 mg/I
7.62825 mg/|

7.6639 mg/l
7.60142 mg/|
7.59283 mg/I

7.6182 mg/l

7.6728 mg/l
7.63908 mg/|
7.60001 mg/I
7.50516 mg/!
7.39038 mg/I
7.40437 mg/|

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

4
Il TRUE COPY //I

707



03-02-2020 04:21 Valid
03-02-2020 04:11 Valid
03-02-2020 04:01 Valid
03-02-2020 03:51 Valid
03-02-2020 03:41 Valid
03-02-2020 03:31 Valid
03-02-2020 03:21 Valid
03-02-2020 03:11 Valid
03-02-2020 03:01 Valid
03-02-2020 02:51 Valid

7.37073 mg/|
7.34648 mg/|
7.36966 mg/|
7.59459 mg/|
7.44893 mg/|
7.41192 mg/|
7.50165 mg/|
7.57234 mg/|
7.56809 mg/|
7.60774 mg/|

TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS
TSS

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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05-02-2020 12:51 Valid
05-02-2020 12:41 Valid
05-02-2020 12:31 Valid
05-02-2020 12:21 Valid
05-02-2020 12:11 Valid
05-02-2020 12:01 Valid
05-02-2020 11:51 Valid
05-02-2020 11:41 Valid
05-02-2020 11:31 Valid
05-02-2020 11:21 Valid
05-02-2020 11:11 Valid
05-02-2020 11:01 Valid
05-02-2020 10:51 Valid
05-02-2020 10:41 Valid
05-02-2020 10:31 Valid
05-02-2020 10:21 Valid
05-02-2020 10:11 Valid
05-02-2020 10:01 Valid
05-02-2020 09:51 Valid
05-02-2020 09:41 Valid
05-02-2020 09:31 Valid
05-02-2020 09:21 Valid
05-02-2020 09:11 Valid
05-02-2020 09:01 Valid
05-02-2020 08:51 Valid
05-02-2020 08:41 Valid
05-02-2020 08:31 Valid
05-02-2020 08:21 Valid
05-02-2020 08:11 Valid
05-02-2020 08:01 Valid
05-02-2020 07:51 Valid
05-02-2020 07:41 Valid
05-02-2020 07:31 Valid
05-02-2020 07:21 Valid
05-02-2020 07:11 Valid
05-02-2020 07:01 Valid
05-02-2020 06:51 Valid
05-02-2020 06:41 Valid
05-02-2020 06:31 Valid
05-02-2020 06:21 Valid
05-02-2020 06:11 Valid

05-02-2020 06:01 Valid
05-02-2020 05:51 Valid
05-02-2020 05:41 Valid

24.8924 mg/|
24.8945 mg/|
24.852 mg/|
24.8384 mg/|
24.7982 mg/|
24.7739 mg/|
24.8099 mg/|
24.885 mg/|
24.7753 mg/|
24.7447 mg/|
24.763 mg/|
24.8251 mg/|
24.8932 mg/|
24.6206 mg/|
24.9433 mg/|
24.6045 mg/|
24.6078 mg/|
24.5956 mg/|
24.5073 mg/|
24.6563 mg/|
24.595 mg/|
24.5653 mg/|
24.6211 mg/|
24.7115 mg/|
24.6553 mg/|
24.6654 mg/|
24.6379 mg/|
24.7412 mg/|
24.69 mg/I
24.6277 mg/|
24.7388 mg/|
24.7018 mg/|
24.7153 mg/|
25.0383 mg/|
24.9727 mg/|
25.0067 mg/|
24.8221 mg/|
24.5854 mg/|
24.8291 mg/|
24.8398 mg/|
24.7543 mg/|

24.6588 mg/|
24.8909 mg/|
24.7481 mg/|

final COD
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid

Valid
Valid
Valid
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05-02-2020 05:31 Valid
05-02-2020 05:21 Valid
05-02-2020 05:11 Valid
05-02-2020 05:01 Valid
05-02-2020 04:51 Valid
05-02-2020 04:41 Valid
05-02-2020 04:31 Valid
05-02-2020 04:21 Valid
05-02-2020 04:11 Valid
05-02-2020 04:01 Valid
05-02-2020 03:51 Valid
05-02-2020 03:41 Valid
05-02-2020 03:31 Valid
05-02-2020 03:21 Valid
05-02-2020 03:11 Valid
05-02-2020 03:01 Valid
05-02-2020 02:51 Valid
05-02-2020 02:41 Valid
05-02-2020 02:31 Valid
05-02-2020 02:21 Valid
05-02-2020 02:11 Valid
05-02-2020 02:01 Valid
05-02-2020 01:51 Valid
05-02-2020 01:41 Valid
05-02-2020 01:31 Valid
05-02-2020 01:21 Valid
05-02-2020 01:11 Valid
05-02-2020 01:01 Valid
05-02-2020 00:51 Valid
05-02-2020 00:41 Valid
05-02-2020 00:31 Valid
05-02-2020 00:21 Valid
05-02-2020 00:11 Valid
05-02-2020 00:01 Valid
04-02-2020 23:51 Valid
04-02-2020 23:41 Valid
04-02-2020 23:31 Valid
04-02-2020 23:21 Valid
04-02-2020 23:11 Valid
04-02-2020 23:01 Valid
04-02-2020 22:51 Valid
04-02-2020 22:41 Valid
04-02-2020 22:31 Valid
04-02-2020 22:21 Valid
04-02-2020 22:11 Valid
04-02-2020 22:01 Valid
04-02-2020 21:51 Valid

24.8518 mg/|
24.8757 mg/I
24.7806 mg/|
24.7663 mg/I
24.9661 mg/|
25.0322 mg/I

24.821 mg/l
24.8572 mg/I
24.8214 mg/|
24.8807 mg/I
24.8191 mg/|
24.6286 mg/I
24.8619 mg/|
24.8177 mg/|
24.9285 mg/|
24.9339 mg/I
24.7857 mg/|
24.8052 mg/I
24.7744 mg/|
24.7154 mg/I
24.8043 mg/|
24.6845 mg/I
24.7414 mg/|
24.8297 mg/I
24.8617 mg/|
24.7072 mg/I

24.544 mg/l
24.5331 mg/I
24.6285 mg/|
24.7444 mg)
24.7167 mg/|
24.5661 mg/I
24.5374 mg/|
24.5244 mg/
24.4498 mg/|
24.5751 mg/I
24.8208 mg/|
24.7953 mg/I
24.5173 mg/|
24.6213 mg/I
24.5762 mg/|
24.5491 mg/I
24.6217 mg/|
24.7072 mg/|
24.7032 mg/|
24.5634 mg/I
24.5807 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 21:41 Valid
04-02-2020 21:31 Valid
04-02-2020 21:21 Valid
04-02-2020 21:11 Valid
04-02-2020 21:01 Valid
04-02-2020 20:51 Valid
04-02-2020 20:41 Valid
04-02-2020 20:31 Valid
04-02-2020 20:21 Valid
04-02-2020 20:11 Valid
04-02-2020 20:01 Valid
04-02-2020 19:51 Valid
04-02-2020 19:41 Valid
04-02-2020 19:31 Valid
04-02-2020 19:21 Valid
04-02-2020 19:11 Valid
04-02-2020 19:01 Valid
04-02-2020 18:51 Valid
04-02-2020 18:41 Valid
04-02-2020 18:31 Valid
04-02-2020 18:21 Valid
04-02-2020 18:11 Valid
04-02-2020 18:01 Valid
04-02-2020 17:51 Valid
04-02-2020 17:41 Valid
04-02-2020 17:31 Valid
04-02-2020 17:21 Valid
04-02-2020 17:11 Valid
04-02-2020 17:01 Valid
04-02-2020 16:51 Valid
04-02-2020 16:41 Valid
04-02-2020 16:31 Valid
04-02-2020 16:21 Valid
04-02-2020 16:11 Valid
04-02-2020 16:01 Valid
04-02-2020 15:51 Valid
04-02-2020 15:41 Valid
04-02-2020 15:31 Valid
04-02-2020 15:21 Valid
04-02-2020 15:11 Valid
04-02-2020 15:01 Valid
04-02-2020 14:51 Valid
04-02-2020 14:41 Valid
04-02-2020 14:31 Valid
04-02-2020 14:21 Valid
04-02-2020 14:11 Valid
04-02-2020 14:01 Valid

24.6213 mg/|
24.4152 mg/I
24.1959 mg/|
24.3012 mg/I
24.3877 mg/|
24.3562 mg/I
24.3955 mg/|
24.3742 mg/I
24.3834 mg/|
24.4534 mg/I
24.3379 mg/|

24.364 mg/l

24.381 mg/l
24.2569 mg/I
24.3138 mg/|
24.4118 mg/I
24.1631 mg/|

24.369 mg/|
24.9189 mg/|
24.9195 mg/I
25.0199 mg/|

25.013 mg/l
25.1064 mg/|
25.1393 mg/I
25.1162 mg/|
25.0483 mg/I
25.2451 mg/|
25.3132 mg/I
25.2638 mg/|
25.2203 mg/I
25.3409 mg/|
25.0602 mg/I
24.9082 mg/|
25.1083 mg/I
25.0789 mg/|

25.157 mg/|
24.9778 mg/|
24.5549 mg/I
24.0123 mg/|
23.6307 mg/I
23.8973 mg/|
23.8405 mg/I

24.096 mg/|
24.2639 mg/I
24.0413 mg/|
24.0429 mg/I
24.0883 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 13:51 Valid
04-02-2020 13:41 Valid
04-02-2020 13:31 Valid
04-02-2020 13:21 Valid
04-02-2020 13:11 Valid
04-02-2020 13:01 Valid
04-02-2020 12:51 Valid
04-02-2020 12:41 Valid
04-02-2020 12:31 Valid
04-02-2020 12:21 Valid
04-02-2020 12:11 Valid
04-02-2020 12:01 Valid
04-02-2020 11:51 Valid
04-02-2020 11:41 Valid
04-02-2020 11:31 Valid
04-02-2020 11:21 Valid
04-02-2020 11:11 Valid
04-02-2020 11:01 Valid
04-02-2020 10:51 Valid
04-02-2020 10:41 Valid
04-02-2020 10:31 Valid
04-02-2020 10:21 Valid
04-02-2020 10:11 Valid
04-02-2020 10:01 Valid
04-02-2020 09:51 Valid
04-02-2020 09:41 Valid
04-02-2020 09:31 Valid
04-02-2020 09:21 Valid
04-02-2020 09:11 Valid
04-02-2020 09:01 Valid
04-02-2020 08:51 Valid
04-02-2020 08:41 Valid
04-02-2020 08:31 Valid
04-02-2020 08:21 Valid
04-02-2020 08:11 Valid
04-02-2020 08:01 Valid
04-02-2020 07:51 Valid
04-02-2020 07:41 Valid
04-02-2020 07:31 Valid
04-02-2020 07:21 Valid
04-02-2020 07:11 Valid
04-02-2020 07:01 Valid
04-02-2020 06:51 Valid
04-02-2020 06:41 Valid
04-02-2020 06:31 Valid
04-02-2020 06:21 Valid
04-02-2020 06:11 Valid

23.9792 mg/|
23.9817 mg/I

24.262 mg/l
24.5233 mg/I
24.6208 mg/|
24.4962 mg/I
24.5951 mg/|
24.4718 mg/I
24.6354 mg/|
24.8172 mg/I
24.6911 mg/|
24.4931 mg/I
24.5553 mg/|
24.6003 mg/I
24.6453 mg/|
24.7538 mg/I
24.6719 mg/|
24.7278 mg/|
24.6274 mg/|
24.5178 mg/I
24.6186 mg/|
24.4813 mg/I
24.4939 mg/|
24.4669 mg/I
24.5557 mg/|
24.4454 mg/|
24.4217 mg/|
24.5955 mg/I
24.4794 mg/|
24.5453 mg/I
24.5911 mg/|
24.6022 mg/I
24.4935 mg/|
24.5108 mg/I
24.6153 mg/|
24.5647 mg/I
24.6959 mg/|
24.5262 mg/I
24.4481 mg/|
24.4987 mg/I
24.5272 mg/|
24.4518 mg/I
24.4615 mg/|
24.5721 mg/I
24.4557 mg/|
24.4596 mg/I
24.3317 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 06:01 Valid
04-02-2020 05:51 Valid
04-02-2020 05:41 Valid
04-02-2020 05:31 Valid
04-02-2020 05:21 Valid
04-02-2020 05:11 Valid
04-02-2020 05:01 Valid
04-02-2020 04:51 Valid
04-02-2020 04:41 Valid
04-02-2020 04:31 Valid
04-02-2020 04:21 Valid
04-02-2020 04:11 Valid
04-02-2020 04:01 Valid
04-02-2020 03:51 Valid
04-02-2020 03:41 Valid
04-02-2020 03:31 Valid
04-02-2020 03:21 Valid
04-02-2020 03:11 Valid
04-02-2020 03:01 Valid
04-02-2020 02:51 Valid
04-02-2020 02:41 Valid
04-02-2020 02:31 Valid
04-02-2020 02:21 Valid
04-02-2020 02:11 Valid
04-02-2020 02:01 Valid
04-02-2020 01:51 Valid
04-02-2020 01:41 Valid
04-02-2020 01:31 Valid
04-02-2020 01:21 Valid
04-02-2020 01:11 Valid
04-02-2020 01:01 Valid
04-02-2020 00:51 Valid
04-02-2020 00:41 Valid
04-02-2020 00:31 Valid
04-02-2020 00:21 Valid
04-02-2020 00:11 Valid
04-02-2020 00:01 Valid
03-02-2020 23:51 Valid
03-02-2020 23:41 Valid
03-02-2020 23:31 Valid
03-02-2020 23:21 Valid
03-02-2020 23:11 Valid
03-02-2020 23:01 Valid
03-02-2020 22:51 Valid
03-02-2020 22:41 Valid
03-02-2020 22:31 Valid
03-02-2020 22:21 Valid

24.4775 mg/|
24.525 mg/l
24.3188 mg/|
24.3355 mg/I
24.2788 mg/|
24.4814 mg/
24.3848 mg/|
24.5119 mg/I
24.4126 mg/|
24.6513 mg/I
24.37 mg/I
24.4894 mg/|
24.4847 mg/|
24.3335 mg/I
24.387 mg/l
24.4014 mg/
24.3865 mg/|
24.4475 mg/I
24.5072 mg/|
24.5096 mg/I
24.4323 mg/|
24.3668 mg/I
24.4204 mg/|
24.267 mg/|
24.4658 mg/|
24.3115 mg/I
24.2828 mg/|
24.262 mg/|
24.409 mg/l
24.4204 mg/
24.3435 mg/|
24.3028 mg/I
24.4439 mg/|
24.4077 mg/
24.7217 mg/|
24.4074 mg/|
24.2266 mg/|
24.1749 mg/
24.0232 mg/|
24.1674 mg/I
24.0668 mg/|
23.8462 mg/I
24.0687 mg/|
24.0715 mg/I
24.0717 mg/|
23.9124 mg/I
23.8772 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-2020 22:11 Valid
03-02-2020 22:01 Valid
03-02-2020 21:51 Valid
03-02-2020 21:41 Valid
03-02-2020 21:31 Valid
03-02-2020 21:21 Valid
03-02-2020 21:11 Valid
03-02-2020 21:01 Valid
03-02-2020 20:51 Valid
03-02-2020 20:41 Valid
03-02-2020 20:31 Valid
03-02-2020 20:21 Valid
03-02-2020 20:11 Valid
03-02-2020 20:01 Valid
03-02-2020 19:51 Valid
03-02-2020 19:41 Valid
03-02-2020 19:31 Valid
03-02-2020 19:21 Valid
03-02-2020 19:11 Valid
03-02-2020 19:01 Valid
03-02-2020 18:51 Valid
03-02-2020 18:41 Valid
03-02-2020 18:31 Valid
03-02-2020 18:21 Valid
03-02-2020 18:11 Valid
03-02-2020 18:01 Valid
03-02-2020 17:51 Valid
03-02-2020 17:41 Valid
03-02-2020 17:31 Valid
03-02-2020 17:21 Valid
03-02-2020 17:11 Valid
03-02-2020 17:01 Valid
03-02-2020 16:51 Valid
03-02-2020 16:41 Valid
03-02-2020 16:31 Valid
03-02-2020 16:21 Valid
03-02-2020 16:11 Valid
03-02-2020 16:01 Valid
03-02-2020 15:51 Valid
03-02-2020 15:41 Valid
03-02-2020 15:31 Valid
03-02-2020 15:21 Valid
03-02-2020 15:11 Valid
03-02-2020 15:01 Valid
03-02-2020 14:51 Valid
03-02-2020 14:41 Valid
03-02-2020 14:31 Valid

23.8568 mg/|
23.9831 mg/I
24.2244 mg/|
23.8972 mg/I
23.7482 mg/|
24.0431 mg/|
23.7969 mg/|
23.6962 mg/I

23.934 mg/I
23.7592 mg/I
23.7903 mg/|
23.9401 mg/I
23.8375 mg/|
23.7829 mg/I
23.8744 mg/|
23.9129 mg/I
24.0352 mg/|
23.8321 mg/I
23.6968 mg/|
23.6391 mg/I
23.5686 mg/|
23.4806 mg/I
23.4469 mg/|
23.6171 mg/I
23.7024 mg/|
23.9825 mg/I
24.1416 mg/|
23.9828 mg/I
23.9672 mg/|
24.0842 mg/I
24.1329 mg/|

24.064 mg/l
24.1419 mg/|
24.0433 mg/I

24.147 mg/|
24.2848 mg/I
24.2513 mg/|
24.2632 mg/I
24.4014 mg/|
24.4152 mg/I
24.4016 mg/|
24.7548 mg/I
24.1517 mg/|

23.906 mg/|
23.8401 mg/|
24.2413 mg/I
24.8879 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-2020 14:21 Valid
03-02-2020 14:11 Valid
03-02-2020 14:01 Valid
03-02-2020 13:51 Valid
03-02-2020 13:41 Valid
03-02-2020 13:31 Valid
03-02-2020 13:21 Valid
03-02-2020 13:11 Valid
03-02-2020 13:01 Valid
03-02-2020 12:51 Valid
03-02-2020 12:41 Valid
03-02-2020 12:31 Valid
03-02-2020 12:21 Valid
03-02-2020 12:11 Valid
03-02-2020 12:01 Valid
03-02-2020 11:51 Valid
03-02-2020 11:41 Valid
03-02-2020 11:31 Valid
03-02-2020 11:21 Valid
03-02-2020 11:11 Valid
03-02-2020 11:01 Valid
03-02-2020 10:51 Valid
03-02-2020 10:41 Valid
03-02-2020 10:31 Valid
03-02-2020 10:21 Valid
03-02-2020 10:11 Valid
03-02-2020 10:01 Valid
03-02-2020 09:51 Valid
03-02-2020 09:41 Valid
03-02-2020 09:31 Valid
03-02-2020 09:21 Valid
03-02-2020 09:11 Valid
03-02-2020 09:01 Valid
03-02-2020 08:51 Valid
03-02-2020 08:41 Valid
03-02-2020 08:31 Valid
03-02-2020 08:21 Valid
03-02-2020 08:11 Valid
03-02-2020 08:01 Valid
03-02-2020 07:51 Valid
03-02-2020 07:41 Valid
03-02-2020 07:31 Valid
03-02-2020 07:21 Valid
03-02-2020 07:11 Valid
03-02-2020 07:01 Valid
03-02-2020 06:51 Valid
03-02-2020 06:41 Valid

25.0189 mg/|
25.6545 mg/I
25.3473 mg/|
25.2144 mg/I
25.1901 mg/|
25.3074 mg/I
25.3398 mg/|
25.6501 mg/I
25.9761 mg/|
26.3796 mg/I
26.3287 mg/|
26.3453 mg/I
26.3986 mg/|
26.5169 mg/I
26.5531 mg/|
26.4411 mg/I
26.4403 mg/|
26.6197 mg/I
26.4365 mg/|
26.3696 mg/I

26.498 mg/|

26.448 mg/|
26.2296 mg/|
26.3167 mg/I
26.2943 mg/|
26.1833 mg/I

26.254 mg/l
26.2848 mg/I
26.4047 mg/|
26.5977 mg/I
26.4142 mg/|
26.2812 mg/I
26.3008 mg/|
26.3748 mg/I
26.3323 mg/|
26.1223 mg/I
26.2596 mg/|
26.3755 mg/I

26.319 mg/l
26.3665 mg/I
26.3239 mg/|
26.4592 mg/I
26.2546 mg/|
26.1613 mg/I
26.2277 mg/|
26.2592 mg/I
26.1864 mg/|

CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto
CODto

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-2020 06:31 Valid 26.245 mg/| CODto Valid
03-02-2020 06:21 Valid 26.1546 mg/I CODto Valid
03-02-2020 06:11 Valid 26.3128 mg/I CODto Valid

4
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05-02-2020 03:11 Valid
05-02-2020 03:01 Valid
05-02-2020 02:51 Valid
05-02-2020 02:41 Valid
05-02-2020 02:31 Valid
05-02-2020 02:21 Valid
05-02-2020 02:11 Valid
05-02-2020 02:01 Valid
05-02-2020 01:51 Valid
05-02-2020 01:41 Valid
05-02-2020 01:31 Valid
05-02-2020 01:21 Valid
05-02-2020 01:11 Valid
05-02-2020 01:01 Valid
05-02-2020 00:51 Valid
05-02-2020 00:41 Valid
05-02-2020 00:31 Valid
05-02-2020 00:21 Valid
05-02-2020 00:11 Valid
05-02-2020 00:01 Valid
04-02-2020 23:51 Valid
04-02-2020 23:41 Valid
04-02-2020 23:31 Valid
04-02-2020 23:21 Valid
04-02-2020 23:11 Valid
04-02-2020 23:01 Valid
04-02-2020 22:51 Valid
04-02-2020 22:41 Valid
04-02-2020 22:31 Valid
04-02-2020 22:21 Valid
04-02-2020 22:11 Valid
04-02-2020 22:01 Valid
04-02-2020 21:51 Valid
04-02-2020 21:41 Valid
04-02-2020 21:31 Valid
04-02-2020 21:21 Valid
04-02-2020 21:11 Valid
04-02-2020 21:01 Valid
04-02-2020 20:51 Valid
04-02-2020 20:41 Valid
04-02-2020 20:31 Valid
04-02-2020 20:21 Valid
04-02-2020 20:11 Valid

4.2731
4.27501
4.24805
4.25268
4.24777
4.23671
4.25265
4.23219
4.23953

4.2575
4.26192
4.23946
4.20695
4.20489
4.21997
4.24222
4.23814
4.21177
4.20604

4.2054
4.18991
4.21128
4.25471
4.25329
4.20199
4.22153
4.21252
4.20798
4.22064
4.23509
4.23659
4.21195
4.21206
4.22268
4.18838
4.14726
4.16431
4.18138
4.17463
4.18279
4.17794

4.1793

4.1931

mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/|
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/|
mg/I
mg/I
mg/I
mg/I
mg/I
mg/|
mg/|
mg/|
mg/|
mg/|
mg/|
mg/|
mg/|
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/I
mg/|

final BOD

BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 20:01 Valid
04-02-2020 19:51 Valid
04-02-2020 19:41 Valid
04-02-2020 19:31 Valid
04-02-2020 19:21 Valid
04-02-2020 19:11 Valid
04-02-2020 19:01 Valid
04-02-2020 18:51 Valid
04-02-2020 18:41 Valid
04-02-2020 18:31 Valid
04-02-2020 18:21 Valid
04-02-2020 18:11 Valid
04-02-2020 18:01 Valid
04-02-2020 17:51 Valid
04-02-2020 17:41 Valid
04-02-2020 17:31 Valid
04-02-202017:21 Valid
04-02-2020 17:11 Valid
04-02-202017:01 Valid
04-02-2020 16:51 Valid
04-02-2020 16:41 Valid
04-02-2020 16:31 Valid
04-02-2020 16:21 Valid
04-02-2020 16:11 Valid
04-02-2020 16:01 Valid
04-02-2020 15:51 Valid
04-02-2020 15:41 Valid
04-02-2020 15:31 Valid
04-02-2020 15:21 Valid
04-02-2020 15:11 Valid
04-02-2020 15:01 Valid
04-02-2020 14:51 Valid
04-02-2020 14:41 Valid
04-02-2020 14:31 Valid
04-02-2020 14:21 Valid
04-02-2020 14:11 Valid
04-02-2020 14:01 Valid
04-02-2020 13:51 Valid
04-02-2020 13:41 Valid
04-02-2020 13:31 Valid
04-02-2020 13:21 Valid
04-02-2020 13:11 Valid
04-02-2020 13:01 Valid
04-02-2020 12:51 Valid
04-02-2020 12:41 Valid
04-02-2020 12:31 Valid
04-02-2020 12:21 Valid

4.17219
4.17624
4.18076
4.15755
4.16687
4.18537
4.14245
4.17177
4.27221
4.27119
4.28828
4.28718
4.30351
4.31044

4.3058
4.29249
4.32534
4.33972
4.33193
4.32263
4.34666
4.29823
4.26852
4.30484
4.29972
4.31056
4.28418
4.21607

4.1215
4.05174
4.09627
4.08591
4.12577
4.16352
4.12304
4.11867
4.13066
4.11144
4.10843
4.15798
4.19957
4.22458
4.19768
4.21866
4.19468
4.21896
4.25512

mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I
mg/|
mg/I

BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 12:11 Valid
04-02-2020 12:01 Valid
04-02-2020 11:51 Valid
04-02-2020 11:41 Valid
04-02-2020 11:31 Valid
04-02-2020 11:21 Valid
04-02-2020 11:11 Valid
04-02-2020 11:01 Valid
04-02-2020 10:51 Valid
04-02-2020 10:41 Valid
04-02-2020 10:31 Valid
04-02-2020 10:21 Valid
04-02-2020 10:11 Valid
04-02-2020 10:01 Valid
04-02-2020 09:51 Valid
04-02-2020 09:41 Valid
04-02-2020 09:31 Valid
04-02-2020 09:21 Valid
04-02-2020 09:11 Valid
04-02-2020 09:01 Valid
04-02-2020 08:51 Valid
04-02-2020 08:41 Valid
04-02-2020 08:31 Valid
04-02-2020 08:21 Valid
04-02-2020 08:11 Valid
04-02-2020 08:01 Valid
04-02-2020 07:51 Valid
04-02-2020 07:41 Valid
04-02-2020 07:31 Valid
04-02-2020 07:21 Valid
04-02-2020 07:11 Valid
04-02-2020 07:01 Valid
04-02-2020 06:51 Valid
04-02-2020 06:41 Valid
04-02-2020 06:31 Valid
04-02-2020 06:21 Valid
04-02-2020 06:11 Valid
04-02-2020 06:01 Valid
04-02-2020 05:51 Valid
04-02-2020 05:41 Valid
04-02-2020 05:31 Valid
04-02-2020 05:21 Valid
04-02-2020 05:11 Valid
04-02-2020 05:01 Valid
04-02-2020 04:51 Valid
04-02-2020 04:41 Valid
04-02-2020 04:31 Valid

4.23378
4.19879
4.20857
4.21723
4.22422
4.24294
4.23074
4.23781
4.22655
4.20059
4.22139
4.19734
4.19999
4.19309
4.21126
4.19053
4.18359
4.21786
4.19606
4.20696
4.21616

4.2175
4.19829
4.20099
4.21986
4.21131
4.23315
4.20627
4.19104
4.19847
4.20617
4.19332
4.18994
4.21475
4.19195
4.19517
4.16918
4.19534
4.20654
4.16853
4.17269
4.16017
4.19718
4.18009
4.20248
4.18466
4.22666

mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD
mg/| BOD
mg/I BOD

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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04-02-2020 04:21 Valid
04-02-2020 04:11 Valid
04-02-2020 04:01 Valid
04-02-2020 03:51 Valid
04-02-2020 03:41 Valid
04-02-2020 03:31 Valid
04-02-2020 03:21 Valid
04-02-2020 03:11 Valid
04-02-2020 03:01 Valid
04-02-2020 02:51 Valid
04-02-2020 02:41 Valid
04-02-2020 02:31 Valid
04-02-2020 02:21 Valid
04-02-2020 02:11 Valid
04-02-2020 02:01 Valid
04-02-2020 01:51 Valid
04-02-2020 01:41 Valid
04-02-2020 01:31 Valid
04-02-2020 01:21 Valid
04-02-2020 01:11 Valid
04-02-2020 01:01 Valid
04-02-2020 00:51 Valid
04-02-2020 00:41 Valid
04-02-2020 00:31 Valid
04-02-2020 00:21 Valid
04-02-2020 00:11 Valid
04-02-2020 00:01 Valid
03-02-2020 23:51 Valid
03-02-2020 23:41 Valid
03-02-2020 23:31 Valid
03-02-2020 23:21 Valid
03-02-2020 23:11 Valid
03-02-2020 23:01 Valid
03-02-2020 22:51 Valid
03-02-2020 22:41 Valid
03-02-2020 22:31 Valid
03-02-2020 22:21 Valid
03-02-2020 22:11 Valid
03-02-2020 22:01 Valid
03-02-2020 21:51 Valid
03-02-2020 21:41 Valid
03-02-2020 21:31 Valid
03-02-2020 21:21 Valid
03-02-2020 21:11 Valid
03-02-2020 21:01 Valid
03-02-2020 20:51 Valid
03-02-2020 20:41 Valid

4.17958 mg/|
4.19616 mg/I
4.19273 mg/|

4.1721 mg/|
4.17872 mg/|
4.18496 mg/|
4.17985 mg/|
4.18988 mg/I

4.2011 mg/I

4.2024 mg/|
4.18892 mg/|
4.17643 mg/|
4.18827 mg/|
4.15769 mg/I

4.1954 mg/I
4.16744 mg/|
4.16233 mg/|
4.15835 mg/I
4.18432 mg/|
4.18744 mg/|

4.1735 mg/I
4.16525 mg/I
4.18996 mg/|
4.18291 mg/I
4.23629 mg/|
4.19133 mg/I
4.15346 mg/|
4.14658 mg/I
4.11661 mg/|
4.14261 mg/|
4.13023 mg/|
4.08411 mg/|
4.12624 mg/|
4.12605 mg/I
4.12909 mg/|
4.09942 mg/I
4.09316 mg/|
4.08911 mg/
4.10964 mg/|
4.15464 mg/
4.09735 mg/|
4.06927 mg/I
4.12186 mg/|
4.08169 mg/I
4.06095 mg/|
4.10234 mg/
4.07565 mg/|

BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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03-02-2020 20:31 Valid
03-02-2020 20:21 Valid
03-02-2020 20:11 Valid
03-02-2020 20:01 Valid
03-02-2020 19:51 Valid
03-02-2020 19:41 Valid
03-02-2020 19:31 Valid
03-02-2020 19:21 Valid
03-02-2020 19:11 Valid
03-02-2020 19:01 Valid
03-02-2020 18:51 Valid
03-02-2020 18:41 Valid

4.07557 mg/I
4.10431 mg/|
4.08957 mg/I
4.07957 mg/I
4.09404 mg/I|
4.09562 mg/I
4.12321 mg/|
4.08848 mg/I
4.06282 mg/I
4.05302 mg/I
4.04132 mg/|
4.02508 mg/I

BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD
BOD

Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
Valid
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Annexure-R3/3

T U.P. Pollution Control Board 722
CONSENT ORDER
Refl No. - Dated : 04/0272019
3204 UPPCB/ GreaterNoida{ UPPCBROYCTOMwW

ater/GREATER NOIDA/ZO1S
To,

Shri KAMLESH KUMAR JAIN

Mg VARUN BEVERAGES LIMITED

Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech [11, Greater Noida -
201306,GAUTAM BUDH NAGAR, 201 306

GREATER NOTDA

Sub: Consent under Section 2526 of The Water (Prevention and control of Pollution) Act, 1974
{as amended) for discharge of efMuent to M/s. VARUN BEVERAGES LIMITED

Reference Application No :3621408 Dated :04/02/2019

. For disposal of effluent into water body or drain or land under The Water (Prevention and conirol of
Polluion) Act, 1974 as emended (here in after referred as the act ) M/s. VARUN BEVERAGES
LIMITED is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject o general and special conditions mentioned in the annexure ,in refrence to their
foresaid application |

This consent is valid for the period from 01/0172019 to 31/12/2020 .

3 [n spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

d

This consent is being issued with the permission of competent authority .

AKHLAQ o
HUSAIN T e
For and on behalf of U.P, Pollution Control Board

CEQO 1
Enclosed : As above
(condition of consent):
Copy to; RO UPPCB GREATER NOIDA e
HLUSAIN el
CEO 1

¥
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723

U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.VARUN BEVERAGES LIMITED vide

Consent Order No. 3621408/ Water Dated : 04/02/2019

Bl

4 b,

CONDITIONS OF CONSENT

This consent 15 valid only for the approved production capacity of Carbonated Soft Drink-252672
KLY,

The quantity of maxmmum daily effluent discharge ghould not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily | Treatment facility and
discharge. K1./day discharge point
1 Domestic 10 KLD ETP
2 Industrial 568 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
etfluent, It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent ,

Domestic Effulant
8.No Parameter Standard
1 Total Suspended Solids 100 mg/itr.,
2 BOD 30 mafit
3 coD _250mglit |
4 Qil & Grease 10 mgit

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

‘- Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids 100 mg/ltr,
2 BOD 30 mg/it
3 CoD 250 mallit |
4 Qil & Grease 10 mg/it

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and eguipments elc should be treated before its disposal with treated industrial
effMluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not bg more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
[ndian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as En the provisions of Condition No. 2) and
disposed of on one disposal point, This common nt disposal point should have arrangement for
flow meter/Y Notch for measuring nrﬁ]ﬁ-: CE%M/ maintained ,



Specific Conditions: 124

|. Industry shall comply the conditions of the NOC issued by CGWA,

2. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of Pellution)
Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended.

3, Industry shall dispose the hazardous waste through authorized recyclers TSDF.

4, Treated cffluent/sewage shall be used for irnigation purposes as much as possible.

5, Industry shall comply the provisions of notification dt. 07-10-2016 of Mimstry of Water
Resources, River Development and Gangs Conservation, GO

&. Industry shall comply the order passed by Hon'ble NGT time to time.

7. This consent 15 valid for the product and production capacity of above mentioned product.

#. Industry shall comply the conditions imposed in the previous consent.

9, Industry shall send the records of energy meter reading installed on ETP and Flow meter reading
regularly on quarterly basis,

L. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended
for the Feﬁud till closure order is revoked, after which the consent will be effective again for
remaining period.

1 1. The unit should be operated in such a way so that there is no adverse impact on public and
environment.

12. Industry shall develop proper green belt and rain water harvesting system as per guidelines, For
green belt at least B feet height plants should be planted which shall be properly protected as proper
imigation and manuring arrangements shall be made. For the development of the green belt the
guidni?nﬁs issued vide Board office order no. H10405/220/2018/02 D¢, 16-02-2018 shall be
complied,

13. Industry shall submit latest analysis report from Boards Laboratory, analyzed on payment basis
on quarterly basis.

14. Industry shall install Online Continuous Effluent Monitoring System (CSEMS) & connect it with
SPCBs and CPCB server,

Issued with the permission of competent anthority . AKHLAG Bt
HUSAIN DaiTme
For and on behall of U.P. Pollution Control Boeard .

CEO 1

¥
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Annexure-R3/3 795

= = L., Pollution Control Board

w CONSENT ORDER

Ref No. - Dated : 040272019
A2 12/ UPPCEB/GreaterNoida(UPPCEROVCTOVair/ GREATER

NOIDAZDLE

To,

Shri KAMLESH KUMAR JAIN

Mis VARUN BEVERAGES LIMITED

Varun Beverages Limited, Plot No. 2E, Udyog Kendra, Ecotech 111, Greater Noida -
201306.6AUTAM BUDH NAGAR,201306

GREATER NOIDA

Sub Consent under section 21722 of the Alr (Prevention and control of Pollution) Act, 1981 {as amended)
to Mfs, VARUN BEVERAGES LIMITED

Reference Application No. 3622547 Dated ; 04/0272019

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
VARUN BEVERAGES LIMITED. under Air Act 1981. It is being authorised for said emissions, as

per the standards, in environment, by the Board as per enclosed conditions .
This consent 15 valid for the period from 01/01/2019 to 31/12/2020 ,

3. [nspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its nght and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

T1 o s

For and on behalf of U.P. Pollution Control Board

CEO 1
Enclosed : As above
(condition of consent):
Copyte: RO UPPCB GREATER NOIDA AKHLAGE e
HUSAIN Saiziana
CEO 1
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LLP. Pollution Control Board 726

Dated : 04/02/2019
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Carbonated Soft Drink-252672
KLAY.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details
S.No Air Polution | Type of Fuel Stack No, Parameters Height
Source
1 2 TPH Boiler | PNG/ HSD 1 Particulate 30 mt.
Matter
2 3TPH PNG/ HSD 2 Particulate 30 mt.
BOILETR Maltler
3 8 TPH Aggro waste 3 Particulate 30 mt.
BOILER Matter
4 1010%2 KVA Diesed 4 Particulate AS PER
DG SET Matter BOARD
STANDARD
5 500x3 KVA Diesel 6...B Particulate AS PER
DG SET Matter BOARD
STANDARD
B 125 KVA DG Diesel g Particulate AS PER
set Matter BOARD
STANDARD
7 1010X2 KVA Diesel 4.5 Particulate AS PER
DG SET Matter BOARD
STANDARD
The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Particulate Matter 1200 Mog/NM3
2 2.3 Particulate Matter 800 Mg/NM3
3 4..9 Sulphur Dioxide AS PER BOARD
STANDARD

Quantity of other pollutants should also be as per the nonms prescribed by the BoardMOEF & CClor
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CC/or otherwise mandatory |

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted |

¥
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|. Industry shall use clean fuel as far as possible. 727

2. Industry shall comply the provisions of EP Act, 1986, Water (Prevention and Control of Pollution)

Act, 1974 as amended, Air (Prevention and Control of Pollution) Act, 1981 as amended.

3. Industry shall dispose the hazardous waste through authorized recyclers TSDF,

4. Industry shall comply the order passed by Hon'ble NGT time to time.

5. This consent is valid for the product and production capacity of above mentioned product.

&, Industry shall comply the conditions imposed in the previous consent and NOC.

7. Industry shull submit latest balance sheet and sccordingly fee to the Board within one month.

8. Industry shall not use fumace ml/pet coke as a fuel.

9. Industry shall develop pro belt and rain water harvesting system as per guidelines. For
belt at least 8 feet height plants should be planted which shall be properly protected as

irrigation and manuring arrangements shall be made. For the development of the green bell the

puidelines issued vide %Oﬂ.lﬂﬂﬂiﬂl order no. H10405/220/2018/02 Dt 16-02-201% shall be

complied.

1. [IE"LIFF'EH or CPCB issues closure order against the industry, this consent shall remain sus

for the period till closure order is revoked, after which the consent will be effective again for

remaiming period.

I 1. Industry shall imstall OCEMS on stack if applicable, before starting emissions as per the direction

of CPCB.
12, Industry shall sent the stack/ambient air quality monitoring report from Boards Laboratory, on
pavment basis on yvearly basis,

Issued with the permission of competent authority . AKHLAQ Syt it

HUSAIN T e
For and on behall of U.P. Pollution Control Board .

CEQ 1
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SCHEMATIC DIAGRAM OF POND RECHARGE TO BE

CONSTRUCTED IN THE ADOPTED PONDS BY

M/S VARUN BEVERAGES LIMITED

2-E,UDYOGKENDRA ,ECOTECH-III,GREATER NOIDA

RECHARGE MAX. WL AFTER

WELL ENHANCED CAPACITY MIN. WL TO BE MAINTAINED RECHARGE
% WELL

— IN POND
A o

UNSATURATED AQUIFER

RE-CHARGE STRUCTURE

NAME SIGN.

DATE

DRWN | ANIL KUMAR

128-10-19

CHK BY | DR S\NDEEP SH\R\I\|m_1o_1s

P BY | VINOD TIWARI

|IHO—19

AMAN ENVIRO ENGINEERING CONSULTANT
175, INDRAPURI COLONY SITAPUR ROAD

LUCKNOW 226020

EMAIL:aman_aditya2001@yahoo.com

TITEL-  DESIGN FOR RECIARGE WELL METIOD (POND) |pRe. No—

SCALE 1:1

PROJECT-

TAG.No—

JOB.No—

=

¥
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R.C.CSLAB (150mm)

230mm
BRICK

WALL

100mmX100mm

1000

i

CTLIENT : M/s VARUN BEVERAGES LIMITED-2E,UDYOG KENDRA .ECOTECH-III, GREATER
NOIDA

RECHARGE AND FILTER TRENCH N sou o
. AMAN ENVIRO ENGINEERING CONSULTANT
SIZE—( 1500mmX1500mm\2000mm) DRWN | ANIL KIVIAR |n-|o—1! iﬂi’.ﬁ.ﬂ'g\'}v‘\;fsfgz%OLONy SITAPUR ROAD

CHK BY | DR. SANDEEP SHARM&|n-Io-1u EMAIL:aman_aditya2001@yahoo.com

APP BY | VINOD TIVARI |&-|0—10

TITEL-  DESIGY FOR RECHARGE WEIL METHOD (POND) |pRG.No— SCALE 1:1

TAG.No—
PROJECT-
JOB.No— @B

¥
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230mm BRICK WALL———=

GROUND_LINE

RECHARGE AND FILTER TRENCH
SIZE-(1500mmX1500mmX2000mm-LENGHT)

24000mm TO 30000mm-——————————

200 mm-dia (FORFORATED/SLITED
(6 METRE LENGHT)

~— 1500 — =

-

[END (AP

20

00

PIPE)

END CAP

V

PACK

———500mm thick GRAVEL
25mm TO H0mm-size

V

BE ob Bg BEG| [G%8 a8 Aa a4

= “I:_b--.;- I:::ujll:_l.- :'.- I.II- .I-‘ :. J"'l:_u. J\IL-' J-'I{::l
:I.f"'b o S it B ® e i e

& m P b B L =

P ol Dfe Do A L a
PR T L i L _['1.;||'_¢'-‘-\-'|J"-

————SLOT/SCREEN(NYLON JALI)
~——————————GRAVEL

—* 200 mm-dia (RECHARGE WELL)
(P.V.C CASING PIPE)

R.C.C SLAB(150mm )

400mm THICK SAND/MARUNG

GROUND LINE

500mm thick GRAVEL
10mm TO 25mm-size

CTLIENT :M/S VARUN BEVERAGES LIMITED-2E,UDYOG KENDRA ,ECOTECH-II,GREATER
NOIDA
AMAN ENVIRO ENGINEERING CONSULTANT
DRWN | ANIL KUMAR |’H°"' 175, INDRAPURI COLONY SITAPUR ROAD
- LUCKNOW 226020
CHK BY | DR S\NDEEP S"\'(M\|ﬁ-10-|l EMAIL:aman_aditya2001@yahoo.com
APP BY [ VINOD TIVARI |m.1o.||
TITEL- DESIGN FOR RECHIRGE WELL METHOD (POND) 1y p2cs Nov— SCALE 1:1
TAG No—
PROJECT-
JOB No— =

¥
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VAKAL ATNAMA

BEFORE THE MATIONAL GREEN TRIBUMAL
PRINCIPAL BENCH, NEW DELHI
OA. No. 69 of 2020

In the matier of

Sushil Bhatt ... Applicant
Varsus

Maon Beverages Ltd, & Ors. ... Respondents

KENOW  ALL to  whom thesse presents shal come  that We,
Varun Beverages Limited, the Respondent Mo, 3 herein, do hereby appoint Mr. R. Jawahar
Lal, Mr. Siddharth Bawa, Mr. Anuj Garg and Mr. Mohit Sharma. Advocates of PRA Law
Offices having office at W-126, Ground Floor, Greater Kailash<l, Mew Delhi-110 048 to be our
Advocates in the above noted casa and suthonzing them:

To act, appear and plead in the above-noted case in this Court or in any other Court

in which the same may be tried or heard ard alse In the Appellate Court including High Court
of Delhl at New Delhi, subject o payment of fees separately for each Court by us.

To =ign, file verify and present pleedings, appeals cross obiections or petitions for
exaculion reviaw, revision, withdrawal, compromise or other petitons or affidavits or other
gocuments as may be desmed necessary or proper for the prosecution of the said case in all
ils stages.

To file and take back documenis to admit andior deny the documents of opposite
party-

To withdraw ar compromise the said case or submit to arbitration any differences o
disputes that may arise touching or in any manner relating to the said cassa,

To take execution proceadings.

The deposit, draw and receive money, cheques, cash and grant recaipts thereof and
1o do all other acts and things which may be necessary fo be done for the progress and in the
course of the prosecufion of the said case.

To appaint and instruct any other Legal Practioner, authonzing them to exercse the
power and autharity hereby confarred upan the Advocate whenever he may think it o do so
and to sign the Power of Atlorney on our behalf,

And | the undersigned do heraby agree fo ratify and confirm all acis done by the
Advocates or their substitutes in the matter a5 my scis, as if done by me to all intents and
purposes,

And | underake that | or my duly authorized agent would appear 0 the Court an alt
Fearings and will Infarm the Advocates for appearance whan the case is callad,

IN WITNESS WHEREOF | do hereunto st my hand to these presents the contents of
which have been understnod by me on this 27 day of October, 2021,

Accepied subjact 1o the tarms of faes,
rOr Vanin Bever:

Advocate ﬂ . wf Varun Mﬁa :
O #ﬂ/" 79 ﬁmmwﬁlm

n‘%u“ 54,%'.::?‘4 %ﬁ,‘.ﬁ ‘iﬁﬁ;ﬂ



mcurp VARLUN BEVERAGES L"T":EEBZQ

Corporate OFf : Plot Mo, 31, Institutional Area, Sec.-44, Gurgaon, Haryana-122002 {india)
Ph.: +01-124-4643900-500 « Fax: +91-124-4643303/04 E-mail : info@rjcorp.in « Visit us at : wwew.varunpeps|.com
CIM Mo. @ L748990L1995PLCOGIEIT

LETTER OF AUTHORITY

I, Ravi Batra, Chief Risk Officer & Group Company Secretary, as a true and lawful attorney of Varun
Beverages Limited (hereinafter referred to as "the Company”] pursuant to Specific Power of Attorney
dated 15.05.2017, izsued on behalf of the Board of Directors of the Company in terms of resolution
passed by the Board of Directors in its meeting held on 12.05.2017, do hereby authorize Mr. Yogesh
Kumar Singh, Factory Manager [Greater Noida - 2) of the Company, to make statements, sign and file
complaints, affidavits, evidences, appeals, revision petitions, Vakalatnama, or any other
documents/pleadings required in the matter of Sushil Bhatt vs. Moon Beverages and Others (0.4, No.
69/2020) pending before hon'ble Natlonal Green Tribunal, Principal Bench, New Delhi, and to do all
such other acts, deeds and things incidental and ancillary thereto.

This Letter of Authority supersedes any instructions Issued orally or written herein before in respect
of the aforesaid matter.

It is clarified that authority delegated shall stand valid until the aforesaid official is in the employment

of the Company and/ or is superseded by any other Letter of Authority issued to him or is revoked,
whichever being the earlier.

FOR VARUN BEVERAGES LIMITED

RAVI BATRA
CHIEF RISK OFFICER & GROUP COMPANY SECRETARY

Placa: Gurugram {Haryana)
Date: 28/10/2021

Regd. Office : F-2/T, Okhla Industrial Area Phase-1, New Delhi - 170 020
Ted. - O11-41 7067 20-25 Fax. 26813663
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’ﬂﬂm VARUMN BEVERAGES LIMITED Q

Carporate Off : Flot Mo.31, Institutional Area, Sec.-44, Gurgaon, Haryana-122002 (india)
s +91-124-4643100-500 « Fax: +81-124-4643303/04 E-mail : info@rjoorp.in « Visit us at : WraLTCOrg. in
CIH Mo, + U74R0990L 1995RLC0SAE39

GERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE BOARD OF
DIRECTORS OF VARUN BEVERAGES LIMITED (“COMPANY") HELD ON FRIDAY, MAY 12, 2017
AT 11,00 AM. AT RJ CORP HOUSE, PLOT NO. 31, SECTOR — 44, INSTITUTIONAL AREA,
GURGAON — 122002, HARYANA

Izzuance of Power of Attorney in favour of Mr. Ravi Batra.

“RESOLVED THAT the Specific Power of Attormey as per the draft placed before the Board and
inttialed by the Chairman for the purpose of identification, be and is heraby approved and be issuad in
favour of Mr. Ravi Batra, Company Secratary & Compliance Officer (designated as Chief Risk Officer
and Group Company Secretary} of the Company.

RESOLVED FURTHER THAT Mr. Ravi Batra, Company Secretary & Compliance Officer (designated
as Chief Risk Officer and Group Company Secretany), the attorney holder be and is hereby suthorized
to exercize the powers mentioned therein and appoint any officer(s) of the Company to represent
before any court, govermment authorties etc. as may be required from time o time.

RESOLVED FURTHER THAT the said Attorney shall execute the powars confarmad in the Power of
Attorney, in strict compliance with and subject to the limitations and restrictions as set farth in the said
Attomey,

RESOLVED FURTHER THAT Mr. Ra] P. Gandhi, Whole-time Director of the Company be and 18
hereby autherized to execute and sign the said Specific Power of Attorney for and on behalf of the
Company and the Commen Seal be affixed in presence of any two Directors of the Company, if
required.”

CERTIFIED TRUE COPY
FOR VARUN BEVERAGES LIMITED

JMW

Di

Regd. Office ; F-2/7, Okhla Industrial Area Phase-1, Mew Dedhi - 110 020
Tel = 1-4-172&?1&25 Fax. 26813665
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POWER OF ATTORNEY | ‘f_'l:'l

i
KNOW ALL MEM by these presents thet, VARUN BEVERAGES LIMITED, 2 0
Compary incorporated under the provisions of the Companies Act, 1856 and having ["j

#s Registered Office at F-2/7, Okhla Industrial Area, Phase-l, New Deihi-110 020 e

{hereinafier called "the Company”) acting pursuant to the resolution passed by )

the Board of Directors of the “Company” at its Meeting held on the May 12, i

e 2017 DOTH HEREBY APPOINT Mr. Ravi Batra, Chief Risk Officer & Group G

Yompany Secretary of the Company (hereinafier refermed o as the ‘ATTORNEY) so

g a@s he s in the service of the Company by whatever designation he may be
i cafed to be the true and lawful attorney of the Company and to do, exercise, and
~“] gxpoute, severally, all or any of the following acts, deeds and things in the name and
¥ benalf and for the benefit of the Company, himself or by further authorizing in

: 1 1! person - M /M __Contd. _2:

f&

1. TRa sufrantichy of i Gartibcate sl be verfiad b “wwashclestampuon™. Any discesa e ceduils on This Geralcaln and a5
I'ﬂi-l'.lbl-bl:lﬂl:hlwti'h it imvald ! ! oy - o

?.mmmﬂmmmwummm?ﬁpumm #
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1. To commence, prosecuie or enforce and fo defend, answer or oppase any
suits and'or other legal proceedings {whether civil or griminal} in India and
abroad in any Court or Tribunal wherever or befere any Govermment touching
any matter in which the Company may hereafter be interested or concerned
and as the said Aftorney shall think fit and fo deposit or obtain refund of
stamp duty or court fee or to repay the same,

2. To make, sign, execute, presani and file all applications, plaints, petitions or
written statements, warrants, vakalatnamas or any other document expadiant
ar necessary in the opinion of the said Attorney to be made, signed,
executed, presented or filed in relation to any of the purposes herein
mentioned and to receive back any/all such papersidocumentsiplaints ete.

d. To represent and deal gn behalf of the Company with Food Safety and
Standards Authority of India or any other authority under Food Safety and
Standards Act, 2008 and to sign and execute such papers, documents and
writings and 1o take all steps as may be necessary or expadient to prevent the
commission of any offance by the Company under the said Act and ather
relevant laws relating to food and beverages and also to nominale officials of
the Company io be in charge of and responsible for the conduct of the
buziness of the Company at various locations,

4, To sign and execute necessary applications in prescribed forms or otherwise
for obtaining /procuring registrations or insurance of vehicles (commercial or
ctherwise) in the name of the Company to be used at various kocations!
plants! factories! establishments etc. and to sign all documents, agreements,
papers 83 may be required by RTOQ, Insurence Companies, Police Stations,
Cowurt andlor Government Authority and alse to represent and appear befors
such suthority in matters releting to vehicles of the Company.

5, To make, sign and execule applications and various documents o the
Telephona Department / authorities in vanous States [ places, for the sanclion
of new telephone connections in the name of the Company and for transfer of
any telephone connection from one place to another,

B To sign and execute the necessary applications In prescribed forms or
octherwize for oblaining /procuring electricity, water and other utility
connections in the name of the Company to ba used al various locations/
plants! factories” establishments etc. and o sign all decumenis, agreements,
papers in this regard.

7. To sign and execule the necessary leases, documents, Memorandum of
Understanding, efc., on behalf of the Company with such covenaniz as the
Attorney thinks fit and neceszary in the best interest of the Compary for
w  aking the property on lease viz. buildings, godowns, warehouses, premisos
%, or flats for office, commercial and Jor residential purposes, anywhere in Indea,
¢ for the use of the Company, Direclors or its employees and appear and
| present the seme before the concerned Sub RegistrarRegistrar or any other
 competant authorities on behalf of the Company for the purposes of

¥ ragistration as per law,
4 Contd._..3
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3. To sign and execute the necessary appications in prescribed forms or
otherwise and'or to represent the Company for obtaining /procuring verious
regisirations ficenses/ permissionsfapprovals for @and on behalf of and in the
name of the Company from various Governmeant Authority - Central or Stale
of any Deparfdment or Office or autharity of a Government or 8 guas-
Governmenl  nature, public secltor corporafions, Authorty or  olher
Administrative Body under various statutes andior any modifications theread,
a5 applicable to the Company from tme to time.

8. To make, sign and execuls applications and such ofther docurmenis as may
be required by the Income Tax, Sakes Tax, Service Tax, Cusztom, Central
Excize and other Central, State Government or any local aulhority for the
Company and to represent the Company befora such authorilies.

10. AND GENERALLY to do all other lawful acts, deads and things as may be
deamed necessary or expedient for the purpeses mantioned harain above

11. To sub-delegate all or any of his powers under this Power of Attarney, at his
discretion, to any person with such conditions, slipulations and restriclions as
the Attorney may deem fit and alse to revoke such sub-delegations.

This Power of Attorney will be in effect until it s rescinded or when the said attorney
cesses to be in the employment of the Company.

And we do hereby agree to ratify and confirm all acts, deeds and things as cur said
gttomey shall lawfully do or cause to be done during the confinuance of these
presents in respect of the matters aforesaid by virtue thereof.

IN WITNESS WHEREOF the Common Seal of the Company has hereunto been
affixed on May 15, 2017.

The Common Seal of VARLN Faor Varun Beverages Limited

BEVERAGES LIMITED = affixed

herato pursuant to the resolution af the ,&Lﬁ,ﬂ"{'ﬁ
Board of Directors passed on May 12, E;Véy(

2017 in tha presencea of Mr. Raj P

Gandhi and Mr. Kambesh Jain, Whaola-

time Directors of the Company, wha
have signed these presents.

(Raj P, Gandhi)
Whole-time Director

Accapted
é | (3,7:#

{RAVI BATRA)

BFARLE FAM

] Y PLUELIC peua DRLH

OELH (INDIA) Ao
90 MAY 2000 L EES
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From: Anuj Garg <anuj@pralawin:
Sent: 29 October 2021 20:35
To: ‘sushilbhatt2020@gmail.com’
Cc: Jawahar@pralaw.in; siddharth@pralaw.in
Subject: Sushil Bhatt Vs: Moon Beverages & Ors. | DA No. 69 of 2020 - MNGT

BEFORE THE NATIOMAL GREEMN TRIBUMNAL
PRINCIPAL BENCH, NEW DELHI
(A, No, 63 of 2020

Im the matter of:
Sushil Bhatt Vs, Moon Beverages Ltd, & Ors,

Diar Sir,
We represent the Respondent Mo. 3, Yarun Beverages Lid. in the referenced application.

We are filing:
1. Replyon behalf of the Respondent Mo. 3 along with Annexures.

The aforesaid is available for download in the link below, a5 advance service on you,

hnpps o Tdew pnslbvs! Adi-Sab L E3gOedewSEPwyvLTTmS Cpi Ww Pe=hig LN

Hegards,

Anuj Garg

PRA LAW OFFICES, 1
Wi-136, Graund Floor, Greater Kailash I, Mew Delki-110 048, India PR

Ted: (99-11) 4067-6735
Emall; anu i pralaw,in

1
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